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 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 (Mr.  SpeaKer  in  the  Chair.]

 ORAL  ANSWERS  TO  QUESTIONS

 Algeria
 1825,  Shri  D.  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  state  the
 part  played  by  India  in  the  settlement
 of  the  question  of  Algeria  in  the  2th
 Regular  Session  of  the  U.N.  General
 Assembly?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  The  Algerian  pro-
 blem  is  very  far  from  settlement  and
 indeed  has  grown  much  worse  in
 recent  months.  In  the  U.N.  General
 Assembly  of  957  India,  together  with
 2l  other  Asian-African  States  request-
 ed  the  inscription  of  an  item  on
 Algeria.

 When  this  item  was  under  discus-
 sion  in  the  Political  Committee,
 several  difficulties  occurred,  but  the
 efforts  made  by  India  and  others  to
 overcome  them  succeeded  and  the  pro-
 blem  was  eventually  sent  to  the
 General  Assembly.  The  Indian  Dele-
 gation,  in  cooperation  with  4  other
 countries,  sponsored  a  draft  resolution
 in  the  General  Assembly.  This  reso-
 lution  was  adopted  unanimously  by

 the  Assembly  expressing  “the  wish
 that  in  a  spirit  of  effective  coopera-
 tion,  pourparlers  will  be  entered  into
 and  other  appropriate  means  utilized
 with  a  view  to  a  solution,  in  confor-
 mity  with  the  purposes  and  principles
 of  the  Charter  of  the  United  Nations”,

 It  is  a  matter  of  the  deepest  regret
 that  no  further  steps  have  been  taken
 in  furtherance  of  this  resolution  and
 the  tragedy  of  Algeria  continues.

 Shri  D.  C.  Sharma:  May  I  know  if
 after  the  passing  of  this  resolution  the
 Government  of  India  has  taken  any
 further  steps  in  this  direction;  and,  if
 so,  what  is  the  nature  of  those  steps?

 Shri  Sadath  Ali  Khan:  Sir,  our  policy
 in  this  regard  is  very  well  known.
 As  a  matter  of  fact,  when  this  item
 was  referred  to  the  Political  Com-
 mittee  for  consideration  there  was  a
 comprehensive  debate  and  in  this
 debate  Shri  V.  Krishna  Menon  made
 our  position  very  clear.  Among  other
 things  he  said  that  India  stands  on  the
 principles  of  national  independence,
 we  regard  independence  as  territorial
 we  do  not  regard  national  independ-
 ence  as  limitcd  by  bounds  of  race,
 religion  or  creed  and  that  since  the
 passing  of  this  resolution  we  hoped
 that  the  French  Government  would
 come  to  an  amicable  solution  of  this
 problem.

 Shri  D.  C.  Sharma:  May  I  know  if
 any  effort  has  becn  made  by  _  this
 country  to  bring  to  light  the  atrocities
 that  have  been  committed  in  Algeria;
 and,  if  so,  with  what  countries  the
 Government  of  India  has  been  in  cor-
 respondence  and  in  what  way  it  has
 taken  any  action?

 Shri  Sadath  Ali  Khan:  The  atrocitics
 in  Algeria  have  been  brought  to  light.
 They  appeared  in  the  newspapers  and
 there  has  been  world-wide  publicity
 about  these  things,  and  through  our
 Embassy  we  have  approached  the
 French  Government  about  this  matter.

 Shri  Joachim  Alva:  What  is  the
 latest  information  in  the  possession  of
 Government?  Is  Government  aware
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 that  the  United  States  Government  has
 changed  its  attitude  in  regard  to  its

 sPolicy  in  North  Africa,  namely,  that
 it  has  informed  the  French  Govern-
 ment  that  if  the  Tunisian  Government
 puts  up  an  appeal  on  behalf  of  the
 National  Liberation  Committee  of
 Algeria  they  will  abstain  from  voting
 and  that  they  stand  for  a  settlement
 between  Algeria  and  France?

 Shei  Sadath  Ali  Khan:  I  am  afraid,
 Sir,  I  will  not  be  able  to  tell  the  House
 anything  more  about  the  latest  situa-
 tion  as  I  am  not  in  possession  of  the
 facts  upto  date.

 Shri  Kasitwal:  The  hon.  Parlia-
 mentary  Secretary  stated  that  this
 matter  came  up  before  the  Plenary
 Session  of  the  U.N,  Assembly  also.
 May  I  know  whether  at  the  Plenary
 Session  any  voting  on  this  resolution
 teok  place  and,  if  so,  what  was  the
 break-up  of  the  voting?

 Shri  Sadath  Ali  Khan:  The  Draft
 Resolution  which  came  up  before  the
 Plenary  Session  was  adopted  by  the
 Assembly  without  any  discussion  by  80
 votes  to  none.

 Shri  Hem  Barua;  May  I  know  if  it
 was  pointed  out  by  India  in  a  straigh«~
 forward  way  at  the  Political  Com-
 mittee  or  at  the  U.N.  General  Assem-
 bly  that  France  as  a  member  of  the
 NATO  is  using  the  defensive  weapons
 given  to  her  by  U.S.A.  for  aggressive
 purposes  in  Algeria?

 Mr.  Speaker:  The  question  here  is
 about  the  part  played  by  India  in  the
 settlement.  Many  things  can  be  asked
 about  Algeria  and  the  fight  there,  but
 the  question  here  reiates  to  the  part
 played  by  India.

 डिदाल  Hem  Barua:  This  is  a  specific
 fuestion,  Sir.

 Mr.  Speaker:  This  may  relate  to  it,
 but  the  main  question  is  as  to  what
 is  the  part  played  by  India.

 Shri  Hem  Barua:  I  want  to  know
 whether  India  has  pointed  it  out  in  a
 atynightforward  way  that  France  is
 using  weapons  given  to  her  for
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 defensive  purposes  for  purposes  of
 aggression  in  Algeria.

 Mr,  Speaker:  I  do  not  know  what
 ts  meant  by  ‘straightforward’.  We  are
 not  able  to  settle  our  differences
 cound  about  us.

 Shrimati  Renu  Chakravartty:
 Besides  the  question  of  political  settle-
 ment,  may  I  know  whether  the  Gov-
 ernment  of  India  has  used  its  good
 offices  with  the  French  Government
 regarding  the  atrocities  committed  in
 Algeria,  especially  about  Djamila
 Bouheird,  the  young  girl  who  has  now
 become  paralysed  and  is  now  in  a
 terrible  condition  in  jail?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):  It
 might  interest  the  House  to  know  that
 the  reprieve  granted  to  Djamila  has
 been  through  the  efforts  of  the  Indian
 Government.

 Shrimati  Renu  Chakravartty:  Sub-
 sequent  to  that?

 Mr.  Speaker:  The  ultimate  result  is
 in  our  favour.

 Shri  Yajnik:  May  I  know  if  the
 Government  of  India  has  given  any
 instructions  to  its  delegation  at  the
 U.N.O.  to  take  up  the  matter  further
 and  place  8  resolution  at  the  next
 general  mecting  of  the  United  Nations
 in  co-operation  with  the  Afro-Asian
 Group?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 That  wil!  depend  on  whether  the  ques-
 tion  is  coming  up  again  in  the  U.N.
 General  Assembly.  If  it  comes  up,
 we  will  certainly  brief  our  delegation
 as  to  what  stand  they  should  take  in
 conformity  with  our  principles  in  this
 matter.

 Shri  Yajnik:  I  want  to  know  whether
 you  will  take  the  initiative.

 Shri  Thirumala  Rao:  Has  the  atten-
 tion  of  the  Government  been  drawn
 to  a  news  item  published  today  that
 Tunisia  and  the  United  Arab  Republic
 are  prepared  to  facilitate  the  forma-
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 tion  of  a  provisional  government  of
 Algeria  in  Tunisia  and  recognise  it;

 and,  if  so,  are  Government  considering
 their  attitude  towards  such  a  con-
 tingency?

 Shri  Sadath  Ali  Khan:  We  have  seen
 the  Press  report  this  morning,  further
 than  that  I  cannot  say  anything.

 Mr.  Speaker:  We  will  go  to  the  next
 question.  How  can  we  go  into  the
 details  of  every  affair?

 Radio  Sets

 *i826.  Shri  द  C.  Shukla:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  a  scheme  _  for
 manufacture  of  low  cost  radio  sets;
 and

 (b)  if  so,  the  broad  features  of  the
 scheme?

 The  Parliamentary  Secretary  to  the
 Minister  of  Infcrmation  and  Broad-
 easting  (Shri  A.  C.  Joshi):  (a)  and
 (b).  Government  have  at  present  no
 scheme  for  the  manufacture  of  low
 cost  radio  sets  under  consideration.

 Shri  V.  C.  Shukla:  Have  the  Gov-
 ernment  received  a  memorandum  from
 the  radio  manufacturing  industry  re-
 garding  the  manufacture  of  low  cost
 radio  sets  if  so,  may  I  know  what
 are  the  salient  features  of  this  mem-
 orandum  and  how  many  of  them
 have  been  accepted  or  considered  by
 Government?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  MKeskar):  The
 Government  have  received  no  mem-
 orandum  from  the  radio  manufac-
 turers’  association  regarding  the  pro-
 duction  of  low  cost  radio  sets.

 Shri  Tangamani:  May  I  know  what
 help  the  Government  is  extending  to
 Mr.  G.  B,  Naidu  who  is  now  produc-
 ing  low  cost  radio  sets  by  assembling
 various  parts  in  his  workshop  in
 Coimbatore?

 Dr,  Kesakar:  As  I  said,  Sir,  we  are
 not  giving  any  particular  help  in  this
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 matter,  nor  has  the  question  been
 taken  up  on  a  systematic  basis.  Gov-
 ernment  had  left  the  question  of  low
 cost  radio  sets  to  the  industry.  We
 are,  no  doubt,  examining  the  ques-
 tion  whether,  if  a  low  cost  radio  set
 is  not  forthcoming,  this  question
 should  be  taken  up  with  the  industry
 later  on.

 सेठ  गो बन्द  दास  :  इस  विषय  पर
 गवर्नमेंट  बहुत  दिनों  से  विचार  कर  रही  है
 और  इस  देश  की  गरीबी  की  हालत  को  देखते

 हुए  क्‍या  यह  अ्राशा  की  जा  सकती  है  कि
 इस  सम्बन्ध  में  कुछ  बातें  जल्दी  की  जा  सकेंगी
 जिस  में  लोगों  को  इस  तरह  के  रेडियो  मिल
 सकें  ?

 Bo  फेसकर  :  सरकार  को  इस  बारे  में
 पूरी  सहानुमूति  है,  लेकिन  पहले  इस  बारे  में
 निश्चय  हुआ  था  कि  सस्ते  रेडियो  सेट  का  काम
 प्राइवेट  सेक्टर  करेगा  ।  ग्रगर  इंडस्ट्री  उसे
 बनाने  में  असफल  रही  तो  इस  बात  पर  विचार
 होगा  कि  हम  इस  बारे  में  क्या  कर  सकते  हैं  ।

 चुंकि  हमारे  ऊपर  गेडियो  के  बारे  में  बहुत  सी
 जिम्मेदारियां  थीं,  उस  समय  हम  ने  इस  को  हाथ
 में  लेना  उचित  नहीं  समझा  ।  हो  सकता  है  अब
 हम  इस  मामले  पर  विचार  करें,  लेकिन  अभी
 कोई  गहरा  विचार  इस  मामले  में  नहीं  किया
 गया  t

 Shri  Dasappa:  May  I  know  for
 how  long  the  Ministry  have  this
 subject  under  their  consideration,
 namely,  the  question  of  securing
 what  you  call  low  cost  radio  sets  and
 with  whom  they  are  carrying  on  their
 negotiations  in  order  to  secure  the
 manufacture  of  these  sets  and  under
 what  cost?

 Dr.  Keskar:  What  I  had  said  was
 that  this  question  is  not  at  all  under
 our  active  consideration  today.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  The  hon.  Minister  has

 said  that  he  has  left  it  entirely  to  the
 private  industry,  Let  us  watch  for
 some  time  and  if  nothing  happens  we
 will  intercede.  What  is  the  meaning
 of  labouring  this  point  again  and
 again?  Next  question.
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 Central  Sericaltural  Research  Station,
 Berhampore  (W.  Bengal)

 (1827.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 {a)  what  are  the  steps  recommended
 for  expansion  of  the  Central  Sericul-
 tural  Research  Station,  Berhampore
 by  the  Reviewing  Committee  set  yur
 by  Government;

 (b)  whether  the  employees  of  the
 Technical  section  have  been  declared
 permanent;

 (c)  whether  there  is  a  proposal  to
 hand  over  this  station  to  West  Bengal
 Government  to  serve  as  a_  regional
 research  station  and  to  set  up  a  Cen-
 tral  Research  Station  elsewhere;  and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  A  statement  is
 placed  on  the  Table  of  the  House.
 [See  Appendix  VIII,  annexure  No.  14].

 (b)  33  Class  III  technical  staff  out
 of  23  and  36  Class  IV  employees  out
 of  22  have  been  made  permanent.

 (ce)  and  (d}.  The  Reviewing  Com-
 mittee  made  a  recommendation  to  this
 effect.  Government  have  not  accept-
 ed  this  recommendation.  The  Station
 will  continue  at  Berhampore.

 Shrimati  Renu  Chakravartty:  May  I
 know  if  it  is  a  fact  that  since  3943
 the  staff  of  this  Central  Research
 Station  has  remained  temporary?  In
 view  of  the  answer  given  by  the  hon.
 Minister,  it  seems  that  still  a  good  per-
 centage  of  these  men  will  remain
 temporary.  Is  that  policy  of  Govern-
 ment  going  to  continue?

 Shri  Manubhai  Shah:  As  I  have
 already  suid,  more  than  90  per  cent.
 has  already  been  made  permanent.
 We  are  also  thinking  of  expanding
 this  particular  activity  and  whatever
 staff  is  left  will  also  be  utilised  in  the
 institutions.

 Shrimati  Renu  Chakravartty:  May  I
 know  what  is  the  expansion  pro-
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 gramme  of  this  Central  Research
 Station,

 Shri  Manubhai  Shah:  The  Heview-
 ing  Committee  has  made  certain
 recommendations  to  increase  certain.
 items  of  work  on  filatures  and  also  of
 sericulture.  That  is  under  considera-
 tion  and  it  will  be  implemented  very
 soon.

 Shri  T.  K.  Chaudhurl:  May  I  know
 if  the  decision  of  the  Government
 with  regard  to  the  Central  Sericul-
 tural  Research  Station  at  Berham-
 pore  extends  to  other  institutes,  for
 instance,  to  the  Research  Station  at
 Kalimpong?

 Shri  Manubhai  Shah:  Yes;  the
 Kalimpong  station  is  a  sub-station.

 Shri  Tangamani:  The  hon.  Minister
 stated  that  this  Central  Research
 Station  is  not  going  to  be  shifted  from
 West  Bangal.  May  I  know  whether
 any  of  the  other  recommendations,
 namely,  that  this  Central  Station
 should  be  entrusted  to  a  governing
 body  which  should  have  both  financial
 and  administrative  autonomy  and
 should  consist  of  scientists  and  tech-
 nicians  and  representatives  of  the
 industry,  have  been  accepted  by  Gov-
 ernment?

 Shri  Manubhai  Shah:  Yes,  Sir.  As
 I  mentioned  in  the  statement,  those
 are  the  recommendations  to  which  we
 are  giving  our  consideration,  and  most
 probably  ali  of  them  will  be  accepted.

 Shri  Dasappa:  May  I  know  whether
 there  is  any  idea  of  getting  Japanese
 or  foreign  experts  here,  to  this  station,
 and  also  whether  there  is  any  idea  of
 sending  abroad  some  people  from  here
 for  the  purpose  of  training?

 Shri  Manubhal  Shah:  Yes,  Sir.  Both
 the  ideas  are  being  considered  and  we
 shall  get  a  few  Japanese.  Already
 two  are  here,  and  we  shall  send  also
 Indian  boys  to  Japan  for  training.

 Shri  T.  K.  Chaudhuri:  May  I  know
 if  the  Director  of  this  Institute  has
 been  appointed  on  a  permanent  basis
 and  if  a  permanent  selection  has  been
 made  for  the  incumbent  of  that  office?



 Ftggt

 Shri  Manubhai  Shah:  A  permanent
 ineumbent  has  not  so  far  been
 appointed;  but  we  are  in  a  very  great
 search  for  a  permanent  director.  As
 goon  as  we  get  one,  we  shall  appoint.

 “Oyed-Aniaaiers

 Hosiery  Industry

 ‘*1829,  Shri  Ajit  Singh  Sarhadi:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  export
 of  Ludhiana  Hosiery  to  South-East
 Asian  countries  has  decreased  substan-
 tially;  and

 (b)  if  so,  the’  reasons  for  such
 decrease?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  It  is  not  possible
 to  assess  the  trend  in  export  of
 Ludhiana  Hosiery  to  any  destination
 because  the  bulk  of  the  Hosiery
 exported  from  this  city  is  sent  by
 Post  parcel  and  no  figures  of  such
 exports  are  readily  available.

 (b)  Does  not  arise.

 Shri  Damani:  What  is  the  total
 export  of  hosiery  goods  during  1957-
 58  and  what  special  efforts  are  being
 taken  to  augment  its  export?

 Shri  Manubhai  Shah:  In  1955,  it  was
 about  44  lakhs  and  in  956  it  was
 about  45°44  lakhs.  It  is  slightly  on
 the  decline  during  the  current  year.
 Therefore,  we  are  trying  to  take
 further  steps  and  to  find  out  whether
 it  could  be  augmented  or  at  least
 maintained  at  a  stationary  level.

 Shri  Hem  Raj:  The  hon.  Minister
 has  told  us  that  there  are  no  figures
 available  so  far  as  the  hosiery  indus-
 try  in  Punjab  is  concerned.  May  I
 know  whether  at  least  in  future  the
 figures  will  be  kept  so  that  we  could
 have  the  statistics  for  helping  the
 export  sometime  or  other?

 Shri  Manubhai  Shah:  It  is  very
 difficult  to  keep  figures  State-wise  and
 city-wise  in  such  a  big  country  as
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 India,  but  it  is  our  endeavour  to  see
 that  whenever  we  find  that  8  parti-
 cular  area  or  a  particular  place  is
 suffering,  a  loca)  study  is  made.  But
 no  permanent  arrangement  at  this
 stage  can  be  made.

 Shri  Liladhar  Kotoki:  The  hon.
 Minister  said  that  there  is  no  figure
 kept  separately  for  different  indus-
 tries  just  like  the  Punjab  hosiery
 industry.  May  I  know  then  what  is
 the  basis  of  assessing  the  total  export
 of  hosiery  goods  from  this  country?

 Shri  Manubhai  Shah:  I  have  given
 the  total  export  figure.  They  are
 always  recorded  in  the  books,  in  con-
 nection  with  the  maintenance  of  the
 export  licences,  and  what  they  have
 released  up  to  a  period.  But  when  it
 comes  to  a  particular  town  or  a  parti-
 cular  city,  it  becomes  very  difficult.

 Pandit  ्.  P.  Jyotishi:  May  I  know
 whether  Government  have  investigated
 into  the  causes  of  the  shortfall  in
 the  export?

 Shri  Manubhai  Shah:  Yes,  Sir.  The
 causes  have  been  well  known.  There
 are  now  competitive  markets  else-
 where.  Those  countries  in  South-East
 Asia  which  were  importing  hosiery
 from  us  have  also  started  their  own
 industry,  and  it  is  a  common  pheno-
 mena  in  all  consumer  goods.  That  is
 why  we  have  to  be  constantly  on  the
 alert.

 Mr.  Speaker:
 Absent.

 Shri  P.  B.  Banerji:  I  am  putting  the
 question,  Sir.

 Mr.  Speaker:  The  hon.  Members
 will  speak  loudly.  Sometimes,  hon.
 Members  get  up  and  their  voices,  as
 though  like  lightning,  drop  down
 suddenly.  They  do  not  put  the  ques-
 tion  audibly.  Therefore,  I  have  to
 look  round  this  side  and  that  side  to
 find  out  whether  the  question  has  been
 put  or  not.
 Hindustan  Antibiotics  (Private)  Ltd.

 #1330.  Shri  P.  B.  Banerji;  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to

 Shri  P.  B.  Banerji.
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 Unstarred  Question  No.  52l  on  the
 94th  February,  49568  and  state  what
 are  the  difficulties  of  Government  in
 vialling  and  marketing  Penicillin
 themselves  instead  of  engaging  pri-
 vate  firms  for  the  purpose?

 The  ‘Minister  of  Industry  (Shri
 Manubhai  Shah):  The  present  vialling
 capacity  of  Hindustan  Antibiotics
 (Private)  Limited  is  only  about  8
 million  mega  units  of  penicillin  against
 a  total  production  of  slightly  over  2l
 million  mega  units  of  finished  peni-
 cillin.  Steps  have  been  taken  to
 increase  this  vialling  capacity  by
 another  8  million  mega  units  by  the
 instalation  of  a  new  fully  automatic
 plant  which  is  expected  to  be
 received  during  the  current  financial
 year.  Penicillin  is  also  being  given
 to  other  bottlers,  Who  have  been
 importing  penicillin  hitherto,  for
 vialling  and  marketing.

 Shri  P.  B.  Banerji:  May  I  know
 whether  the  price  at  which  penicillin
 is  sold  to  the  consumers  has  been
 fixed  by  the  Government?

 Shri  Manubhai  Shah:  Yes,  Sir  as
 far  as  our  penicillin  sales  are  con-
 cerned.

 Shri  Joachim  Alva:  Is  it  true  that
 @  part  of  the  whole  of  this  factory  is
 going  to  be  handed  over  to  a  foreign
 firm  for  the  manufacture  of  strepto-
 mycin?

 Shri  Manubhai  Shah:  No,  Sir.  ff  I
 may  say  so,  there  is  a  slight  misunder-
 standing  in  the  mind  of  the  hon.
 Member.  Nothing  is  going  to  be
 handed  over  to  anybody.  But  we  are
 going  to  expand  the  factory  in  the
 public  sector  for  the  manufacture  of
 streptomycin  and  dehydro  strepto-
 mycin  for  which  an  agreement  for
 technical  cc'laboration  has  been
 entered  into  -‘ith  an  American  firm
 of  Merk,  Sh:  9  and  Dahome.

 Shri  Joachi.n  Alva:  Is  it  not  causing
 grave  concern  to  the  interests  of  a
 pure  Indian  production  if  we  are
 handing  over  the  work  to  a  foreign
 firm,
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 Shri  Manubhail  Shah:  Again.  he  iz
 repeating  the  same  thing.  There  Js
 no  hinding  over  at  all.  The  question
 is  one  of  expanding  the  capacity  850
 diversifying  production.  There  is  no
 indigenous  production  of  strepto-
 mycin  in  the  country  at  all.

 Shri  N.  R.  Munisamy:  May  I  know
 when  our  country  will  become  self-
 supporting  and  what  is  the  amount  of
 foreign  exchange  savings  thereby?

 Shri  Manubhai  Shah:  By  1960,  we
 hope  the  streptomycin  production  will
 begin.  Our  requirements  of  strepto-
 mycin  are  cxpected  about  45,000  kilo-
 grammes,  as  estimated  today,  and  that
 will  be  fully  met.

 Shri  N.  R.  Munisamy:  What  is  the
 saving  in  foreign  exchange?

 Shri  Manubhal  Shah:  The  _§  saving
 will  be  about  Rs.  34  crores  per  annum.

 गंधक  फा  भ्रायात

 #१८३२  श्री  पद्म  देव  :  ब्या  बारिषिज्य
 तथा  उद्योग  मंजर!  यह  बयाने  की छपी  करेंगे
 कि

 चि  ae ee  मे  कुल  कितना
 गंबक  बाहर  मे  मगाया  गया  और  उसकी  कुल
 TTT,  करती  थी  ;  प्र

 (ख)  कसा  ated  fi  जिला  माहसु,
 टिमाचल  प्ररेश  में  सबक  सखतों  से  गंघक
 निशालने  पर  बतबिचार  किया  जा  रहा

 हैः

 उद्योग  मंत्री  (री  सनुनाई  शह)  :

 (क)  HEIRS  के  समूचे  साल  मे  हुए
 घास्तबिक  ध्रायात  के  व्कड  भी  उपलब्ध

 नहीं  है  अर््नन--सितम्बर,  १६५७  की  अवधि
 में  ४२,८१८  टन  वंबक  बाहर  से  मंगाया  गया  ।
 गंबा  की  कुल  वापिका  झ्रावश्यकता  तकरीबत

 १  लाख  टन  के  आस  पास  है  1

 (ख)  जो  नही  ।
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 मी  पद्  देद  :  में  जानना  चाहता  हूं  कि
 पब  कि  मुल्क  को  गंबक  की  जरूरत  है  श्र
 बैकवर्ड  इलाकों  में  यह  चीज़  उपलब्ध  हैं  तो
 बैकबर्ड  इलाकों  को  रोजगार  देने  के  लिये  इन
 सारे  रिसोर्सेज़  का  गवर्नमेंट  इस्तेमाल  क्‍यों

 नहीं  करती  है  ?  हमेशा  यह  सवाल  उठता  है
 कि  गवनंमेंट  याताब्रात  के  राधन  न  होने  के
 कारण  यह  अमुक  काम  नहीं  कर  सकती  लेकिन
 में  यह  बात  श्रमी  तक  नहीं  समझ  सका  fe
 जब  इन  चीज़ों  की  जरूरत  है  तो  गरातमेट
 इन  दोनों  बातों  को  हुए  करने  के  ये  या
 कोई  सक्रिय  कदम  उठाती

 श्री  मनुभाई  काहु  :  जहां  तक  गंवक  का

 ताललक  है  हमे  जितना  भी  पैसा  सर्च  करना
 पड़े,  बह  हम  करने  के  लिये  तयाः  हें  क्योकि
 एक  तो  यह  स्ट्रे/जिक  सा  ी हीन्यल  है
 और  बैकबई  इलाका  है  I  वैसे  कोई  भी  इलाका
 हो  जहां  भी  गं  बक  मिल  सके  उसको  ट्रम  निवाले
 के  लिये  तैयार  है  लेकिस  नमनसाय  से  री
 कोई  सत्फर  प्पा  जेट  मन
 जहां  तक  हिमाचल  प्रदेय  का  तार
 पैराएटित  जरूर  है  लेकिन  यह  जना  साबित

 ही  हुआ
 हैं  कि  वह  एकरासा.मकर्ती  कक

 हो  सकता  ह#  ।

 क

 श्री  पद्म  देव  :  शि।ले  में  कुछ  अरस  सके  डाल
 केदारनाथ  की  एप  EMT TT  चतती  रही  थी
 जिन्होंन  पना  लड़ाई  गव  का  जिमला
 के  नजदीक  साराइिवों  से  यन्न  बड़ा  पक्सपाट
 किया  था 1  महगे  द्य  बड़  खान  बिला
 बजह  बन्द  है  ।  नयों  सरकार  सके  लिपे
 कोई  प्रयत्त  नहीं  यासता  यहा  इस  तर्ट  ही

 बहुत  सो  चीजें  थिल  सती  हैं  सिन  वे  सगे
 ही  बन्द  पड़ो  है  ।

 की  सनुसाई  शाह  :  लाई  के  दौराए  में
 हिमाचल  प्रदेश  के  पराइटाइट  का  इस्तेमाल
 हुआ  था  ।  वह  एक्सपोर्ट  नहीं  द्प्रा  ।  लेझिन
 उसे  सलफ्पूरक  एफिड  बताते  के  काम  में
 लाया  गया  था।  लेजिन  बढ़ीं  इवना  डिपाजिट
 नहीं  है  फि  बह  हमारी  एक  लाख  टन
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 सालाना  की  जरूरत  को  पूरा  कर  सके  ।  भौर
 झाज  जब  कि  फ्री  इकानमी  का  जमाना  है
 ऐसी  छोटी  माइन्स  को  वर्क  करना  प्राफिटेबिल
 शरीर  इकासनशिक  भी  साबित  नहीं  हो  सकता  ।
 लेकित  फिर  भी  गिनिस्ट्री  श्राफ  माइन्स  एंड
 प्युअल  कोशिश  कर  रही  है  कि  बिहार  का  जो
 सबसे  सड़ा  डिपाजिट  अमजोर  में  है  उसको
 जनदी  से  जल्दी  काम  में  लाया  जाये  1

 डा०  राम  सुभग  सिंह  :  ग्रभी  मंत्री  जी
 ने  बहा  कि  झमजोर  के  डिपा/जिट  को  जल्दी
 से  जन्दी  काम  में  लाने  की  कोशिश  हो  रही
 है  t  वहां  पर  पांच  छः  बरस  पहले  से  सड़क
 बनी  है  है  लेकिन  जो  दो  आदमी  वहां  पहरेदार
 रखे  गये  थे  उनको  लोगों  से  मार  दिया  ।  क्‍या
 में  उम्पीद  कर  सकता  zg  fe  इस  ओर  जल्दी
 से  जल्दी  व्यान  दिया  जायेगा  ताकि  वहां  की
 स्थिति  को  श्री  दुरुस्त  किया  जा  सके  ?

 क्री  सनुभाई  शाह  :  फिलहाल  अगर
 मम्बर  साहब  मजार  जाय  ता  उनका  पता
 चलेगा  चि  ब्यरों  आफ  माइन्स  बहुत  ताकीद
 से  बहां  बगम  कर  रहा  है  और  तकरोबन  एक
 जार  झादमा  उस  माइन  पर  काम  मम  लग
 pr  oF  t

 डा०  राम  सुभग  सिंह  :  में  अभी  श्रमजोर
 से  लौट  कर  आ  रहा  हूं  ।  मंत्री  जी  ने  कहा  कि
 बढ़ा  एक  हजार  प्रादर्मी  काम  कर  रहे  हैं।  वहां
 पर  १४  वा  १६  मोल  सडक  वो  बनी  है.  लेकिन
 एक  हजार  नो  कौन  कहे  वहाँ  पर  एक  सो  आदमी
 भी  नड़  2

 अध्यक्ष  महोदय  :  श्रच्छा  देखेंगे  ।

 सेठ  गोविन्द  दास  क्या  इस  बात  की  कोई
 खोज  की  जा  रहो  है  कि  भारतवर्ष  में  गन्धक
 की  स्वदन  कहां  कहा  प्राप्त  हो  सकतो  हें  और
 शब  तक  ८  खोजों  तग  क्या  नतीजा  निकला  है
 और  कब  से  खोज  की  जा  रही  हे

 क्रो  सनभाई  शाह  वह  स्वाजे  तो  बहुत
 बरसों  से  की  जा  हैं  ।  पहला  जो  मिला
 है  वह  अमजोर,  बिहार,  में  पाइराइट  का
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 डिपाजिट  मिला  है,  और  दूसरे  इंगलाध्ल
 की  खदान  मैसूर  में,  पोलूर  की  खदान  मद्रास
 में,  लश्तियाल  की  खदान  काइ्मोर  में,  तारादेबी
 की  खदान  हिमाचल  प्रदेश  में  और  वाइनाद  की
 खदान  मद्रास  में  ।

 Shri  Damani:  May  I  know  whether
 there  is  shortage  of  sulphur  in  this
 country  and  because  of  that  the  price
 of  sulphur  has  shot  up  abnormally?
 If  so.  what  efforts  are  being  made  by
 the  Government  to  improve  the  situa-
 tion?

 Shri  Manubhai  Shah:  It  is  true  that
 there  is  a  shortage  of  sulphur,  which
 is  a  most  important  commodity.  There-
 fore,  we  are  trying  to  see  that  the
 actual  users,  that  is,  the  manufacturers
 get  it  at  reasonable  prices  from  the
 established  importers.

 Indian  Trade  Delegation
 1833.  Shri  .Kumaran:.  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 send  a  Trade  Delegation  abroad  to
 popularise  coir  products;

 (b)  if  so,  whether  the  arrangements
 for  the  same  have  been  finalised;  and

 (c)  the  names  of  the  countries  which
 the  Delegation  proposes  to  visit?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  and  (c).  The  tentative  proposal
 is  that  the  delegation  may  visit  the
 United  States,  Canada  and  the  United
 Kingdom,  but  the  arrangements  have
 not  yet  been  finalised.

 Shri  Kumaran:  The  decision  to  send
 a  delegation  to  the  foreign  countries
 was  taken  by  the  Coir  Board  in
 September  1956.  When  the  proposal
 was  placed  before  the  Government,
 they  postponed  it  by  saying  that  the
 political  situation  in  the  Middle
 Eastern  countries  was  not  propitious.
 In  view  of  the  fact  that  the  question
 of  sending  a  delegation  to  the  foreign
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 countries  for  this  purpose  is  very
 urgent,  may  I  know  whether  Govern-
 ment  will  take  immediate  steps  for
 finalising  the  arrangements  before  the
 political  situation  in  the  Middle  Fast-
 ern  countries  once  again  becomes
 worse?

 Shri  Manubhai  Shah:  It  is  true  that
 at  one  stage  we  could  not  accept  the
 recommendation  of  the  Coir  Board,
 because  of  the  foreign  exchange  con-
 sideration.  We  again  reconsidered  the
 matter  at  the  last  meeting  of  the  Coir
 Board  and  we  have  decided  to  send
 the  delegation  immediately  and  I
 think  within  a  month  or  six  weeks  a
 delegation  consisting  of  four  people
 will  be  leaving  this  country.

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  personnel  of  the  delega-
 tion  has  already  been  finalised?

 Shri  Manubhai  Shah:  Yes,  more  or
 less.  There  will  be  the  Chairman  of
 the  Coir  Board,  a  representative  of
 the  coir  trade,  a_  representative  of
 exporters  of  coir  manufacture  and  one
 coir  businessman  who  can  assist  them
 in  finding  out  the  real  potentialities
 for  the  export  market.

 Shri  Vasudevan  Nair:  May  I  know
 whether  any  representative  of  the
 workers’  organisations  will  be  included
 in  this  delegation?

 Shri  Manubhal  Shah:  No.  Sir.  This
 is  a  delegation  for  purely  finding  out
 the  foreign  markets  and  I  hope  the
 hon.  Member  will  agree  that  no
 workers’  representative  is  required  for
 that  purpose.

 Tea  Exports  to  U.K.

 *1835.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  losing  its  market  for  tea  in  United
 Kingdom;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):

 (a)  and  (b).  There  are  fluctuations



 77439  Oral  Answers

 in  our  exports  to  U.K.  as  in  our  total
 exports.  There  is  no  firm  trend  to
 show  that  our  tea  exports  to  U.K.  are
 declining.

 |  Shri  Daljit  Singh:  May  I  know  the
 quantity  of  tea  exported  to  the  United
 Kingdom  during  4956  and  1957?

 Shri  Satish  Chandra:  The  quantity
 exported  during  956  was  36,54,00,000
 Ibs.  But  the  quantity  that  reached
 U.K.  during  the  same  year  was  only
 about  30  crores  lbs.  On  account  of
 the  Suez  crisis,  the  shipments  were
 perhaps  held  on  the  way.

 Shrimati  Parvathi  Krishnan;  May  I
 know......

 for  19572

 Shri  Satish  Chandra:  In  43957  the
 quantity  exported  was  30,38,00,000  Ibs.
 acd  the  quantity  that  reached  U.K.
 was  34,85,00,000  lbs.

 Shrimati  Parvathi  Krishnan:  In  view
 of  the  fact  that  the  East  African  com-

 ‘petition  is  growing,  may  I  know
 whether  discussions  are  going  on  about
 the  tea  agreement  and,  if  so,  at  what
 stage  is  it?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Yes,  negotiations  for
 renewal  of  the  tea  agreament  are
 going  on.

 Shrimati  Parvathi  Krishnan:  This
 है  answer  was  given  two  months  ago.

 We  want  to  know  at  what  stage  the
 matter  is  and  what  is  the  possibility
 of  an  agreement  being  arrived  at  in

 |

 a  short  time?

 Shri  Kanungo:  There  is  not  very
 much  hope,  because  the  other  parties
 are  not  agreeable.  But  we  are  con-

 .tinuing  our  efforts.

 +  Shri  Joachim  Alva:  In  a  few  of  the
 European  countries  very  inferior
 variety  of  tea  is  being  used  and  some
 of  those  countries,  specially  in  Eastern

 |  Europe,  have  made  offers  to  us  of
 machinery  on  long  term  basis.  May  I
 know  whether  any  efforts  have  been
 made  to  sell  the  average  variety  of
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 tea  to  tnose  countries  and  get  macurr
 nery  for  the  benefit  of  our  manufae-
 turers?

 Shri  Kanungo:  The  information  of
 the  hon.  Member  is  not  quite  correct.

 Shri  P.  C.  Borooah:  Is  it  a  fact  that
 our  direct  export  of  tea  has  been  sub-
 stantially  cut  down?

 Shri  Satish  Chandra:  It  has  not
 been  cut  down.  There  has  been  some
 fluctuation.  The  overall  exports  dur-
 ing  3957  were  slightly  less  as  com-
 pared  to.  But  the  average  exports
 from  India  are  almost  at  the  same
 level  as  the  average  of  some  previous

 kn  years,
 Shri  Yajnik:  What  about  the  figures»  @

 Shri  C.  D.  Pande:  May  I  know
 whether  Government  is  aware  of  the
 trend  in  recent  months,  that  is,  for
 the  first  three  months  of  this  year,
 the  export  of  tea  to  U.K.  has  gone  to
 40  per  cent.  of  the  last  year’s  level?
 For  example,  in  February  last  year
 we  exported  tea  worth  £8  million
 whereas  this  year  it  wag  only  £  3  mil-
 lion.  Is  Government  going  to  consider
 the  possibility  of  increasing  the  export
 of  tea  to  U.K.,  which  is  our  most
 important  customer?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 I  cannot  exactly  say  whether  the
 figure  just  now  mentioned  by  Mr.
 Pande  is  correct.  But  there  is  no
 doubt  that  the  position  during  the  last
 two  or  three  years  has  not  been  very
 unsatisfactory.  The  position  has  al-
 most  remained  the  same.  There  have
 been  fluctuations,  no  doubt.  But,  yet
 we  should  not  feel  complacent  about  it,
 because  the  other  countries  are  com-
 peting,  especially  Ceylon  and  East
 Africa.  So,  we  have  to  make  a  special
 effort.  We  propose  to  send  a  delega-
 tion  to  some  countries  for  propagating
 the  use  of  tea  and  I  hope  that  that
 delegation  will  succeed  in  that  matter.
 In  U.K.  specially,  we  propose  to
 appoint  a  few  officers  of  ours  to  help
 in  increasing  our  export.  That  is  the
 only  step  which  we  can  take  at  the
 present  moment.
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 Shri  Baiakrishnan:  Is  it  a  fact  that
 propaganda  is  done  only  through  the
 Integnational  Tea  Board  since  our
 cou  y  has  no  propagandist  of  its  own
 to  payularise  our  tea?

 Shri  Lal  Bahadur  Shastri:  We  were
 a  member  of  that  Board  but  we  are
 no  longer  its  member  and  we  wanted
 to  undertake  this  propaganda  with  the
 co-operation  of  Ceylon.  We  wanted
 to  have  a  joint  propaganda  done,  nut
 somehow  the  Ceylon  Government  us
 not  willing  for  that.  Hence  we  pro-
 pose  to  take  steps  unilaterally.

 Shri  Liladhar  Kotoki:  May  I  know
 whether  the  Government  are  aware
 that  because  of  many  countries  pro-
 ducing  tea  and  competing  with  our
 tea  exports  there  are  certain  interestea
 parties  who  might  be  trying  to
 deteriorate  the  quality  of  our  tea
 while  processing  it  for  the  export
 market?

 Shri  Satish  Chandra:  There  is  no
 apprehension  of  such  a  thing  happen-
 ing.  As  far  as  we  know  every  effort
 is  being  made  in  India  to  improve  the
 quality  of  aur  tea.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  levy  of  a  uniform  duty
 on  tea  regardless  of  quality  and  price
 on  account  of  which  common  tea,  is
 facing  difficulty  which  constitutes  60
 per  cent.  of  the  Indian  production,  is
 ome  of  the  factors  responsible  for  the
 fluctuations  of  the  market  in  U.K?

 Shri  Satish  Chandra:  The  hon.
 Minister  has  announced  in  this  House
 that  that  aspect  is  under  consideration
 and  it  is  expected  that  Government
 will  be  able  to  arrive  at  a  decision
 at  not  a  distant  date.

 Shri  Damani:  May  I  know  as  to
 how  our  export  figures  of  January,
 February  and  March,  2958,  compare
 with  the  figures  for  January,  February
 and  March  9577

 Shri  Satish  Chandra:  The  figures
 for  3958  are  not  yet  available.  There-
 fore  it  is  difficult  to  draw  any  infer-
 ence.  Most  of  our  tea  to  the  United
 Kingdom  is  exported  on  consignment
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 basis  and  the  actual  auctions  ‘take
 place  much  later.  Even  if  any  tens
 have  been  despatched  during  the  last
 month  or  so,  they  would  not  have
 arrived  in  the  United  Kingdom.  Thees
 figures  will  be  available  after  some
 time.

 नेता  1 0  के  भाषणों  शौर  लेखों  का  संग्रह

 +
 श्री  भक्त  बचन :

 १८३६.
 +  (६:  लेक  राम  नेगी  :

 क्या  सूचला  ओर  प्रसारण  मंत्री  २८
 अगस्त,  १६५७  के  तारांकित  ब्रदन  सख्या
 १२६०  के  उत्तर  के  सम्बन्ध  में  यह  बताने

 की  कृपा  करेंगे  कि  नेताजी  सुभाष  चन्द्र  के
 भाषणों  शौर  लेखों  का  संग्रह  प्रकाशित
 करने  की  दिशा  में  इस  बीच  क्या  प्रगति  हुई
 @?

 सूचना  और  प्रसारण  मंत्री  के  सभा-
 ल  (६ |  Gto  Wo  जोशी):  इस  बारे  में
 विजार  किया  जा  रहा  है  कि  इस  संग्रह  में  क्या
 शामिल  किया  जाये  और  इसकी  रूपरेला  क्‍या

 हो 1

 An  Hon.  Member:  In  English  also.

 Shri  A,  C.  Joshi:  The  exact  scope
 and  contents  of  such  a  collection  are
 still  under  discussion.

 a  भक्‍त  दर्शान  :  श्रीमन्‌  क्‍या  इस
 लेखों  के  संग्रह  शौर  सम्पादन  का  कार्य  किसी
 विशेष  व्यक्ति  के  सपुर्द  किया  गया  है  ?

 सूचना  झौर  प्रसारस्त  मंत्री  (डा०  केशकर  )॥
 जी  नहीं  t

 aft  wan  बहान :  क्‍योंकि  यह  कहा  गया

 हैं  कि  इस  सम्बन्ध  में  विचार  हो  रहा  है,
 इसलिये  में  जानना  चाहता  हूं  कि  देर  से
 देर  कब  तक  इस  बारे  में  निर्णय  हो  सकेगा  ?

 Blo  फेलकर  :  यह  कहना  मेरे  लिये

 बहुत  कठिन  है  7  इस  सम्बन्ध  में  विचार
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 इस  लिये  हो  रहा  है  कि  उन  के  व्याख्यान  झादि

 हिन्दुस्तान  में  ही  नहीं,  बल्कि  हिन्दुस्तान  के
 बाहर  भी  काफी  समय  तक  हुए  भौर  वे  कहां
 सक  उपलब्ध  हो  सकते  है,  इस  के  बारे  में  खोज
 की  जा  रही  है  भौर  उस  के  बाद  ही  निर्णय
 किया  जायगा  ।

 सेठ  गो चेग्द  शास  :  इस  खोज  के  लिये
 आर  इस  सब  सामग्री  के  सम्पादन  के  लिये
 क्या  मंत्री  जी  का  महकसा  किसी  एक  सम्पादक
 को  पूरे  समय  के  लिये  नियुक्त  करने  का
 विचार  करेगा  ?

 डा०  केसकर  :  इस  वक्‍त  नहीं,  क्योंकि
 इस  समय  हम  भलग  भलग  देशों  में,  जहां
 यह  सामग्री  उपलब्ध  हो  सकती  है,  पत्र-ब्यवहार
 से  और  दूसरी  प्रकार  इस  सम्बन्ध  में  जानने
 की  कोशिश  कर  रहे  हैँ  7  उस  के  बाद  इस  पर
 विचार  किया  जायगा  !

 Shrimati  Renu  Chakravartty:  May
 I  know  if  any  particular  committee
 has  been  set  up  for  considering  this
 matter  and  what  is  the  reason  for
 the  delay  in  view  of  the  fact  that  most
 of  the  writing  and  speeches  of  Netaji
 are  available?

 Mr.  Speaker:  The  hon.  Minister  has
 just  now  replied  that.

 Dr.  Keskar:  Both  the  things  are
 different.  First  of  all,  when  a  com-
 mittee  will  be  necessary  we  will  cer-
 tainly  appoint  one.  For  the  moment
 we  are  exploring  as  to  what  we  will
 be  able  to  get  published  in  the  volume
 because  a  large  number  of  speeches
 were  delivered  by  Netaji  outside
 India.  The  number  of  such  speeches—
 authentic  speeches—which  will  be
 available  is  not  yet  very  sure.  We
 are  contacting  his  old  colleagues  and
 followers  who  were  with  him  in  the
 different  cowsfries.  I  am  trying  to
 find  out  as  to  how  much  of  =  the
 material  is  available  and  then  we  wil!
 take  further  steps,

 Shet  Hem  Barua:  May  I  know  if
 the  Government  have  in  their  posses-
 sion  the  recorded  speeches  or  the
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 scripts  of  the  speeches  that  were
 broadcast  from  the  South-East  Asian
 radio  stations  in  different  countries?
 Do  they  have  them  in  their  possession?

 Dr.  Keskar:  The  hon.  Member  is
 referring  to  radio  speeches.

 Shri  Hem  Barus:  Yes.  He  made
 certain  broadcasts  over  the  air  from
 South-East  Asian  radio  stations.  May
 I  know  if  the  Government  are  in  pos-
 session  of  those  records  or  the  scripts
 of  the  speeches  which  he  broadcast
 from  these  stations?

 Dr.  Keskar:  Government  are  in
 possession  of  only  two  records  of
 Netaji’s  speeches  delivered  in  South.
 East  Asia.  Certain  scripts  are  there
 but  the  number  is  very  small.

 शी  To  ला०  बाकपाल :  क्या  में  माननीय
 मंत्री  जी  से  यह  जान  सकता  हूं  कि  नेताजी

 सुमाषचन्द्र  बोस  के  लेख  और  श्न्य  सामग्री
 जिन  व्यक्तियों  के  पास  है,  अगर  वे  सामग्री
 सरकार  को  देंगे,  तो  उन  को  कोई  पुरस्कार
 भी  दिया  जायगा  ?

 Bo  केसकश  :  इस  पर  हरेक  व्यक्ति  से
 अ्रलग  लग  बात  हो  सकतो  है  और  झगर
 ऐसा  कोई  सवाल  आयगा,  तो  उस  पर  विचार
 किया  जायेगा  ।

 Shri  Joachim  Alva:  Has  Govern-
 ment  drawn  up  a  list  of  great  Indians,
 apart  from  the  biographies  of
 Mahatma  Gandhi  and  Netaji’s  writ-
 ings  and  speeches,  whose  biographies
 should  be  written  for  the  benefit  of
 present  and  future  generations,  in-
 cluding  that  of  Sarojini  Naidu?

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  if  there  is  a  proposal
 to  prepare  the  biographies  of  other
 great  leaders.

 Dr.  Keskar:  There  is  not  only  a
 proposal  but  we  propose  to  publish  a
 series  called  “The  builders  of  Modern
 India”.  But  mainly  their  life  and  ne
 their  speeches  will  be  contained  in  Kw
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 Shri  S.  M.  Banerjes:
 3837  J  Shri  Tangamani:

 Shri  Prabhat  Kar:
 |  Sarl  Muhammed  BNas:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  69  on  the  3th  December,
 957  and  state:

 (a)  whether  number  of  the  persons
 registered  with  the  various  Employ-
 ment  Exchanges  in  the  country  has
 increased  from  the  lst  November,  957
 till  now;  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  by  65,961.
 Shri  S.  M.  Banerjee:  The  unemploy-

 ment  figure  on  the  Ist  January,  958
 was  9,39,009.  For  February,  958  it  is
 9,44,980.  May  I  know  the  causes  for
 this  rise  in  unemployment?

 Shri  Abid  All:  On  the  ist  Novem-
 ber,  957  the  number  of  employment
 exchanges  was  172,  and  in  March,
 1958,  it  was  197.  So,  this  increase  is
 because  of  27  more  employment
 exchanges  which  have  recently  been
 opened.  It  comes  to  about  2,450  em-
 ployment  seekers  in  each  of  these  new
 Exchanges.

 Shri  Tangamani:  In  volume  3,
 No.  8  of  the  Employment  News  which
 has  been  circulated  to  us  we  find  that
 for  the  month  of  February,  +1958,  there
 are  more  than  that  nine  lakhs  appli-
 cants  for  assistance  through  the  em-
 ployment  exchanges.  May  I  know
 whether  these  9,44,980  people  who  are
 seeking  employment  through  the  em-
 ployment  exchanges  will  be  previded
 with  employment  at  least  before  the
 end  of  this  year?

 Mr.  Speaker:  Who  can  say  that?

 Sheri  Tangamani:  At  least  how  many
 will  be  provided  with  employment?
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 Mr.  Speaker:  Hon.  Members  them-
 selves  should  go  and  see  these  employ-
 ment  exchanges.

 Shri  Tangamani:  We  have  got  the
 figures.

 Mr.  Speaker:  How  can  it  be  said
 that  nine  lakh  persons  will  be  provid-
 ed  with  employment?  I  do  not  object
 to  the  hon.  Minister  answering  that.

 Shri  Tangamani:  These  0,44,880  are
 the  people  who  are  registered  with
 the  employment  exchanges  in  various
 States.

 Mr.  Speaker:  The  hon.  Member  asks
 a  question  as  to  when  it  will  be  possi-
 ble  for  all  these  people  to  be  absorbed.
 Is  it  not?  Can  anyone  say  that?

 Shri  Tangamani:  I  want  to  know
 how  many  will  be  absorbed  before  the
 end  of  this  year.

 Mr.  Speaker:  Even  then,  it  is  prob-
 lematic  unless  he  is  Brahma  himself.

 Shri  Abid  AH:  In  956  the  average
 monthly  placement  was  5,800,  in  957
 it  was  15,069,  and  in  4958  during  the
 months  of  January  to  March  it  was
 37,0i5.

 Shri  Hem  Barua:  May  I  know  if  the
 Government  have  evolved  any  scheme
 for  the  collection  of  employment
 market  information  from  different
 States?  If  so,  may  I  know  the  extent
 to  which  it  has  helped  us  to  meet  the
 chalNenge  of  unemployment  in  the
 country?

 Shri  Abid  Ali:  Some  attempt  on  this
 line  was  made  in  Delhi  and  also  in
 some  other  places.  I  think  this  was
 mentioned  in  the  report  which  hes
 been  circulated  to  hon.  Members.

 Shri  A.  C.  Guha:  May  I  know  what
 is  the  position  in  the  Calcutta  Ex-
 change?  Has  the  number  increased
 considerably  and  if  so,  what  steps  do
 the  Government  contemplate  to  meet
 the  situation?

 Shri  Abia  All:  Figures  regarding
 Caleutta  are  not  availiable  with  me
 here.
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 हिली  Thimmaiah:  May  ¢  knew  whe-
 ther  the  Government  is  satisfied  with
 the  number  of  persons  employed
 through  the  Employment  exchanges
 as  compared  to  the  increase  in  the
 number  of  people  registered  in  the
 Lmptoyment  Exchanges?

 Shri  Abid  All:  We  are  satisfied  with
 the  efforts  that  the  Employment  Ex-
 changes  are  making.

 Shri  Mahanty:  From  the  reply  of
 the  hon.  Minister,  it  appears  that  un-
 employment  is  on  the  increase  because
 the  number  of  Employment  Exchanges
 are  on  the  increase.  I  would  lifke  to
 know  from  the  hon.  Minister  if  the
 Gevernment  have  any  information  as
 to  the  objective  facts  regarding  the
 precise  extent  of  the  unemployment
 problem.  This  is  hardly  the  answer.

 Shri  Abid  Ali:  My  reply  was  limited
 to  the  question.

 Shri  Mahanty:  The  point  is,  it
 reJates........

 Mr.  Speaker:  The  hon.  Minister  in
 his  answer  said  that  there  has  been
 this  unemployment  all  along  and  on
 account  of  the  Employment  Ex-
 changes,  the  numbers  were  registered.
 He  is  not  giving  any  causes,  because
 he  does  not  admit  that  there  its
 increase  in  unemployment.  Only  the
 registration  has  been  increased.

 Shri  Mahanty:  May  I  take  it  that
 therefore,  unemployment  is  on  the
 increase  because  the  Employment  Ex-
 changes  are  on  the  increase?

 Shri  Abid  Ali:  The  hon.  Member
 may  draw  his  own  inferences.

 Shri  है.  M.  Banerjee:  As  regards
 educated  unemployed,  the  figure  was
 3,89,552  ह...  1-1-68.  On  the  other  hand,
 we  find  in  the  Employment  News—
 Shortages  and  surpluses—g  tremend-
 ous  shortage  of  stenographers,  typists,
 draftemen,  overseers,  midwives,

 en
 etc.  May  I  know  what  were

 causes  of  unemployment  of
 e@ucated  people  and  how  many  of
 them  have  been  accepted  in  these
 categories?
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 Shri  Abid  AH:  For  the  jobs  which
 are  available,  suitable  employment
 seekers  were  not  available.  Parti-
 cularly,  so  far  as  stenographers  and
 typists  are  concerned,  these  are  very
 much  in  demand.  More  should  come
 forward.

 Mr.  Speaker:  Next  question.
 Shri  8.  M.  Banerjee  rove—

 Mr.  Speaker:  Unemployment  is  an
 eternal  problem.  There  should  be
 suitable  men.  If  a  clerk  is  available
 for  a  supervisors  post,  how  can  he
 be  employed?  I  am  sorry.

 Shri  S.  M.  Banerfee:  There  is  a  long
 list  which  I  could  not  read  for  want
 of  time.

 Mx.  Speaker:  He  will  put  a  separate
 question  later.

 Middie  Income  Group  Housing
 Schemes

 1839.  Shri  Damani:  Will  the  Minis-
 ter  of  Works,  Heusing  and  Supply  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  42  on  the  23nd
 November,  957  and  state  the  progress
 made  in  regard  to  Middle  Income
 Group  Housing  Schemes?

 The  Deputy  Minister  of  Works,
 Housing  ang  Supply  (Shri  Anil  K.
 Chanda):  The  subject  is  still  under
 examination  and  it  will  be  sometime
 before  a  decision  is  taken.

 Shri  Damani:  In  view  of  the  scar-
 city  of  accommodation  and  the  high
 rate  of  rents,  what  special  efforts  are
 being  made  by  the  Government  to
 help  the  middle  income  group  of  Gov-
 ernment  servants  to  solve  their  accom-
 modation  problem?

 Shri  Anil  K.  Chanda:  In  the  Second
 Five  Year  Plan,  originally,  there  was
 a  provision  for  Re.  3  crores  for  middle
 class  housing.  But,  later  on,  on  the
 advice  of  the  Parliamentary  Com-
 mittee,  it  was  dropped.  We  have  now
 again  revived  this  proposal  and  the
 Finance  has,  on  principle,  accepted
 this  proposition  that  there  may  be
 loan  financing  on  houses  for  the

 *
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 middle  class  people.  But,  the  scheme
 has  not  yet  been  finalised.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  there  is  any  scheme  for  hire
 purchase  system  for  housing  for  the
 middle  classes?

 Shri  Anil  K.  Chanda:  This  parti-
 cular  scheme  will  be  of  loan  financing
 to  be  repaid  in  25  years’  time.  This
 is  more  or  less  a  hire  purchase  system.

 Shri  Panigrabi:  May  |  know  whe-
 ther  the  finances  will  be  made  avail-
 able  from  the  Insurance  Corporation
 on  from  the  Housing  Finance  Corpo-
 ration?

 Shri  Anil  K.  Chanda:  The  present
 proposal  is  for  loan  financing  from  the
 LIC.

 Shri  Thimmaiah:  May  I  know
 what  happened  to  the  proposal  of
 forming  a  Housing  Corporation  as
 stated  by  the  hon.  Minister  during
 the  Budget  Session  last  year?

 Shri  Anil  K.  Chanda:  We  are  in
 the  midst  of  preparing  a  Bill  for
 necessary  legislation  for  the  creation
 of  Housing  Corporations  in  the  States.

 Shri  Dasappa:  May  I  know  whether
 the  Government  are  considering  the
 building  of  houses  for  the  low  income
 group  themselves  and  renting  them
 out?

 Shri  Anil  K.  Chanda:  We  have
 allowed  the  State  Governments  up  to
 a  limit  of  25  per  cent  of  the  total
 allotment  to  build  houses  which  they
 may  hire  on  out  for  the  low  income
 group  or  sell  on  a  _  no-profit-no-loss
 basis.

 Shri  Dasappa:  May  I  know  what
 pragress  has  been  made  so  far?

 Shri  Anil  K.  Chanda:  I  should  like
 to  have  separate  notice  for  that.

 Industrial  Estate,  Gauhati
 °840.  Shri  Litadha®  Kotoki:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  progress  so  far  made  in  the
 Industrial  Estate  at  Gauhati  in  the
 State  of  Assam:
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 (b)  the  amount  allotted  by  the
 Central  Government  and  the  amount
 actually  spent  so  far;

 (c)  when  the  Estate  is  expected  to
 start  functioning;

 (d)  whether  the  projected  Estate  is
 behind  the  schedule;  and

 (e)  if  so,  what  are  the  reasons
 therefor?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (e).  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  appendix  VIII.  annexure
 No.  18.)

 Shri  Liladhar  Kotoki:  From  the
 statement  it  is  found  that  in  the  early
 stages,  the  progress  of  the  construction
 of  the  estate  was  delayed  due  to  want
 of  building  materials.  It  has  also
 been  stated  that  the  programme  will
 be  completed  by  October,  1958.  May
 I  know  whether  all  the  requisite
 materials  have  been  provided  for  so
 as  to  enable  the  estate  to  be  completed
 by  October,  (1958?

 Shri  Manubhaf  Shah:  Yes,  Sir.  As
 has  been  stated,  construction  has  come
 to  the  roof  level  and  we  expect  to  be
 able  to  implement  the  programme  by
 October,  1958.

 Shri  Liladhar  Kotoki:  May  I  know
 whether  it  is  laid  down  in  the  scheme
 that  training  facilities  will  be  given
 to  the  indigenous  craftsmen  to  learn
 modern  methods  in  small  and  cottage
 industries  in  the  estate?

 Shri  Manubhai  Shah:  That  is  not
 part  of  this  scheme;  nor  have  we  any
 subsidiary  scheme  for  training  crafts-
 men.  We  do  have  production-cum
 training  centres  and  also  separate
 intensive  training  centres  for  training
 potential  artisans  and  craftsmen  for
 the  manufacture  of  articles.

 Shri  Hem  Barua:  May  I  know  the
 articles  that  the  estate  proposes  to
 manufacture?

 Shri  Manubhai  Shah:  There  ts  a
 list  of  25  and  more  articles  which  877
 indigenous  in  Assam  starting  from
 brass  ware,  cutlery,  agricultural
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 fmplements  and  tools,  some  of  the
 machine  tools,  electrical  motors,  etc.

 Machinery  for  Sugar  Industry
 +

 10a.  J  Shri  V.  C.  Shukla:
 ‘|  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  a  U.S.
 engineering  firm  is  negotiating  with
 the  Government  of  India  to  secure
 licences  for  the  manufacture  of
 machinery  for  the  sugar  industry  in
 India;  and

 (b)  if  so,  what  are  the  details  of  the
 scheme?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Shri  Damani:  May  I  know  the

 present  capacity  of  manufacturing
 sugar  machinery  in  the  country  and
 whether  the  entire  plant  is  being
 manufactured  or  parts  are  only  manu-
 factured?

 Shri  Manubhai  Shah:  We  have
 licensed  six  factories  in  the  country
 which  will  enable  us  to  produce  by
 1960-61  thirteen  sugar  plants  from  A
 to  Z  every  year.

 Shri  Damani:  May  I  know  the  im-
 ports  made  in  1956-57  and  i957-58  and
 the  arrangements  made  for  the  present
 year?

 Shri  Manubhai  Shah:  It  was  Rs.  3$
 crores  in  1955,  Rs.  4:7  crores  in  1956.
 The  figures  for  957  are  not  fully
 available.  Perhaps  it  will  be  about
 Rs.  7:2  crores.

 Maheshwari  Mines  in  Madhya
 Pradesh

 Shri  Narayanankutty  Menon:
 Shri  8.  M.  Banerjee:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 +
 Shrimati  Parvathi  Krishnan:

 *84y.
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 (a)  whether  it  is  a  fact  that  the
 Maheshwari  Mines  in  Madhya  Pra-
 desh  have  been  closed  recently;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  number  of  workers  involv-
 ed;  and

 (d)  what  steps  Government  propose
 to  take  to  reopen  these  mines?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  The  Chikla  Manganese  Mine  of
 Messrs  Maheswari  Mining  and  Trad-
 ing  Company  Nagpur  was  closed  on
 the  29th  March,  1958.

 (b)  As  the  labourers  were  not  paid
 full  wages  for  the  week  ending
 27-3-58  they  obstructed  the  movement
 of  ore.  The  management  apprehend-
 ed  serious  trouble  and  closed  the  Mine
 on  29-3-1958.

 (c)  Approximately  1,000.

 (da)  On  the  intervention  of  the
 Regional  Labour  Commissioner,  the
 Mines  was  re-opened  on  the  3rd  April,
 958  and  an  agreement  was  effected
 between  the  parties,  on  the  4th  April,
 1958.

 Shrimati  Parvathi  Krishnan:  May  4
 know  whether  the  wages  that  were
 due  to  the  workers  have  been  paid
 since  then?

 Shri  L.  N.  Mishra:  As  a  result  ६४६
 the  agreement,  some  payment  was
 made  on  the  27th  of  March.  The  next
 payment  was  to  be  made  on  3rd  April,
 1958.

 Shrimati  Parvathi  Krishnan:  There
 seems  to  be  some  mismanagement
 going  on  in  these  mines.  May  I  know
 whether  the  Government  are  investi-
 gating  into  that  in  order  to  ensure
 that  such  closures  do  not  take  place
 and  these  mines  work?

 Shri  L.  ्य,  Mishra:  There  was  no
 complaint  from  this  mine  before.  Only
 recently,  the  trouble  has  arisen
 because  of  card-holderg  and  non-card-
 holders;  that  is  on  acegount  of  the
 casual  labour’s  case.
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 Shri  Kumaran:
 »4864.  <  Shri  ह.  हू,  Ramakrishnaa:

 Shri  E.  द  K.  Sampath:
 Will  the  Minister  of  Commeree  and

 Industry  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  large  accumulation  of  cloth  in
 the  handloom  sector;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  what  help  Government  propose

 to  give  to  clear  off  the  accumulated
 stocks?

 The  Minister  of  Commerce  (Shri
 Mamungo):  (a)  Yes,  Sir.

 (b)  The  accumulation  is  partly
 seasonal  and  partly  due  to  the  fact
 that  production  is  not  geared  to  con-
 sumer  demand.

 (c)  Speciai  rebate  of  6  N.P.  in
 addition  to  the  usual  rebate  of  6  N.P.
 in  the  rupee  has  been  sanctioned  from
 l-4-958  for  a  period  of  2  months  on
 retail  and  wholesale  sales  of  hand-
 foom  cloth  by  weavers  societies  to
 clear  accumulated  stocks.

 Shri  Kumaran:  Government  have
 given  a  reduction  of  excise  duty  on
 mill  cloth  to  the  tune  of  Rs.  29  crores,
 with  a  view  to  according  relief  to
 the  mill  industry.  May  ]  know  whe-
 ther  Government  will  take  steps  to
 set  apart  a  similar  amount  to  bring
 down  the  accumulated  stocks  in  the
 handloom  industry  which  employs  a
 far  larger  number  of  workers  than
 the  mill  industry?

 Shri  Kanungo:  The  correlation  is
 not  justifred.  In  any  case,  there  are
 schemes  for  reducing  the  cost  of  pro-
 duction  of  handloom  goods  as  far  as
 possible,  and  that  is  a  sure  way  of
 sustaining  these  craftsmen.

 Shri  Sampath:  May  I  know  whether
 the  Government  of  Madras  have  re-
 quested  the  Government  of  India  to
 increase  the  rebate  to  two  annas  to
 resolve  the  crisis,  and  if  so,  the  reac-
 tion  of  Government?
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 Shri Kanuage: That  is  exactly
 what  hag  been  done.

 Shri  Tangamani:  The  Minister  has
 stated  that  the  rebate  has  been  in-
 creased  to  two  annas,  and  the  same
 will  be  extended  only  for  two  months.
 In  view  of  the  fact  that  these  two
 months,  namely  this  month  and  the
 next  month,  are  very  jean  months,
 and  months  Hke  October  and  Mowem-
 ber  where  we  have  the  Deepavali  are
 fast  approaching  also,  may  Y  know
 whether  this  rebate  of  two  annas  will
 be  extended  till  the  end  of  this  year,
 so  that  the  stocks  which  are  there  in
 Madras  to  the  tune  of  Rs.  3  crores  will
 be  cleared.

 Shri  Kanungo:  The  rebate  is  for
 two  months,  and  it  is  expected  that
 it  will  help  to  clear  a  lot  of  stocks.
 Apart  from  that,  I  might  mention  that
 the  accumulation  ig  not  so  bad  as  it
 is  supposed  to  be.  In  fact,  in  the
 States  of  Madras  and  Andhra  Pradesh,
 where  the  largest  production  takes
 place,  it  is  barely  five  weeks’  produc-
 tion  just  now.

 भार्स-सिश्कत  व्यापार
 *  154 भ  थ्या  मत  दम  :  क्या

 नयान  लंत्रों  मह  बताने  को  पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गारत  और
 चीन  की  सरकारों  के  बोच  जो  समझीता  हुभा
 था  उसके  ग्रतृमार  तिब्बत  में  मं,  रतीय  व्यापार
 एजेंसियां  बारहों  महीने  खूलो  नहीं  रखी
 जाती  ;  श्रीर

 (ख)  यदि  हां,  श।  इसके  क्या  कारण
 y»  ? 4

 बेदे  reed  मंत्री  के  समा-स चिय
 (अं.  सादत  अल  wi).  (am)  ate  (ख).

 यातुंमग  और  ग्यान्त्स  में  तो  भारतीय  व्यापार
 एजेंसियां  सारा  साल  काम  करती  हें,  लेकिन,
 गतोक  स्थित  भारतोय  व्यापार  एजेंसी  पश्चिमी
 तिब्बत  में  सिफ  गर्मी  के  महीनों  में  ही  काम
 करतो  है  1  इसको  खास  वजह  यह  है  कि
 किराये  पर  उचित  स्थान  नहीं  मिलता  है  1  हम
 अपनों  इमारतें  बनाने  की  कोकियों  कर  रहे  है  ।
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 Shri  Hem  Barua:  In  English  also.

 Shri  Sadath  Ali  Khan:  (a)  and  (9).
 The  Indian  Trade  Agencies  at  Yatung
 and  Gyantse  function  throughout  the
 year.  The  Indian  Trade  Agency,
 Gartok,  however,  functions  in  Western
 Tibet  during  summer  months  only.
 Thig  is  primarily  due  to  the  fact  that
 no  suitable  accommodation  is  avail-
 able  for  hiring.  Efforts  to  construct
 our  own  buildings  are  in  progress.

 ett  awe  बहोत  :  क्‍या  में  जान  सकता

 हैं  कि  इन  गर्मियों  से  जो  व्यापार  का  सीज्धन

 शुरू  होने  वाला  है  उस  में  गड़तोक  में  भी

 बारहों  महीने  के  लिये  व्यापार  एजेंसी  की
 व्यवस्था  करना  सम्भव  हो  सकेगा  ?

 श्यो  सादत  श्ला  तां:  में  इस  वक्‍त  तो

 नहीं  कह  सकता,  लेकिन  उम्मीद  है  कि
 ऐसा  ही  होगा  ।

 हरी  भक्त  वहान  :  क्‍या  कोई  श्रन्दाजा
 लगाया  गया  है  कि  गड़तोक  में  जो  हमारी
 डयापार  एजेंसी  के  मकान  बनने  वाले  हे  उन  पर
 कितना  खर्च  होगा  ?

 ही  सादत  अल  ष्ा:  खच  के  बारे  में
 तो  मैं  नहीं  कह  सकता  लें  किन  गड़त्तोक  में  मकान
 बनाने  की  स्कीम  है  ब्ौर  उम्मीद  हूँ  कि  कई
 मकान  वहां  बन  जायेंगे  ।  खर्च  के  मुताबिक
 मुझे  नोटिस  चाहिये  ।

 Verification  of  Claims  of  Displaced
 Persons

 °1846,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  276  on  the  l8th  December,  3957
 and  state:

 (a)  whether  proposalg  regarding
 “on  the  spot”  verification  of  claims
 of  displaced  persons  were  discussed
 during  the  ministerial  conference
 held  at  Karachi  in  the  last  week  of
 January,  (1988;  and
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 (9)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  Yes.

 (b)  The  Ministers  considered  the
 steps  that  may  be  taken  to  eliminate
 bogus  or  exaggerated  claims  for  urban
 immovable  property  filed  in  India  and
 Pakistan  by  displaced  persons.  For
 this  purpose,  they  agreed  to  exchange
 particulars  of  the  evacuee  properties,
 such  as  whether  the  properties  had
 in  fact  been  treated  as  evacuee  pro-
 perty,  whether  the  details  furnished
 by  the  Claimants  correspond  with  the
 particulars  as  given  in  Custodians’  and
 Municipal  records,  municipal  assess-
 ments,  rents,  etc.  This  arrangement
 would  in  the  first  place,  be  applicable
 to  claims  of  the  value  of  Rs.  5  lakhs
 and  above.

 Shri  D.  C.  Sharma:  May  I  know  in
 what  way  effect  has  been  given  to
 these  recommendations  ever  smce
 they  were  made?

 Shri  P.  8.  Naskar:  What  is  now
 agreed  upon  merely  means  that  the
 Governments  would  exchange  certain
 information  in  regard  to  evacuee  pro-
 perty.  It  does  not  involve  either  on-
 the-spot  verification  or  valuation  of
 the  property  by  the  experts  of  the
 other  country;  and  the  list  of  proper-
 ties  will  be  exchanged  shortly.

 Shri  D.  C.  Sharma:  May  I  know
 when  the  list  of  properties  is  going
 to  be  exchanged,  and  whether  that
 list  has  been  compiled?

 Shri  P.  S.  Naskar:  So  far  as  Pakis-
 tan  is  concerned,  just  after  the  discus-
 sion,  they  did  not  have  the  list  ready,
 and  that  is  why  it  is  taking  time.

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 *1847,  Shri  V.  C.  Shukla:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  amount  of
 extra  Foreign  Exchange  which  the
 State  Trading  Corporation  of  India
 (Private)  Ltd.  has  been  able  to  earn
 through  its  activities  in  the  channels
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 of  established  Import  and  Export
 Trade  since  its  entry  into  this  arena?

 The  Minister  of  Commerce  (Shri
 Kanungo):  Statements  are  in  course
 of  compilation  and  will  be  placed  on
 the  Table  of  the  Lok  Sabha.

 Shri  Damani:  May  I  know  whether
 after  the  obtaining  of  the  sole  mono-
 poly  for  the  export  of  iron  ore  by  the
 State  Trading  Corporation,  the  sale
 price  has  gone  up  or  gone  down,  and
 the  reason  for  the  same?

 Shri  Kanungo:  The  sale  price  has
 gone  up,  and  that  is  exactly  the  pur-
 pose  for  which  this  policy  was
 adopted.

 Shri  Damani:  May  I  know  to  what
 extent  it  has  gone  up?

 Shri  Kanungo:  I  said  in  the  main
 answer  that  the  statements  are  in
 course  of  compilation  and  will  be
 placed  on  the  Table  of  the  House.
 Since  the  statements  asked  for  would
 mean  a  comparison  to  show  the
 increase  in  foreign  exchange  earnings
 as  compared  with  the  normal  foreign
 exchange  earnings,  it  will  mean  a  long
 compilation  and  working  it  out
 mathematically.

 Shri  Damani:  I  wanted  to  know  to
 what  extent  the  price  per  ton  has
 gone  up,  and  whether  we  are  getting
 more  prices  or  we  are  getting  the
 same  prices.

 Shri  Kanungo:  Definitely,  more
 prices,  as  has  been  stated  in  this
 House  very  often.

 Shrines  in  Pakistan

 Shri  Padam  Dev:
 Shri  Vajpayee:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starrec
 Question  No.  290  on  the  9th  Febru-
 ary,  958  and  state:

 (a)  whether  the  scheduled  meeting
 of  the  Joint  Committee  with  a  view
 to  draw  up  a  list  of  the  historical
 shrines  in  India  and  Pakistan  was
 held  in  March,  1958;  and

 +
 Shri  Ajit  Singh  Sarhadi:

 “1848,
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 (b)  if  not,  the  reagons  therefor?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (४).  No,
 Sir.  An  invitation  was  extended  to
 the  Government  of  Pakistan  for  a
 meeting  of  the  Joint  Committee  at
 New  Delhi  in  the  fourth  week  of
 March,  i958.  A  reply  has  since  been
 received  from  that  Government  stat-
 ing  that  the  dates  proposed  for  the
 meeting  were  not  convenient  to  them
 and  that  a  further  communication
 would  follow  suggesting  suitable  dates
 for  the  meeting.  That  communication
 is  still  awaited.

 Shri  Ajit  Singh  Sarhadi:  In  view
 of  the  long  time  that  it  has  taken  for
 the  holding  of  a_  joint  committee
 meeting,  do  Government  propose  tu
 do  anything  else  to  have  a  list,  ana
 adopt  some  measures  for  the  protec.
 tion  of  such  property?

 Shri  Sadath  Ali  Khan:  No,  we  are
 waiting  to  hear  from  them,  and  we
 want  this  meeting  to  take  place.

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  whether  there  is  any  target  date,
 and  for  how  long  Government  would
 target  date.

 Shri  Sadath  Ali  Khan:  There  is  no
 target  date.

 Production  of  Zirconium
 #1850.  Shri  D.  C.  Sharma:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  the  proposed  plant  for
 producing  Zirconium  has  been  set
 up;

 (b)  if  so,  the  place  where  it  has
 been  set  up;  and

 (c)  the  cost  thereof?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  No  decision
 has  yet  been  taken  to  set  up  a  plant
 for  producing  Zirconium.

 (b)  and  fo).  Do  not  arise.
 Shri  D.  C.  Sharma:  May  I  know

 the  factors  responsible  for  holding  up
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 the  decision  on  the  setting  up  of  this
 plant,  especially  when  it  has  been
 said  in  the  Report  of  the  Department
 of  Atomic  Energy  that  it  will  be  set
 up  very  soon?

 Shri  Sadath  Ali  Khan:  We  are  ex-
 ploring  the  possibilities  of  producing
 this  thing,  and  as  you  know  explor-
 ation  always  holds  up  things.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Office  Accommodation  in  Simla

 Sf  Shri  Ram  Krishan: °4828.
 २  Shri  Chuni  Lal:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  large  accommodation
 would  be  available  in  Simla  when  the
 Punjab  Government  Offices  are  shifted
 to  Chandigarh  from  there;

 (b)  if  so,  whether  the  Punjab  Gov-
 ernment  have  requested  the  Govern-
 ment  of  India  to  utilise  that  accom-
 modation:  and

 (c)  if  so,  the  steps  Government  pro-
 pose  to  take  in  the  matter?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  छह.
 Chanda):  (a)  It  is  expected  that
 about  ‘1.25,  lakhs  sq.  fect  of  office
 accommodation  would  be  released  by
 the  Punjab  Government  in  Simla
 when  its  offices  move  to  Chandigarh.

 (b)  Yes,  Sir.

 (c)  The  matter  has  already  been
 taken  up  for  consideration  by  the
 Government  of  India.  The  accommo-
 dation  will  fall  vacant  only  when  the
 Punjab  Government  offices  actually
 move  to  Chandigarh  and  this  move,  it
 is  understood,  will  take  place  by  the
 end  of  this  year.  By  that  time,  efforts
 would  be  made  by  the  Government
 of  India  to  utilise  this  surplus  accom-
 modation.

 All  India  Radio
 *283l.  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Information  and
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 Broadcasting  be  pleased  to  state:
 (a)  whether  there  are  any  principles

 guiding  the  selection  of  Hindi  script
 writers  and  talkers  for  the  All  India
 Radio;  and

 (b)  if  so,  the  nature  thereof?
 The  Minister  of  Information  and

 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Talkers  and  writers  are  generally
 selected  keeping  in  view  their  com-
 petence  in  presenting  a  particular
 subject  and  ability  to  formulate  it  in
 a  sufficiently  attractive  language.  This
 applies  to  Hindi  as  well  as  other
 languages.

 Replanting  Funds  for  Coffee  and
 Rubber

 *1834.  Shrimati  Na  Palchaudhari:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 question  of  creating  Replanting  Funds
 for  Coffee  and  Rubber  is  still  under
 the  consideration  of  the  Government
 of  India;  and

 (b)  if  so,  when  a  decision  is  likely  to
 be  taken  in  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (bh)  This  will  take  some  more  time.

 Rehabilitation  Grants

 #1838.  Pandit  Thakur  Das  Bhargava:
 Will  the  Minister  of  Rehabilitation.
 and  Minority  Affairs  be  pleased  to
 state:

 (a)  the  number  of  persons  who  have
 been  paid  rehabilitation  grants;

 (b)  what  is  amount  of  grant  so  far
 paid  and  in  what  form;  and

 (c)  whether  the  persons  found
 entitled  to  such  grants  have  been
 allowed  to  bid  at  auctions  by  virtue  of
 their  being  entitled  to  such  grants?

 The  Deputy  Minister  of  Rehabilitat-
 ion  (Shri  P.  S.  Naskar):  (a)  Upto  28th
 February,  ‘1958,  2,69,479  persons  have



 4246r  Written  Anawers

 been  paid  Rs.  78.05  crores  as  com-
 pensation  which  includes  an  element
 of  rehabilitation  grant  if  Rs.  32.38
 crores  as  admissible  under  Rule  94

 (b)  Rs.  32°38  crores  upto  the  end
 of  February,  1958.  This  amount  in-
 cludes  payment  by  cash/by  purchase
 of  property/and  by  adjustment  of
 public  dues.

 (c)  Yes,  only  persons  entitled  under
 Rule  94  and  96.

 Shiva  Rao  Committee
 *1841,  Shaikh  Mohammad  Akber:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  it  wus  one  of  the  re-
 commendations  of  the  Shiva  Rao  Com-
 mittee  that  every  State  after  decentra-
 lisation  of  the  Employment  Exchanges
 had  to  confirm  60  per  cent.  of  the
 staff  transferred  to  them  from  the
 Centre;  and

 (b)  if  so,  whether  the  Punjab  Gov-
 ernment  have  complied  with  the  above
 recommendation?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 Rehabilitation  Grants
 #1849,  Pandit  Thakur  Das  Bhargava:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 state  whether  any  rehabilitation
 grants  or  any  compensation  in  lieu  of
 these  grants  have  been  paid  to  per-
 sons  entitled  to  them  apart  from
 persons  entitled  to  such  grants  under
 rule  96  of  the  Displaced  Persons
 Compensation  and  Rehabilitation
 Rules,  ‘19557

 The  Deputy  Minister  of  Rehablili-
 tation  (Shri  2,  8.  Naskar):  Every
 person  having  e  verified  claim  of  less
 than  Rs.  50,000  is  entitled  to  a  re-
 habilitation  grants  under  Rule  94  in
 accordance  with  the  scale  laid  down
 in  the  rules.  Upto  28th  February,
 1958,  2,89,479  persons  have  been  paid
 Rs.  78.50  crores  as  compensation
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 which  includes  an  element  of  rehahbili-
 tation  grants  of  Rs.  32.38  crores.

 were  तथा  चु  उचोग

 «  २७४८.  थ्भो  Wo  ला०  दियेदी  :  क्‍या
 लिर्माण,  झायास  और  संभरण  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  कुटीर  तथा  लघु  उद्योगों  की
 किन  किन  फर्मों  के  नाम  १६५६-५७  में
 सम्भरण  शौर  निबटान  महानिदेशक  की
 स्वीकृत  ठेकेदारों  की  सूची  में  लिखे
 गये  ;

 (ख)  उक्त  वर्ष  में  उपरोक्त  फर्मों  के
 अतिरिक्त  कितनी  फर्मों  ने  इस  सूची  में  भ्रपना
 नाम  सम्मिलित  करने  के  लिये  प्रार्थना-पत्र
 दिये  थे  ;  और

 (ग)  लिन  फर्मों  के  नाम  स्वीकृत  ठेके-
 दारों  की  सूची  में  सम्मिलित  कर  लिये  गये

 हैं,  उन्होंने  किस  प्रकार  की  वस्तुएं  दीं  ?

 निर्माण,  झावास  भर  संभरण  मंत्रा

 (श्री  Wo  Wo  रेड्ड):  (63  ऐसी  फर्मो  की

 सूची  सभा  पटल  पर  रख  दी  गई  है  |  दि  पये
 व  रशब्ट  ८,  झतुबस्ध  संख्या  १६]

 (ख)  ७१

 एग)  सूची  सभा  पटल  पर  रख  दी  गयी

 है  ।  [वेखपगे  परिशिष्द  ८,  अनुबस्थ  संख्या

 १६]
 रबड  के  जूते

 २७४६.  भरी  म०  ला०  हिबेवी  :  क्‍या
 जाजिज्य  तथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  रबढ़  के  जूते  बनाने  वाले  कारखानों
 के  विस्तार  के  लिये  जो  लाइसेंस  दिये  गये

 हैं,  उनके  फलस्वरूप  इनके  विस्तार  में  भब  तक
 कितनी  प्रगति  हुई  है  ?

 जाणिण्य  तथा  उस्योग  मंत्री  ष्मी  लाल

 बहादुर  छास्त्रो)  :  एक  विवरण  सभा  पटल
 पर  रख  दिया  गया  है  |  [देखिये  ह 1141. अ
 ८,  अतुवन्य  क  १७]
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 indian  Foreign  Service

 2750.  Shri  Dinesh  Singh:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  the  number  of  vacancies  that
 were  to  be  filled  in  the  Indian  Fortign
 Service  by  direct  recruitment  in  3950
 and  ‘1957;  and

 (b)  how  many  of
 actually  filled?

 them  were

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  4  in  950  and  4  in  1957.

 (०)  3  in  3950  and  0  in  1957.

 Evacuee  Property
 275i.  Shri  A.  K.  Gopalan:  Will  the

 Minister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state  the  num-
 ber  of  cases  pending  for  decision
 under  Section  6  of  Evacuee  Property
 Act  before  the  Custodian-General  of
 Evacuee  Property?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  P.  S.  Naskar):  This
 Section  deals  with  the  appointment
 of  Custodians  and  Additional  Custo-
 dians  etc.  by  the  Central  Government,
 and  as  such  the  question  of  any  cases
 pending  for  disposal  under  this  Sec-
 tion  before  the  Custodian-General  of
 Evacuee  Property  does  not  arise.

 State  Trading  Corporation  ef  India
 (Private)  Limited

 2752.  Shri  Sinhasan  Singh:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news
 item  concerning  the  State  Trading
 Corporation  published  on  page  3  of
 the  Blitz  dated  the  22nd  March,  1958;

 (b)  if  so,  whether  the  facts  men-
 tioned  therein  about  Rupees  8  lakhs
 being  put  into  the  pocket  of  a  cer-
 tain  stevedore,  are  correct;

 (c)  whether  Government  would  lay
 a@  statement  on  the  Table  stating  the
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 full  facts  of  the  case  and  also  justifi-
 cation  for  not  inviting  tenders  for  the
 appointment  of  stevedores;  and

 (d)  whether  anybody  has  been  held
 responsible  for  the  extra  loss  suffered
 by  the  Corporation  by  way  of  demur-
 rage  charges?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):

 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  and  (d).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  (See
 appendix  VIII,  annexure  No.  18.)

 Pilot  Plant  at  Ghatsila
 2753.  Shri  Naushir  Bharucha:  Will

 the  Prime  Minister  be  pleased  to  state:

 (a)  when  is  the  pilot  plant  at
 Ghatsila  for  extracting  uranium  from
 copper  tailings  expected  to  go  into
 operation;

 (b)  what  is  the  estimated  annual
 uranium  extraction  and  of  what
 atomic  weight;

 (c)  whether  any  payment  has  to  be
 made  for  utilising  the  copper  tailings;
 and

 (d)  if  so,  what  are  broadly  the
 terms  of  the  agreement?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Pilot  Plant  at
 Ghatsila  is  in  operation  since  Septem-
 ber,  ‘1857.

 (b)  The  plant  is  intended  for  bene-
 fication  experiments  on  various  types
 of  uranium  ore  from  the  Bihar  re-
 gion.  It  is  being  operated  at  present
 on  an  experimental  basis  to  determine
 the  best  treatment  scheme  for  upgrad-
 ing  the  copper  tailings.  It  is  too
 early  to  make  an  estimate  of  the
 annual  uranium  extraction.

 (c)  No.

 (d)  Does  not  arise.
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 Trainiog  of  Women  Craft  Instructors

 (Shri  8.  0.  Samanta:
 2754.  Shri  Bhakt  Darshan:

 Shri  Subodh  Hansda:

 Will  the  Minister  of  Labour  ana
 Employment  be  pleased  to  state:

 (a)  whether  there  is  any  separate
 institute  for  the  training  of  women
 craft  instructors;

 (b)  if  so,  where  and  when  this
 institute  was  started;

 (c)  what  are  the  crafts  that  were
 taught  during  the  last  two  years;

 (d)  whether  any  other  craft  will
 be  included  in  the  course;  and

 (e)  how  many  women  have  been
 trained  so  far?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes.

 (b)  The  scheme  was  introduced  at
 the  Industrial  Training  Institute  for
 Women,  Curzon  Road,  New  Delhi  in
 April,  1955.

 (०)  (i)  Cutting  and  Tailoring.
 (ii)  Embroidery  and  needle  work

 with  hand  and  machine.

 (d)  There  is  no  such  proposal  8६
 present.

 (e)  88.

 Silk  and  Rayon  Export  Promotion
 Council

 2755.  Shri  Rameshwar  Tantia:  Wil!
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state  what  efforts
 have  been  made  by  the  Silk  and
 Rayon  Export  Promotion  Council  to
 popularise  these  fabrics  in  the  Middle
 £ast  and  African  countries?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 A  statement  giving  the  steps  taken  by
 the  Silk  and  Rayon  Textiles  Export
 Promotion  Council  to  promote  ex-
 ports  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  appendix  VIII,  annexure
 No.  19.)
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 Rehabilitation  Ministers’  Canference
 2156,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mine-
 rity  Affairs  be  pleased  to  state  the
 decision  taken  on  the  recommenda-
 tions  of  the  Conference  of  Rehabilita-
 tion  Ministers  held  in  Darjeeling
 during  19577,

 “The  Deputy  Minister  of  Rehabilita-
 tiga  (Shri  P.  S.  Naskar):  <A  note
 showing  the  main  recommendations
 made  by  the  Conference  ang  the  deci-~
 sions  taken  .thereon  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  appen-
 dix  VIII,  annexure  No.  20.)

 Written  Answers

 Allotment  of  Evacauce  Houses

 2757.  Shri  Ajit  Singh  Sarhadi:  Will
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state
 the  number  of  appeals  which  are
 pending  before  the  Chief  Settlement
 Commissioner  in  connection  with  allot-
 ment  of  evacuce  premises  jointly  oc-
 ctupied  by  displaced  persons?

 Tie  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  Appeals  and
 Revisions  relating  to  divisibility,  allot-
 ment  (ie.  the  right  of  one  of  the
 several  occupants  to  the  allatment  of
 the  entire  property),  valuation  and
 auctions  are  all  registered  under  one
 category.  The  number  of  appeals  and
 revisions  under  this  category  pending
 on  3lst  March,  1958  before  the  Chief
 Settlement  Commissioner  was  1738.

 It  is  not  possible  to  give  the  number
 of  such  appeals  and  revisions  in  which
 only  the  question  of  allotment  of  eva-
 cuce  premises  occupied  by  more  than
 one  displaced  person  is  in  issue  with-
 out  an  amount  of  Isbour  which  would
 not  be  commensurate  with  the  result
 likely  to  be  achieved.

 Loans  to  Displaced  Persons

 2758.  Shri  Ajit  Singh  Sarhadi:  Wil)
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state
 the  procedure  of  charging  interests
 for  loans  advanced  to  loanees  leaving
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 claims  for  immovable  property  left  in
 West  Pakistan?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  2.  S.  Naskar):  Under  the
 terms  and  conditiong  of  the  loang  the
 displaced  persons  were  required  to  pay
 simple  interest  on  these  loans  but  in
 case  the  interest  was  not  paid  on  the
 due  date,  arrears  also  bore  interest
 from  the  date  of  default.

 2.  On  account  of  representations  re-
 ceived,  the  malter  was,  however,  re-
 considered  and  it  was  decided  in  May,
 ‘1957,  that  in  future  only  simple  in-
 terest  would  be  calculated  for  adjust-
 ing  rehabilitation  loans  against  com-
 pensation  payable  to  displaced  claim-
 ants  instead  of  charging  compound
 interest  or  penal  interest  which  ac-
 cording  to  carlier  orders  was  payable
 tn  case  of  defaults  in  the  payment  of
 instalments.  It  was  also  decided  that
 the  cases  where  compound  interest  or
 penal  interest  had  already  been  charg-
 ed  should  not  be  reopened.

 3.  No  interest  is  however  chargeable
 from  claimant  displaced  persons  with
 effect  from  the  following  dates:—

 (a)  From  Ist  November,  954  in
 respect  of  claimants  who  had  filed
 their  compensation  applications
 upto  the  3ist  Octaber,  1954.

 (b)  In  the  case  of  claimant  dis-
 Placed  persons  to  whom  property
 was  transferred  from  the  Com-
 pensation  Pool  and  who  filed  com-
 pensation  applications  as  auction
 purchasers  Or  under  any  other
 category  after  3)lst  October,  3954
 and  before  27th  June,  ‘1955,  no  in-
 terest  is  chargeable  with  effect
 from  the  Ist  day  of  the  month
 following  the  morth  in  which  the
 compensation  application  had  been
 filed;

 (d)  In  the  case  of  claimants  who
 filed  compensation  applications  on
 or  after  the  27th  June,  1955,  no
 interest  is  chargeable  from  Ist
 October,  1955.

 (a)  In  the  case  of  claimants  who
 filed  compensation  applications
 under  the  category  for  which  com-
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 Pensation  applications  had  been
 invited  before  a  specified  date,  but
 who  had  actually  filed  the  com-
 pensation  applications  late  and  the
 delay  had  been  condoned,  no  in-
 terest  is  chargeable  with  effect
 from  the  Ist  day  of  the  month
 following  the  month  in  which  the
 last  date  had  been  specified  for  the
 category;

 (e)  In  the  case  of  displaced  per-
 sons  who  had  applied  for  rehabili-
 tation  grant  under  Rule  96  of  the
 Displaced  Persons  (Compensation
 and  Rehabilitation)  Rules,  ‘1955,  no
 interest  is  chargeable  with  effect
 from  Ist  January,  1956.

 Payment  of  Compensation  to
 Displaced  Persons

 2759.  Shri  Ajit  Singh  Sarhadi:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  pe  pleased  to
 state:

 (a)  the  number  of  claims  clubbed
 so  far  for  payment  of  the  compensa-~
 tion  to  displaced  persons;  and

 (b)  if  so,  the  saving  expected  vy
 Government  by  this  procedure?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  and  (b).
 The  ‘clubbing’  of  claims,  wherever  !t
 is  done,  is  governed  by  the  provisions
 of  rule  9  of  the  Compensation  Act
 and  rules  and  is  not  done  with  a  view
 to  effect  economy.  No  separate  sta-
 tistics  regarding  cases  in  which  claims
 have  been  clubbed  have  been  main-
 tained.  The  requisite  date  is,  there-
 fore,  not  available.  The  time  and
 labour  involved  in  collecting  the  infor-
 mation  will  not  be  commensurate
 with  the  results  desired  to  be  achieved.

 Displaced  Persons  in  Bisalgarh

 2760.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Rehabilitation  and  Minort-
 ty  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 inhabitants  of  many  refugee  colonies
 are  in  much  trouble  for  want  of
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 ariking  water,  in  Bisalgarh  since  Sep-
 tember,  ‘1987;  and

 (b)  if  so,  what  action  Government
 propose  to  take  to  relieve  them  of
 this  difficulty?

 The  Deputy  Minister  of  Rehabilita-
 tien  (Shri  P.  8.  Naskar):  (a)  No.
 There  was  some  temporary  difficulty
 due  to  draught  in  the  area  but  with
 the  advent  of  raing  the  difficulty  was
 resolved.

 (b)  Does  not  arise.

 Faridabad  Development  Board

 276i.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 officers  of  the  Faridabad  Develop-
 ment  Board  while  travelling  by  road
 between  Faridabad  and  Delhi  have
 been  instructed  to  draw  Railway  fare;
 and

 (b)  if  so,  whether  this  instruction
 is  being  implemented?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  and  (b).
 Under  the  T.A.  Rules  of  the  Punjab
 Government  which  the  Board  is  fol-
 lowing  only  railway  fare  is  normally
 admissible  for  journeys  between  sta-
 tions  connected  by  rail.  This  rule  was
 reiterated  in  the  instructions  issued
 by  the  Board.  However,  the  Punjab
 Government  T.A.  Rules  also  provide
 for  an  exception  permitting  the  pay-
 ment  of  road  mileage  to  an  officer  if
 the  journey  is  performed  by  road  in
 the  interest  of  service.

 Railway  connections  between  Delhi
 and  Faridabad  are  few  and  very  time-
 consuming,  and  in  order  to  avoid  waste
 of  time,  senior  officers  of  the  Board
 are  allowed  to  travel  by  road  and
 draw  road  mileage  admissible  under
 the  Rules,  as  the  payment  of  only
 railway  fare  in  such  cases  will  result
 im  their  being  out  of  pocket.
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 Faridabad  Development  Board

 2762.  Shri  A.  K.  Gopalan:  Will  the
 Minister  of  Rehabilitation  and  Minorl-
 ty  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  staff
 car  rules  of  Faridgbad  Development
 Board  were  revised  in  September,
 1966;

 (b)  if  so,  the  reasons  for  doing  so;
 and

 (c)  whether  a  copy  of  the  ruleg  as
 prevailing  before  September,  956  and
 after  that  will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  Yes.

 (b)  The  Rules  were  revised  in  order
 to  bring  them  in  conformity  with  the
 Government  Rules.

 (९)  Copies  are  laid  on  the  Table  of
 the  Lok  Sabha.  [Placed  in  the  Lib-
 rary,  See  No.  LT-676/58.]

 Rule  8  of  the  Staff  Car  Rules  intro-
 duced  in  September,  7956  has  now
 been  further  revised  as  per  annexure
 ‘A’.

 Displaced  Persons  fo  Manipur

 2762.  Shri  L.  Achaw  Singh:  Wil)  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 further  settlement  of  unsponsoreg  dis-
 placed  persons  on  lIand  in  Manipur  is
 possible;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  to  rehabilitate  those  agricultu-
 ral  families  which  are  not  yet  settled?

 The  Depaty  Minister  of  Rehabilite-
 tion  (Shri  P.  8.  Naskar):  (a)  and  (b).
 The  Government  of  India  do  not  ac-
 cept  any  responsibility  for  the  reha-
 bilitation  of  unsponsored  displacea
 persons  in  Manipur.  They  should
 have  by  now  got  absorbed  in  the  eco-
 nomy  of  Manipur  like  other
 Manipuries
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 Wholesale  Price  Index  Committee

 e188.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  interim  report  of
 the  Wholesale  Price  Index  Committee
 under  the  Chairmanship  of  Shri  U.  L.
 Goswami  has  been  submitted  to  the
 Government;

 (b)  if  so,  whether  a  copy  of  the
 same  would  be  laid  on  the  Table;  and

 (c)  if  the  reply  to  part  (b)  is  in  the
 negative,  what  is  the  progress  made
 and  when  the  full  report  is  expected
 by  Government?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  Wholesale  Price  Index  Revi-
 sion  Committee  has  not  submitted
 any  interim  report.

 (b)  Does  not  arise.

 (c)  A  tentative  list  of  additional
 quotations  for  non-agricultural  items
 required  for  general  purposes  has
 been  prepared  and  the  available  data
 will  be  watched  for  continuity  and
 reliability  before  finalising  the  list;  a
 selected  number  of  quotations  from
 this  list  will  be  recommended  for
 inclusion  in  the  Index.  The  Com-
 mittee  should  be  able  to  complete  its
 work  in  about  six  months.

 Statutory  Boards  in  Himachal
 Pradesh

 2765.  Shri  Daijit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  Statutory  Board
 has  been  formed  for  making  progress
 in  Handlooms,  Handicrafts  and  Small
 Scale  and  Cottage  Industries  in  Hima-
 chal  Pradesh;  and

 (b)  whether  any  organisation  in
 Himachal  Pradesh  receives  any  assis-
 tance  from  the  Central  Government
 for  development  of  these  industries?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 26  APRIL  2958  Written  Answers  77473

 (b)  The  Central  Government  have
 given  financial  assistance  to  the  Hima-
 chal  Pradesh  Administration  for  the
 development  of  these  industries.  One
 non-official  organisation,  namely  the
 Himachal  Pradesh  Sahakari  Khadi
 and  Gramodyog  Mandal  Ltd,  Simla,
 which  was  in  the  Himachal  Pradesh
 before  the  reorganisation  of  States,
 also  received  assistance  in  the  shape
 of  grants  and  loans  through  the  All
 India  Khadi  and  Village  Industries
 Board  and,  since  (1957-58,  the  Khadi
 and  Village  Industries  Commission.

 कागण  ओर  अखबारो  कागज

 /१७६६.  श्यो पश्च  देव  :  बया  दाणिज्य

 दूथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  अखबारी  कागज  के  उत्पादन  के
 सम्बन्ध  में  शब  तक  क्या  प्रगति  हुई  है  ;
 ओर

 (स्व)  कागज  के  निर्यात  को  बढ़ाने  के
 लिये  सरकार  द्वारा  क्‍या  कार्यवाही  की  जा
 रही  है  ?

 था.णज्य  तथा  उद्योग  मंत्र।  (ओशो  लाल
 बहादुर  दास्त्री )  :  (क)  शक्कर  नगर
 (आन्ध्र  प्रदेश)  में  अखबारी  कागज  बनाने
 का  एक  झौर  कारखाना  स्थापित  करने  की
 योजना  पर  राष्ट्रीय  औद्योगिक  विकास  निगम
 व्यौरे  वार  विचार  कर  रही  है  -  इस  कारखाने
 की  उत्पादन  क्षमता  ३०,०००  टन  वार्षिक
 होगी  शौर  यह  इतनी  हो  क्षमता  वाले  नेपा
 नगर  स्थित  कारखाने  के  प्रलावा  होगा  t

 (@)  हालांकि  देश  में  कागज  का
 उत्पादन  बढ़  रहा  है,  फिर  भी  वह  बढ़ती  हुई
 मांग  को  पूरा  नहीं  कर  पा  रहा  है  ।  इस  कमी
 को  पूरा  करने  के  उहेश्य  से  उद्योग  (विकास
 तथा  नियमन  )  अ्रधिनियम  के  अधीन  मौजूदा
 कई  कारखानों  के  विस्तार  तथा  छोटे  शौर  बड़े
 नये  कारखाने  स्थापित  करने  के  लिये  लाइसेंस
 दिये  गये  हैं  ।  ये  सभी  योजनायें  जब  चालू  हो
 जायेंगी  तो  आशा  है  कि  हमारे  पास  निर्यात
 के  लिये  भी  थोडा  कागज  बच  सकेगा  ।  विशेष
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 किस्मों  का  कागज,  जेंसे  सिगरेट  का  पतला  कागज
 ब  भी  निर्यात  किया  जा  रहा  है  1  कागज  का
 निर्यात  बढ़ाने  के  लिये  जो  कदम  उठाये  गये  है,
 उनमें  से  कुछ  ये  हूँ  :--विदेशों  से  किये  गये
 व्यापार  करारे  में  कागज  को  भी  शामिल
 किया  गया  है  तथा  (विदेशों  में  हुई  प्रदर्श  नियों  में
 कागज  के  नम्‌ ने  दिखीये  गये  है  1

 All  India  Life  Insurance  Employees
 Association

 2767.  Shri  Tangamani:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  a  deputation  represent-
 ing  the  All  India  Life  Insurance
 Employees  Association  met  him  on  the
 22nd  March,  ‘1958;

 (b)  the  demands  put  forward  by
 them;  and

 (c)  which  of  them  were  conceded?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  A  deputation
 met  the  Deputy  Labour  Minister.
 Parliamentary  Secretary  and  some
 officers  of  the  Ministry  on  the  2]st
 March,  1958.

 (b)  The  main  demands  were  pay-
 ment  of  bonus,  staff  regulations  and
 temporary  employees  to  be  made
 permanent.

 (c)  Conciliation  proceedings  have
 been  taken  up  by  the  Regional  Labour
 Commissioner,  Bombay.

 Jagadhari  Paper  Mills

 2768.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  production  of  paper  in
 the  Jagadhari  Mills  during  1956-57,  and
 1957-58;  and

 (b)  the  sale  price  of  this  paper  and
 how’  it  compares  with  the  paper  manu-
 factured  by  other  Mills  and  the  im-
 ported  one?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)

 ‘1956-57
 1957-58

 (b)  The  mill  manufactures  a  num-
 ber  of  varieties  of  paper  and  price
 depends  on  the  particular  variety.
 However,  the  mill  price  of  white
 printing  paper  F.O.R.  destination  is
 73%  N.P.,  inclusive  of  an  increase  of
 33  N.P.  per  pound  with  effect  from
 1-4-58,  +  0N.P.  excise  duty  (exclud-
 ing  local  taxes).  Government  are
 examining  to  what  extent  this  recent
 price  increase  is  justifiable.  Prices  of
 other  types  are  generally  arrived  at
 by  adding  to  or  substracting  certain
 differentials  fixed  by  Tariff  Board,
 when  paper  prices  were  controlled.
 These  are  the  uniform  prices  charged
 by  all  the  paper  mills  in  the  country.
 Price  of  indigenous  paper  is  lower
 than  that  of  similar  imported  grades.

 Handlooms  in  Madras  State
 2769.  Shri  Elayaperumal:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 Written  Anewers—

 13,751  tons
 14,026  tons

 (8)  how  many  Handlooms  are  work-
 ing  in  Madras  State;

 (b)  what  progress  has  so  far  been
 made  to  bring  the  looms  under  the
 co-operative  sector:

 (ce)  how  many  looms  are  now  under
 this  Sector;

 (d)  what  amount  was  sanctioned  for
 the  years  1956-57  and  1957-58;

 (९)  what  amount  is  proposed  to  be
 given  for  the  year  1958-59;  and

 (f)  whether  any  financial  aid  is
 proposed  to  be  given  to  those  looms
 which  are  at  present  outside  the  co-
 operative  fold?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Information  is  not  available.

 (b)  The  number  of  looms  in  the  co-
 operative  fold  in  Madras  as  on
 31-12-57  was  (2,08,738  as  against  99,139
 on  30-98-83.
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 (६)  2,03,738°  looms,

 (6)  Rs.  (2,25,37,324°25  was  sanction-
 ed  in  1956-57,  and  Rs.  ‘1,25,76,364°50
 was  sanctioned  during  ‘1957-58  to
 Madras  from  the  cess  fund  for  ihe
 handloom  industry.

 (e)  Rs.  92,00,000.
 (f)  No,  Sir.

 Handicrafts  in  Madras  State

 2770.  Shri  Elayaperumal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 extend  any  help  to  Madras  State  for
 the  development  of  handicrafts  dur.
 ing  the  Second  Five  Year  Pian;  and

 (b)  if  so,  what  amount  is  proposed
 to  be  given  in  this  regard?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  The  total  allocation  for  the
 Madras  State  for  development  of
 handicrafts  in  the  Second  Five  Year
 Plan  is  Rs  40  lakhs  which  includes
 expenditure  both  by  the  Central  Gov-
 ernment  and  by  the  State  Government.
 The  respective  allocations  of  this  pro-
 vision  between  the  Central  Govern-
 ment  and  the  Sate  Government
 cannot  be  indicated  as  this  is  settled
 from  year  to  year  depending  on  the
 over-all  financial  position  and  _  the
 types  of  schemes  included  in  the
 State’s  annual  plans.

 Panchkuin  Road  Huts

 2671.  Raja  Mahendra  Pratap:  Wil)
 the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 Panchkuin  Road  in  New  Delhi,  dis-
 placed  persons  are  living  in  tempo-
 ray  huts  and  conducting  business
 therein;

 (b)  the  rent  charged  from  them,

 (c)  whether  there  is  any  scheme  to
 give  them  better  permanent  shops:
 and
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 (d)  if  so,  when  they  could  move  to
 better  shops?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  8.  Naskar):  (a)  Yes.

 (b)  Rs.  20°50  Naye  Paise  P.m.  per
 stall.

 (c)  It  is  proposed  to  construct  in
 adequate  number  of  shops  in  the
 various  Government  Servants’
 Colonies  in  and  around  New  Delhi  to
 provide  permanent  business  accommo-
 dation  to  the  eligi»le  temporary  stali-
 holders  of  New  Delhi  including  those
 on  Panchkuin  Road.

 (d)  No  date  can  be  indicated  at
 this  stage  as  the  details  of  the  scheme
 are  being  worked  out.

 ALR.

 2772,  Shri  D.  C.  Sharma:  Wil)  the
 Minister  of  Information  and  Broad.
 casting  be  pleased  to  state:

 (a)  the  number  of  regular  employees
 and  casual  artistes  of  All  India  Radio
 engaged  in  programme  work  separate-
 ly  at  present;

 (b)  the  method  of  their  selection;
 and

 (c)  the
 paid?

 minimum  remuneration

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 number  is  as  follows:

 (i)  Staff  and  Officers  in  receipt
 of  reylar  pay  and  allow-
 ances:  466

 (ii)  Staff  Artistes  on  contract
 for  varying  periods  in
 receipt  of  consolidated
 monthly  fees  705

 (iii)  Casual  Artistes  3250

 (In  addition  to  the  regularly  engaged
 artistes  there  are  several  thou-
 sands  who  are  given  programmes
 occasionally.)

 (b)  Regular  staff  are  selected
 through  the  UPSC,  or  Departmenta!
 Promotion  Committees  and  through
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 Employment  Exchanges  as  prescribed
 for  each  category  as  may  be  appro-
 priate;  Selection  Committees,  Screen-
 ing  Committees  and  Audition  Com-
 mittees  constituted  for  the  purpose
 are  the  agencies  for  the  appointment
 of  staff  artistes  and  casual  artistes.  A
 graded  list  of  casual  artistes  is  main-
 tained  at  every  Station.

 (c)  Rs.  80  p.m.  (for  casual  artistes
 on  monthly  engagement);  for  other
 artistes  the  rates  vary  from  Rs.  70
 upwards.

 Jute  Mill  in  Orissa

 (Shri  Bhogji  Bhat:
 ‘2773,  {  Shri  Rameshwar  Tantia:

 {Shri  Panigrahi:
 Will  the  Minister  of  Commerce  and

 industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Orissa  Government  have  approached
 the  Central  Government  to  grant  per-
 mission  to  instal  a  jute  mill  in  that
 State;  and

 (b)  if  so,  what  would  be  the  capa-
 city  of  the  mill?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  Government  of  Orissa  have
 supported  an  application  from  a  pri-
 vate  party  for  setting  up  a  Jute  twine
 and  Rope  factory.

 (b)  2500  maunds  per  month  on  a
 two-shift  operation.

 Cement  Factories  in  Bombay  State

 2774.  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  cement  factories
 which  will  be  set  up  in  Bombay  State
 during  the  remaining  Second  Plan
 period;  and

 (b)  how  many  will  be  set  up  during
 ‘1058,  73959  and  960  with  their  loca-
 tion?

 The  Minister  of  Cemmerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  establishment  of  three  new
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 cement  factories  in  Bombay  State
 during  the  Second  Five  Year  Plan
 period  has  been  approved.  Besides,
 three  schemes  of  expansions  to  exist.
 ing  cement  factories  in  that  State
 have  also  been  approved.

 (b)  The  number  and  locations  of
 the  factories  expected  to  be  set  up
 during  the  years  1968,  959  and  1980-
 6l  are  given  below:

 NBW  FACTORIES
 Year  Number  Locarion

 7958  Nil
 7959  One  Porbandar
 I960-6!  Two  Port  Albert

 Victor  and
 Veraval

 EXPANSIONS
 7958  Nil
 959  One  Dwarka
 ‘1960-61  Two  Porbandar

 and  Sikka

 Pottery  Training  -cum-  Production
 Centres  in  Punjab

 2775.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  pottery  training-
 cum-production  centres  in  Punjab;

 (b)  the  number  of  persons  receiving
 training  in  these  centres;

 (c)  the  articles  manufactured  by
 these  centres;  and

 (d)  the  details  of  income  and  expen-
 diture  of  these  centres?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (d).  The  required  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  courses.

 Journals  and  Periodicals
 2776.  Shri  Tyagi:  Will  the  Monister

 of  Information  and  Broadcasting  be
 Pleased  to  state:

 (a)  the  total  number  of  journals  and
 periodicals  published  by  various  Minis-
 tries  and  offices  subordinate  thereto;
 and
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 (b)  the  amounts  of  money  provided
 in  the  budget  for  1958-89,  for  each  of
 these  publications?

 The  Mintster  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  in  due  course.

 Plastic  Export  Promotion  Couneil
 271,  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state  what  steps
 have  been  taken  by  the  Plastic  Export
 Promotion  Council  to  improve  the
 quality  of  plastic  goods  for  the  pur-
 pose  of  exrort?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  appendix  VII,
 annexure  No,  2I].

 Export  of  Spices  to  U.S.A.
 ‘2T18.  Shri  Rameshwar  Tantia:  Wil!

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whetter  it  is  a  fact  that  Guate-
 mala  is  competing  with  India  in  the
 export  of  spices  to  the  U.S.A.;  and

 (b)  if  so,  what  steps  have  been
 taken  to  meet  this  competition?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  According  to  the  Report
 of  the  Spices  Inquiry  Committee,
 Gautemala  competes  with  us  only  in
 the  export  of  cardamom  to  the  U.S.A.
 Detailed  information  regarding  the
 extent  of  this  competition  has  been
 called  for  and  will  be  placed  on  the
 Table  of  the  House  in  due  course.

 Lockout  in  Orissa  Mineral  Develop-
 ment  Company,  Barbil

 2779.  Shri  Panigrahi:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  there  was  a  Lockout  in
 Orissa  Mineral  Development  Com-
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 pany,  Barbil,  iron  ore  and  manganese
 mines  in  the  year  1956;

 (b)  whether  the  Lockout  was  lifted
 consequent  on  the  agreement  between
 the  representatives  of  State  Govern-
 ment  and  the  Union  Government  parti-
 cularly  with  the  Chief  Labour  Com-
 missioner,  K.M.F.W,  Union,  and  the
 management;  and

 (c)  whether  the  terms  of  agreement
 have  been  implemented  since  then?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AU):  (a)  Yes.

 (b)  No.

 (c)  Does  not  arise.

 Wood  Pulp

 2780.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  what  is  the  total  quantity  of
 wood  pulp  required  by  the  Rayon
 Industry  in  the  country;

 (b)  how  much  of  the  total  require-
 ments  is  being  produced  at  present  in
 the  country;  and

 (c)  what  steps  Government  propose
 to  take  to  fill  up  the  gap?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  About  35,000  tons  per  year  at
 present.

 (b)  Nil.

 (c)  Mis.  Gwalior  Rayon  Silk  Manu-
 facturing  (Weaving)  Co.,  Ltd.,  Nagda
 have  been  licensed  to  establish  an
 undertaking  at  Nilambur/Beypore
 (Kerala  State)  for  manufacturing
 36,000  tons  per  year  of  wood  pulp
 (Rayon  grade),  In  addition,  Govern-
 ment  are  also  considering  a  proposal
 received  from  Japan  Machine  Consul-
 tants,  Tokyo  for  the  establishment  of
 a  similar  bamboo-based  Rayon  Grade
 Pulp  Mill  at  a  suitable  place.
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 चिस्था  पल  ब्य  कलयों  को  aT

 २७८१.  ह.  पश्  देख  :  क्या  पुनर्ासि
 सथा  झल्यसंख्यक-कार्य  मंत्रों  यह  बताने  को
 कुना  करेंगे  कि  :

 (क)  क्‍या  विस्थापित  व्यक्तियों  को
 दिये  जाने  वाले  ऋणों  पर  डपाज  लिया  जाता
 है  अथवा  नहों  ;  बोर

 (ख)  अब  तक  ऋण  को  कितनी  राछधि
 सूल  की  जा  चुकी  है  और  कितनी  बकाया

 ? ह

 ब

 पुनर्वास  उपमंत्र।  (अं  पू०  हो  लास्कर  )  :
 (क)  शरणाथियों  को  दिये  जाने  वाले  सब
 प्रकार  के  कर्जों  पर  ब्वाज  लगता  है

 (ख)  कर्जों  को  बहुत  सारो  रकम
 हारणाथियों  को  राज्य  सरकारों  द्वारा  दो  गयी
 थी  ।  क्षरणाथियों  से  इन  की  बसूलो  र।ज्प
 सरकारे  करती  हे  या  केमैन्ट  शरण!  बियों  के
 दावों  में  से  यह  रकम  वसल  ्  जाती  है  ।  यह
 जानकारों  उपलब्ध  नहीं  है  और  इसे  एकत्रित
 करने  में  जितना  समय  और  मेहनत  लगेगी
 उसके  बराबर  प्राप्त  होने  वाला  परिणाम
 मही  होगा।

 Officials  in  U.N.O.

 2782,  Shri  Damani:  Willi  the  Prime
 Minister  be  pleased  to  state  the  num-
 ber  of  Indian  officials  at  present
 working  with  various  branches  of  the
 United  Nations  Organisation?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Fifty-four  in  September,
 1957;  we  do  not  think  there  has  been
 any  significant  change  since  then.

 Carpentry  Training-cum-Production
 Centres

 2783.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  carpentry  train-
 ing-cum-production  centres  in  Punjab;
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 (b)  the  places  where  they  are  locat-

 (ec)  the  number  of  persons  receiving
 training  in  these  centres;

 (6)  the  number  of  centres  started  in
 the  year  ‘1957;  and

 (e)  the  goods  manufactured  by  these
 centres?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Two.

 (b)  Patiala  and  Samana.

 (c)  2  at  Patiala  and  34  at  Samana.

 (d)  Nil.

 (e)  Wooden  furniture
 types.

 of  different

 Medicinal  Herbs

 2784.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  names  and  the  quantity  of
 medicinal  herbs  which  are  exported
 by  Indian  to  foreign  countries  at  pre
 sent;  and

 (b)  the  estimated  value  thereof?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  ap-
 pendix  VIII,  annexure  No.  22).

 Local  Development  Works

 2785.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Planning  be  pleased  to  state
 the  money  allotted  to  the  different
 States  for  Loca}  Development  work
 programmes  during  the  year  1958-59,
 State-wise?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.
 (See  Appendix  VII,  annexure  No.  23.)

 A  sum  of  Re.  i  crore  has  been  kept
 reserved  for  further  allotment  to  such
 State  Governments,  as  may  become
 eligible  for  additional  assistance,  on
 the  basis  of  actual  performance.
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 Tex  Board
 2786.  Shri  Hem  Raj:  Will  the

 Minister  of  Commerce  ang  Industry
 be  pleased  to  state:

 (a)  the  income  which  accrued  to  the
 Tea  Board  from  different  sources  dur-
 ing  ‘1957-58;  and

 (b)  the  money  spent  by  it  for  the
 development  of  tea  during  the  same
 period  State-wise?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  total  income  to  the  Tea  Board
 during  1957-58  amounted  to  Rs.  98-87
 lakhs  from  all  sources.

 (b)  All  the  activities  of  the  Tea
 Board  are  directed  towards  the
 development  of  the  tea  industry.  The
 expenditure  incurred  by  the  Tea
 Board  during  1957-58  (upto  February
 only)  for  the  development  of  the  tea
 industry  was  about  Rs.  8°6  lakhs;  no
 State-wise  break  up  is  feasible.

 i2  hrs.
 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 mooprtres  Act

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table,  under  sub-section  (6)  of
 Section  3  of  the  Essential  Commodi-
 ties  Act,  +1955,  a  copy  of  each  of  the
 following  Notifications:—

 (l)  8.0.  No.  446,  dated  the  2nd
 April,  ‘1958,  containing  the  Non-
 Ferrous  Metals  Control  Order,
 ‘1958.

 (2)  5.0.  No.  ‘447,  dated  the  2nd
 April,  ‘1958.  [Placed  in  the
 Library.  See  No.  LT-673/58  ]

 CALLING  ATTENTION  TO  A
 MATTER  OF  URGENT  PUBLIC
 IMPORTANCE

 PROMULGATION  OF  REGULATION  CONFER-
 RING  SPECIAL  POWERS  ON  OFFICERS  OF

 ARMED  FORCES
 Shri  Naushir  Bharucha  (East  Khan-

 desh):  Under  Rule  197,  I  beg  to  call
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 the  attention  of  the  Prime  Minister  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:—

 The  promulgation  of  a  Regulation
 by  the  President  conferring  special
 powers  on  the  officers  of  the
 Armed  Forces.

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 On  behalf  of  the  Prime  Minister,  I  beg
 to  make  the  following  statement:—

 On  the  5th  April,  1958,  the  President
 promulgated  the  Armed  Forces
 (Special  Powers)  Regulation—Regula-
 tion  No.  2  of  1958.  <A  copy  of  this
 Regulation  is  placed  on  the  Table  of
 the  House.  {Placed  in  the  Library.
 See  No,  L:T675/58}

 No  Regulation  concerning  the  Naga
 Hills-Tuensang  Area  was  promulgated
 by  the  President  on  the  l4th  April.

 This  is  not  a  new  Regulation.  In
 1956,  a  similar  Regulation  was  pro-
 mulgated  by  the  Governor  of  Assam
 under  paragraph  9(l)(b)  of  the  Sixth
 Schedule  to  the  Constitution.  This
 Regulation  expired  on  the  22nd
 December,  1957.  Since  the  Naga  Hills
 District  has  been  transferred  from
 Part  A  to  Part  B  of  the  Sixth  Sche-
 dule  by  the  passing  of  the  Naga  Hills-
 Tuensang  Area  Act,  Government  were
 advised  that  the  Regulation  could  be
 renewed  or  re-promulgated  only  by
 the  President  under  article  240  of  the
 Constitution.  Some  time  was,  how-
 ever,  taken  in  discussing  whether  any
 of  the  powers  under  the  old  Regula-
 tion  needed  revision.  No  change  has
 however  been  made  in  the  new  Regu-
 lation.

 It  is  not  correct  to  say  that  the  new
 Regulation  authorises  officers  of  the
 Armed  Forces  to  fire  upon  any  person
 acting  in  contravention  of  any  order
 or  suspected  of  being  about  to  commit
 any  offence.  Authority  to  fire  has
 been  given  by  paragraph  4(l)(a)  of
 the  Regulation  only  against  persons
 acting  in  contravention  of  any  law  or
 order  in  force  in  the  disturbed  area
 prohibiting  the  assembly  of  five  or
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 more  persons  or  carrying  of  weapons,
 firearms,  ammunition  or  explosives.

 HYDERABAD  SECURITIES  CON-
 TRACTS  REGULATION  (REPEAL)
 BILL*
 The  Deputy  Minister  of  Finance

 (Shri  8.  R.  Bhagat):  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  pro-
 vide  for  the  repeai  of  the  Hyderabad
 Securities  Contracts  Regulation  Act,
 353  Fasli  (VII  of  353  Fasli):

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  for

 leave  to  introduce  a  Bill  to  pro-
 vide  for  the  repeal  of  the  Hyder-
 abad  Securities  Contracts  Regula-
 tion  Act,  4353  Fasli  (VII  of  353
 Fasli)”.

 The  motion  was  adopted.
 Shri  8.  K.  Patil  I  introduce  the

 Bill,

 BOMBAY,  CALCUTTA  AND  MAD-
 RAS  PORT  TRUSTS  (AMEND-
 MENT)  BILL*
 The  Minister  of  Transport  and  Com-

 munications  (Shri  5.  K.  Patil):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Bombay  Port
 Trust  Act,  1879,  the  Calcutta  Port  Act,
 1890,  and  the  Madras  Port  Trust  Act,
 1905.

 Mr.  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Bombay  Port  Trust  Act,  ‘1879,  the
 ‘Calcutta  Port  Act,  1890,  and  the
 Madras  Port  Trust  Act,  ¥05".

 The  motion  was  adopted.

 Shri  S.  K.  Patil:  I  introduce  the
 Bil.
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 COMMITTEE  OF  PRIVILEGES
 Sxconp  Report

 Sardar  Hukam  Singh  (Bhatinda):  I
 beg  to  move:

 “That  this  House  agrees  with
 the  Second  Report  of  the  Com-
 mittee  of  Privileges  laid  on  the
 Table  on  the  24th  April,  1988".
 I  may  say  a  few  words  with  regard

 to  this.  There  is  an  election  petition
 pending  before  an  election  tribunal
 at  Calcutta  against  the  return  of  one
 of  our  hon.  Members,  Shri  Biren  Roy.
 The  petitioner  has  requested  the  elec-
 tion  tribunal  to  summon  certain  files
 from  our  Secretariat.  The  election
 tribunal  has  requested  this  House  to
 accord  permission  for  the  production
 of  files  in  regard  to  the  correspond-
 ence  that  this  Secretariat  had  with  the
 Indo-German  Trade  Centre,  Behala,
 Calcutta,  regarding  the  installation  of
 the  automatic  vote  recording  system
 in  the  Lok  Sabha.  Though  this  con-
 tract  was  not  entered  into  by  our
 Secretariat—it  was  done  by  the  Direc-
 tor  General,  yet  we  have  certain
 papers  in  our  files.

 The  request  received  by  the
 Speaker  was  referred  to  the  Com-
 mittee  of  Privileges.  The  Committee
 has  recommended  that  this  House  may
 give  permission  for  the  production  of
 the  papers  that  we  have  in  our  pos~
 session,  though  they  may  be  not  very
 necessary  or  important.  But  whether
 they  are  relevant  or  not  relevant  will
 be  for  the  tribunal  to  decide.  I  request
 that  this  House  does  agree  with  that
 recommendation.

 Mr.  Speaker:  Motion  moved:
 “That  this  House  agrees  with

 the  Second  Report  of  the  Com-
 mittee  of  Privileges  laid  on  the
 Table  on  the  24th  April,  1958".
 Shrimati  Renu  Chakravartty  (Basir-

 hat):I  have  gone  through  the  whole
 minutes  of  the  Committee's  meetings
 and  the  report.  Therein  the  almost
 unanimous  opinion  is  that  there  is
 nothing  in  our  records  which  is  rele-
 vant  to  the  sections  which  have  been

 *Published  in  the  Gezette  of  India  Extraordinary  Part  I—Section  2.
 dated  25th  May,  1958.
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 referred  to  in  the  course  of  the  pro-
 ceedings  of  the  election  tribunal.
 Since  this  is  the  unanimous  decision,
 that  there  is  nothing  relevant,  and  in
 future  also  on  many  occasions  other
 papers  will  be  required  and  at  all
 times  the  House  will,  more  or  less,
 take  this  as  a  precedent,  and  in  view
 of  the  fact  that  all  the  relevant
 papers  can  very  probably  be  got
 from  the  DG,S  and  D,  we  should  say
 that  they  should  refer  the  matter  to
 the  DG,S  and  D  instead  of  wanting
 our  files  to  be  sent  from  here.

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  have  to  invite  the
 attention  of  the  House  to  a  matter
 arising  out  of  this  report  which  is  of
 importance  and  which  requires  to  be
 looked  into.  The  hon.  Deputy-~
 Speaker  has  stated  that  certain  files
 have  been  called  for  and  the  proce-
 dure,  as  recommended  by  the  Com-
 mittee  of  Privileges  in  their  First
 Report,  paragraph  10,  is  that  you  nor-
 mally  refer  such  a  mafter  to  the  Com~
 mittee  of  Privileges.  Actually,  the
 election  tribunal  has  very  mildly  made
 a  grievance  of  it  that  in  spite  of  the
 best  attempts  on  the  part  of  the
 election  tribunal  to  dispose  of  the
 election  cases,  too  much  time  is  being
 taken.  It  says:

 “The  way  in  which  this  election
 petition  has  been  dragging  its
 slow  length  in  spite  of  my  endeav-
 our  to  have  an  expeditious  crial
 makes  me  unhappy”.

 Further  the  tribunal  says,  because  it
 feels  that  the  procedure  of  referring
 this  matter  to  the  Privileges  Com-
 mittee  and  obtaining  the  Report  of
 the  Committee  and  the  House  passing
 a  Resolution  on  it  is  cumbersome:—

 “All  I  seek  now  is  Parliament”s
 co-operation  to  carry  out  Parlila-
 ment’s  mandate”.

 to  expedite  the  disposal  of  the  election
 Petition.

 This  raises  an  important  issue.  To
 my  mind,  it  is  not  necessary  to  refer
 such  matters  to  the  Privileges  Com-
 mittee,  and  I  think  the  House  must
 revise  the  procedure.  I  am  of  the

 opinion  that  the  Speaker,  and  in  his
 absence,  the  Deputy~Speaker,  should
 have  full  powers  immediately  to  sanc-
 tion  production  of  all  the  documents,
 if  he  thinks  fit,  or  to  withhold  them
 if  he  thinks  that  there  are  documents
 in  respect  of  which  privilege  may  be
 elaimed.  I  submit  that  every  time  it
 is  not  necessary  for  a  Committee  to
 go  through  the  whole  question  when
 an  election  petition  is  held  up  or  other
 trial  is  held  up.  In  this  House,  we  are
 all  anxious  to  expedite  all  trials  and
 cut  out  delay.  But  I  submit  that  the
 present  procedure  is  rather  cumber-
 some  and  it  is  very  necessary  that  it
 should  be  revised.

 May  I  point  out  that  with  regard  to
 the  production  of  documents,  ordinary
 heads  of  department  can  also  claim
 privilege?  They  do  claim  privilege
 or  they  do  produce  documents’,  which-
 ever  they  think  fit.  The  normal  dis-
 cretion  which  is  exercised  by  an
 ordinary  head  of  department  is  being
 denied  to  the  Speaker.  I  submit  that
 the  Speaker,  the  Deputy-Speaker  and
 even  a  Chairman  on  the  Panel  of
 Chairmen  should  be  authorised  to
 dispose  of  these  matters  and  they
 should  not  be  referred  in  future  to  the
 Committee  of  Privileges,  unless  an
 exceptional  case  arises  in  which  a
 very  important  question  is  involved.

 I  therefore  request  the  Chair  to
 evolve  a  procedure  so  that  we  may
 not  be  subject  to  the  criticism  that  the
 tribunal  ‘is  seeking  Parliament’s  co-
 operation  to  carry  out  Parliament’s
 mandate’  to  expedite  the  case.  We
 might  be  people  to  impede  the  speedy
 disposal  of  these  cases.  I  do  hope
 that  this  aspect  of  the  problem  aris-
 ing  out  of  this  report  will  be  taken
 into  consideration.

 Shri  Mahanty  (Dhenkanal):  May  I
 make  a  submission  apart  from  what
 has  been  stated  by  Shrimati  Renu
 Chakravartty?  I  do  not  wish  to  repeat
 those  things  which  have  already  been
 stated,  I  emphasise  them.  But,  there
 is  another  aspect  of  this  matter.

 The  facts  of  the  case  are  well-
 known.  The  Election  Tribunal  of
 West  Bengal  requested  the  Speaker  of
 the  Lok  Sabha  for  the  production  of
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 same  documents  in  possession  of  the
 Lok  Sabha  Secretariat.  The  Tribunal
 had  alternatively  also  proposed  that  a
 Commissioner  might  be  appointed
 before  whom  the  documents  may  be
 produced.  In  fact,  a  writ  of  Commis-
 sion  had  been  issued  on  April  3,  1958,
 and  the  Commissioner  was  about  to
 proceed’  to  New  Delhi  for  examining
 3  witnesses,  one  among  whom  was  the
 Secretary  of  the  Lok  Sabha.  We  do
 not  know  why  that  writ  of  commission
 was  cancelled.  Certainly,  it  was  not
 cancelled  on  account  of  any  attempt
 on  the  part  of  this  House  or  Parlia-
 ment.  But  the  issuing  officer  himself
 has  cancelled  the  writ.  He  had  given
 no  reason.  The  Report  does  not  state
 why  the  alternative  proposal  emanat-
 ing  from  the  Tribunal  itself  was  not
 accepted  by  the  Privileges  Com-
 mittee.

 I  yield  to  none  in  my  anxiety  that
 there  should  be  speedy  disposal  of
 this.  But  our  concern  is  more  for  the
 pricileges  of  this  House.  My  friend
 Shri  Bharucha  said  that  it  has  been
 said  that  on  account  of  the  Parlia-
 ment  the  case  has  dragged  on.  This
 petition  was  published  in  the  Gazette
 of  India  on  the  4th  June,  1957.  The
 Speaker  was  requested  for  the  pro-
 duction  of  these  documents  on  the
 l0th  April,  1958.  This  is  a  very
 important  aspect  of  the  question.  This
 is  almost  striking  at  what  has  been
 stated  by  the  Election  Tribunal.
 When  it  was  published  in  the  Gazette
 of  India  on  the  4th  June,  ‘1957,  this
 case  ought  to  have  been  disposed  of
 within  six  months.  That  means,  by
 the  end  of  December,  1957,  this  case
 ought  to  have  been  disposed  of  under
 the  normal  circumstances.  But,  the
 Speaker  is  being  requested  by  the
 Tribunal  to  produce  these  documents
 on  the  10th  April,  1958.  I  am  certain
 that  this  House  or  Parliament  or  any
 other  authority  connected  with  it  has
 nothing  to  do  with  this  delay.  I  take
 very  strong  objection  to  what  has  been
 stated  by  the  Tribunal  about  the  drag-
 ging  on  of  this  case,  and  the  anxiety
 expressed  for  the  speedy  disposal  of
 the  matter.

 Be  that  as  it  may,  my  submission
 to  this  House  would  be  that  there  is
 nothing  wrong  in  appointing  a  Com-
 missioner  to  come  before  whom  these
 documents  could  be  produced.  There
 may  be  any  number  of  cases  coming
 up—and  they  are  coming  up—and  the
 competent  officers  of  this  Secretariat
 cannot  be  spared  to  run  about  from
 one  end  of  India  to  the  other  with
 documents.  It  is  fit  and  proper  that
 a  Commission  should  be  appointed.
 To  that  extent,  I  disagree  with  the
 motion  that  has  been  made  by  the
 Deputy-Speaker.

 Shri  Kasliwal  (Kotah):  One  hon.
 Member  has  raised  the  question  of
 relevancy  of  the  documents  called  for.
 It  is  not  open  to  the  Privileges  Com-
 mittee  to  go  into  the  question  of
 televancy  of  these  documents.  If  the
 documents  are  in  the  possession  of  the
 Secretariat  of  this  House  and  if  the
 Privileges  Committee  is  of  the  view
 that  the  documents  have  to  be  pro-
 duced  before  the  Tribunal,  then,  it  is
 not  proper  for  the  Privileges  Com-
 mittee  to  question  the  relevancy  of
 these  documents.  I  submit  that  the
 question  of  the  relevancy  of  these
 documents  can  be  decided  only  by  the
 Tribunal.

 With  regard  to  the  second  point
 which  has  been  raised  by  my  _  hon.
 friend,  Shri  Mahanty,  I  submit  that
 there  is  aJready  a  precedent  when
 documents  had  been  sent  to  a  court
 or  Tribunal  with  an  officer  of  the
 Secretariat  of  this  House,  The  question
 therefore,  as  to  whether  a  Commis-
 sioner  has  to  be  appointed  or  whether
 an  Officer  of  this  Secretariat  is  to  go
 to  the  Tribunal  along  with  the  papers,
 hardly  arises.  We  have  _  already
 decided,  in  accordance  with  the  pre-
 cedent,  that  an  officer  of  the  Secre-
 tariat  should  go  with  these  papers.

 Shri  P.  G.  Sen  (Purnea):  I  find
 from  the  papers  that  l0th  April  was
 the  day  on  which  the  Election  Tribunal
 referred  the  matter  to  this  Secretariat.
 The  time  by  which  the  competent
 authority  should  have  gone  there  with
 the  papers  for  production  {s  12-380
 hours  this  day.  Why  has  this  delay
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 been  made  by  the  Privileges  Com-
 mittee  in  the  face  of  the  papers  before
 them?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Frankly,  I  do  not  appreciate
 the  objection  raised.  The  matter  is
 quite  clear.  First  of  all,  certain
 documents  have  been  asked  to  be
 produced  before  the  Election  Tribunal.
 The  manner  of  production  is  a  ques-
 tion  of  privilege,  and  it  has  been
 decided  by  this  House,  covered  by
 previous  reports  laid  before  this
 House  and  approved  of  by  this  House
 that  in  the  matter  of  production  of
 documents  we  should  be  governed
 really  by  the  procedure  obtaining  in
 England,  so  far  as  Parliament  there
 is  concerned.  After  prolonged  sittings
 of  the  Privileges  Committee,  we  found
 out  the  procedure  obtaining  here.  And,
 in  the  absence  of  any  law  being  made
 by  Parliament  to  vary  the  procedure
 under  acticle  05  of  the  Constitution,
 the  British  procedure  would  apply.

 The  procedure  is  that  in  cases  where
 records  or  papers  in  the  custody  of
 Parliament  are  required  to  be  pro-
 duced  before  any  court  of  law  or
 Tribunal,  it  is  for  the  Speaker  to
 nominate  a  person  who  would  pro-
 duce  them,  with  the  leave  of  the
 House.  So  far  as  the  relevancy  of  the
 document  is  concerned,  Parliament
 under  the  Evidence  Act  or  any  other
 Act  obtaining  in  the  particular  matter
 would  not  be  competent  to  decide.  Nor
 would  it  be  proper  for  Parliament  to
 accept  such  an  odious  task  of  decid-
 tng  in  each  particular  case  which
 document  is  relevant  to  the  proceed-
 ing  in  a  court.  It  is  entirely  a  matter

 variation  of  the  previous  procedure
 followed  by  us.

 Shri  Naushir  Bharucha:  I  am
 appealing  for  a  variation.

 Shri  A.  K.  Sen:  For  that  Parlia-
 ment  has  to  pass  a  law  under  article
 08  of  the  Constitution.  Unless  that
 flaw  is  passed  by  Parliament  varying
 that  procedure,  this  procedure  will
 obtain  under  article  105.

 Shri  Naushfir  Bharucha:  That  is
 what  I  am  pleading  for.

 Shri  A.  K.  Sen:  That  is  a  different
 matter.  Your  pleading  will  not  do;
 a  proper  law  will  have  to  be  passed.

 Shri  C.  D.  Pande:  That  is  not  a
 matter  between  Shri  Bharucha  and
 the  Law  Minister.

 Sardar  Hukam  Singh:  Shri  Bharucha
 has  taken  objection  to  the  present
 procedure  that  we  have.  He  wants
 modification  of  it.  That  is  an  entirely
 different  affair.  If  the  House  decides
 to  bring  about  a  change  in  the  pro-
 cedure  that  we  have  it  is  a  different
 thing  for  our  guidance  in  future,  He
 has  said  that  this  involves  a  certain
 amount  of  delay  and  that  the  Speaker
 ought  to  have  authority.  So  far  as
 our  previous  decisions  are  concerned,
 they  have  been  approved  by  this
 House  and  they  stand.  That  is,  when
 the  House  is  in  session,  it  shall  be
 the  privilege  of  the  House  itself,  as  is
 the  practice  in  U.K.  When  the  House
 is  not  in  session  and  the  case  is  urgent
 the  Speaker  is  authorised  to  come  to
 a  decision  and  order  directly  the  pro-
 duction  of  any  document  that  is  re-
 quired  by  any  court.

 for  the  court  to  decide  whether  का
 particular  document  is  relevant  or  nof.

 The  privilege  of  Parliament  attaches
 to  the  production  of  the  document  and
 not  in  deciding  whether  the  docu-
 ment  is,  in  fact,  relevant  or  not.  It
 is  really  in  consonance  with  this
 procedure  which  we  had  _  followed
 earlier  last  year—and  it  formed  the
 subject-matter  of  a  previous  report  of
 the  Privileges  Committee  approved  of
 by  this  House—that  we  had  _  really
 Prescribed  this  particular  procedure
 in  this  matter  also.  It  is  not  any

 Shri  Mahanty  has  taken  objection
 and  asked  why  not  a  Commissioner
 be  ordered  by  the  Election  Tribunal
 to  come  and  see  these  documents.
 On  the  one  hand,  it  is  complained  by
 the  Election  Tribunal  that  there  has
 already  been  delay;  and  if  now  we
 do  not  produce  these  documents  but
 write  to  them  that  a  Commission  be
 appointed  that  would  rather  cause
 further  delay.  Therefore,  the  Com-
 mittee  thought  that  in  the  interests  of
 speedy  disposal  of  this  petition,  we
 might  have  no  objection  and  that  we
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 (Serdar  Hukam  Singh)
 might  recommend  the  production  97
 the  documents.

 A  suggestion  had  been  made  in  the
 letter  of  the  Tribunal  itself  that  if
 this  procedure  is  not  acceptable  to
 the  House,  then,  a  Commission  would
 be  appointed.  But,  we  thought  that
 because  already  the  Election  Tribunal
 is  complaining  of  a  certain  amount  of
 delay  having  taken  place,  we  should
 send  our  officer.  Our  Secretariat  has
 nothing  to  do  with  the  delay  that  has
 been  caused  and  the  complaint  of  the
 Election  Tribunal  is  not  justified  so
 far  as  this  House  is  concerned,
 because  the  letter  was  addressed  to
 us  on  the  10th:  and  it  was  received
 here  on  the  llth  and  within  three  days
 the  case  was  referred  to  the  Com-
 mittee  of  Privileges,  and  they  con-
 vened  a  meeting.  They  met  the  next
 day  and  then  after  taking  a  decision
 we  had  to  draft  the  report.  It  was  to
 be  presented  to  the  House.  About  a
 week  is  naturally  taken.  It  cannot  be
 avoided.  Therefore,  there  has  been
 no  delay  so  far  as  reference  to  the
 Committee  was  concerned  or  the  deci-
 sion  of  the  Committee  was  concerned.
 It  was  very  prompt.

 Shrimati  Renu  Chakravartty  said
 that  we  should  not  produce  these
 documents.  We  should  claim  it  as
 a  privilege.  They  are  not  very  rele-
 vant.  That  was  also  the  opinion  of
 the  Committee.  But  as  has  been  just
 argued  by  the  hon.  Law  Minister,  it
 should  not  be  for  us  to  decide  which
 document  is  relevant  and  which  docu-
 ment  would  be  preferred  by  the  party
 to  be  produced  before  the  court.  The
 party  might  think  that  the  document
 is  being  denied  or  he  may  say  that  if
 these  documents  had  been  produced
 he  would  have  succeeded  in  his  case.
 So,  we  should  not  take  it  upon  our-
 selves  to  decide  and  say  that  we  are
 not  prepared  to  produce  these  docu-
 ments.  It  should  be  left  to  the  court.
 It  is  the  business  of  the  court  to  see
 whether  any  document  is  really  rele-
 vant  or  not.  We  do  feel  that  the  docu-
 ment  may  not  be  of  much  use  to  the
 party.  Are  we  to  take  it  upon  our-
 selves  and  say  that  this  would  not  be
 useful  to  the  party  and  would  not  help

 him  in  the  conduct  of  his  case.  That
 would  be  rather  an  onerous  duty
 which  we  should  not  take  on  our-
 selves,  It  is  the  business  of  the  court
 alone  to  decide  whether  a  document
 is  to  be  brought  on  record  or  not,
 whether  it  would  be  relevant  or  not
 and  it  would  be  for  the  party  to  say
 whether  it  would  benefit  him  at  all.
 Therefore,  this  question  should  not  be
 decided  by  us  whether  the  papers  that
 we  have  got  would  be  relevant.  It  is
 for  the  courts  to  say  after  examining
 them.  Because  the  Election  Tribuna’
 has  asked  for  them,  I  think  thers
 ought  to  be  no  ground  for  our  refus-
 ing  to  producing  and  that  is  the  recom-
 mendation  of  the  Committee.  I  hope
 the  hon.  Members  would  agree  with  it.

 Mr.  speaker:  In  a  matter  of  this
 kind  we  are  governed  by  the  Evidence
 Act.  Under  that  Act  any  court  is
 entitled  to  summon  documents  or
 witnesses—documents,  both  private
 and  public.  It  is  then  a  matter  for  the
 person  who  appears.  He  must  appear
 with  the  documents.  He  cannot  refuse
 to  do  so  and  plead  before  the  court
 that  the  document  ought  not  to  be
 Jooked  into  etc.  So  far  as  public  docu-
 ments  are  concerned,  it  is  common
 knowledge  ofa  practitioner  of  law  that
 documents  can  be  summoned  from  any
 public  office,  from  the  Collector,  etc.
 He  sends  those  documents  in  a  sealed
 cover,  If  he  claims  certain  privileges,
 it  is  open  to  him  to  make  representa-
 tions  to  the  court.  The  court  looks
 into  it  and  decides  on  such  things.  If
 it  decides  against  it,  it  will  exhibit
 it  there,  if  it  is  relevant.

 We  are  in  a  little  better  position
 than  a  public  office  having  particular
 documents.  But  in  these  matters  we
 are  governed  by  some  precedents  of
 the  House  of  Commons.  There  they
 say  that  it  is  the  privilege  of  the
 House  to  send  the  document.  As  a
 matter  of  fact,  even  with  respect  to
 witnesses  who  are  Members  of  Parlia-
 ment  and  who  are  called  upon  by  the
 other  House  or  by  any  other  Legisla-
 ture  to  give  evidence,  the  matter  is
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 coming  up  in  the  form  of  another
 Report  and  that  will  be  placed  before
 ttie  House  for  consideration.  If  any
 Member  of  Parliament  is  asked  to  be
 &  witness  in  any  of  the  legislatures,
 then  the  permission  of  the  House  has
 to  be  taken,  besides  the  other  gentle-
 man  consenting  to  appear  as  a  witness.
 But  it  is  for  the  court  to  decide.  It  is
 open  to  a  court  to  summon  any  docu-
 ment.  It  is  for  the  House  to  decide
 as  to  whether  these  documents  are  to
 be  sent  and  in  what  form  they  have
 to  be  sent.  Therefore,  it  is  not  the
 right  peculiarly  of  the  Speaker,  as  in
 some  other  cases,  such  as  the  Collector
 etc.  who  decide.  It  is  for  the  House
 to  decide.  If  the  House  so  chooses  to
 empower  the  Speaker  to  decide  these
 matters,  that  is  another  thing,  We  are
 making  a  departure  from  the  practice
 in  the  House  of  Commons.

 Under  the  Evidence  Act,  no  one
 shall  be  permitted  to  give  any  evid-
 ence  derived  from  any  public  official
 records  relating  to  any  affair  of  the
 State  except  with  the  permission  of
 the  officer  or  the  head  of  the  depart-
 ment  concerned  who  shall  give  or
 withhold  such  permission  as  he  thinks
 fit.  That  is  according  to  section  423
 of  the  Evidence  Act.  According  to
 section  224,  no  public  officer  shall  be
 compelled  to  disclose  communications
 made  to  him  in  official  confidence
 when  he  considers  that  the  public
 interest  would  suffer  by  their  dis-
 closure.

 These  are  matters  in  which  some
 kind  of  discretioy  ‘as  to  be  exercised
 and  some  enquiry  nas  to  be  made.
 Therefore,  the  Speaker  naturally  sends
 it,  as  soon  as  it  comes  up,  to  the  Pri-
 vileges  Committee  to  examine  what
 has  to  be  done  so  far  as  this  matter
 is  concerned.  Therefore,  I  do  not
 propose  taking  the  responsibility  of
 saying  whether  this  ought  to  be  dis-
 closed  or  not,  whether  you  should
 claim  privilege  so  far  as  this  docu-
 ment  is  concerned,  whether  this  docur
 ment  is  in  public  official  record  or
 relates  to  an  affair  of  the  State.  All
 these  are  matters  in  which  I  would
 certainly  like  to  have  the  advice  of
 the  competent  authority—-the  Pri-
 vileges  Committee  of  the  House.  It

 has  made  a  report,  It  could  have
 said:  withhold.  No  power  on  earth
 gould  then  do  anything.  It  is  tor! them  to  decide  whether  that  parti-'
 cular  document  is  relevant  or  note?
 relevant,  necessary  or  not  necessary.
 As  a  matter  of  fact,  nowhere  is  it
 stated  that  the  Tribunal  should  state
 for  what  purpose  it  is  required.  The
 document  is  called  for.  They  need
 not  have  even  said  that  they  wanted
 this  file  for  examining  how  far  it  was
 useful,  It  is  for  them  to  decide.
 Therefore,  under  those  circumstances,
 let  us  not  be  under  the  impression
 that  we  will  withhold  or  prevent  law
 from  having  its  course.

 It  is  said  by  Shri  Mahanty  that  we
 must  have  allowed  them  to  send  a
 commission.  Even  then  this  proce-
 dure  is  inescapable.  If  the  Commis-
 sion  comes  here  and  wants  to  examine
 Shri  Kaul  or  the  Secretary  or  the
 Joint  Secretary,  are  they  to  do  so  on
 their  own  without  the  permission  of
 the  House?  Even  then  they  have  to
 take  my  permission  and  I  have  to  take
 the  permission  of  the  Privileges  Com-
 mittee  or  the  advice  of  the  Privileges
 Committee.  The  thing  is  inescapable
 there  too.

 Therefore,  the  only  question  is
 whether  a  commission  should  come  all
 the  way,  What  is  the  harm  if  I  send
 a  clerk  from  here?  I  cannot  under-
 stand  what  is  its  meaning.  After  all,
 all  these  courts  have  been  appointed
 in  accordance  with  the  Constitution
 which  we  frame  and  in  accordance
 with  the  Constitution  we  are  legislat-
 ing  from  day  to  day.  We  are  the
 persons  who  legislate  and  they  are
 the  persons  that  interpret  the  legis-
 lation.  In  those  circumstances,  let
 us  not  be  under  the  impression  that
 one  is  inconsistent  with  the  other.
 All  of  us  are  engaged  in  the  same
 common  purpose.  Therefore,  as  both
 the  hon.  Deputy  Speaker  and  the  hon.
 Law  Minister  have  pointed  out,  this
 is  the  only  course  that  has  to  be
 adoptz7d.  I  shall  see  if  in  future
 au’vmatically  the  Speaker  or  the

 ,  Deputy-Speaker  may  take  the  res-
 ponsibility  of  sending  the  documents
 except  in  cases  where  they  want  the
 advice  of  the  Privileges  Committee.



 ‘11497  Committes”  of  Privileges  25  APRIL  1958  Estate  Duty
 (Arsoniment)

 “tgs

 (Mr,  Speaker]
 That  will  be  for  the  future.  will
 consider  that.  So  far  as  this  report  is
 concerned,  I  shall  place  it  before  the
 House  for  its  acceptance.  The  question
 is:

 “That  this  House  agrees  with
 the  Second  Report  of  the  Com-
 mittee  of  Privileges  laid  on  the
 Table  on  the  24th  April,  1958.”

 The  motion  was  adopted.

 COMMITTEE  OF  PRIVILEGES
 Trp  Report

 Sardar  Hukam  Singh:  Sir,  I  beg  to
 move:

 “That  this  House  agrees  with
 the  Third  Report  of  the  Commit-
 tee  of  Privileges  laid  on  the  Table
 on  the  24th  April,  4958.7
 Sir,  there  is  another  case.  The  ques-

 tion  was  raised  in  the  Legislative
 Assembly  of  Bombay.  One  member,
 Shri  Deshpande,  raised  a  question  of
 privilege  that  Shri  Chaudhuri  another
 member  had  been  taken  into  custody
 by  the  police  but  that  fact  had  not
 been  intimated  to  the  Speaker  of  the
 Assembly.  The  Speaker  first  ascer-
 tained  the  facts  and  then  because  the
 police  denied  taking  the  hon.  Member
 into  custody,  he  had  thought  it  fit  to
 refer  the  matter  to  the  Privileges
 Committee  of  that  Assembly.  The
 Privileges  Committee  there  decided  to
 examine  one  of  our  hon.  Members
 here—Shri  L.  द  Valvi—as  a  witness
 because  it  is  stated  that  he  was  pre-
 tent  at  the  time  when  the  hon.  Mem-
 ber  Mr.  Chaudhuri  was  taken  into
 custody.

 Now,  a  request  has  been  made  to
 the  hon.  Speaker,  Sir,  by  the  Secre-
 tary  of  the  Legislative  Assembly,
 Bombay,  that  permission  might  be
 given  to  Shri  Valvi  to  appear  before
 the  Privileges  Committee  of  the  Bom-
 bay  Legislature.  Privately  Shri  Valvi
 has  agreed  to  appear—he  has  given
 is  consent  but,  according  to  the,  pre-
 cedents  that  are  followed  in  the  Hu.ge
 of  Commons  when  a  Member  has  ७७
 appear  before  another  House  or  a
 Committee  thereof  the  permission  of
 the  House  to  which  he  belongs  is  to

 be  sought  first;  otherwise,  if  he  ap-
 pears  before  such  permission  is  given
 to  him  that  is  rather  considered  as  a
 contempt  of  the  House  itself,  There-~
 fore,  the  permission  of  this  House  has
 been  sought  in  this  particular  case
 that  Shri  Valvi  be  granted  permission
 to  appear  before  the  Privileges  Com-
 mittee  of  the  Bombay  Legislature.

 This  case  was  olso  referred  to  the
 Privileges  Committee  of  this  House.
 They  discussed  many  things  including
 the  precedents  that  we  have  in  the
 United  Kingdom.  They  have  only  two
 Houses—the  House  of  Lords  and  the
 House  of  Commons—and  _  certain
 doubts  were  expressed  whether  we
 should  adopt  totally  what  is  happen-
 ing  there  because  we  have  many  legis-
 latures  in  the  States  also.  Ultimately
 we  thought  that  at  least  this  practice,
 that  when  a  member  of  this  House  has
 to  appear  before  the  other  House.
 permission  of  this  House  must  be
 sought  first,  must  be  followed.  We
 are  bound  to  follow  this  practice  until
 we  have  framed  our  own  laws.

 Therefore,  the  Committee  has
 recommended  that  Shri  Valvi  be  given
 vermission  to  appear  before  the  Pri-
 vileges  Committee  of  the  Bombay
 Legislative  Assembly  so  that  that
 enquiry  might  be  completed.  That
 recommendation  is  now  before  this
 hon.  House  and  I  request  that  this
 report  might  be  adopted  by  the  House.

 Mr.  Speaker:  The  question  is:

 “That  this  House  agrees  with
 the  Third  Report  of  the  Com-
 mittee  of  Privileges  laid  on  the
 Table  on  the  24th  April,  1958."

 The  motion  was  adopted.

 ESTATE  DUTY  (AMENDMENT)
 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  on  the
 motion  for  reference  of  the  Estate
 Duty  (Amendment)  Bill,  95B8  to  a
 Select  Committee.  Out  of  4  hours
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 allotted  to  this  motion,  4  hour  and  3)
 minutes  have  already  been  availed  of
 and  2  hours  and  28  minutes  now
 remain.

 Before  I.  call  upon  Shri  D.C.
 Sharma  to  continue  his  speech,  may  3
 request  the  hon.  Minister  to  tell  me
 how  long  he  will  take  to  reply?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  That  depends
 on  the  points  made;  but  in  any  case
 not  more  than  28  minutes.

 Mr.  Speaker:  It  is  ‘12-34  now.  There-
 fore,  we  must  conclude  this  item  by
 3-00.  I  will  call  him  at  about  20
 minutes  before  3-00.

 Shri  Tangamani  (Madurai):  Today
 there  is  non-official  business,

 Mr.  Speaker:  We  will]  dispose  this
 of;  what  is  the  meaning  of  keeping
 it  pending?  Then  we  will  sit  for  half
 an  hour  more.

 An  Hon,  Member;  There  is  a  Half-
 an-hour  Discussion  today.

 Mr.  Speaker:  That  wil  be  after  5-30.
 God  has  given  24  hours.  All  right;
 let  us  proceed.

 Shri  K.  Periaswami  Gounder
 (Karur):  Sir,  I  rise  to  a  point  of
 order.

 Mr.  Speaker:  Point  of  order  on  Shri
 D.  C.  Sharma’s  speaking?

 Shri  K.  Periaswami  Gounder:  Sir,
 the  Estate  Duty  Act  deals  with  agri-
 cultural  lands  as  well  as  non-agricul-
 tural  lands  and  other  properties.
 ‘Agricultural  lands’  is  a  State  subject
 under  item  48  of  the  Second  List—
 Estate  duty  in  respect  of  agricultural
 land,  Parliament  has  no  power  to
 make  law  in  respect  of  a  State  sub-
 ject,  but  there  is  a  special  provision
 in  that  respect.  Article  252  of  the
 Constitution  says:

 “If  jt  appears  to  the  Legisla-
 tures  of  two  or  more  States  to  be
 desirahle  that  any  of  the  matters
 with  respect  to  which  Parliament
 has  no  power  to  make  laws  for
 the  States  except  as  provided  in
 articles  249  and  250  should  be
 regulated  in  such  States  by  Par-
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 liament  by  law,  and  if  resolutions
 to  that  effect  are  passed  by  all
 the  Houses  of  the  Legislatures  of
 those  States,  it  shall  be  lawful  for
 Parliament  to  pass  an  Act....”

 That  is  the  course  which  we  adopted
 when  we  passed  the  Estate  Duty  Act.
 We  got  the  consent  of  the  States  and
 then  we  passed  that  Act;  that  is  to  say
 the  existing  Estate  Duty  Act  was
 passed  under  article  252  of  the  Con-
 stitution.

 If  such  an  Act  has  to  be  amended,
 then  sub-clause  (2)  of  article  252
 comes  in  which  says:

 “Any  Act  sa  passed  by  Parlia-
 ment  may  be  amended  or  repealed
 by  an  Act  of  Parliament  passed
 or  adopted  in  like  manner....”

 According  to  this  provision,  if  we
 want  to  amend  the  Estate  Duty  Act
 we  must  get  the  consent  of  two  or
 more  States  before  we  proceed.  Our
 Estate  Duty  Act  has  got  Schedule  I
 which  has  made  it  applicable  to  al)
 the  States  after  getting  their  consent
 Therefore,  the  only  course  now  opep
 to  us  is  to  get  the  consent  of  all  the
 legislatures  of  all  the  States  and  ther
 proceed  to  amend  the  Act.  Perhaps
 an  argument  may  be  put  forward  that
 an  Act  passed  by  Parliament  may  be
 amended  or  repealed  by  an  Act  of
 Parliament  passed  or  adopted  in  that
 manner.  We  may  say  that  we  will
 pass  the  Act  and  leave  it  to  the  States
 to  adopt  it  in  like  manner  as  men-
 tioned  in  clause  (l)  of  article  252
 Accordirg  to  clause  (l)  of  article  252
 we  can  pass  an  Act  if  we  have  the
 consent  of  two  or  three  States  and
 leave  it.  to  others  to  adopt  it.  Even
 that  course  won’t  be  applicable  here,
 because  there  is  Schedule  I  of  the
 Estate  Duty  Act  which  has  made  it
 automatically  applicable  to  al]  the
 States.

 Therefore,  by  passing  this  amending
 Bill,  because  we  have  got  Schedule  J
 in  the  Estate  Duty  Act  wherein  we
 have  mentioned  all  the  States,  it  wil)
 become  automatically  applicable  to  al]
 the  States.  That  won’t  be  passible
 unless  we  adopt  the  course  provided
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 (Shri  K.  Periaswams  Gounder]
 under  article  252(2).  The  only  course
 now  open  to  us  it  to  get  the  consent
 of  the  legislatures  of  all  the  States
 and  then  have  the  Act  passed.

 Shri  A.  K.  Sen:  Mr.  Speaker,  Sir,
 there  is  nothing  in  this  point,  with
 great  respect  to  the  hon.  Member  whe
 vaised  it.  If  you  peruse  article  252,
 Sir,  you  will  find  that  it  refers  only
 to  matters  with  respect  to  which
 Parliament  has  no  power  to  make
 laws  for  the  States  except  as  provided
 in  articles  249  and  250.  That  means,
 in  respect  of  matters  where  Parlia-
 ment  possesses  no  power  existing
 under  articles  249  and  250,  article  252
 applies.  But  we  are  really  legislating
 under  article  269.  We  are  really  not
 invoking  any  powers  under  article  249
 or  259,  but  we  are  really  invoking  the
 powers  under  article  269.

 Article  269(l)  says:

 “The  following  duties  and  taxes
 shall  be  levied  and  collected  by
 the  Government  of  India  but  shall
 be  assigned  to  the  States  in  the
 manner  provided  in  clause  (2),
 namely:

 (a)  duties  in  respect  of  succession
 to  pmperty  other  than  agricultura!
 land;

 (b>)  estate  duty  in  respect  of  pro-
 perty  other  than  agricultural  land.

 Mr.  Speaker:  He  says  agriculture  is
 included.

 Shri  A.  K.  Sen:  I  am  coming  to
 that.  Therefore,  the  main  subject-
 raatter  was  under  article  269.  Now,
 with  regard  to  agricultural  land,  it  is
 srue  that  under  list  JI  of  Schedule  VII
 of  the  Constitution,  agricultural  land
 is  a  State  subject.  It  is  true  that  that
 is  so,  If  you  take  list  II,  item  48  is
 ‘Estate  duty  in  respect  of  agricultural
 tand”.  With  regard  to  that  part  of  the
 subject-matter,  which  is  covered  by
 the  origirs®]  Act—the  Estate  Duty  Act
 —-you  will  find—I  do  not  know  if  you
 have  got  a  copy  of  the  original  Act..

 Mr.  Speaker:  Yes:  I  have.
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 Shri  A.  K  Sen:  If  you  look  to  sec-
 tion  5(2)  of  the  original  Act,  it  says
 as  follows:

 “The  Central  Government  may,
 by  notification  in  the  Offcial
 Gazette,  add  the  names  of  any
 other  States  to  the  First  Schedule
 in  respect  whereof  resolutions
 have  been  passed  by  the  Legis-
 latures  of  those  States  adopting
 this  Act  under  clause  qa)  of
 article  252  of  the  Constitution  in
 respect  of  estate  duty  on  agricul-
 tural  lands  situate  in  those  States,
 and  on  the  issue  of  any  such
 notification  the  States  so  added
 shall  be  deemed  to  be  States
 specified  in  the  First  Schedule
 within  the  meaning  of  sub-section
 qb.”

 Following  resolutions  passed  by  vari-
 ous  States,  almost  all  the  States,  the
 names  of  those  States  have  been
 added  to  the  schedule,  and  the  parent
 Act  was  made  applicable  to  them  so
 far  as  agricultural  land  was  con-
 cerned,

 Now,  the  position  is  this.  We  are
 now  seeking  an  amendment  of  the
 parent  Act.  The  hon.  Member  argued
 thet  under  article  252,  clause  (2):

 “Any  act  so  passed  by  Parlia-
 ment  may  be  amended  or  repealed
 by  an  Act  of  Parliament  passed
 or  adopted  in  like  manner  but
 shall  not,  as  respects  any  State  to
 which  it  apples,  be  amended  or
 repealed  by  an  Act  of  the  Legis-
 lature  of  that  State”.

 The  emphasis  is  that  it  cannot  be
 amended  by  an  Act  of  any  legislature
 of  the  State,  though  the  subject-
 matter  falls  within  the  State  list.  It
 says  that  the  amending  Act  shall  be
 passed  or  adopted  in  like  manner.

 Shri  द  P.  Nayar:  What  is  that
 “like  manner’?

 Shri  A.  K.  Sen:  “Passed  or  adopted
 in  like  manner”.  That  means  that
 where  the  subject-matter  has  been
 resolved  to  be  one  on  which  Parlia~
 ment  should  legislate,  it  should  be
 passed  by  Parliament,  but  applicable
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 to  States  only  which  may  be  adopted
 in  like  manner  indicated  in  article  252.
 It  does  not  mean  that  for  the  amend-
 ing  again  we  have  to  go  for  the  initial
 resolution  of  the  two  Houses  of  two
 or  more  States.  All  that  it  says  is,
 “passed  or  adopted  in  like  manner”.

 Mr.  Speaker:  It  appears  from  the
 earlier  portion  of  article  252—subject
 to  further  elucidation,  of  course,—
 Parliament  has  no  jurisdiction  to  pass
 any  legislation  relating  to  any  entry
 in  the  State  list  unless  two  or  more
 States  at  least  start  and  invoke  the
 aid  of  Parliament  for  the  purpose  and
 then  say  they  will  adopt  it.  They
 must  request  Parliament  to  pass  the
 legislation.  The  other  States  may
 adopt,  by  their  resolutions,  thereafter.
 What  Shri  K.  Periaswami  Gounder
 says  is,  the  jurisdiction  of  this  House
 can  be  invoked,  by  at  least  two
 States  passing  a  resolution.

 Shri  A.  K.  Sen:  For  amending  the
 Act.

 Mr.  Speaker:  So  far  as  the  amend-
 ing  provision  is  concerned,  it  is  new.
 Therefore,  it  is  a  separate  Bill.  No
 doubt  this  is  an  amending  Act,  but  all
 the  same,  it  is  an  Act.  Therefore,  how
 is  this  to  be  got  over?  The  adoption
 is  only  by  other  States.  Initially,
 there  will  not  be,  perhaps,  even  two
 States  who  have  asked  by  their  reso-
 lutions,  to  adopt  a  measure.

 Shri  A.  K.  Sen:  No  State  has  asked
 for  an  amending  Act.

 Mr.  Speaker:  Therefore  it  is  open
 quo  moto,  to  Parliament  to  amend  the
 legislation  which,  but  for  the  resolu-
 tions  passed  by  the  various  States,  it
 would  not  be  competent  to  pass.  In
 other  words,—

 Shri  A.  K.  Sen:  If  there  has  been
 an  initial  resolution  asking  that  Par-
 liament  should  legislate  on  this  sub-
 ject—

 Mr.  Speaker:  “In  like  manner.”  I
 thought  also  that  perhaps  as  Shri
 Periaswami  Gounder  referred  to
 clause  (2)  of  article  252,  there  is  no
 reference  to  an  amendment  in  clause
 a  of  the  same  article.  In  the  earlier
 portion  of  article  282,  there  is  no
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 amendment  being  referred  to.  And
 so  he  imagines  that  the  same  proce-
 dure  need  not  be  adopted.  But  he
 pointed  out  to  clause  (2)  where  it
 refers  to  amendments  also  where  the

 same  procedure  is  to  be  adopted.
 Shri  A.  EK.  Sen:  The  question  is

 whether  any  initial  resolution  has
 been  passed,  authorising  the  Parlia-
 ment  to  pass  @  law  on  that  subject-
 matter,  and  whether  article  252  qa)
 and  (2),  taken  together,  compels
 Parliament  to  seek  a  resolution  of
 two  or  more  States  also  on  the  parti-
 cular  amendment  to  the  section.  It  is
 not  that  there  is  to  be  consent  on  the
 subject-matter.  Article  252(i)  says:

 on  ,..to  be  desirable  that  any  of
 the  matters  with  respect  to  which
 Parliament  has  no  power  to  make
 laws  for  the  States  except  as
 provided  should  be  regulated
 in  such  States  by  Parliament  by
 law....”".
 Mr.  Speaker:  There  is  no  subject-

 matter  here.  Therefore,  whatever
 might  be  the  provision,  it  appears  as
 ifs

 Shri  A.  K.  Sen:  It  is  on  a  subject-
 matter.

 _  any  of  the  matters  with  res-
 pect  to  which  Parliament  has  no
 power  to  make  laws  for  the  States
 except  as  provided  in  articles  249
 and  250  should  be  regulated  in
 such  States  by  Parliament  by
 law”.
 Mr.  Speaker:  So  far  as  clause  (2)

 is  concerned,  it  does  not  refer  to  any
 subject-matter  though  clause  (i)
 does.

 Shri  A.  K.  Sen:  The  subject-matter
 is,  as  I  see,  agricultural  and  non-
 agricultural  land.

 Mr.  Speaker:  Therefore,  it  is  in  the
 State  list.  What  jurisdiction  have
 we?

 Shri  A.  K.  Sen;  It  is  of  course  in  the
 State  list.  I  am  not  doubting  it
 What  I  am  saying  is  that  a  particular
 provision  or  regulation  is  not  neces-
 sarily  to  be  approved  of  or  it  need
 not  form  a  subject-matter  of  prior

 resolution  by  States.  All  that  is  neces-
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 [Shri  A.  K.  Sen}
 sary  is,  a  prior  resolution  of  the  States
 should  be  passed  authorising  Parlia-
 ment  to  regulate  the  subject-matter.
 That  resolution  has  already  been  made.

 Mr,  Speaker;  I  think  that  if  this”
 amending  Act  has  nothing  to  do  with
 agricultural  land  at  all,  possibly  we
 can  escape.

 Shri  A.  K.  Sen:  I  cannot  say  that.
 The  original  Act  covers  both  agricul-
 tural  and  non-agricultural  land.  So,
 the  amendment  will  also  cover  both
 the  lands,

 Mr.  Speaker:  True,  but  it  can  be
 that  the  amending  Act  may  refer  only
 to  non-agricultural  property.  There  is
 no  harm.

 Shri  A.  K.  Sen:  If  it  did,  of  course.

 Mr.  Speaker:  If  it  did.  Therefore,
 if  this  Bill  refers  to  only  such  property
 over  which  Parliament  has  jurisdic-
 tion,  even  without  consulting  the
 States—I  am  referring  to  non-agricul-
 tural  land—I  may  agree  possibly  with
 the  hon.  Law  Minister’s  interpretation.
 It  may  be  correct.  But  when  it  refers
 to  agricultural  land  also  which  cannot
 be  dealt  with  here  by  an  Act  of
 Parliament  as  an  amending  Act,  and
 where,  without  the  procedure  being
 adopted  ‘in  like  manner’,  that  is,  by
 resolution,  Parliament  can  come  in,  I
 am  afraid  we  may  not  have  jurisdic-
 tion.  It  is  my  provisional  opinion.

 Shri  A.  K.  Sen:  His  suggestion  is
 that  these  amendments  are  themselves
 State  matters.  There  has.  already
 been  a  resolution  authorising  Parlia-
 ment  to  make  laws,  that  is,  in  regard
 to  laws  relating  both  to  the  parent  Act
 and  also  the  amendment  Act.  If  what
 article  252(2)  refers  to  is  that  if,  by
 the  amended  clause,  any  other  sub-
 ject-matter  is  going  to  be  brought  in
 which  is  not  covered  by  the  original
 subject-matter  authorised  by  the  State
 legislature,  then,  a  further  resolution
 might  be  necessary.  Article  252,  clause
 (2)  would  refer  to  cases  where  Parlia-
 ment  has  not  obtained  the  prior  per-
 mission  by  resolutions  of  the  State
 Legislature  if  in  the  amending  Act
 any  other  subject  matter  not  originally
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 authorised  was  brought  in.  But  if  the
 subject  matter  covered  by  the  amend-
 ing  Act  was  already  authorised  by
 previous  resolutions,  then  all  that  the
 authority  prescribes  is  that  the  subject
 matter  may  be  regulated  by  law.

 Mr.  Speaker  If  they  say  agricul-
 tural  land  beyond  a  particular  limit,
 say,  agricultural  land  consisting  of  80
 many  acres  and  also  minor  agricul-
 tural  lands  are  exempted,  when  once
 such  a  resolution  is  passed,  estate  duty
 may  be  levied  on  agricultural  lands
 within  that  limit.  Then  Parliament
 can  override  that  legislation.  There-
 fore,  in  any  particular  matter,  it  is
 not  as  if  they  surrender  once  for  all
 their  right  to  legislate.  Otherwise,
 what  is  the  need  for  sub-clause  (2).

 Shri  A.  K.  Sen:  If  by  the  original
 resolution,  as  is  the  case  in  this
 matter,  Parliament  can  regulate  suc-
 cession  to  agricultural  land  by  estate
 duty  without  any  lmitations  and
 qualifications,  having  got  that  power.
 if  Parliament  can  pass  the  parent  Act,
 they  can  amend  it  on  the  subject
 matter....

 Mr.  Speaker:  Then,  what  is  the  need
 for  clause  (2)?

 Shri  A.  K.  Sen:  If  by  the  amend-
 ment  matters  which  are  not  within
 the  original  Act  are  brought  in....

 Mr.  Speaker:  The  clause  reads:

 “Any  Act  so  passed  by  Parlia-
 ment  may  be  amended  or  repealed
 by  an  Act  of  Parliament  passed
 or  adopted  in  like  manner  but
 shall  not,  as  respects  any  State  to
 which  it  applies,  be  amended  or
 repealed  by  an  Act  of  the  Legis-
 lature  of  that  State.”

 The  words  used  are  “in  like  manner”.
 So,  whatever  might  be  contained  in
 the  original  Act,  if  you  touch  that  Act
 a  resolution  will  be  necessary.

 Shri  A.  EK.  Sen:  If  it  is  already
 covered  by  the  previous  resolution,
 Parliament  can  by  law  regulate  it.  I
 do  not  see  any  point  in  seeking  a
 resolution  every  time  even  if  there  is
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 a  verbal  amendment
 Act.  (Interruptions.)

 Mr.  Speaker:  Order,  order.  Let  me
 first  of  all  clear  my  doubts.  Then  I
 will  allow  some  hon.  Members  to  put
 some  questions.

 Whatever  might  be  the  hon,  Law
 Minister’s  explanation,  the  framers  of
 the  Constitution  took  a  different  view.
 If  an  Act  can  be  passed  by  Parlia-
 ment  only  if  a  resolution  is  passed  in
 the  State  Legislatures  of  at  least  two
 or  three  States,  the  Constitution  does
 not  want  to  enable  Parliament  to
 override  or  encroach  upon  that  right.

 Shri  A.  KE.  Sen:  “adoption”  is
 already  there.  It  has  to  be  applied
 in  every  case.  My  submission  is  that
 the  initial  introduction  of  the  amend-
 ment  does  not  require  the  same
 authorisation  over  and  over  again.  It
 will  not  be  binding  on  any  State,
 unless  it  has  adopted  it  “in  like
 manner”.  It  cannot  be  applied  to  any
 State  unless  that  State  adopts  it  by
 resolution.

 Mr.  Speaker:  “in  like  manner”
 applies  to  the  other  provision,  clause
 qd)  of  article  252,  which  reads:

 “If  it  appears  to  the  Legisla-
 tures  of  two  or  more  States  to  be
 desirable  that  any  of  the  matters
 with  respect  to  which  Parliament
 has  no  power  to  make  iaws  for  the
 States  except  as  provided  in  arti-
 cles  249  and  250  should  be  regul-
 ated  in  such  States  by  Parliament
 by  law,  and  if  resolutions  to  that
 effect  are  passed  by  all  the  Houses
 of  the  Legislatures  of  those  States,
 it  shall  be  lawful  for  Parliament
 to  pass  an  Act  for  regulating  that
 matter  accordingly,  and  any  Act
 so  passed  shall  apply  to  such
 States  and  to  any  other  State  by
 which  it  is  adopted  afterwards  by
 resolution  passed  in  that  behalf  by
 the  House  or,  where  there  are  two
 Houses,  by  each  of  the  Houses  of
 the  Legislature  of  that  State.”

 so,  the  subsequent  resolution  is  only
 or  those  other  States  who  want  to
 \dopt  it.  There  may  be  some  States
 who  may  request  this  House  to  exer-
 tise  jurisdiction  in  some  matters.
 ividently,  the  object  of  the  framers  of
 he  Constitution  was  that  in  matters

 to  the  parent
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 entirely  in  the  State  List,  let  not
 Parliament  indirectly  by  passing  legis-
 lation  in  the  interests  of  the  country
 impose  its  own  will  upon  the  States.
 It  is  for  them  to  decide  whether  to.
 have  estate  duty  or  not,  They  can
 say:  we  do  not  want  it  repeal  it.
 However  good  the  intention  of  Parlia-
 ment  may  be,  they  cannot  go  beyond
 their  powers.  Now  the  States  do  not
 want  it.  They  have  never  asked  for
 it.  That  is  the  objection.

 Shri  A.  K.  Sen:  If  the  States
 object  to  regulation  in  this  particular
 manner  then  I  can  understand  their
 objection.

 Mr.  Speaker:  It  is  up  to  them  tosay
 that.  It  is  not  for  us  to  do  a  thing
 and  make  them  cry  from  the  house-
 tops.  In  sub-clause  (2)  the  only
 thing  in  the  matter  of  estate  duty
 which  is  exempted  from  the  Union
 List  is  “agricultural  land”.  All  pro-
 perties,  other  than  agricultural  land,
 can  be  dealt  with  by  the  Estate  Duty
 Act  in  the  Parliament  itself,  without
 any  resolutions  from  the  State.  There-
 fore,  the  only  item  in  respect  of
 which  the  States  should  take  the
 mitiative  is  agricultural  land.  Now,  if
 agricultural  land  is  also  included  in
 the  List,  there  would  have  been  no
 difficulty,  As  it  is,  they  have  given
 some  power  in  respect  of  agricultural
 land.  Now,  if  you  would  like  to
 modify  it  in  any  manner,  you  will
 have  to  seek  their  permission.  We
 may  presume  that  the  levy  of  estate
 duty  also  will  change  from  year  to
 vear.

 Shri  A.  K.  Sen:  The  limit  of  exemp-
 tion  can  be  increased  or  decreased.

 Mr.  Speaker:  Therefore,  they  have
 the  right  to  say  “don’t  decrease  it”  or
 “don’t  touch  it’.  Under  these  cir-
 cumstances,  I  am  afraid,  I  am  not  in
 &  position  to  agree  with  the  hon.  Law
 Minister.

 Shri  ्  P.  Nayar:  In  view  of  the
 importance  of  the  point  of  order,  I
 suggest  that  you  may  hold  it  over  for
 half  an  hour  or  one  hour.  The  hon.
 Law  Minister  had  stated  that  there  is
 no  point  of  order,  We  are  at  a  loss  to
 find  out  whether  that  ‘nothing’  lies  in
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 {Shri  V.  P.  Nayar  )
 the  point  of  order  or  in  the  hon.
 Minister’s  observations.

 Mr.  Speaker:  The  hon.  Member  has
 always  got  a  peculiar  way  of  expres-
 sing  things.

 Shri  झा,  P.  Nayar:  I  would  request
 you  to  hoid  it  over  for  half  an  hour.
 Meanwhile,  the  discussion  can  go.

 Mr.  Speaker:  There  is  enough  time
 before  3  o'clock.  I  will  consider  this
 matter.  I  will  allow  one  or  two  hon.
 Members  to  speak  in  the  matter,  but
 not  every  hon.  Member,

 Sardar  Hukam  Singh:  It  is  a  matter
 of  great  importance  and  it  involves
 fundamental  issues  also.  Ours  is  a
 federal  Constitution.  States  have  got
 certain  rights  and  their  Legislatures
 as  well.  If  we  just  presume  _  that
 because  they  have  once  given  their
 consent,  it  can  be  implied  everywhere
 that  they  would  not  object  to  any
 encroachment  upon  their  right,  tne
 Constitution  would  not  allow  tna
 and  perhaps  the  court  would  come  in
 because  it  is  justiciable.  Therefore,
 we  have  to  take  every  care.  The
 argument  of  the  hon.  Law  Minister  is
 that  because  once  we  have  taken  per-
 mission  and  the  States  have  agreed
 that  Parliament  may  legislate  on  this
 point,  we  can  have  this  amendment
 without  consulting  them  again.  But,
 this  is  not  the  question.  We  can  only
 go  so  far  as  that  consent  is  given;  not
 beyond  that.  Otherwise,  as  we  have
 taken  the  jurisdiction,  now  even  that
 consent  might  be  denied  to  them.  That
 must  be  there  and  the  States  should
 be  zealous  of  guarding  their  rights.
 We  should  not  enter  into  the  field
 which  is  the  monopoly  of  their  own.

 This  article  252  makes  it  clear  how
 we  can  legislate,  so  far  as  those  sub-
 jects  are  concerned,  which  are  the
 concern  of  the  States.  The  procedure
 is  laid  down.  It  has  to  be  initiated
 by  two  States  at  least  and  then  if  the
 Parliament  passes  that  law,  then  a
 resolution  has  to  be  passed  by  other
 States.  Unless  that  is  done,  we  can-
 not  pass  any  legislation  about  immov-
 able  property—agricultural  land.  Now,
 if  that  course  is  adopted,  if  at  pro-
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 cedure  is  followed,  then  we  could
 legislate  so  far  as  this  estate  duty  is
 concerned.  That  has  been  done  now.
 We  cannot  now  say  that  because  the
 States  agreed  in  the  first  instance  to
 the  enactment  of  this  legislation,  fur-
 ther  consent  is  not  necessary.  It  is
 undisputed  that  changes  are  being
 brought  about  now.  As  has  just  been
 observed  by  the  hon.  Law  Minister,
 the  exemption  limit  is  being  lowerea.
 Therefore  there  would  be  agriculturat
 lands  which  were  not  covered  before
 but  which  would  be  covered  now.  The
 rate  is  also  being  altered.  Therefore
 it  is  certainly  an  encroachment  invo
 the  arena  which  is  reserved  for  tne
 States  themselves  by  our  Constitution.

 When  that  be  the  case,  clause  2  00
 this  Article  clearly  lays  Gc"  that
 “Any  Act  so  passed  by  Par..ament
 may  be  amended  or  repealed  by  ८४
 Act  of  Parliament  passed  or  adopted
 in  like  manner”.  That  “in  like
 manner”  is  to  be  emphasised  and  kept
 m  view  before  we  can  take  up  any
 legislation.  Whether  we  are  certainly
 proceeding  in  like  manner  which  we
 adopted  when  we  took  up  the  Estate
 Duty  Act  first  that  shall  have  to  be
 followed.  There  is  no  escape  out  of  it
 and  I  think  the  point  of  order  is  cer-
 tainly  justified.

 Shri  Nathwani  (Sorath):  I  suppors
 the  point  of  order  and,  with  great
 respect  to  the  hon.  Law  Minister,  I
 am  unable  to  agree  with  him  on  this
 point  because  the  question  involves
 the  construction  of  Article  \%5&2(2)
 which  says  that  an  amending
 Act  will  be  passed  “by  an  Act
 ot  Parliament  passed  or  adopted
 in  like  manner”.  If  we  were  to  adopt
 she  construction  suggested  by  the  hon.
 iaw  Minister,  the  words  “Act  of  Par-
 liament  passed  or  adopted  in  like
 manner”  would  lose  its  force.  If  the
 hon.  Law  Minister's  contentions  were
 right,  we  have  to  ignore  the  words
 “passed  or  adopted  in  like  manner”.
 These  words  would  be  superfluous
 and  if  we  have  to  give  some  meaning
 to  these  words,  we  have  to  construe
 it  as  meaning  that  even  an  amending
 Act  has  to  be  sanctioned  either  by  the
 Legislatures  of  two  States  or  by  other
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 States  by  adopting  that  amending
 Act.  Otherwise,  these  words  would
 have  no  meaning.

 The  reason  why  sub-clause  2  re-
 quires  initially  the  sanction  of  Legis-
 Jature  of  two  or  more  States  or  the
 adoption  of  the  amending  Act  is,  as
 has  been  pointed  out  by  the  hon.
 Deputy-Speaker  just  now,  that  it  in-
 volves  serious  consequences  so  far
 as  agricultural  land  is  concerned.

 Therefore,  again  with  great  respect
 to  the  Hon.  Law  Minister,  the  cons-
 truction  does  not  admit  of  any  sort  of
 doubt  or  difficulty  and  Iam  _  of  the
 opinion  that  this  amending  Bill  can
 be  initiated  either  by  the  Lsgislatures
 of  two  or  more  States  and  it  =  will
 come  into  force  in  the  other  States  if
 it  is  adopted  by  other  States.  This  is
 all  that  I  have  to  submit.

 Mr.  Speaker:  It  means  that  if  one
 State  asked  for  this,  the  Parliament
 cannot  pass  it.

 Shri  Nathwani:  At  least  Legisla-
 tures  of  two  States  have  to  pass  a
 Resolution  to  that  effect.  Otherwise,
 the  power  of  amending  would  not
 come  into  existence.

 Mr.  Speaker:  What  is  the  definition
 of  “State”?  Will  Delhi  or  Himachal
 Pradesh  also  come  under  the  defini-
 tion  of  a  State?

 Shri  Nathwani:  No.  The  legisla-
 tures  of  the  existing  States.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  In  supporting  the
 point  of  order,  I  wish  to  make  it
 clear  that  we  are  all  in  agreement  of
 this  House  passing  the  Estate  Duty
 Bill.  We  are  in  agreement  with  the
 Bill,  but  one  important  principle  is
 involved.  When  the  Constituent
 Assembly  drew  up  the  Constitution,
 List  No.  2  in  the  Second  Schedule  was
 given  a  sanctity  of  its  own  but  from
 the  many  acts  of  the  Government  it
 is  seen  that  there  is  a  tendency,  which
 is  growing,  to  encroach  upon  that
 List.

 I  shall  point  out  that  when  this
 Particular  Act  was  introduced  §  and
 when  the  hon.  Finance  Minister  made
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 hig  speech  declaring  that  Gifts  Tax
 and  Estate  Duty  were  going  to  be
 introduced,  al}  the  Legislatures  were
 in  Budget  session  and  the  mere  fact
 that  the  Government  did  not  think  of
 availing  that  opportunity  to  get  the
 consent  of  at  least  two  Legislatures
 shows  that  as  far  as  List  No.  2  is  con-
 cerned,  the  Government  itself  has  a
 tendency  to  go  in  a  haphazard  way.
 Even  though  the  hon.  Law  Minister
 said  that  there  is  nothing  in  the  point
 of  order  and  that  once  the  sanction  of
 the  Legislatures  has  been  taken  in
 order  to  encroach  upon  the  right  of
 the  States  to  legislate  upon  estates
 duty,  the  Parliament  gets  eternal
 power  to  legislate  upon  that  subject,
 whatever  might  be  the  content  of
 that  legislation,  that  cannot  stand.
 Presumably,  when  the  two  States
 give  their  consent  to  legislate  upon
 estate  duty,  where  the  quantum  of
 duty  and  the  ceiling  is  placed,  the
 States  obviously“have  given  consent
 to  that  extent.  Article  252(2)  is
 categoric  that  whenever  that  consent
 is  obtained  that  consent  is  obtained
 only  for  that  piece  of  legislation  and
 any  amendment  or  violation  of  that
 Piece  of  legislation  should  automati-
 cally  get  the  consent  of  the  two
 Houses  again.  Article  252(2)  reite-
 rates  almost  the  sovereignty  of  the
 State  Legislatures  to  legisiate  upon
 this  particular  piece  of  legislation  in
 the  State  List  and  it  will  be  a  viola-
 tion  of  Article  252(2)  if  we  accept
 the  hon.  Minister’s  contention.

 Therefore,  in  view  of  the  fact  that
 Article  252(2)  is  categoric  and  this
 falls  within  the  State  List,  certainly
 the  permission  of  at  least  two  State
 Legislatures  will  have  to  be  obtained
 for  any  amending  Bill.  The  hon.  Law
 Minister  said  about  verbal  amend-
 ment.  At  least,  he  stuck  to  the  point
 that  whenever  substantive  amend-
 ments,  which  encroach  upon  the  con-
 tents  of  the  original  legislation,  is
 brought  before  the  House,  further
 consent  of  the  State  Legislatures  will
 have  to  be  taken.  The  amendment  of
 the  Estates  Duty  Act  that  hag  been
 introduced  now  is  as  good  as  a  new
 Bill,  because  the  ceiling  is  lowered  as
 also  the  rate  of  duty  is  increased.  We
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 are  very  happy  that  they  are  being
 done,  but  still  because  it  is  an  en-
 croachment  upon  the  right  given  to
 the  States  exclusively  in  view  of
 Article  252(2),  I  submit  that  the
 point  of  order  should  be  ruled  in
 favour  of  the  Mover.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  May  I  put  in  a  word  in  favour
 of  the  hon.  Law  Minister?

 The  real  point  that  has  arisen  is,
 whether  Parliament  is  empowered  to
 amend  or  repeal  any  Act  of  Parlia-
 ment  pertaining  to  these  subjects
 without  obtaining  the  prior  consent  of
 the  Legislatures  of  the  States  con-
 cerned.  I  think  that  passing  of  any
 such  repealing  or  amending  Act  is  a
 separate  process.  Once,  when  the
 States  the  Parliament  to  pass  such
 legislation,  I  think,  they  more  or  less
 waive  their  rights  and  empower  Par-
 liament  for  all  time  to  come  to  legis-
 late  on  these  matters.  The  require-
 ment  contained  in  the  phrase  “repeal
 an  Act  of  Parliament  passed  or  adopt-
 ed  in  like  manner”  would  be  satisfied
 if  this  portion  is  read  along  with  or
 in  the  context  of  Article  252(i).  They
 cannot  be  isolated  from  one  another.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  I  submit  that  the  point  of
 order  raised  is  fatal  to  the  Bill  itself
 and  unless  this  matter  is  remedied
 straightaway  I  am  afraid,  any  person
 who  incurs  any  liability  for  payment
 of  estate  duty  in  respect  of  agricul-
 tural  land  can  easily  have  it  vet  aside
 in  a  court  of  law.  The  hon.  Law
 Minister  tried  to  make  out  that  so  far
 as  clause  2  of  Article  252  is  concern-
 ed,  the  Bill  does  not  really  come
 within  its  mischief.  May  I  point  out
 that  if  that  were  so,  there  was  no
 meaning  whatsoever  in  inserting  sub-
 article  (2).  Sub-article  (2)  would  be
 totally  redundant  unless  it  has  some
 meaning  and  the  meaning  is  this.  Any-
 Act  so  passed  by  Parliament  may  be
 amended  in  like  manner.  Whether
 the  amendment  is  material,  whether
 the  amendment  is  minor  has  no  signi-
 ficance  at  all.  If  it  is  an  amendment,
 particularly  with  regard  to  the  subject
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 matter  of  agricultural  land,  the
 amending  Bill  itself  has  to  be  passed
 in  the  same  manner  as  the  original
 Act  was  passed.  The  condition  pre-
 cedent  to  the  passing  of  the  original
 Act  was  that  it  must  appear  to  ह.
 liament  that  two  States  desire  it  and
 that  the  Legislatures  of  such  States
 must  pass  a  resolution.  Unless  these
 two  conditions  are  fulfilled,  no  amend-
 ment  whatever  can  be  made  by  Par-
 liament.  What  I  desire  to  point  out
 is,  apart  from  this  being  a  very  im-
 portant  matter,  as  the  Deputy-
 Speaker  pointed  out,  going  to  the
 root  of  the  States’  powers,  the  whole
 thing  is  absolutely  fatal  and  the  de-
 fect  cannot  be  cured  by  any  device
 whatsoever.  Therefore,  I  submit,  we
 are  not  empowered  to  enact  legisla-
 tion,  even  an  amending  Act  which
 touches  agricultural  land,  that  being
 exclusively  a  State  subject.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  How  many  hon.  Mem-

 bers  am  I  to  hear?  I  will  hear  only
 Shri  Jaganatha  Rao.

 Shri  Jaganatha  Rao  (Koraput):
 Mr.  Speaker,  ‘under  article  252(2),
 two  or  more  States  by  resolution
 have  to  signify  their  consent  abdicat-
 ing  their  power  in  favour  of  Parlla-
 ment  to  legislate  in  respect  of  agri-
 cultural  land.  That  resolution  ensures
 to  the  benefit  of  Parliament  in  respect
 of  an  amending  Act  also.

 Some  Hon.  Members:  How?
 Shri  Jaganatha  Rao:  Because,  it  is

 not  the  case  that  any  State  which  has
 by  resolution  authorised  Parliament
 to  legislate  in  respect  of  Estate  duty
 concerning  agricultural  land,  has
 Passed  subsequently  any  Act,  The
 Estate  Duty  Act,  953  is  in  force  in
 respect  of  all  the  States.  Then,  the
 amending  Act  is  an  Act  which  is
 within  the  authority  granted  to  Par-
 liament  by  the  State  legislatures  by
 resolution.

 Mr.  Speaker:  No  no.  That  is  true.
 Whenever  it  is  open  with  the  consent
 of  the  Central  Government  for  any
 State  to  pass  legislation,  if  there  is
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 any  inconsistency,  the  provisions  of
 the  Act  of  Parliament  will  prevail.  Is
 it  not  s0?

 Shri  Jaganatha  Rao:  Yes,  Sir.
 Mr.  Speaker:  That  ought  not  to  be

 invoked  merely  because  a  State  legis-
 lature  did  not  pass  legislation.  We
 are  not  concerned  with  it.  छा  the
 other  hand,  it  possibly  helps  Shri
 Gounder’s  point  that  the  State  is  not
 interested  in  getting  this  modified  by
 itself  or  by  the  Centre.  Sub-article
 (2)  of  article  252  definitely  says:

 “shall  not,  as  respects  any  State
 to  which  it  applies,  be  amended
 or  repealed  by  an  Act  of  the
 Legislature  of  that  State.”

 It  shall  not  do  so.  When  once  juris-
 diction  has  been  given  to  Parliament,
 only  Parliament  has  got  jurisdiction.
 The  exercise  of  jurisdiction  is  res-
 tricted.  If  any  two  States  want,  then,
 the  jurisdiction  of  Parliament  will  be
 invoked.  It  is  for  the  other  States  by
 subsequent  resolution  to  adopt  this.
 Even  then,  a  resolution  is  necessary.
 Automatically  it  would  not  apply.
 Initially  there  are  no  two  States  which
 have  come  forward  asking  for  a  modi-
 fication  of  this  Act.  That  is  the  point.
 Otherwise,  sub-clause  (2)  of  article
 252  will  be  unnecessary.

 Shri  Jaganatha  Rao:  The  words  are
 ‘in  like  manner’.

 NMr.  Speaker:  It  is  only  procedure.
 Shri  Jaganatha  Rao:

 the  same  manner.
 It  means,  in

 Mr.  Speaker:  Therefore,  resolutions
 had  to  be  passed  or  adopted  in  like
 manner.  The  wording  is:

 “Any  Act  so  passed  by  Parlia-
 ment  may  be  amended  or  repeal-
 ed  by  an  Act  of  Parliament  pass-
 ed....in  like  manner....”

 Parliament  originally  passed  the  law
 after  resolutions  were  brought  in
 from  various  legislatures.

 Shri  Jaganatha  Rao:  May  I  submit,
 by  an  Act  of  Parliament  passed  or

 adopted  in  like  manner”.
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 Mr.  Speaker:  “Adopted”  applies  to
 the  subsequent  one.  Out  of  fourteen
 States,  only  two  or  three  States  may
 originally  move  in  sending  the  appli-
 cation  to  Parliament  invoking  its
 jurisdiction.  The  other  eleven  States
 may  leisurely  adopt  or  may  not  adopt
 at  all

 Shri  Jaganatha  Rao:  My  _  submis-
 sion  is,  those  States  which  passed
 resolutions  authorising  Parliament  to
 pass  an  Act  in  respect  of  agricultural
 land,  must  be  deemed  to  _  have
 authorised  Parliament  and  the
 authority  continues  once  for  all
 Otherwise,  it  has  no  meaning.

 Mr.  Speaker:  There  is  no  meaning
 in  sub-clause  (2)  then.  The  hon.
 Member  has  not  added  to  what  has
 been  said  already.

 Shri  Dasappa  (Bangalore):  Mr
 Speaker,  I  feel  that  I  should  whole-
 heartedly  agree  with  the  stand
 taken  up  by  the  Deputy-Speaker.
 Here,  we  are  establishing  very
 healthy  conventions  and  we  ought  to
 be  very  chary  and  very  careful  and
 cautious  in  trying  to  interfere  with
 the  rights  of  the  States  already
 truncated  to  a  very  large  extent.  I
 think  the  Constitution  has  very
 advisedly  framed  sub-clause  (2)  of
 article  252.  If  the  stand  taken  by  my
 hon.  friend  Shri  Jaganatha  Rao  is  at
 all  to  be  accepted,  it  may  be  that
 once  two  States  give  this  consent  for
 enactment  of  the  Estate  duty  Bill,
 that  would  mean  for  all  purposes  with
 regard  to  any  subject  within  the  ex-
 clusive  province  of  the  States,  the
 Parliament  will  have  the  sole  right  to
 bring  in  an  amending  Bill.  I  think
 that  would  be  a  totally  wrong  cons-
 truction  and  would  go  entirely
 against  the  intentions  of  the  framers
 of  the  Constitution.

 I  was  thinking  that  if,  for  instance,
 there  was  just  an  amendment  with
 reference  to  agricultural  land  so  far
 as  enhancement  or  lowering  of  the
 limit  to  Rs.  50,000  is  concerned,  we
 may  get  over  the  difficulty.  I  find
 that  the  rates  vary.  That  has  an
 impact  on  agricultural  land  even
 above  Rs.  !  lakh.  The  procedure  also
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 [Shri  Dasappa]
 varies.  Surely  we  cannot  say  that
 those  who  come  under  the  operation
 of  the  mischief  of  this  law  so  far  as
 agricultural  land  is  concerned,  should
 not  have  a  say  in  the  matter.  So  far
 as  procedure  is  concerned,  it  applies
 to  co-parcenery  property.  Viewed
 from  any  point  of  view,  I  find  that
 the  proper  course  would  be  for  this
 House  to  defer  the  matter  until  we
 are  able  to  secure  the  consent  of  at
 least  two  States.  It  is  not  necessary
 that  the  States  should  take  the  in-
 tiative  in  this  matter.

 Some  Hon.  Members:  Why?

 Shri  Dasappa.  When  Parliament
 feels  that  there  is  justificaticn  for  a
 certain  amendment  in  the  Estate  duty
 Act,  it  is  open  to  the  Government  to
 move  the  States  to  get  their  consent
 beforehand.  I  am  cure  no  law  that
 is  enacted  once  should  be  deemed  to
 be  perfect  and  should  be  unalterable,
 I  am  pretty  sure  that  the  objects  of
 the  Bill  are  wholesome  and  it  is  quite
 possible  to  secure  the  consent  of  two
 or  more  States  in  the  beginning  50
 that  we  may  be  enabled  to  go  through
 the  rest  of  the  procedure.  From
 every  point  of  view,  it  will  be  a
 healthy  thing  if  we  accept  the  stand
 taken  by  the  Deputy-Speaker.

 23-I9  hrs,

 ‘Shri  Naldurgker  (Osmanabad):
 Sir,  there  are  two  pre-requisites  to  be
 considered.

 Mr.  Speaker:  The  hon.  Member  is  a
 lawyer?

 Shri  Naldurgker:  Yes.  One  has
 been  argued.  To  vest  power  in  Par-
 liament,  it  is  necessary  that  the  sub-
 ject  matter  should  be  first  initiated
 by  two  or  more  States.  After  that  is
 done,  another  procedure  has  to  be
 again  followed.  Article  274  has  not
 been  followed  in  this  case.

 on
 A.  K.  Sen:  It  has  been  follow-

 ed.
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 Shri  Naldurgker:  Article  274  (4)
 reads:

 “No  Bill  or  amendment  whidh
 imposes  or  varies  any  tax  or  duty
 in  which  States  are  interested,  or
 which  varies  the  meaning  of  the
 expression  ‘agricultural  in-
 come’”’......
 Mr.  Speaker:  Has  the  hon.  Member

 got  a  copy  of  the  Bill?
 Shri  Naldurgker:  Yes,  I  have  got.
 Mr:  Speaker:  Let  him  look  at  the

 last  page  of  the  Bill  where  it  is  said:

 “The  President  has,  in  pursu-
 ance  of  clauses  (l)  (3)  of  article
 7  and  clause  (i)  of  article  274
 of  the  Constitution  of  India,  re-
 commended  to  the  Lok  Sabha,
 the  introduction  and  considera-
 tion  of  the  Bill.”.
 Therefore,  that  objection  does  not

 prevail.
 Shri  Narayanankutty  Menon:  He  is

 talking  about  agricultural  income.
 This  is  about  agricultural  land.

 Shri  Naldurgker:  Then,  these  four
 words  are  necessary  in  article
 254  dQ.

 Mr.  Speaker:  That  is  all  right.  The
 hon.  Member  is  only  saying  the  same
 thing  as  the  other  hon.  Members
 have  said.  He  is  supporting  the  point
 of  order.

 Shri  Naldurgker:  Yes.
 Mr.  Speaker:  Therefore,  he  is

 saying  that  this  House  has  no  juris-
 diction  to  pass  this  legislation.

 Shri  Naldurgker:  The  words  are
 ‘Parliament  has  no  power’.

 Mr.  Speaker:  So,  Parliament  has
 no  power  really.  That  is  the  point.
 Now,  the  Law  Minister.

 Shri  Nathwani:  I  wish  to  urge  only
 one  point.  I  have  already  spoken,
 but  there  is  one  point  to  which  f
 should  like  to  draw  your  attention.
 before  the  Law  Minister  begins.

 Mr.  Speaker:  I  am  not  going  to  allow
 him,
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 Shri  Nathwani:  I  want  to  draw
 your  attention  to  another  aspect  of
 the  matter  bearing  on  this  question.

 Mr.  Speaker:  I  am  not  going  to
 allow  him.  The  hon.  Member  is  a
 leading  lawyer.  Does  he  have  80
 many  chances  in  any  court?  I  am  not
 going  to  allow  him.  This  kind  of
 interruption  would  not  be  allowed  in
 this  House.  Hon.  Members  are  taking
 it  to  be  a  kind  of  too  much  of
 leniency  in  this  House.  The  hon.
 Member  will  have  only  ०6  chance.
 He  ought  not  to  interrupt  now.  That
 is  not  the  way  to  proceed  in  this
 House.  When  am  I  to  come  _  to  the
 judgment?

 Shri  Khadilkar  (Ahmednagar):
 What  I  feel  that  is  those  who  have
 come  forward  to  support  the  point  of
 order  are  trying  to  interpret  the
 Constitution,  they  are  making  one
 mistake.

 When  the  States  gave  consent,  a
 certain  pattern  of  taxation  was
 before  them.  And  so  far  as_  estate
 duty  is  concerned,  in  this  particular
 sphere,  the  States  have  surrendered
 the  power  to  the  Centre  to  legislate.
 They  have  not  said  that  ‘You  can
 legislate  and  fix  rates  up  to  this  or  up
 to  that’)  Under  the  nature  of  the
 taxation  structure  that  was  before
 them,  after  the  Taxation  Enquiry
 Commission’s  report,  it  was  made
 clear  to  the  States  that  a  certain  uni-
 formity  in  taxation  was  required.
 And  two  States  came  forward  to  take
 initiative  and  surrender  power,  so  far
 as  this  sphere  of  legislation  is  con-
 cerned.

 I  would  like  to  submit  very  humbly
 that  now  the  point  of  order  is  raised
 as  if  that  consent  was  partial,  and
 that  was  only  for  a_  particular
 measure.  Or,  was  it  a  broad  consent?
 In  my  opinion,  you  will  have  to  cope
 with  the  content  of  that  consent.  I
 am  surprised  to  find  one  of  the  Mem-
 bers  08  this  side  saying  that  in  view
 of  the  past  history,  while  interpreting
 this  particular  consent,  we  have  to
 take  into  consideration,  the  nature  of
 the  consent,  the  content  of  the  con-
 sent....

 25  APRIL  988  (Amendment)  Bill  77590

 Mr.  Speaker:  What  is  the  answer
 to  clause  (2)  of  that  article?  What  is
 the  significance  of  the  words  ‘in  like
 manner’?

 Shri  Khadilkar:  I  am  coming  to
 that.  ‘In  like  manner’,  I  think,  means
 that  after  the  passing  of  the  legisla-
 tion,  States  will  have  a  right  to  say
 what  they  want  to  say  again.  So  far
 as  this  consent  is  concerned,  for  ins-
 tance,  two  States  initiated  and  gave
 consent;  and  others  have  adopted
 later  on.  Those  States  that  adopted
 the  legislation  will  have  a  right  later
 on  to  say  that  they  adopted  that  par-
 ticular  legislation,  but  they  have  not
 surrendered  the  whole  sphere  of
 legislation  so  far  as  land  is  concern-
 ed.  To  that  extent,  this  applies.

 Shri  Mulchand  Dube  (Farrukha-
 bad)  rose—

 Mr.  Speaker:  {f  have  heard  hon.
 Members  sufficiently.  Now,  I  am  calJ-
 ing  the  Law  Minister.

 Shri  A.  K.  Sen:  We  have  really  to
 answer  the  objection  founded  on  the
 existence  of  article  252(2).  It  seems
 to  be,  as  appealed  to  you,  ‘Why
 should  article  252(2)  be  there,  if,
 once  the  power  is  given,  that  power
 remains  eternally  or  perpetually?’  as
 the  hon.  Member  sitting  there  has
 pointed  out.

 If  you  look  at  the  content  of  autho-
 rity  prescribed  under  article  252(1),  it
 would  seem  that  a  repetition  of  it
 was  not  required  under  article  252(2);
 all  that  was  necessary  in  article
 252  (l)  was  that  a  resolution  was  to
 be  passed  authorising  Parliament  to
 matter  not  within  the  competence  ०१
 Parliament.

 Now,  if  the  objection  is  accepted  by
 you,  what  will  be  the  result?  The
 result  will  be  that  the  present  amend-
 ments  have  to  be  initiated  by  a  prior
 resolution  being  passed  by  at  least
 two  State  legislatures,  saying,  ‘We
 authorise  Parliament  0  regulate.’
 Now,  article  252  (l)  says:

 except  as  provided  in
 articles  249  and  250  should  be  re-
 gulated  in  such  States  by  Parlia-
 ment  by  law.”
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 That  is  all.

 Mr.  Speaker:  That  means  that  they
 have  no  right  to  say  anything  now,
 and  they  should  merely  say  ‘I  am
 willing,  if  you  impose  such  and  such
 a  rate;  when  once,  agricultural  land
 has  been  taken  by  you,  you  may  do
 as  you  like’,  and  the  resolutions  can-
 not  say  anything  except  ‘We  agree’
 so  far  as  those  States  which  are  in-
 cluded  in  the  Estate  Duty  Act  is  con-
 cerned?  Have  they  no  right  to  say
 that  so  far  as  agricultural  land  is
 concerned,  the  duty  shall  not  be  more
 than  this  or  even  this?

 Shri  A.  हू,  Sen:.  The  manner  of
 regulation  is  contemplated.  That  is
 what  I  am  pointing  out.

 Shri  Jaganatha  Rao:  It  is  levy  of
 tax.

 Mr.  Speaker:  In  regard  to  regula-
 tion  also,  they  might  say,  ‘Have  one
 other  appellate  authority’  or  say  what
 thev  cannot  pass,  for  the  purpose  of
 uniformity.

 Shri  A.  K.  Sen;  It  is  not  only  this
 subject-matter;  there  are  also  other
 subject-matters  which  can  be  left  to
 Parliament  by  consent.  If  you  look  at
 article  252(1),  you  will  find  that  all  it
 says  is  that  any  of  the  matters  with
 respect  to  which  Parliament  has  no
 competence  may  be  left  to  Parliament
 to  regulate.  They  cannot  say  ‘You
 regulate  it  in  this  line  or  in  this
 manner’.

 Mr.  Speaker:  Does  not  the  whole
 include  the  part?

 Shri  A  K.  Sen:  It  is  not  part.  The
 whole  subject-matter  will  be  regulat-
 ed.

 Mr.  Speaker:  For  instance,  they
 may  say,  agricultural  land  would  not
 include  zamindaris.  We  shall  assume
 that  zamindaris  have  not  been  abolish-
 ed.  Can  they  not  say  that  agricultural
 Yand  would  include  land  only  in  the
 ryotwari  areas  and  not  in  the  zamin-
 dari  areas?  After  all,  a  State  may
 consist  of  both  ryotwari  and  non-
 ryotwari  areas.
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 Shri  A.  K.  Sen:  Then,  they  will  be
 really  legislating  themselves.

 Mr.  Speaker:  It  is  on  their  behalf
 that  this  legislation  is  being  brought
 forward.

 Shri  A.  K.  Sen:  It  is  really  a  method
 by  which  the  subject-matter  is  trans-
 ferred  from  List  II  to  List  I.  That  is
 the  only  effect  of  article  252  qa).

 Shri  K.  Perlaswami  Gounder:  If
 they  cannot  say,  then  why  is  it  refer-
 red  to  them?

 Shri  A.  K.  Sen:  The  whole  purpose
 of  article  252  is  to  transfer,  as  I  shall
 show  from  other  articles  regarding
 sales  tax  and  so  on.

 Mr.  Speaker:  Assume  it  is  so.
 Assume  they  cannot  impose  conditions
 originally,  and  now  also.  Now,  when
 you  want  to  add,  clause  (2)  of  article
 252  will  become  useless.

 Shri  A.  K.  Sen:  I  am  coming  to  that.
 Suppose  the  objection  prevails,  and
 you  throw  out  the  Bill:  then  what  will
 be  the  effect?  It  will  be  that  if  I
 have  to  bring  these  amendmnets,  I
 shall  have  to  get  a  resojution  on  the
 same  terms  passed  that  ‘We  authorise
 you  to  regulate  agricultural  land’.

 Mr.  Speaker:  Yes.  They  will  have
 before  them  this  Bill.....

 Shri  A.  K.  Sen:  No.
 Mr.  Speaker:  You  mean  to  say  that

 they  will  say,  ‘You  regulate  as  you
 like’?

 Shri  A.  K.  Sen:  That  is  the  proce-
 dure,  because  nothing  can  be  initiated
 otherwise;  if  what  you  are  suggesting
 and  what  the  hon.  Members  are  sug-
 gesting  is  to  prevail  namely,  that  we
 cannot  initiate  any  Bill  in  the  House
 unless  there  is  a  prior  resolution,  then,
 there  cannot  be  any  Bill  before  any-
 one.  All  that  the  Houses  have  ६०
 resolve  is  that  this  matter  which  is
 not  within  the  competence  of  Parlia-
 ment  be  regulated  by  Parliament.
 That  is  the  language.  If  that  is
 then  every  time  there  is  an  amend-
 ment,  there  has  to  be  a  resolution

 (Amendment).  regan



 again  in  the  very  same  terms:  ‘You
 regulate  this  subject-mater.’

 My  submission  was  that  the  purpose
 of  article  252(2)  was  twofold.  It  did
 not  require  prior  authorisation  for
 amendment  of  this  law  regulating  the
 subject-matter  already  assigned  to
 Parliament,  but  it  only  gave  authority
 to  these  legislatures  to  initiate  again
 an  amendment  in  like  manner,  because
 power  to  pass  a  law  includes  the
 power  to  make  an  amendment.
 Clause  2  is  only  to  enable  these  legis-
 latures,  once  they  have  assigned  the
 subject-matter  to  the  Parliament,  to
 initiate  amendments  again.  There-
 fore,  you  will  find  that  article  252  (2)
 does  not  say  that  no  other  amendment
 shall  be  possible  excepting  as  provid-
 ed  in  article  252  (2).

 I  do  not  know  if  I  have  made  myself
 clear.  The  purpose  of  article  252  (2)
 is  that  though  these  States  have  once
 abandoned  their  subject-matter  in
 favour  of  the  Centre,  yet  by  the
 process  mentioned  in  article  252  (2)
 they  can  still  initiate  amendments.

 Shri  T.  K.  Chaudhari:  That  is  an-
 other  matter.

 Shri  A.  K.  Sen:  We  shall  find  that:

 “Any  Act  so  passed  by  Parlia-
 ment  may  be  amended  or  repealed
 by  an  Act  of  Parliament.  ™

 The  Power  to  pass  also  means  the
 power  to  amend.  That  is  under  the
 General  Clauses  Act.

 Mr.  Speaker:  If  we  accept  the  inter-
 pretation  of  the  hon.  Law  Minister,
 Parliament  may,  by  itself,  without
 any  resolution  initiating  from  any  of
 the  States,  pass  legislation.

 Shri  A.  K.  Sen:  Yes.
 Mr.  Speaker:  If  Parliament  can  do

 that,  those  people  may  merely  make  a
 request  to  the  Law  Minister  to  intro-
 duce  legislation.  Why  is  it  stated
 there  ‘in  like  manner’?

 Shri  A.  K.  Sen:  I  do  not  think  I
 have  made  myself  clear.  It  is  my
 fault.  What  I  submit  is  that  under
 the  General  Clauses  Act,  the  power  to
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 pass  a  law  includes  the  power  to  make
 amendment.  That  is  a  recognised
 principle  of  law.  Once  the  power  to
 make  a  law  pursuant  to  resolutions
 of  two  legislatures  is  granted  to
 Parliament,  Parliament  is  also  given
 authority  to  amend  that  law.  No  other
 power  is  necessary.  But  the  purpose
 of  clause  2  was  that  notwithstanding
 the  State  legislatures  having  parted
 with  that  subject  matter,  they  can,
 nevertheless,  themselves  initiate
 amendment.  That  is  why  you  will
 find  the  words:  “.  .may  be  amended
 or  repealed  by  an  Act  of  Parliament
 passed  or  adopted  in  like  manner”.
 The  States  themselves  may  again  pro-
 pose,  though  they  parted  with  the
 subject-matter  by  prior  resolution  or
 adoption.  If  I  may,  at  the  risk  of
 repetition,  try  to  re-formulate  my
 point...

 Mr.  Speaker:  It  is  always  open  to
 a  State  even  with  respect  to  matters
 where  the  Centre  has  no  jurisdiction
 to  ask  for  grants,  and  likewise  ask
 them  also  to  amend.

 Shri  A.  K.  Sen:  The  State  legisla-
 tures  may  only  recommended  to  Par-
 liament  to  pass  a  law.  This  is  a
 different  matter—any  Act  so  passed
 by  Parliament  may  be  amended  by
 two  State  legislatures  doing  it  and
 Parliament  bringing  in  an  amendment.
 It  is  only  preserving  to  the  States
 the  right  to  initiate  amendment  which
 they  would  otherwise  have  lost  by

 a  prior  resolution.

 Mr.  Speaker:  If  Parliament  refuses,
 notwithstanding  the  request?

 Shri  A.  K.  Sen:  After  all,  the  ulti-
 mate  power  is  with  Parliament.

 Mr.  Speaker:  Therefore,  what  is  the
 object?

 Shri  A.  K.  Sen:  The  object  is  only
 to  ensure  that  notwithstanding  their
 parting  with  the  subject-matter.

 Mr.  Speaker:  Is  it  open  to  Parlia-
 ment  to  initiate  legislation  though
 there  are  no  formal  resolutions?

 Shri  A.  K.  Sen:  Of  course.
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 Mr,  Speaker:  What  is  the  object?
 Shri  A.  K.  Sen:  The  words  “may

 be  amended”  do  not  mean  that  it  can
 only  be  amended  in  this  manner.
 What  I  am  suggesting  is  that  in  arti-
 cle  252({I),  the  authortiy  to  make  a
 law  is  there.  As  you  will  find,  ‘it
 shall  be  lawful  for  Parliament  to  pass
 an  Act  for  regulating  that  matter’.
 The  power  to  pass  a  law  includes  the
 power  to  amend.  What  I  am  suggest-
 ing  is  that  clause  (2)  only  preserves
 to  these  respective  State  legislatures
 the  power  to  initiate  which  they
 would  otherwise  have  not  possessed
 once  they  parted  with  this  subject.
 Tf  you  note  the  words,  they  do  not
 exclude  any  other  power  of  amend-
 ment  which  is  open  to  Parliament
 under  article  (252(1).

 Some  hon.  Members  rose—

 Mr.  Speaker:  I  have  heard  suffici-
 ently.

 Shri  A.  K.  Sen:  I  forgot  to  add  one
 thing  in  support  of  my  contention.
 Under  article  252(i),  you  can  only
 assign  the  subject-matter  and  not  the
 provisions  of  legislation.  I  only  want-
 ed  to  say  that  if  that  were  not  so,
 different  State  legislatures  would  pass
 different  provisions  imposing  different
 conditions  and  there  could  be  no  legis-
 lation  by  Parliament.  What  it  con-
 templates  is  that  the  legislatures  must
 propose  to  assign  this  subject-matter,
 which  is  not  otherwise  within  the
 competence  of  Parliament,  to  Parlia-
 ment.  That  is  all.

 Shri  Radha  Raman  rose—
 Shri  A.  K.  Sen:  Otherwise,  You

 will  find  that  every  time  different
 States  may  propose  different  provi-
 sions.

 Mr.  Speaker:  I  have  heard  suffici-
 ently.  A  point  of  order  has  been
 raised  that  inasmuch  as  the  original
 Estate  Duty  Act  covers  agricultural
 land  which  under  entry  48  of  the  State
 List  is  exclusively  a  State  subject,
 before  the  original  legislation  could
 be  passed,  two  or  more  States  should
 invest  Parliament  with  the  power  or
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 invoke  the  sid  of  Parliament  for  re-
 gulating  the  subject,  by  resolutions.  It
 was  urged  that  under  clause  (2)  of
 article  252,  when  such  an  Act  was
 amended,  a  similar  procedure  should
 be  adopted,  meaning  that  two  or  more
 States  must  also  pass  similar  resolu-
 tions  asking  Parliament  to  introduce
 and  pass  an  amending  Bill.  In  this
 case,  it  is  admitted  that  no  such  re-
 solutions  have  been  passed.  It  is  also
 admitted  that  this  Bill  covers  not  only
 non-agricultural  land  but  also  agri-
 cultural  land  which  is  covered  in  the
 entry.  Therefore,  it  was  urged  that
 this  House  had  no  jurisdiction  to  pass
 this  legislation  unless  resolutions  are
 passed  by  at  least  two  State  legisla-
 tures.  They  may,  with  the  Act  so
 passed,  be  adopted  later  on  as  in
 clause  qa)  and  also  in  clause  (2),

 As  against  this,  the  hon.  Law  Minis-
 ter  has  said  that  when  once  the
 jurisdiction  of  the  Central  legislature
 or  Parliament  has  been  invoked  by
 resolutions  of  the  State  legislatures,
 the  terms  apply  to  the  subject-matter
 and  the  entire  subject-matter  relating
 to  the  imposition  of  the  estate  duty  on
 agricultural  land  has  been  conceded
 to  Parliament,  and  it  is  open  to
 Parliament  to  go  on  amending  it  from
 time  to  time  without  any  further  re-
 quest  or  further  authority  by  way  of
 resolutions  from  the  State  legislatures.
 I  understand  that  correctly.  Then  it
 8  sald  that  clause  (2)  is  only  an
 enabling  one  and  that  under  general
 Jaw,  whichever  legislature  passes  a
 Bill  has  also  got  the  right  to  amend
 the  same.  Under  these  circumstances
 ft  fs  unnecessary  to  invoke  the  aid  of
 clause  (2).  It  was  pointed  that
 clause  (2)  referred  to  amendment.
 The  hon.  Law  Minister  says  that  it
 only  enables  State  legislatures  to  pass
 resolutions  requesting  Parliament  to
 amend  the  law.  It  is  also  admitted
 that  even  without  any  particular  re-
 solution  of  that  kind,  if  the  local
 Governments  or  State  Governments
 tintimate  the  Government  of  the  Union
 that  in  the  interests  of  a  particular
 State  or  States  similar  legislation  may
 be  passed,  there  is  nothing  preventing
 the  Centre  from  initiating  that  legis-
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 lation,  Clause  (a)  will  become  un-
 necessary  {f  this  interpretation  is
 accepted.

 It  appears  to  me—and  a  number  of
 hon.  Members  have  also  expressed
 that  view—-that  the  General  Clauses
 Act  cannot  apply  in  this  case,  that  is,
 a  legislature  which  passes  legislation
 is  entitled  to  amend  it.  It  will  be
 50  in  the  absence  of  a  specific  provi-
 sion,  as  in  clause  (2).  Reference  may
 be  made  to  article  UT  of  the  Consti-
 tution  where  with  respect  to  the  in-
 troduction  of  a  Money’  Bill,  the
 President  should  give  consent.  Other-
 wise,  it  cannot  be  introduced.  But  if
 it  stated  so  and  left  it  alone,  possibly
 for  amendments  no  sanction  might  be
 necessary.  But  it  is  definitely  stated
 there  that  even  for  amendment,  re-
 commendation  of  the  President  is
 necessary.  If  the  Constitution  had
 been  silent  on  that,  without  enacting
 clause  (2)  and  left  clause  (i)  alone,
 the  interpretation  of  the  General
 Clauses  Act,  that  whichever  authority
 has  got  the  right  to  enact  a  law  will
 also  have  the  right  to  amend  would
 have  stood.  But  here  a  specific  provi-
 sion  is  enacted  in  clause  (2)  as  to  how
 this  amendment  has  to  take  place.  If
 the  general  interpretation  is  accepted
 clause  (2)  will  become  absolutely
 useless.  No  article  of  the  Constitu-
 tion  or  clause  thereof  should  be  un-
 derstood  to  mean  as  useless.  It  must
 have  some  reference.

 Therefore,  there  is  every  force  in
 the  argument  that  unless  two  or  more
 States  take  the  initiative  in  asking
 Parliament  to  amend  the  law,  the
 jurisdiction  vested  in  Parliament  ex-
 Pires  after  the  passing  of  the  Act,
 and  for  further  amendment,  that  ought
 not  to  be  invoked.

 But  I  feel  that  the  prohibition  is
 only  to  passing  of  the  Act.  We  are
 only  in  the  stage  of  referring  this
 Bill  to  a  Select  Committee.  Now,  we
 can  proceed  with  reference  of  this
 Bill  to  Select  Committee.  In  the
 meanwhile,  Government  can  ask  the
 Select  legislatures  to  pass  resolutions
 and  get  those  resolutions  here.  It,
 however,  the  States  are  not  interested,
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 they  will  not  get  the  enhanced  re-
 venue.  Some  exemptions  are  removed
 here.  Therefore,  it  is  to  the  advan-
 tage  of  the  States.  The  Centre  is
 only  helping  the  States  so  far  as  this
 legislation  is  concerned.

 Therefore,  while  agreeing  that  arti-
 cle  252(2)  applies,  I  do  not  feel  that
 we  ought  not  to  proceed  with  this
 Bill.  It  only  goes  to  the  Select  Com-
 mittee.  The  Select  Committee  can
 go  on  with  it.  In  the  meanwhile,
 resolutions  may  be  passed  by  State
 legislatures.  If  they  are  not  passed,
 a  stage  will  come  when  the  Parliament
 shall  not  pass  the  legislation  amending
 the  original  Act.  We  have  not  yet
 reached  the  stage  of  amending  or
 repealing  it.  By  that  time,  let  us

 see  if  resolutions  are  passed.  If  they
 are  not  passed,  this  will  be  infruc.
 tuous.

 Shri  दि  P.  Nayar:  There  is  one
 difficulty.  I  quite  appreciate  your
 view;  but  in  four  days  no  State  Legis-
 lature  can  meet  and  pass  a  resolu-
 tion.

 Mr.  Speaker:  It  will  mean  waiting.
 Hon.  Members  would  be  spending
 some  time  in  the  Select  Committee  on
 a  number  of  principles  of  law.  If  not
 tomorrow,  at  the  next  session  the
 States  may  pass  resolutions.  If  no
 State  is  willing  to  pass  a  resolution,
 then  Government  will  be  undertaking
 a  thankless  task  and,  therefore,  they
 won’t  pursue  the  matter.

 So,  I  have  no  objection  to  have  some
 tentative  date  for  the  presentation  of
 the  report  of  the  Select  Committee.
 We  have  always  known  that  Select
 Committees  have  come  to  the  House
 for  extension  of  time.  So,  a  reason-
 able  time  may  be  put  in  the  motion.

 Now,  let  us  go  on  with  this.

 Shri  Tyagi  (Dehra  Dun):  The  pass-
 ing  of  this  Bill  will  not  make  it  an
 Act  until  the  President  gives  his  as-
 sent.  The  President’s  assent  is  needed
 to  make  it  a  law.  Therefore,  there
 is  enough  time  for  Parliament  to  meet
 again.  We  can  also  proceed  with  the
 Select  Committee  because  the  Select
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 {Shri  Tyagi]
 Committee  is  one  step.  There  are  so
 many  steps,  one  after  the  other.
 The  Act  becomes  complete  only  when
 the  President  gives  his  assent.  Until
 such  time  we  shall  be  going  on  with
 one  step  or  another.  Therefore,  there
 is  ample  time  for  the  Legi:latures  to
 meet  and  pass  resolutions.

 Mr.  Speaker:  The  hon.  Member  has
 misunderstood  the  position.  The  Presi-
 dent  does  not  come  into  the  picture.
 He  came  into  the  picture  eariler.  The
 hon.  Member’s  reasoning  seems  to
 be  strange.  If  it  is  so,  we  can  get
 through  it  and  if  it  is  not  a  condition
 precedent  we  can  go  on  passing  legis-
 lation  after  legislation  which  is  sub-
 ject  only  to  the  President’s  giving
 assent.  The  hon.  Member  is  making  a
 confusion  between  two  things.

 There  are  certain  matters  which  re-
 quire  the  recommendation  of  the  Pre-
 sident  before  the  matter  can  be  taken
 up  or  passed.  Then,  after  passing,
 the  Prezident  comes  into  the  picture.
 In  those  cases,  the  President  comes
 into  the  picture  for  giving  the  recom-
 mendation  under  articles  l7  and  274.
 But,  in  this  case  the  President  does
 not  come  into  the  picture  here.  He
 comes  in  later.  We  can  proceed  with
 certain  things;  and  in  the  meanwhile,
 if  we  tind  that  it  is  useless,  it  will
 be  withdrawn.  We  won't  pursue  the
 matter  then.  There  is  no  analogy
 here.

 Now,  we  will  proceed.
 Shri  Surendranath  Dwivedy:  What

 time  wil)  be  allotted  for  this,  now,
 Sir?

 Mr.  Speaker:  The  same  time.  All
 this  forms  part  of  the  discussion.

 Shri  K.  Periaswami  Gounder:  The
 States  have  been  given  the  power  to
 pass  a  resolution.  They  may  do  so.
 But  the  Select  Committee  must  cer-
 tainly  have  this  matter  before  it.  In
 Madras  State  they  do  not  want  to  in-
 troduce  it.  Before  the  matter  goes  tr
 the  Select  Committee,  the  resolutions
 must  be  before  them.  We  must  have
 the  resolutions  passed.
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 Mr.  Speaker:  The  Select  Committes
 can  take  notice  of  any  of  the  sug-
 gestions  made  in  the  resolutian.

 Shri  K,  Periaswami  Gounder:  But
 this  will  be  over  by  the  time  the
 resolutions  are  passed.

 Mr.  Speaker:  The  Select  Committee
 will  wait  till  the  resolutions  are
 passed.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Yesterday,  while  speaking  on  this
 motion,  I  referred  to  the  two  funda-
 mental  objectives  of  this  Bill.  One
 is  the  social  objective  and  the  other
 is  the  developmental  objective.  And
 I  said  that  our  previous  experience
 has  shown  that  this  Act  has  only
 partially  fulfilled  those  anticipations
 which  were  had  about  it  when  it  was
 passed.

 On  the  floor  of  this  House  I  put
 some  questions  about  the  realisation
 of  Estate  Duty  from  the  various  States
 of  India.  Of  course,  the  collection  of
 this  duty  was  not  up  to  the  point  that
 was  expected.  The  collections  fell
 short  of  our  anticipations  or  expecta-
 tions.  There  was  a  definite  shortfall.
 I  remember  an  hon.  Member  putting  a
 supplementary  question  on  this  and
 asking  what  this  shortfall  is  due  to,
 and  a  very  light-hearted  answer  be-
 ing  given  to  that.  It  was  said  that
 the  Ministry  could  not  forestall  the
 deaths  of  certain  persons  and  the
 Ministry  could  not  in  any  way  bring
 about  the  death  of  any  person.

 But  that  is  not  the  reason  for  this
 shortfall.  The  reasons  for  the  short-
 fall  are  different  and  the  question  is
 whether  this  amended  Bill  will  be
 able  to  circumvent  those  reasons
 which  have  led  to  the  shortfall!  so  far.

 I  feel  that  the  amended  Bill  will  failin
 that  objective.  It  will  fail  as  dismally
 as  the  original  Act  failed.  I  know
 something  had  been  done  in  order  to
 bring  in  a  little  more  of  revenue.

 For  instance,  the  floor  had  been
 lowered  to  Rs.  50,000.  I  do  not  think
 that  the  lowering  of  the  floor  will
 bring  in  more  revenue.  It  may  bring
 in  more  revenue  but  it  will  not  be
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 commensurate  with  the  lowering  of
 the  floor.  That  is  to  say,  the  antici-
 pated  amount  will  be  one  thing  and
 the  realised  amount  will  be  another
 thing  and  there  will  be  a  big  gap
 between  the  two.  It  is  because  peo-
 ple  have  mas3tered  the  art  of  evasion.
 They  have  made  a  science,  an  art  of
 evasion.  The  operation  of  this  Act
 for  the  last  two  years  has  made  them
 adepts  in  this  art.  Therefore,  the
 lowering  of  the  floor  will  not  mate-
 rially  affect  the  revenue  that  is  going
 to  accrue  to  us.

 Another  point  is  made  and  it  is
 this,  that  the  period  of  2  years  had
 been  increased  to  5  years.  If  any
 gifts  have  been  made  before  the  death
 of  any  person  during  that  period,
 then,  they  are  liable  to  Estate  Duty.
 Of  course,  ostensibly  speaking,  there
 is  some  virtue  in  it.  Instead  of  tak-
 ing  into  account  the  gifts  given  in
 two  years  we  will  now  have  to  take
 into  our  purview  the  gifts  which  have
 been  given  away  during  the  previous
 5  years.  But,  I  think,  that  the  com-
 plications  ol  accountancy  and  the
 complications  of  check-up  which  this
 provision  will  give  rise  to  will  not
 be  easy  to  overcome.  I  therefore
 think  that  thi:  38  not  going  to  be  a
 magic  wand  in  the  hands  of  the
 Finance  Ministry  to  get  a  little  more
 money.  This  will  not  help  them  in
 any  way;  or,  even  if  it  helps,  it  will
 help  only  a  very  little.

 Again,  so  many  exemptions  have
 been  given,  gifts  made  in  consideration
 of  marriage,  gifts  made  in  considera-
 tion  of  normal  expenditure  etc.  Of
 course,  I  know  these  are  necessitated
 by  the  social  context  of  our  country.
 But  I  believe  that  in  a  law
 of  this  kind,  the  larger  the
 number  of  exemptions,  the  greater
 the  possibility  of  esape;  the  larger
 the  number  of  concessions,  the  greater
 is  the  danger  that  the  person  who  is
 going  to  be  assessed  will  escape  from
 its  operation.  When  it  is  said  in  the
 Statement  of  Objects  and  Reasons  that
 we  are  going  to  give  some  conces-
 sion,  I  believe  it  has  been  done  in  a
 spirit  which  is  not  in  accordance  with
 the  circumstances  of  the  case.  Again
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 all  kinds  of  assessments  have  been  in-
 troduced.  There  is  going  to  be  a
 provisional  assessment,  then  a  regular
 assessment  and  then  a_  reassessment.
 All  these  things  are  being  done  in
 order  that  nobody  should  be  able  to
 escape  from  the  provisions  of  this
 iaw.  But  I  believe  that  there  is  need
 for  reassessment  of  property  when  it
 has  been  concealed.  I  do  not  see
 why  there  should  be  provisional
 assessment  and  regular  assessment.
 l  believe  this  shows—I  was  going  to
 use  a  hard  word  but  I  do  not  want
 to  use  it—the  failure  of  the  Ministry
 to  evolve  a  procedure  which  can  be
 footproof  so  far  as  assessment  is  con-
 cerned,  In  matters  of  law,  we  do  not
 taik  in  terms  of  all  provisional  things.
 We  have  got  to  be  firm  and  foolproof
 and  strict.  Here  this  provisional  as-
 se‘sment  is  going  to  be  brought  so
 that  people  can  have  some  loopholes
 tor  escape  and  some  ground  for  going
 to  a  court  of  law  and  file  an  appeal.
 This  is  something  which  is  not  going
 to  work  for  the  objectives  of  the
 Bill)  which  are  at  the  heart  of  the
 Ministry  of  Finance.

 It  is  good  that  we  have  _  provided
 for  appeal»  in  this  Bill.  Appeals  are
 bound  to  be  there  in  the  ineome-tax
 and  everywhere  but  the  provisions
 for  appeals  have  been  so  overweighed
 with  legality  that  this  Bill,  I  think,
 will  mean  a  heaven  or  paradise  for
 our  legal  practitioners.  Anybody  who
 goes  about  this  country  will  see  that
 any  person  who  practises  income-tax
 law  is  the  happiest  person  in  this
 country.  They  are  lucky  and  happy
 persons  because  they  get  good  briefs
 and  good  payments  for  those  briefs.
 I  do  not  grudge  them.  They  deserve
 what  is  their  due.  But  by  the  in-
 troduction  of  all  these  kinds  of  ap-
 peals  and  reference  to  High  Courts
 and  other  courts,  this  Bill  has  come
 to  be  overtaid  much  more  than  is
 necessary  by  legal  considerations  with
 the  result  that  the  cases  instituted
 will  go  on  and  the  finances  of  the
 country  will  suffer.  One  of  the  ways  of
 bridging  the  gap  in  the  realisation  is
 the  strengthening  of  the  department.
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 (Shri  D.  C.  Sharma.)
 [Mr.  Deputy-Sexaxker  in  the  Chair]
 I  do  not  want  to  say  anything

 about  the  income-tax  department.  I
 have  many  things  to  say  about  it  but
 T  am  talking  only  in  the  context  of
 this  Bill.  The  income-tax  department
 should  have  been  enlarged  so  that
 there  could  have  been  more  adequate
 and  more  proper  functioning  of  the
 department  so  far  as  this  Bill  is  con-
 cerned,  Only  Rs.  5  lakhs  have  been
 provided  for  the  additional  staff.  The
 result  will  be  that  cases  will  be  kept
 pending  for  a  long  time.  Decisions
 will  be  taken  after  a  long  time  and
 delays  will  become  the  normal  func-
 tion  of  this  department.  I  would
 like  to  ask  the  hon.  Minister  one
 question.  How  many  arrear  cases
 has  the  department  now.

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  Arrears  of  what?

 Shri  D.  C.  Sharma:  In  the  matter
 of  income-tax  and  other’  cases.  I
 believe  all  these  things  will  add  to
 the  number  of  arrear  cases  and  there-
 fore,  there  will  not  be  that  amount  of
 advantage  to  be  gained  from  this  Bill.

 When  the  Estate  Duty  Bill  was
 Passed,  the  then  Finance  Minister,
 Shri  C.  0.  Deshmukh,  has  said  that  he
 was  sending  some  officers  to  U.K.  and
 other  countries  to  learn  about  the
 administration  of  estate  duty  there.
 I  do  not  know  whether  these  offi-
 cers  were  sent  or  not  and  what  the
 advantage  to  the  nation  was  if  they
 were  sent  to  U.K.

 When  we  are  bringing  up  this  socio-
 fiscal  legislation  in  this  country,
 there  is  very  much  a  necessity  for
 giving  a  new  look  to  the  income-tax
 department.  By  new  look,  I  do  not
 mean  that  their  salaries  should  not
 be  improved.  Their  salaries  may
 also  be  improved  if  necessary.  But
 by  mew  look,  I  mean  that  they  should
 be  put  through  some  intensnive  and
 epeciansed  training  which  could  8६
 them  tor  the  particular  job  in  hand.
 up  to  this  time,  we  have  been  giving
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 them  only  a  general  kind  of  training
 and  we  have  been  thinking  that  these
 general  purposes  men  can  perform  all
 kinds  of  functions.  We  have  inherited
 the  old  mentality  from  the  British
 that  the  LC.S.  could  do  everything.
 Similarly,  we  have  thought  that  the
 income-tax  officer  can  do  whatever
 work  is  entrusted  to  him.  That  is  an
 outmoded  and  obsolete  theory,  Proper
 training  must  be  given  to  them.
 Otherwise.  the  purpose  of  the  Bill
 will  be  defeated  to  a  large  extent.  I
 would  not  like  at  the  same  time  that
 their  number  should  be  increased
 unduly.  There  should  be  some  criteria
 evolved  so  far  as  the  performance  of
 these  income-tax  officers  are  concerned.
 In  Punjab  there  was  formerly  known
 a  formula  called  Jenkin’s  formula
 which  was  applied  to  the  performance
 of  Sub-Judges,  Sessions  Judges  and
 other  Judges.  It  was  very  useful  in
 expediting  cases  of  Jaw  in  the  courts.
 It  reduced  the  period  of  delay  so  far
 as  judicial  cases  were  concerned.  The
 Ministry  of  Finance  would  be  well
 advised  in  having  some  criteria  for
 judging  the  work  of  persons.  I  am
 told  that  some  of  these  income-tax
 officers  are  sent  to  thuse  States  the
 language  of  which  they  do  not  know.
 Proper  kind  of  training  should  be
 given  to  them  so  that  they  can  dis-
 charge  their  functions  very  properly.
 ३4.  hrs,

 It  was  said  many  times  in  this
 House  and  also  yesterday  that  this
 kind  of  a  legislation  could  not  only
 be  a  fiscal  measure  or  an  administra-
 tive  measure.  It  is  8  socio-moral
 kind  of  a  legislation.  People  should
 be  properly  educated  about  the  socio-
 moral  effects  of  this  kind  of  legisla-
 tion.  It  was  Lord  Macaulay  who  said
 that  in  the  19th  century  a  great  change
 came  over  the  character  of  the  State.
 For  a  long  time  the  State  was  thought
 to  be  a  hangman,  but  liberal  thought
 of  the  4900  century  made  people  feel
 that  the  State  was  not  a  hangman,
 but  the  State  was  also  an  educator
 and  other  things.  We  have  gone  much
 beyond  what  Lord  Macaulay  thought
 the  State  tn  be.
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 I  would,  therefore,  say  that  so  far
 as  the  Ministry  of  Finance  is  con-
 cerned  it  should  not  only  be  a  Minis-
 try  which  collects  revenue,  it  should
 not  only  a  Ministry  which  sometimes
 puts  unnecessary  spokes  in  the  wheels
 of  those  who  want  to  spend  money,—
 that  is  what  is  said  about  this  Minis-
 try—it  should  not  only  be  a  Ministry
 which  watches  all  these  things,  but
 it  should  also  be  a  Ministry  whose
 functions  should  include  the  socio-
 moral  education  of  persons  in  this
 particular  field.

 Sir,  the  Father  of  the  Nation  said
 that  all  of  us  are  trustees  of  our  na-
 tion  so  far  as  wealth  is  concerned.
 Now  a  new  conception  has  been  given,
 the  conception  of  co-partnership.  The
 same  thing  has  been  said  in  the  so-
 cialist  pattern  of  society.  I  would
 like  to  ask  the  persons  connected
 with  this  Ministry,  what  have  you
 done  to  educate  the  people  se  far  as
 the  social  implications  of  these  Acts
 are  concerned?  ‘You  have  passed  the
 Estate  Duty  Act,  the  Wealth  Tax  Act,
 the  Expendiutre  Tax  Act  and  how  you
 are  going  to  have  the  Gift  Tax  Act
 passed.  What  have  you  done  to
 educate  the  people?  I  do  not  think
 the  Ministry  has  done  anything  in
 this  respect.  After  an  Act  is  passed,
 it  is  simply  passed  over  to  the  in-
 come-tax  officers  and  they,  of  course,
 make  whatever  use  of  it  they  like  to
 have  or  whatever  use  of  it  they  think
 it  48  capable  of.  Nothing  is  done  to
 educate  the  people.  Is  it  not  the  func-
 tion  of  the  Ministry  to  tell  the  people
 what  a  particular  Act  is  going  to  lead
 to?  I  am  pointing  this  out  for  the
 simple  reason,  as  I  said  yesterday,
 that  wherever  you  go  people  say  that
 the  Government  is  burdening  them
 with  too  much  taxation.  I  do  not
 know  what  the  experience  of  other
 Members  of  this  House  is,  but  at  least
 the  Opposition  party  members  always
 make  this  point  against  the  Govern-
 ment  all  the  time  that  they  are  bur-
 dening  the  people  with  over-taxation.
 This  was  also  said  during  the  recent
 Corporation  elections.  This  is  said
 everywhere.
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 Therefore,  we  have  to  justify  this
 kind  of  taxation  policy  not  only  on
 fiscal  grounds  but  on  social  and  moral
 grounds  also.  Who  is  going  to  do
 that?  It  is  not  that  one  Ministry  will
 collect  the  money  and  another  Minis-
 try  will  justify  the  collection  of  that
 money.  No.  The  Ministry  that  col-
 lects  the  money  should  also  justi-
 fy  the  collection  of  that  money.  The
 Ministry  should  explain  to  the  people
 what  for  that  money  is  going  to  be
 taken  and  what  social  purpose  it
 is  going  to  serve.  Unless  that  is  done,
 I  think  all  this  legislation  is  going  to
 be  a  kind  of  irritant  to  people.  I  do
 not  want  that  it  should  be  like  that.

 I  also  say  this,  in  view  of  the  fact
 that  there  are  certain  forces  at  work
 in  this  country  today.  Some  people
 call  them  lions,  some  call  them  tigers,
 some  call  them  by  this  name  and
 some  by  that  name;  but  I  do  not  want
 to  call  them  by  any  name,  I  only
 want  to  say  that  there  are  certain
 forces  at  work  in  our  country  today,
 that  are  opposed  to  the  very  idea  of
 this  kind  of  progressive  legislation
 which  has  social  welfare  objectives.
 They  are  inundating  the  country  with
 their  literature.  They  are  publishing
 pamphlets  and  distributing  them  free
 to  the  people.  They  are  publishing
 magazines  and  they  are  trying  to
 pulverise  every  clause  of  this  Bill.
 They  are  trying  to  educate  the  people
 in  the  wrong  way.  They  want  to  show
 to  the  people  at  large  that  the  legis-
 lation  which  the  Government  of  the
 day  is  undertaking  is  not  for  the  good
 of  the  people.  I  can  show  the  pam-
 phlets  that  they  are  distributing  free
 to  the  people;  they  are  sent  to  all
 persons  in  this  country.

 If  this  kind  of  propaganda  is  being
 earried  on  by  a  particular  section
 who  is  going  to  meet  it,  who  is  going
 to  make  counter  propaganda?  I
 know  it  will  be  said  that  it  is  no  use
 joining  issue  with  those  persons.  I
 know  that  this  is  a  very  exalted  atti-
 tude,  a  high  and  mighty  attitude.
 But,  Sir,  democracies  are  governed
 by  public  opinion.  That  public  opinion
 is  created  by  propaganda,  and  pub-
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 lic  opinion  is  also  moulded  by  coun-~
 ter-propaganda.  Therefore,  it  be-
 comes  the  duty  of  those  who
 pass  such  kind  of  legislations  to  tell
 the  people  what  they  should  do.

 Sir,  our  experience  of  this  new  form
 of  legislation  has  not  been  very
 happy—-I  mean  the  Estate  Duty  Act
 and  other  Acts.  That  is  one  of  the
 reasons  why  we  are  bringing  in  this
 amending  Bill.  After  having  pointed
 this  out,  Sir,  I  would  say  that  our
 experience  should  be  happy  after  this
 new  amending  Bill  has  been  passed
 so  that  our  social  welfare  State  mar-
 ches  ahead.

 I  wanted  to  devote  some  time  to  the
 clauses,  but  as  my  time  is  over  I  do
 not  want  to  take  any  more  time  of
 the  House.  Before  I  conclude,  I  only
 want  to  say  that  two  many  Con-
 cessions  have  been  given  here.  Where
 concessions  are  given  they  should  be
 scrutinised  properly  and  the  conces-
 sions  should  be  reduced  to  a  mini-
 mum.  Where  penalties  have  been
 suggested,  those  penalties  should  be
 deterrent  and  not  lenient.  I  hope,
 Sir,  if  this  is  done,  this  Estate  Duty
 (Amendment)  Bill  will  fulfil  the
 objectives  which  all  of  us  have  in  our
 hearts.

 वंडिन  ज्या०  Go  करो सच '  (सागर)  ४
 उपाध्यक्ष  महोदय,  यह  जा  बिल  इस  सदन
 के  सामने  प्रस्तुत  हुआ  है,  में  उस  का  समर्थन
 करने  के  लिये  खड़ा  हुआ  हूं  ।  पांच  वर्ष
 पहले  जब  अपने  मूल  स्वरूप  में  यह  बिल  इस
 सदन  में  आया  था,  तब  इस  देश  के  नागरिकों
 को  प्रसन्नता  हुई  थी  कि  सोशलिस्टिक  राज्य
 भले  ही  कायम  न  हो  रहा  ही,  लेकिन  हम  इस
 दिदा  में  बढ़  जखूर  रहे  हैं,  उस  दिशा  में  जो
 देश  की  गरीबी  को  दूर  करने  में  सहायक
 होने  वाली  है,  इस  देश  की  विषमता  को  खत्म
 करने  की  दिशा  में  बड़ी  हद  तक  सहायक
 होने  वाली  है  ।

 इस  पूराने  बिल  के  कानून  र्म  परिणत
 होने  के  पदचात्‌  पांच  वर्य  बीत  गये  ।  पांच  वर्ष
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 में  जो  कारगुजारियां  हुईं  उस  कारगुजारियों
 से  हमें  सन्तोष  नहीं  है  ।  हम  ने  ऐसी  उम्मीद
 की  थी  कि  उस  से  हमें  €  या  साढ़े  €  करोड़
 की  वाबिक  भाय  होगी,  लेकिन  हमें  मुश्किल
 से  दो  या  ढाई  करोड़  की  श्राय  प्राप्त  हो  सकी  t
 इन  सब  चीजों  ने  हमें  बहुत  सन्तोष  नहीं  दिया,
 इसलिये  यह  बिल  सदन  के  सामने  रक्खा  गया
 है  ताकि  उन  लूपहोल्स  को  खत्म  किया  जाये
 जिन  के  कारण  जो  सम्पत्ति  राष्ट्रीय  कोष  में
 होनी  चाहिये  श्रौर  जिसे  देश  के  नवनिर्माण
 में  खर्च  किया  जाना  चाहिये,  वह  गलत
 हाथों  में,  भ्रवांछित  हाथों  में  रह  जाती  है  ।
 तमाम  लूपहोल्स  को  रोकने  के  बाद  देश  को
 नई  ताकत  मिले,  इस  बात  का  विचार  कर  के
 यह  अमेंडिग  बिल  पेश  किया  गया  हैं  ।

 यह  बात  सत्य  है  कि  हम  इस  देश  में  एक
 बड़े  उत्तम  तरीके  से  ऑ्ाधिक  विषमता  को
 खत्म  करने  की  काशिश  कर  रहे  हे,  कोर्ड  बड़े
 क्रांतिकारी  कदम  हमारे  नहीं  हें,  लेकिन  फिर
 भी  एक  निश्चित  और  क्रमिक  तरीके  से  हम
 झपने  लक्ष्य  की  ओर  शभ्रग्रसर  हो  रहे  है,
 ऐसा  हम  महसूस  करते  हे  ।  इस  बिल  में  जो
 खास  बात  है  वह  यह  है  कि  टैक्सणन  के  स्ट्रक्चर
 को  ब्राडबेस्ड  बनाया  जाये  ।  नये  प्रस्ताव  के

 अनुसार  हम  टेक्सेशन  का  आधार  ५०,०००
 रुपये  पर  ला  रहे  हें  ।  इस  सदन  में  इस  पक्ष
 के,  मित्रों  की ओर  से  इस  बात  का  थोड़ा  विरोध
 किया  गया  है  t  मुर्से  अफसोस  होता  है  इस
 तरह  को  बात  सुन  कर  ।  अगर  हम  को  झपनी
 पंचवर्षीय  योजना  को  सफल  बनाना  है,
 ग्रगर  हम  को  इस  देश  को  आर्थिक  विषमता
 को  दूर  करना  है,  अगर  हम  को  इस  देश  में
 जो  गरीबी  है  उस  गरीबी  को  दूर  करना  है  भौर
 एक  जनकल्याणकारी  राज्य  को  अधिक
 से  श्रधिक  गतिशील  बनाना  है  तो  हमें  अपने
 आथिक  साधनों  को  विस्तृत  करना  होगा
 जो  लोग  इस  देश  की  गरोबी  का  अध्ययन
 करते  हैं,  जो  जानते  हैं  कि  इस  ६1  का  अधि-
 कांश  सानव  समाज  किस  स्थिति  में  है,  किस
 गरीबी  और  मुफलिसी  की  स्थिति  में  है,  वह
 इस  चीज  को  मच्छी  तरह  से  परम  सकते
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 हैं  कि जिस  की  ५०,०००  की  सम्पत्ति  है,  वह
 सम्पत्तिणाली  झपने  मरने  के  बाद  झगर  इस
 देश  को  कुछ  दे  जाता  है,  देने  के  लिये  मजबूर
 किया  जासा  है  तो  कोई  ज्यादती  नहीं  है  ।

 जब  इस  तरह  से  देश  को  विस्तृत  करने  के
 बाद  इस  बिल  की  धारा  हमारे  सामने  रक्खी
 गई  है,  तो  हम  समझते  है  कि  यह  बड़े  स्वागत
 योग्य  बात  है  7  पहले  १  लाख  से  ऊपर  पर
 हम  टैक्‍स  वसूल  करते  थे  ब  हम  ५०,०००
 वर  वसूल  करेंगे  |  यह  बात  जख्र  है  कि  १
 लाख  से  ऊपर  कर  वसूली  के  उक्त  हम  ने  जो
 श्राय  कूती  थी  वह  नहीं  मिलो,  लेकिन  अब

 चूंकि  हमारा  कार्यक्षेत्र  विस्तृत  होने  वाला  है,
 इसलिये  हम  कुछ  काम  कर  रहे  हैं,  हम
 ऐसा  उपाय  इवाल्व  कर  रहे  है  जिस  से  इस
 बदलती  हुई  स्थिति  में  हम  प्रधिक  ताकत  के
 साथ  काम  कर  सकें  t  में  यह  महसूस  करता

 हूं  कि  टैक्मेदान  के  स्तर  का  निर्माण  जो
 होता  है  'टक्‍्सेशन  का  जो  हमारा  कायदा  बनता

 है  बह  ऊपर  से  बनता  है,  लेकिम  इस  देश  का

 दुर्भाग्य  है,  दूसरे  देशों  में  भी यह  बात  ही।  सकती
 है,  लेकिन  हमारे  लिये  तो  यह  बड़े  लांछन
 की  बात  है  कि  हमारे  देश  का  बनिक  समाज
 श्राय  बचाने  की  कोशिश  करता  है  ।  हमारे
 सामने  २६८  करोड़  के  आंकड़े  आये  कि  इतनी
 अ्ाय  हो  सकती  है,  टेक्सों  के  द्वारा,  इनकम
 टैक्स  के  द्वारा  ।  लेकिन  जब  यह  दुखद  नक्शे
 हैं  तो  इस  प्राय  की  प्राप्ति  किस  तरह  से  हो
 सकती  है  ?  एक  तरफ  व्यापारी  वर्ग  बचत

 करता  है  चौर  दूसरी  तरफ  हमारे  कमे-
 खारी  इस  चीज  में  सहयोग  करते  हे,  बह
 कनाइव  करते  हैं  ।  जितनी  सख्ती  भौर  ईमान-
 दारी  उन  को  बरतनी  चाहिये,  बह  उतनी

 सख्ती  बौर  ईमानदारी  नहीं  बरतते  हें  खुशी
 की  बात  है  कि  यह  बिल  आज  से नेक्ट  कमेटी  के

 सुपुर्दे  हो  रहा  है  ।  में  चाहूंगा  कि  सेलेक्ट
 कमेटी  के  विचारदान  लोग  इस  चीज  पर
 विदोष  रूप  से  भ्यान  दें  कि  टैक्सेदान  वे  इवेड
 करने  के  जो  तरीके  झ्पनाये  जाते  हैं  उन  पर
 अधिक से  प्रधिक  रोक  लगाई  जाये,  कुछ  ऐसे
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 संशोधन  करें  जिन  के  द्वारा  जो  इवेजन  श्राफ
 टैक्स,  खास  तौर  से  इस  नये  टैक्स  का,  होता
 है  वह  रोका  जा  सके  और  हमारे  कर्मचारियों
 पर  भी  अधिक  सख्ती  हो  स#  ताकि  बहू
 सजगतापूर्वक  श्र  ईमानदारी  क॑  साथ  काम
 करने  को  मजबूर  हों  t  में  यह  चीज  महसूस
 करता  हूं  कि  जो  आदमी  टैक्स  इवेड  करता
 है  उस  से  डबल  टेक्स  वसूल  करना  बहुत  मामूली
 सी  सजा  है,  यह  कमजोर  प्राविजन  है  ।

 मुझे  तो  ऐसा  लगता  है  कि  जो  ऐसे  लोग  हों
 उन्हें  देशद्रोहियों  की  कोटि  में  रखना  चाहिये
 अाज  के  प्रजातन्त्रात्मक  देश  में  जो  व्यक्ति
 सम्पत्ति  को  छिपा  कर  देश  को  अपने  हक  से
 मज्रूम  रखने  हैं,  मरा  दृढ़  ओर  निश्चित
 मत  है,  वे  देदद्राह  के  अपराधी  हैं  और  ऐसे
 आदमियों  के  लिये  सेलेक्ट  कमेटी  को  ओर
 अधिक  सख्त  सजा  को  व्यवस्था  करनी  चाहिये  ।
 में  चाहूंगा  कि  फपलाइंग  इन्स्पेक्तटोरेट  जैसी
 व्यवस्था  कमंचारियों  के  अन्दर  हो  ।  एक
 अझफसर  जो  एक  जगह  पर  बैठ  कर  फैसले
 करता  है,  उस  के  कामों  पर  गुप्त  रूप  से  कोई
 नियंत्रण  हो,  इस  चं,ज  को  में  इस  देश  में  बड़ा
 ग्रावश्यक  समझता  हूं  ।  किसी  एक  व्यक्ति
 की  सम्पत्ति  असेस  की  गई  और  उस  पर  कर
 निर्बारित  किया  गया,  जो  असेसमेंट  हमारे
 कर्मचारी  द्वारा  किया  गया,  वह  सही  है  या
 गलत  है,  इस  को  छानबीन  को  बारीकोी  से,
 और  में  समझता  हूं  कि  सर््राइज  के  तरीके  पर,
 किये  जाने  की  व्यवस्था  की  जानो  चाहिये  ।

 यह  बहुत  जरूरी  है  Y  यह  बहुत  बड़ा  लूपहोल
 है  जो  कि  मे  महसूस  करता  हुं  हमारे  टैक्स

 वसूलो  के  रास्ते  मे  है।  अनेक  जगहों  पर  इबर
 उधर  कमंचारी  और  टक्स  देने  वाले  व्यक्ति
 या  झन्य  तबक॑  मिल  जाते  हैँ  और  आपस
 में  बैठक  कर  ह:  निर्धारित  कर  दिया  जाता

 है।  फिर  इस  बात  की  छानबीन  कम  की  जाती

 है  ry  में  नही  मानता  कि  बिल्कुल  छानबीन  नही
 होती,  लेकिन  कम  होती  है  कि  जो  टैक्स

 लगाया  गया  वह  जायज  या  या  नहीं  |  में

 चाहूंगा  कि  सेलेक्ट  कमेटी  इस  प्रकार  की  कोई

 व्यवस्थ।  करे  जिस  व्यवस्था  में  जो  भसिसटेंट
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 [पिंडित  ज्या०  परन  ज्योतिषी]
 होता  है  उस  असेसमेंट  की  जांच  हो  सके  ।
 जांच  होने  के  बाद  खुफिया  तरीके  से  भी  जांच
 @  शौर  कोई  कर्मचारी  कम  सेस  करता  है
 किसी  ब्यक्ति  को,  तो  उस  के  खिलाफ  सख्त
 कारेवाई  को  जाये

 यह  जो  बिल  इस  रूप  में  सदन  के.  सामने
 आया  है,  एक  बड़ी  हद  तक  उस  में  जो  पुरानी
 कमियां  हैँ  उन  को  दुरूसत  करने  की  कोशिश
 की  गई  ।  सेलेक्ट  कमेटी  के  विचारवान  लोग
 गम्भीरतापूर्वक  हर  टैक्स  को  वसूली  में,  खास  कर
 इस  टैक्स  की  वसूली  में,  जो  खामियां  होतो  हूँ
 या  जो  अड़चने  भ्राती  हे  उन  को  महसूस  करते

 हु  ए  उस  में  आवश्यक  संशोबत  करें  ओर  इस
 देश  का  कोष  अधिक  विस्तृत  हों  सके  और  इस
 के  लिये  जो  व्यवस्था  इस  विशधेयक  में  की  जा
 रही  है.  उस  को  सफल  बनायें  t

 इस  सदन  में  चर्चा  के  दौरान  में  यह  बात
 हमारे  सामने  झाई  कि  कुछ  लोग  टेक्सेज
 के  खिलाफ  एक  वानावरण  निर्भित  करने  की
 कोशिश  करते  हैँ  ।  यह  एक  बड़ी  खतरनाक
 चीज  है  |  अगर  हमको  अपने  रचनात्मक
 कार्यों  को  और  विकास  के  कार्यो  को  सफल
 बनाना  है  तो  हमें  इस  देश  में  एक  ऐसी  कलाइमेट
 निर्मित  करनी  होगी  कि  लोग  ईमानदारी
 के  साथ  श्रपनी  सम्पत्ति  का,  अपनी  श्ाय  का
 और  अपने  उत्पादन  का  जो  उचित  अंश  है
 उसको  सरकार  को  देने  के  लिये  तत्पर  रहें

 उपाध्यक्ष  महोदय,  में  ने  जो  खास  बात
 श्रापके  द्वारा  मंत्री  महोदय  से  कही  है  वह  यह
 है  कि  एक  ऐसी  मशीनरी  एवाल्व  की  जाये
 जो  कि  कमंचारियों  पर  नियंत्रग  रक्खें  शौर
 उसकी  और  में  विशेष  रूप  से  सदन  का  ध्यान
 श्राकर्षित  करता  हूं  ।

 पुराने  जमाने  में  हर  एक  जिले  भौर
 हर  एक  प्रदेश  में  खुफिया  पुलिस  होती  थी  या
 खुफिया  कर्मचारी  होते  थे  ।  में  नहीं  समझता
 कि  भाज  के  जमाने  में  हम  क्‍यों  न  उस  तरीके
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 के  ईमानदार  व्यक्ति  इधर  उभर  नियुक्त
 कर  के  रक्खें  जो  कि  व्यापारी  वर्ग  के  कार्यो
 का  कच्चा  चिट्ठा  शासन  को  भेजे  a  मेरे
 जिले  में  में  जानता  हूं  कि  कुछ  झादमियों
 की  सरफ  से  एक  खास  झादमी  को  बावत
 केन्द्रीय  सरकार  को  बारबार  लिखा  गया
 कि  अमुक  जगह  पर  अमुक  व्यक्ति  टैक्स
 इवेजन  कर  रहा  है  1  उनकी  शिकायत  है  कि
 शासन  ऐसी  बातों  की  तरफ  भौर  ऐसी  शिकायतों
 की  तरफ  पर्याप्त  ध्यान  नहीं  देता  ।  में  समझता

 हूँ  कि  जयह  व  जगह  ऐसे  भ्रादमी  हूँ  जो  कि
 शासन  को  इस  तरीके  के  कार्यों  में  मदद  दे  सकते

 हूँ  ।  ऐसे  लोगों  से  एनफार्मेशन  इकट्ठी  की
 जाये  शौर  यह  जो  टैक्स  इबेजन  होता  है  उसके

 लूपहोल्स  को  प्लय  किया  जाये।  इन  शब्दों
 के  साथ  में  इस  एस्टेट  ड्यूटी  (भमेंडमेंट)
 बिल  का  समर्थन  करता  हूं  ।

 The  Deputy  Minister  of  Finance
 (Shri  B,  ्  Bhagat):  Mr.  Deputy-
 Speaker,  I  am  very  grateful  to  the
 House  for  the  fullthroated  support  to
 this  measure,  because  all  the  hon.
 Members  who  have  spoken  have  gen-
 erally  supported  the  measure.

 The  hon.  Member,  Professor
 Sharma,  spoke  about  the  fool-proof
 arrangement  and  said  that  Govern-
 ment  must  evolve  a  fool-proof  system
 of  assessment.

 Mr.  Deputy-Speaker:  That  arrange-
 ment  has  to  be  evolved  in  his  absence.

 Shri  B.  R.  Bhagat:  I  am  sorry,  he
 is  not  here.  I  am  disheartened,  be-
 cause  I  cannot  refer  to  him  in  detail.

 This  amendment  Bill  is  based  on  the
 experience  of  the  past  four  to  five
 years  and  in  a  way  it  is  an  improve-
 ment  based  on  our  experience,  al-
 though  we  cannot  claim  that  it  is
 fool-proof.  For  the  matter  of  that,
 nobody  is  fool~proof  either  my  hon.
 friend  Shri  Sharma,  nor  any  institut-
 ion  created  by  man.  But  there  is  a
 continuous  effort  to  make  the  system
 or  institution  more  stream-lined  and
 to  plug  the  loopholes.
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 I  will  now  come  to  the  hon.  Mem-
 ber  who  initiated  the  debate,  Shri
 ्  P.  Nayar.  He  raised  one  or  two
 very  valuable  points.  He  went  inte
 a  little  bit  of  history  also.  There  I
 am  in  a  little  advantageous  position
 because  I  was  also  in  the  Select
 Committee  and  we  were  together  when
 the  Bill  was  passed  and  we  shared  the
 working  of  the  administration  of  this
 Bill,  although  from  different  points
 of  view.  When  he  referred  to  the
 Period,  he  said  that  he  had  at  that
 time  suggested  that  the  period  for
 exemption  should  not  be  two  years
 but  five  years  and  that  the
 Select  Committee  and  the  House  did
 not  accept  it.  He  said  that  he  was
 wise  in  the  matter.  It  is  very  easy
 to  say  after  the  event  “I  have  said
 so”.

 Shri  V.  ह  Nayar:  I  said  that  even
 before,

 Shri  B.  R.  Bhagat:  Whether  this
 period  of  two  years  should  be  changed
 to  one  year  or  five  years,  there  is  no
 a  priori  reason  about  it.  It  is  all
 based  on  the  rule  of  the  thumb.
 Even  in  England,  when  this  Bill  was
 enacted  in  +1894,  they  put  the  period
 as  one  year  and  it  was  increased  after
 sixteen  years’  of  experience.  Later
 on,  the  period  was  increased  to  five
 years  in  1946.

 Shri  द  P.  Nayar:  When  we  had  a
 Bill,  what  was  the  period  in  England?
 Unless  we  did  not  want  to  gain  from
 experience,  I  do  not  know  what  was
 the  purpose  in  fixing  it  at  two  years.

 Shri  B.  ह  Bhagat:  Although  this
 Bill  is  very  much  based  on  the  U.K.
 Act,  the  conditions  in  India  and
 England  are  different.  There  is
 much  difference  between  the  proper-
 ty  rights  in  India  and  in  England.
 There  it  is  very  easy  to  arrive  at  a
 correct  evaluation  of  the  estate,  be-
 cause  in  most  cases  the  succession
 certificate  or  the  probate  is  there.  So
 the  valuation  of  the  property  passed
 on  is  known.  Under  our  law,  parti-
 cularly  under  the  Hindu  joint  family
 system,  there  {s  no  succession  as  such.
 Here  we  have  the  co-parcenery  sys-
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 tem.  So,  there  is  a  very  fundamental
 difference.  Then  there  is  the  ques-
 tion  of  the  nature  of  the  property.
 Although  we  adopted  the  U.K.
 system,  it  was  not  as  if  the  conditions
 here  were  the  same  as  in  England,
 So,  we  could  not  adopt  all  the  pro-
 visions.  So  far  as  the  Government
 is  concerned,  we  took  or  adopted  this
 provision  about  two  years  as  an  ex-
 perimental  measure.  We  thought  “let
 us  have  such  a  period  in  the  first  ins-
 tance”.  We  said  that  based  on  our
 experience,  if  we  think  that  it  is
 necessary  to  change  it,  we  will  change
 it.

 The  hon.  Member  went  into  the
 history  a  bit  and  referred  to  the  then
 Finance  Minister.  I  would  like  to
 quote  here  what  the  then  Finance
 Minister  said  about  this,  which  is
 very  relevant.  This  jis  what  Shri
 ¢.  D.  Deshmukh  had  stated:

 “If  experience  shows  that  this
 is  either  inadequate  or  adequte,
 I  am  sure,  when  the  occasion
 comes—and  there  will  be  very
 many  to  amend  this  Act—then
 we  shall  have  to  do  something
 about  this  period  also.”.

 Now,  the  occasion  has  come  and  I
 think  we  are  very  much  in  line.  With
 the  experience  we  have,  we  think
 that  in  order  to  plug  the  loopholes  it
 is  better  to  have  a  period  of  five
 years.  Not  only  that.  The  adminis-
 tration  had  some  experience  for  the
 last  five  years.  Now,  some  _  hon.
 Members  have  asked  whether  we
 have  sent  our  officers  for  training  to
 U.K.  Well,  some  of  our  officers  have
 gained  enough  experience  in  this
 line  of  evaluation..  So,  we  are  now
 changing  the  system  of  the  appellate
 machinery.  So,  we  are  in  a  better
 position  now  to  bring  about  this
 change  from  two  years  to  five  years.

 Then  he  said  that  the  rates  of  duty
 should  be  increased  to  the  level  in
 U.K.  What  are  the  U.K.  rates?  The
 rates  in  U.K.  range  from  4  to  80  per
 cent.  Our  proposed  rates  range  from
 8  to  40  per  cent.  So,  in  the  lower
 slabs  our  rates  are  higher.  For  an
 estate  worth  Rs.  |  lakh  in  India  the
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 duty  will  be  Rs.  3,000,  whereas  the
 duty  in  England  for  the  same  estate
 will  be  Rs.  4,000.  For  an  _  estate
 worth  Rs.  2  lakhs,  the  duty  here  will
 be  Rs.  12,000,  whereas  it  will  be  Rs.
 16,000  in  U.K.  It  will  thus  be  seen
 that  there  is  not  much  difference
 between  these  two  countries  in  the
 matter  of  tax  in  the  case  of  medium
 estates.  Then,  while  bringing  in  a
 comparison  between  India  and  U.K.
 we  should  not  forget  that  gifts  made
 prior  to  five  years  of  death  are  com-
 pletely  exempted  from  tax  in  U.K.

 Shri  दि  क्,  Nayar:  If  I  may  be
 permitted  to  say  so,  that  is  not  cor-
 vect.  My  point  was  not  about  the
 revision  of  the  rates  of  duty.  I  only
 teferred  to  the  higher  slabs.  I
 pointed  out  instances  of  estates  worth
 ever  Rs.  0  lakhs  and  showed  how
 the  incidence  of  tax  in  India,  as
 under  the  near  proposals  would  be
 far  too  much  below  the  rates  of  duty
 which  an  estate  in  U.K.  with  a  pound
 value  of  the  equal  amount  in  India
 would  have  to  pay.  I  never  =  said
 that  the  lowest  slab  should  be  raised.
 I  only  emphasised  that  the  higher
 slabs  should  have  to  pay  a  higher
 duty,  corresponding  to  the  level  in
 U.K.  Here  is  a  copy  of  my  speech.

 Shri  B.  R.  Bhagat:  The  lower
 slabs  are  already  high.  That  is  what
 lam  saying.  If  we  go  into  the
 gamut  of  the  various  ranges  and
 various  rates,  we  will  find  that  there
 is  not  much  of  difference.  Then,  we
 have  to  take  into  account  the  effect
 of  other  taxes  like  wealth-tax,  ex-
 penditure  tax  etc.  So,  from  that  point
 of  view,  our  rates  are  not  incompara-
 ble.

 The  hon.  Shri  Heda  asked  why  the
 exemption  limit  has  been  lowered  to
 Rs.  50,000.  This  point  has  already
 been  covered  by  the  hon.  Finance
 Minister  when  he  moved  thig  Bill
 for  consideration.  If  you  see  the  ex-
 emption  limits  in  various  countries—
 in  U.K.  it  is  £93,000,  ie.,  Rs.  40,000,
 in  Australia  it  is  Rs.  30,000,  in  Cey-
 lon  a  country  which  is  comparable
 to  ours  in  per  capita  income  or  eco-

 33  APRIL  4988

 nomy,  it  is  Rs.  20,000.  Thus  whether
 we  consider  advanced  countries  or
 countries  nearer  our  home  or  count-
 ries  the  economic  situation  of  which
 is  very  much  comparable  to  oursel-
 ves,  we  see  that  the  exemption  Hmits
 are  lower  in  many  cases.  So,  trom
 that  point.  of  view  the  exemption
 limit  is  not  unreasonably  low.

 There  are  other  points  made  abow
 the  administration.  He  said  that  the
 arrears  should  not  be  allowed  to  be
 so  high.  So  far  as  this  particular
 question  of  arrears  or  disposal  of
 cases  of  estate  duty  is  concerned,  the
 situation  is  not  very  bad.  Every
 year  we  have  given  consideration  to
 the  new  cases  that  come.  The  dis-
 posal  of  cases,  whether  in  appeals  or
 in  valuation,  is  pretty  efficient.  So
 far  as  valuation  is  concerned,  des-
 pite  the  fact  that  they  posed  so  many
 problems,  there  has  not  been  any
 complaint  of  harassment  because  in
 most  cases  there  has  not  been  any
 difference  about  the  valuation  between
 the  officials  and  the  assessees.  Onl7
 one  case  has  gone  for  arbitration.

 I  think  the  other  details  that  have
 been  referred  to  will  be  taken  care
 of  by  the  Select  Committee.  With
 these  words,  I  conclude.

 Mr.  Deputy-Speaker  The  question
 is:

 “That  the  Bill  further  to
 amend  the  Estate  Duty  Act,  1988,
 be  referred  to  a  Select  Committee
 consisting  of  Shri  Asoke  K.  Sen,
 Shri  C.  D.  Pande,  Shri  M.  Thiru-
 mala  Rao,  Shri  Mahavir  Tyagi,
 Shri  S.  Ahmad  Mehdi,  Shrimati
 Uma  Nehru,  Shri  Shivram  Rango
 Rane,  Sardar  Iqbal  Singh,
 Dr.  Y¥.  8.  Parmer,  Shrimati
 Renuka  Ray,  Shri  Liladhar
 Kotoki,  Shri  Jaganatha  Rao,
 Shri  Narendrabhai  Nathwani,
 Shri  Radheshyam  Ramkumar
 Morarka,  Shri  Harish  Chandra
 Mathur,  Shri  Vidya  Charan
 Shukla,  Shri  Radhelal  Vyas,
 Shri  C.  R.  Pattabhi  Raman,  Shri
 N.  G.  Ranga,  Shri  M.  Shanker-

 (Amendment)  Bit’  sisal



 इव.  Resolution  re:

 aiya,  Shri  Satyendra  Narayan
 Sinha,  Shri  George  Thomas
 Kottukapally,  Shri  A.  M.  Tariq,
 Shri  Kamalnayan  Jamnalal  Bajaj,
 Shri  8,  R.  Bhagat,  Shri  Mathura
 Prasad  Mishra,  Shri  T.  Sanganna,
 Shri  S.  R.  Damani,  Shri  Rajesh-
 war  Patel,  Shri  T.  0.  N.  Menon,
 Shri  Prabhat  Kar,  Shri  R.  K.
 Khadilkar,  Shri  Bimal  Comar
 Ghose,  Shri  Arjun  Singh  Bha-
 dauria,  Shri  M.  R.  Masani,  H.  प्र.
 Maharaja  Sri  Karni  Singhji  of
 Bikaner,  Shri  Premji  R.  Assar,
 Shri  Tribhuan  Narayan  Singh,
 Shri  N.  Siva  Raj,  H.  स्त.  Maharaja
 Pratap  Keshari  Deo,  Shri  Naushir
 Bharucha,  Dr.  A.  Krishnaswami
 and  Shri  Morarji  Desai  with  ins-
 tructions  to  report  by  the  Ist
 May,  1958.”.,

 The  motion  was  adopted

 Mr.  Deputy-Speaker:
 will  now  take  up  the
 business.

 The  House
 non-official

 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS  COMMITTEE

 TWENTY-FIRST  REPORT
 Shri  Supakar  (Sambalpur):  Sir,  I

 beg  to  move:
 “That  this  House  agrees  with

 the  Twenty-first  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented
 to  the  House  on  the  24th  April,
 1958."
 Mr.  Deputy-Speaker;  The  question

 is:
 “That  this  House  agrees  with

 the  Twenty-first  Report  of  |  the
 Committee  on  Private  Members’
 BiNs  and  Resolutions  presented
 to  the  House  on  the  24th  April,
 1958.”.

 The  motion  was  adopted

 RESOLUTION  RE:  REORIENTATION
 OF  THE  SYSTEM  OF  EXAMINA-

 TIONS—cond.
 Shri  द  ग्,  Nayar  (Quilon):  Sir,  I

 wonder  whether  there  is  a  quorum.
 Now  we  are  entitled  to  a  quorum.  It
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 is  a  very  important  subject  which  is
 coming  up  before  the  House.

 Mr.  Deputy-Speaker:
 being  rung.

 The  bell  is

 Now  there  is  quorum.  The  House
 will  resume  further  discussion  on  the
 Resolution  moved  by  Dr.  Deorao
 Yeshwantrao  Gohcokar  on  the  llth
 April,  1958,  regarding  re-orientation
 of  the  system  of  examinations.

 Out  of  two  and  a  half  hours  allot-
 ted  for  the  discussion  of  the  Resolu-
 tion,  one  hour  and  forty-one  minutes
 have  already  been  taken  up  and  for-
 tynine  minutes  are  left  for  further
 discussion  today.

 Is  there  any  hon.  Member  wishing
 to  speak?

 There  is  no  one.  Then  I  call  the
 hon.  Minister.

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  Mr.  Deputy-Spea-
 ker,  Sir,  my  hon.  friend,  Dr.  Gohokar,
 by  moving  this  Resolution  has  drawn
 the  attention  of  this  House  to  an  im-
 portant  problem  which  has  engaged
 the  attention  of  educationists  for  the
 last  fifty  years.  The  examination
 system  has  been  criticised  from  every
 quarter—parents,  teachers,  society,
 administrators  and  everybody.  But
 it  has  got  such  a_  strong  hold  over
 our  people  that  in  spite  of  general
 dissatisfaction  with  the  system  there
 has  bee»  little  effort  to  change  it  and
 replace  it  by  a  better  system.  This
 subject  forms  the  subject  matter  of
 discussion  in  various  education  con-
 ferences  and  committees,  both  official
 and  non-official,  but  I  must  say  that
 so  far  there  has  only  been  a  tinkering
 of  the  problem  here  and  there  and
 we  have  not  made  any  —  substantial
 progress.  The  Ministry  of  Education
 has  recently  taken  a  very  important
 step  for  bringing  about  certain  ra-
 dical  changes  in  the  examination
 system.  But  before  I  come  to  this
 question,  I  think,  it  is  necessary
 that  we  should  be  clear  about  the
 issues  involved  in  this  matter.
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 My  hon.  friend,  Dr.  Gohokar,  has,  I

 think,  oversimplified  the  whole  prob-
 lem  and  the  remedy  that  he  has
 suggested  is  worse  than  the  disease.
 Unfortunately,  he  has  also  mixed  up
 the  question  of  examination  with  the
 vroblem  of  discipline.  The  question
 of  examination  itself  is  a  very  compli-
 cated  problem  and  I  do  not  think  we
 should  make  it  more  complicated  by
 mixing  it  with  the  problem  of  dis-
 cipline.

 My  hon.  friend,  Shri  Bibhuti  Mishra.
 has  suggested  the  appointment  of  a
 sub-committee.  Now  I  would  like  to
 submit  that  we  have  now  passed  the
 stage  of  committees  and  commissions.
 The  Government  of  India  had  ap-
 pointed  two  important  commissions
 on  secondary  education  and  university
 education.  These  commissions  had
 invited  certain  foreign  experts  also  to
 study  the  problem  of  re-organisation
 of  education.  I  would  like  to  submit
 most  respectfully  that  no  useful  pur-
 pose  would  be  served  by  appointing
 another  committee.  The  question  is
 to  take  certain  practical  measures  to
 pring  about  reform  in  the  whole
 system.  As  far  as  what  lines  the  re-
 form  should  take  and  what  the  evils
 in  the  examination  system  are  con-
 cerned,  they  are  all  very  well  known
 not  only  in  this  country  but  in  other
 countries  also.

 Before  we  bring  about  changes  in
 this  system  we  must  know  that  this
 system  has  been  in  existence  in  this
 country  for  nearly  a  century.  It  has
 taken  deep  roots  in  our  soil.  I
 do  not  think  it  is  fair  to  say  that  it  Is
 a  foreign  system.  We  have  adopted
 it  and  we  have  used  it  for  our  pur-
 poses.  Today  we  are  dependent  on
 it  not  only  for  the  promotion  of  our
 students  in  the  schools  and  colleges
 but  also  for  the  selection  and  recruit-
 ment  to  services.  We  must  also  re-
 member  that  this  examination  system
 is  linked  up  with  our  syllabus  and
 with  our  teaching  methods.  It  ir
 the  most  powerful  force  which  moti-
 vates  the  students  and  builds  up
 attitudes  in  them.  However  bad  thir
 syestem  may  be  from  the  psychologi-

 cal  and  sociological  point  of  view,
 we  must  remember  that  it  has  worked
 for  the  last  00  years  and  if  we  aim
 at  eliminating  this  system  altogether
 and  if  we  wish  to  bring  about  drastic
 changes  in  the  whole  system  at  this
 stage,  I  am  afraid,  we  may  put  the
 whole  educational  system  out  of  gear.
 I  am  not  suggesting  that  reforms  are
 not  necessary.  Reforms  are  necessary
 and  desirable.  But,  the  question  is
 how  to  bring  about  these  reforms  and
 is  the  system  so  rotten  and  80  bad
 that  we  should  eliminate  this  system
 altogether  as  has  been  suggested  by
 some  hon.  Members.  I  think  it  was
 my  hon.  friend  Shri  Bibhuti  Mishre
 who  said  that  the  system.  in  anctent
 India  was  good  enough  and  we  may
 go  back  to  that  system.  The  world
 has  become  very  complicated.  The
 students  have  to  face  a  world  which
 is  very  complex  and  which  presents
 many  complicated  problems  and  there-
 fore  we  have  to  lcok  at  this  problem
 in  the  present  context  of  our  society.

 I  do  not  admit  that  certain  changes
 are  necessary  in  the  present  examina-
 tion  system.  There  is  no  doubt  about
 it.  I  would  only  like  to  submit  that
 these  changes  must  be  slow,  must  be
 gradual.  I  would  like  to  explain
 further  why  I  am  suggesting  that  the
 changes  should  be  brought  about
 gradually  and  according  to  a  well
 planned  programme.  As  far  as  the
 deficiencies  in  the  system  of  examina-
 tion  are  concerned,  they  are  all  very
 well  known.  There  is,  for  example,
 the  chance  element  in  the  per-
 formance  of  the  students.  If  a
 student  has  studied  carefully  a
 particular  portion  and  by  chance,
 questions  are  put  on  that  particular
 portion,  he  gets  good  marks.  Nobody
 denies  that  chance  plays  a  very  im-
 portant  part  in  the  evaluation.  Vari-
 ous  studies  have  been  made  by
 Sir  Philip  Hartogcn  examination  of
 examinations.  They  clearly  show
 that  there  is  a  strong  subjective
 element  in  the  system  of  examinations.
 Marking  is  influenced  by  the  personal
 idiosyncracies  of  the  examiner.  It  has
 been  found  sometimes  that  wherees
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 one  examiner  gives  the  highest  mark  These  books  shifted  from  a
 in  a  paper  to  a  student,  another  exa-  position  in  which  they  could  be
 miner  puts  him  at  the  bottom  in  the  read  to  a  position  in  which  they
 same  paper.  This  kind  of  thing  has  could  not  be  read.  It  was  evident
 happened  when  =  systematic  =  studies  that  the  students  in  this  park
 have  been  made.  were  engaged  in  9  stupendous

 effort  at  memorising  a  subject.
 But,  the  worst  part  of  the  present  I  became  bold  enough  to  stop

 examination  is  that  it  depends  too  one  student  and  asked  him  what
 much  on  memorisation  and  ucquisi-  he  was  studying  and  why.  He
 tion  of  information.  In  this  connec-  showed  a  Chemistry  book  and  said
 tion,  I  should  like  to  quote  here  the  that  he  was  preparing  for  the
 observations  made  by  Dr.  Benjamin  forthcoming  examination.  When
 Bloom  in  his  forthcoming  book—the  I  asked  him  how  he  was  prepar-
 book  is  not  yet  published;  it  is  going  ing,  he  offered  to  demonstrate.
 to  be  published  shortly—-Examination  His  book  was  opened  at  page  434.
 and  Evaluation  of  Students  Develop-  He  claimed  that  he  had  not  mas-
 ment.  Dr.  Bloom  was  invited  by  the  tered  that  portion  of  the  subject.
 Ministry  of  Education  to  advise  on  Turning  to  page  386,  he  asked  me
 the  system  of  examination.  The  tu  hold  the  buck  and  then  pro-
 House  mav  be  interested  in  the  ap-  ceeded  to  give  me  word  for  word
 praisal  which  he  has  made.  He  says:  everything  on  pages  386,  387  and

 388.  He  had  mastered  this  mate-
 rial  and  was  ready  for  the  exami-
 nation.  The  book  had  more  than
 600  pages  in  it.  I  am  quite  confi-
 dent  that  he  eventually  commit-

 ted  a  good  portion  of  this  work  ta
 memory.”

 “Having  observed  steadents  in
 vlass,  IT  was  anxious  0  observe
 them  preparing  for  examination.
 The  opportunity  came  rather  un-
 expectedly,  as  T  attempted  one
 Sunday  to  relex  from  rather  ardu-
 ous  work  T  was  pursuing.  Having  This  is  @  picture,  and  I  think  a  very
 heard  a  great  deal  about  Jantar  graphic  picture,  of  the  effects  which
 Mantar  in  New  Del,  I  took  my  the  present  system  of  examination  is
 family  to  the  very  attractive  park  having  on  aur  students,  It  lays  too
 an  which  these  ancient  astronomi-  much  emphasis  on  the  acquisiGion  of
 sal  instruments  are  located.  A  information  and  on  memorising.  He
 ‘arge  number  of  students  ulso  further  says—this  i:  a  very  correct
 chose  the  same  dav  to  visit  the  appraisal—
 park.  In  one  structure  designed  oT}  avste  consist  € to  register  the  different  phases  of  20  System  onsisting  of
 the  moon,  I  found  a  student.  sit-  ¢xamination,  —  syilabi,  —  teacoirg

 methods  and  instructicnal  mate-
 vials  has  formed  a  grand  cons-
 piracy  to  persuade  every  one
 involved  in  it  that  learning  is  to
 be  equated  with  rote  memorising.”

 ting  in  almost  every  one  of  the
 openings  intended  to  permit  the
 rays  of  the  moon  to  strike  a  pole
 placed  in  the  centre  of  the  struc-
 ture.  Each  student  appeared  to
 be  engrossed  in  studying  for  his 673  8705  YINE  Unfortunately.  everybody  in  this examination:  country,  students,  teachers  and  those

 who  are  engaged  in  evaluation,  and
 In  addition  to  the  students  sit-  the  employing  authorities,  think  that

 ting  in  the  openings  of  the  struc-  learning  is  nothing  but  memorising
 ture,  throughout  the  park  I  and  reproduction  of  the  factual  know-
 observed  students  pacing  back  ledge  that  has  been  acquired  by  the
 and  forth  with  books  held  in  hand.  students.  This  is  the  problem  which

 we  have  to  face.  It  is  not  enough  that
 This  is  a  common  scenc  with  which  we  we  devise  various  techniques  for
 are  all  familiar.  better  evaluation.  Of  course,  there
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 are  various  techniques  which  have
 been  devised  such  as  the  use  of  accu-
 mulated  records,  internal  assessment
 procedure,  gradual  inclusion  of  objec-
 tive  type  of  question  in  external  exa-
 minations.  All  these  improvements
 have  been  suggested.  But  I  would
 like  to  submit  most  respectfully  that
 they  do  not  touch  the  heart  of  the
 problem.  We  have  to  be  clear  as_  to
 what  effect  this  testing  is  going  to

 have  on  the  minds  and  on  the  attitudes
 of  the  students.  If  we  are  only  test-
 ing  information,  then,  whatever  ins-
 trument  we  may  use,—it  is  possible
 that  we  may  use  a  more  precise  and
 more  accurate  instrument  for  measur-
 ing  the  powers  of  memorisation,—it
 will  not  either  change  the  educational
 system  or  bring  about  any  change  in
 the  educational  situation.

 The  important  thing  is  thal  we  have
 to  link  up  these  educational  tech-
 niques  with  the  learning  procedures,
 on  the  one  hand,  and  with  the  pur-
 poses  of  education,  on  the  other.  Now,
 take,  fur  example,  a  student  who
 studies  science,  say,  physics  or  che-
 mistry.  One  way  of  testing  is  that  we
 might  find  out  how  much  factual
 knowledge  the  student  has.  But
 that  is  a  very  superficial  way
 of  testing.  We  should  be  more
 interested  in  finding  out  what
 effect  these  studies  have  made  on  the
 minds  of  the  students.  Have  they
 developed  a  critical  and  scientific  atti-
 tude  after  the  study  of  physics  and
 chemistry?  If  they  study  histery,
 have  they  been  able  to  make  an
 appraisal  of  the  past  so  that  they
 might  understand  the  present  and  the
 future  a  little  better?  If  thev  are
 studying  literature  and  art,  we  should
 find  out  whether  they  have  develop-
 ed  aesthetic  appreciation.

 Now,  these  are  the  things  which
 have  to  be  measured,  and  which  have
 to  be  tested,  if  we  really  wisr  to  bring
 about  a  reform  in  the  examination
 system.  It  is  not  just  merely  devising
 a  better  instrument  that  is  necessary.
 The  more  important  thing  is  that  we
 should  be  clear  about  the  issues

 ‘involved  in  this  whole  problem.  Is
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 it  merely  devising  a  better  instru-
 ment  or  is  it  devising  a  better  in-
 strument  to  study  the  changes  which
 certain  learning  situations  produe  on
 the  minds  and  on  the  attitudes  of  the
 students?  It  is  from  that  point  of
 view  that  this  whole  problem  has  to
 be  studied.

 The  purpose  of  instruction  is  to
 bring  about  certain  changes  in  the
 minds  and  attitudes  of  students,  and
 a  good  examination  should  make  an
 appraisal  of  the  kind  of  changes
 which  instructions  seem  to  bring  about
 on  the  students.  The  present  system
 of  examination,  as  I  said,  has  in  the
 past  laid  great  emphasis  on  memcrisa-
 tion  ang  acquisition  of  knowledge,
 with  the  result  that  we  hive  come-
 pletely  lost  sight  of  the  basic  purpescs
 which  we  had  in  view  with  regard  to
 these  various  disciplines,  namely,  the
 purposes  with  which  we  87४८  instruc-
 tions  to  students.  We  torect  that  we
 are  aiming  at  the  developn  cnt  of  the
 personality  of  the  child  and  not  just
 expecting  him  to  reproduce  certain
 factual  knowledge  which  he  acquires
 during  the  course  of  the  schonl-hours.

 Therefore,  this  rroblem  of  examina-
 tion  is  linked  up  with  learning
 experiences  of  students,  on  the  one
 hand,  and  with  the  techniques  of
 teaching  and  educatior.at  purposes,  cn
 the  other.  In  fact,  the  whot:  problem
 is  linked  up  with  our  whole  social
 philosophy.  During  the  last  ten  years,
 our  society  has  undergone  various
 changes,  both  in  the  social  and  in  the
 economic  spheres,  and  it  is  undergoing
 further  transformation.  Has  the  edu-
 cational  system  made  any  impact  on
 the  minds  of  students?  Do  we  have
 8  proper  machinery  to  test  those
 changes  that  have  taken  place  in  the
 minds  of  students?  It  is  only  when
 we  can  devise  that  machinery  that
 the  examination  system  can  be  more
 effective.  It  is  not  merely  devising  a
 sort  of  more  precise  instrument  or
 better  techniques,  but  it  is  linking  it
 up  with  the  whole  reform  of  the  edu-
 cational  system.  It  is  in’  this  broad
 perspective  that  this  problem  has  to
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 be  viewed.  Otherwise,  we  shall  be
 just  tinkering  with  the  problem.

 After  clarifying  this  issue  with
 regard  to  the  reform  of  examination,
 I  would  like  to  tell  the  House  about
 the  steps  that  the  Ministry  has  recent-
 ly  taken  in  bringing  about  certain
 changes.  I  would  like  to  tell  the
 House  that  the  Ministry  has  set  up
 with  a  view  to  reform  the  examina-
 tion  system,  as  I  have  suggested,  a
 sort  of  pilot  examination  unit  under
 the  All-India  Council  of  Secondary
 Education.  This  unit  is  functioning  at
 present  in  five  regional  centres,
 namely,  Chandigarh,  Calcutta,  Allaha-
 bad,  Madras  and  Baroda.  And  we
 have  appointed  five  evaluation  officers
 who  are  at  present  engaged  in  con~
 ducting  workshops  for  teachers  for
 orienting  them  into  the  new  tech-
 niques  of  examinations  and  for  prepar-
 ing  new  tests.  Now,  these  tests  would
 not  merely  test  acquisition  of  informa-
 tion  in  a  particular  subject  but  elso
 find  out  whether  the  purposes  of
 learning  that  that  particular  subject
 has  in  view  have  been  fulfilled.

 We  have  also  sent  ten  trainees  to
 Chicago  for  intensive  training  in  these
 techniques,  and  when  these  people
 have  returned,  a  full  unit  will  start
 functioning,  maybe,  in  July,  ‘1958.  The
 central  office  of  the  unit  will  be  at
 Delhi,  and  it  will  co-ordinate  and
 standardise  the  material  prepared  in
 different  places.  This,  I  think,  is  a
 very  important  step.  And  I  do  not
 envisage  that  within  a  year  or  two
 radical  changes  will  be  introduced.
 As  I  said  in  the  beginning,  it  has  to
 be  a  gradual  process,  and  if  it  is  to
 be  linked  up  with  our  educational
 techniques  and  the  educational  pur-
 poses,  certainly,  changes  cannot  be
 brought  about  within  a  short  time;
 it  will  take  a  jong  period.  But  this
 is  the  only  way  in  which  a  right
 approach  can  be  made.  We  have  to
 train  teachers;  we  have  to  change
 their  outlook;  we  have  to  experiment
 with  the  new  techniques  and  new
 methods  and  then  devise  a  system
 wich  will  suit  our  needs  and  our  pur-
 Pcses,
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 1  would  also  like  to  inform  you  that
 we  have  set  up  another  unit  recently
 at  the  Aligarh  University  under  the
 Buidance  .nd  assistance  of  the  Univer-
 sity  Grants  Commission.  Besides  this,
 the  Ministry  has  ‘nanced  several
 research  projects  on  objective  tests
 and  examinations  in  a  number  of
 training  colleges.  Various  reports
 have  been  published,  and  I  am  quite
 sure  that  some  of  thesc  investigations
 made  in  these  training  colleges  will
 make  their  contribution  in  evolving
 hetter  and  more  scientific  techniques.
 A  school  record  card  has  also  been
 prepared  in  the  Central  Institute  of
 Education  and  has  been  circulated  to
 all  the  interested  institutions.
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 The  State  Governments  are  also
 seized  of  the  problem,  and  they  have
 taken  various  measures  to  bring  about
 certain  reforms.  I  have  been  inform-
 ed  that  objective  types  of  questions
 are  included  in  question  papers  in
 certain  subjects  in  Madras,  Bombay,
 Kerala,  Mysore.  Madhya  Pradesh,
 A:sam,  Uttar  Pradesh  and  Delhi.  The
 purcentage  of  marks  allowed  to  these
 types  varies  from  fifteen  to  fifty  in
 ce.tain  subjects.
 45  hrs.

 When  these  objective  tests  have
 2een  introduced,  they  will  eliminate
 the  subjective  factor  to  a  large  extent,
 which  vitiates  the  examination  results.
 Now,  school  record  cards  are  also  used
 in  schools  in  Madhya  Pradesh.  I  am
 also  glad  to  inform  the  House  that
 the  Secondary  Schools  Examination
 Board  in  Bihar  has  also  set  up  an
 £xamination  Research  Bureau,  and
 the  Government  of  Orissa  is  contem-
 plating  setting  up  a  similar  Bureau.

 it  will  thus  be  clear  that  both  the
 Central  and  the  State  Governments
 are  fully  seized  of  the  problem  and
 they  want  to  tackle  it  in  all  its  aspects,
 end  not  in  the  narrow  aspect  which
 has  been  suggested  by  my  hon.  friend.

 in  view  of  what  I  have  said.  I  feel
 sure  that  the  hon.  Mover  would  not
 press  his  Resolution  ut  would  with-

 .draw  it.
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 Dr.  Gohokar  (Yeotmal):  The  hon.  RESOLUTION  RE:  MODIFICATION
 Minister  has  also  shown  that  the  pre-~
 sent  system  of  examination  is  defec~
 tive.  It  puts  a  lot  of  emphasis  on
 Memorisation.  I  also  think  that  this
 system  should  be  changed  and  with
 that  in  view  I  had  brought  this  Reso-
 lution  before  the  House.  My  main
 objection  tu  the  present  system  of
 examination  is  that  our  courses
 for  the  final  examination  are  very
 bulky.  It  is  beyond  the  power
 of  students  in  general  to  study  the
 whole  bulky  courses;  they  are  most
 unmanageable.  That  was  why  I  wanted
 that  the  whole  courses  should  be  split
 up  into  units,  and  for  that  purpose  I
 had  given  out  a  scheme  last  time.  But
 now  since  the  hon.  Minister  has  given
 a@  promise  to  introduce  certain  changes
 in  the  present  system  of  education,  I
 would  ask  for  leave  of  the  House  to
 withdraw  my  Resolution.

 Mr.  Deputy-Speaker:  Shri  Bibhuti
 Mishra  is  not  present  in  the  House.  I
 shall  have  to  put  his  amendment  to
 vole.

 The  question  is:
 That  for  the  original  resolution.

 the  following  be  substituted,
 namely’

 “This  House  is  of  opinion  that
 a  sub-Committee  be  constituted
 for  devising  methods  of  impart-
 ing  education  in  various  subjects
 in  the  country  and  for  evolving
 a  system  fo:  assessing  the  pro-
 gress  and  merit  of  students  as
 have  received  ediication  through
 these  methods  and  to  submit  its
 recommendations  after  fully
 examining  the  system  of  cxa-
 minations  prevalent  in  different
 countries  of  world.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Has  the  hon.

 the  Mover  the  permission  of  the  House
 to  withdraw  his  Resolution?

 Several  Hon.  Members:  Yes.
 The  Resolution  was,  by  leave,

 withdrawn,

 OF  SERVICE  RULES
 Shri  ्,  S.  Daulta  (Jhajjar):  I  beg

 to  move:
 “This  House  is  of  opinion  that

 all  Service  Rules  ‘of  the  Govern-
 ment  of  India  be  examined  by  a
 joint  committee  of  both  Houses  of
 Parliament  in  order  to  make
 recommendations  to  the  appro-
 priate  authorities  for  modification
 and  improvement  of  such  Rules.”
 Shrimati  Renu  Chakravartty  (Basir-

 hat):  May  I  point  out  that  none  of
 the  Ministers  of  Home  Affairs  is
 present?

 Dr.  K.  L.  Shrimali:  व  represent  the
 Government.

 Shri  Narayanankutty  Menon  (Muk-
 undapuram):  He  cannot.

 Dr.  K.  L.  Shrimali:  The  Home
 Minister  is  expected  here  in  a  few
 minutes.

 Mr.  Deputy-Speaker:  Perhaps  it
 ‘was  not  expected  that  this  Resolu-
 tion  would  be  reached  so  soon.

 Dr.  K.  L.  Shrimali;  That  is  the  posi-
 tion.

 Mr.  Deputy-Speaker:  We  had
 arranged  that  we  should  continue  with
 the  present  Bill  some  minutes  beyond
 15:00  hours.  But  then  there  was  no
 hon.  Member  to  speak.  I  hope  the
 Whips  will  make  arrangements  for
 some  representation.

 Shri  Rane  (Buldana):  I  have
 already  communicated  to  the  Home
 Minister.

 Mr.  Deputy-Speaker:  He  ought  to
 be  present.

 Shri  P.  S.  Daulta:  I  have  come  to
 know  that  many  Members  are  inter-
 ested  in  this  Resolution,  and  very
 senior  Members  at  that.  They  want
 to  participate  in  its  discussion.  So  If
 will  confine  myself  at  this  stage  only
 to  a  few  points,  of  course  reserving
 my  right  of  reply.
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 The  importance  of  Government  ser-
 vants  cannot  be  over-emphasised.
 We,  the  members  of  this  sovcerign

 ‘body,  Parliament,  may  lay  down  poli-
 cies.  But  the  application  of  these  laws
 or  the  implementation  of  the  policies
 js  in  the  hands  of  those  whom  we  call
 Government  servants.  If  they  do  it
 faithfully,  if  they  do  it  with  a  full
 heart,  then  we  go  ahead.  But  if  they
 do  it  with  a  reluctant  heart  and  a
 trembling  hand,  then  howsoever  the
 legislation  may  be  good,  it  is  of  no
 use.  The  hard  reality  is  that  if  a  man
 feels  that  he  is  not  paid  in  the  proper
 manner,  if  he  is  asked  to  work  under
 service  rule  conditions  which  =  give
 him  the  impression  that  he  is  not  a
 free  citizen  of  India  but  is  8  half-
 slave,  his  mind  and  heart  will  feel
 reluctant  to  put  in  his  best.

 So  my  Party  in  the  first  session  of
 this  Parliament  moved  the  first  non-
 official  Resolution  asking  for  the  ap-
 pointment  of  a  new  Pay  Commission
 to  revise  the  pay.  This  second  impor-
 tant  Resolution  asks  for  the  revision
 of  rules  pertaining  to  Government
 servants.

 We  have  got  many  categories  of
 services  in  the  Government  of  India.
 We  have  got  the  higher  categories,
 the  heavenly  posts  of  ICS  and  IAS,
 and  on  the  Defence  side,  we  have
 what  was  formerly  known  as  KCOs
 —I  do  not  know  what  they  are  term-
 ed  now.  Then  we  have  got  the  subor-
 dinate  services.  Then  we  have  more
 than  44  lakh  Government  employees
 who  draw  less  than  Rs.  00  a  month.
 There  are  many  sets  of  rules  pertain-
 ing  to  their  services,  but  one  thing
 is  quite  clear,  that  all  deserve  to  be
 revised  immediately.

 These  rules  were  framcd  by  the
 Britishers  who  expected  their  babus, as  they  used  to  think  of  them,  to
 work  as  a  typing  machine  _  before
 them,  without  heart  and  without  feel-
 ing.  The  days  of  Lord  Clive  are  gone,

 _  but  the  approach  is  the  same.  These
 |  Tules  stand  basically  as  they  were.  If

 there  was  any  amendment,  if  there
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 was  any  change,  it  was  not  for  the
 better;  it  was  for  the  worse.  We  still
 remember  the  Essential  Services  Act
 passed  by  this  House,  but  still  not
 approved  by  the  Rajya  Sabha  and  50
 hanging  there.  Then  there  are  two
 amendments  that  I  will  refer  to  later.
 The  right  of  trade  union,  the  right
 of  organisation  and  the  right  of  ex-
 pression  are  still  being  curtailed
 rather  than  being  given.

 Ir560

 With  your  permission,  I  would  like
 to  make  a  few  references  to  the  rules
 as  they  stand  today.  First,  I  would
 draw  the  attention  of  the  House  to
 the  Indian  Administrative  Service
 Recruitment  Rules,  ‘1954.  Rule  No.  4
 deals  with  recruiting—I  am,  for  the
 time  being,  dealing  with  those  —  ser-
 vices  which  are  known  as  the
 heavenly.  services,  though  I  am  _  not
 much  concerned  with  them.  I  will  deal
 with  this  in  a  few  points,  This  is
 about  the  IAS  and  IPS.  Here,  75
 per  cent.  recruitment  is  through  direct
 competition  and  25  per  cent.  through
 promotion.  The  hard  fact  is  that  these
 top,  higher  services  have  been  the
 monopoly  of  a  few.  When  the  British-
 ers  were  there,  they  were  the  mono-
 Poly  of  the  few.  75  per  cent.  recruit-
 ment  is  through  competition.  I  am  in
 favour  of  competition—I  may  net  b
 misunderstood  in  this  respect-—but
 competition  presupposes  equal  oppor-
 tunities  to  all  citizens  to  get  them-
 selves  mentally  and  intellectually
 equipped.  I  know  from  expericnce
 that  a  son  of  38  present  bern
 in  a  village,  studies  for  four
 years  under  a  tree  somctimes
 without  9  teacher  and  some-
 times  with  a  teacher  having  no  know-
 ledge  of  what  to  teach.  Then  he  goes
 to  the  town  and  comes  back  during
 vacation  to  the  atmosphere  which  has
 nothing  academic  in  it.  After  passing
 B.A.,  he  is  asked  to  sit  in  these  com-
 petitive  examinations,  with  whom?
 With  the  son  of  a  big  bureaucrat  or  of
 a  prosperous  merchant  or  of  some
 other  man  living  in  a  fine  locality  in
 a  town,  who  reads  English  still,  the
 medium  from  the  first  primary  stage.

 The  son  of  a  peasant  is  asked  to
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 compete  with  one  whose  mental

 ‘equipment  is  far  superior  to  his.  This
 is  no  competition.

 I  may  refer  to  the  baqok,  Glimpses
 of  World  History,  by  the  Leader  of
 the  House.  He  says  this  competition
 is  a  mogt  illusory  thing.  People  think
 that  in  open  and  free  competition  all
 people  can  be  represented.  Certainly
 not,  Even  today,  these  higher  posts
 are  the  monopoly  of  the  few.

 Mr.  Deputy-Speaker:  Order,  order;
 one  minute.

 In  the  beginning,  perhaps,  the
 Home  Minister  might  not  have  had
 any  notice  that  it  would  be  taken  up
 so  soon.  But,  this  much  notice  ought
 to  have  been  sufficient.  By  this  time
 some  representative  of  the  Home  Min-
 istry  ought  to  have  reached  here.  This
 is  the  main  speech  of  the  hon:  Mover.
 Somebody  ought  to  be  here.

 Shri  Rane:  So  far  as  the  Minister
 of  State  of  Home  Affairs  is  concern-
 ed,  he  is  in  the  hospital  and  the
 Deputy  Minister  is  in  the  Rajya  Sabha
 because  a  resolution  that  relates  to
 the  Home  Ministry  is  going  on  there.
 As  regards  the  Home  Minister,  un-
 fortunately,  I  am  told  that  there  is
 a  Conference  between  the  journalists
 and  himself  and  it  is  going  on.  How-
 ever,  I  have  communicated  to  him
 that  he  may  come  over  here.

 Shri  Narayanankutty  Menon:  As
 far  as  an  explanation  is  concerned,
 something  could  be  found  out.

 Mr.  Deputy-Speaker:  I  am  sorry.
 I  have  made  my  observations.  Some
 hon.  Minister  of  the  Ministry  must
 have  been  here.

 Shri  P.  8.  Daulta:  I  have  been  mak-
 ing  my  observations  about  recruit-
 ment.  There  should  be  a  change  in
 this  rule.  Either  the  competition
 should  be  among  equals  or  make  still
 more  reservations.  Reservations  are
 there.  I  am  glad  that  my  Scheduled
 Caste  friends  have  got  some  reserva-
 tions.  But,  I  am  afraid  that  the  reser-
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 vations  have  been  ‘made’  classes
 which  are  too  poor.

 Shri  B.  K.  Gatkwad  (Nasik):
 There  are  no  reservations;  it  is  only
 a  farce.

 Mr.  Deputy-Speaker:  Let  the  hon.
 Member  be  allowed  to  speak  what
 he  has  in  mind;  let  him  give  his
 views.

 Shri  B.  K.  Gaikwad:  There  are  no
 reservations.

 Mr.  Deputy-Speaker:  The  hon.
 Member  will  have  his  chance  when
 he  may  be  ready  to  express  his  views.

 Shri  P.  S.  Dauita:  I  am  thankful
 for  what  the  hon.  Member  said.  But
 what  I  am  submitting  is  this.  All
 these  reservations  to  the  Scheduled
 Castes  in  these  matters  are  useless
 because  they  are  too  poor  to  avail
 the  reservation.  They  cannot  afford,
 in  spite  of  Government  support,  to
 have  their  sons  educated  up  to  the
 B.A.  standard.  But,  there  are  other
 poorer  classes  who  can,  with  the
 efforts  of  their  relatives,  hope  to  get
 their  sons  graduated;  they  have  no
 reservations  for  them,  in  Government
 service.  I  mean  the  landless  peasants
 and  the  peasant  proprietors.  The  re-
 servations  are  not  made  for  those
 who  can  avail  such  reservations;  they
 have  been  made  for  the  poorest  sec-
 tions  who  cannot  avail  of  them.  Ana,
 under  the  plea  of  this  reservation,  the
 higher  classes  get  these  higher  jobs
 and  the  poorer  classes,  the  peasant
 proprietors  and  the  landless  peasants
 in  the  rural  areas—classes  other  than
 the  moneylending  classes  are  poorer
 —remain  far  far  away  from  these
 posts.  The  hard  fact  is  there  today.

 I  come  now  to  the  next  thing,  the
 disqualifications  for  appointment.  f
 was  talking  about  the  village  people
 and  now  I  will  talk  about  the  weaker
 sex,  the  women.  It  is  provided  that  no
 married  women  shall  be  entitled  -
 of  right  to  be  appointed  ta  the  ser-
 vices  and  where  a  woman  appointed



 fo  the  services  subsequently  marries,
 the  Central  Government  may,  if  it
 thinks  necessary,  call  upon  her  to
 resign.  I  fail  to  understand  that  if  a
 Imarried  man  can  enter  Government
 service,  why  not  a  married  woman.
 The  rule  relating  to  this  cadre,  rule
 ३38  of  1054,  provides  for  maternity
 leave.  They  do  not  allow  married
 women  to  enter  or  those  who  have
 entered  to  marry  but  they  are  pre-
 pared  to  give  them  maternity  leave.
 ‘What  for?  What  do  they  expect?

 Then,  I  come  to  the  conduct  rules
 of  this  higher  category.  They  have
 provided  many  penalties—even  the
 penalty  of  dismissal  without  giving
 a  chance  again  for  employment.  They
 say  that  they  cannot  appeal  to  the
 court.  My  humble  submission  is  that
 the  rule  should  be  changed.  If  Gov-
 ernment  intends-inflicting  this  punish-
 ment,  they  should  be  allowed  to  go
 to  the  judiciary  because  the  Board
 and  other  rights  of  appeal  are  illusory
 as  the  appeal  is  heard  by  those  who
 are  in  service.

 There  are  other  things  also  which
 deserve  to  be  changed,  but  with  these
 few  words  regarding  the  higher  cate-
 gories,  I  will  now  come  to  the  sub-
 ordinate  services.

 Mr.  Deputy-Speaker,  there  is  rule
 4,  taking  part  in  policies  and_  elec-
 tions.  I  need  not  go  into  the  whole  of
 it.  I  will  refer  only  to  that  part
 which  says  that  it  shall  be  the  duty
 of  every  Government  servant  to  en-
 deavour  to  prevent  any  member  of
 the  family—and  the  definition  of  the
 family  given  before—-from  taking
 part  in  or  subscribing  any  aid  or  of
 assisting  in  any  other  manner  any
 movement  or  activity  which  is  or
 tends  directly  or  indirectly  to  be
 subversive—that  means  opposition  to
 the  ruling  party—of  the  Government
 by  law  established  and  fhere  a  Gov-
 ernment  servant  is  unable  to  prevent
 &  member  of  his  family  from  taking
 part  or  in  subscribing  any  aid  or
 assisting  in  any  other  manner  any
 such  movement  or  any  activity,  he
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 shall  make  a  report  to  that  effect  to
 the  Government.

 I  cannot  understand  how  in  this
 enlightened  age  a  Government  servant
 can  be  held  responsible  for  the  ac-
 tivities  of  his  family  members.  I  am
 reminded  of  the  feudal  days  when
 the  entire  village  was  held  respon-
 sible,  being  considered  one  unit,  for  a
 crime  committed  in  the  village.
 When  the  Mayor  of  Delhi,  Shri  Asaf
 Ali’s  Wife,  can  be  a  socialist  while
 Shri  Asaf  Ali  was  a  Congressman,  I
 fail  to  understand  why  a  Government
 servant’s  wife  cannot  hold  a  different
 view.  For  that  he  will  be  reduced  to
 the  humiliating  position  as  to  tell  his
 authority,  ‘Sir,  I  am  unable  to  con-
 trel  my  wife;  so,  under  the  sub-rule,
 I  may  be  excused.’  Is  this  free  India?

 Shrimati  Renu  Chakravartty:  Kri-
 palaniji  too.

 Shri  P.  S.  Daulta:  I  do  not  say
 that  Government  servants  should  be
 given  a  free  hand.

 Mr.  Deputy-Speaker:  In  the  case
 of  Kripalaniji,  Shrimati  Kripalani
 has  not  to  ask  for  that.

 Shri  P.  S.  Danita:  I  am  not  in
 favour  of  giving  a  free  hand  to  Gov-
 ernment  servants  to  indulge  in  what-
 soever  politics  they  like.  But  still
 these  are  not  the  days  of  Lord  Clive;
 these  are  the  days  of.our  Home  Min-
 ister  who  was  a  fighter  in  the  struggle
 for  freedom.  These  are  days  of  Pandit
 Pant;  these  are  different  from  the
 days  of  Clive  and  the  hon.  Minister
 should  prove  it.

 Then  I  come  to  the  criticism  of
 Government’s  clause  6.  It  is  a  very
 funny  clause.  It  says  that  no  Govern-
 ment  servant  in  any  radio  broadcast
 or  in  any  document  published  anony-
 mously  or  in  his  own  name  or  in  the
 name  of  any  other  person  or  in  any
 communication  to  the  Press  or  in  any
 public  utterance  make  any  statement
 of  fact  or  opinion  which  has  the  effect
 of  an  adverse  criticism  on  any  current
 or  recent  policy  or  action  of  ६  he
 Central  Government  or  the  State  Gov-
 ernment.
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 Seondly,  it  is  capable  of,  etc.—I  am

 not  referring  to  this.

 Then,  thirdly,  a  statement  which  is
 eapable  of  embarrassing  the  relation-
 ship  between  the  Central  Government
 and  the  Government  of  a  Foreign
 State  provided  that  nothing  in  this
 rule  shall  apply,  etc.

 About  this  I  do  not  want  to  speak.
 Let  my  Lord  Justice  Sinha  of  the
 Calcutta  High  Court  speak.  Mr.  Jus-
 tice  Sinha  of  the  Calcutta  High  Court
 made  absolute  the  rule  obtained  by
 the  petitioner  B.  C.  Chatterjee,  an
 employee  of  the  Posts  and  Telegraphs
 Department  dismissed  from  service  on
 the  charge  that  he  had  published  a
 leaflet  attacking  the  Government  and
 thereby  violated  the  rule.  His  Lord-
 ship  held  that  the  dismissal  order
 was  bad  in  law  as  the  Government
 Servants  Conduct  Rules  was  uwultra
 vires  the  Constitution.  That  was  so
 contended  on  behalf  of  the  petitioner
 and  his  Lordship  upheld  this  conten-
 tion;  and  set  aside  the  order  of  dis-
 missal  observing  that  it  was  entirely
 vague  and  uncertain  to  say  that  the
 Government  servant  could  not  say
 anything  or  write  anything  which
 was  capable  of  embarrassing

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  At  least  some  of  the
 points  made  may  be  noted.  What  is
 the  use  of  the  Mover  speaking?

 Shri  S.  M.  Banerjee  (Kanpur):
 They  are  noted  at  least  by  three  or
 four  persons.

 Mr.  Deputy-Speaker:  They  are
 noted.

 Shri  P.  S.  Daulta:  Criticism  of  the
 Government  even  without  letting  out
 the  name  is  so  undesirable  to  the
 Government.  What  the  learned  High
 Courts  have  pointed  out,  you  have
 heard.

 The  next  point  is  still  more  strange.
 It  is  about  evidence  before  any  au-
 ‘thority.  According  to  that  rule,  save
 as  provided  in  sub-rule  8,  no  Govern-
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 ment  servant  shall,  except  with  the
 previous  sanction  of  the  Government,
 give  evidence  in  connection  with,  any
 enquity  conducted  by  eny  pérsen,
 committee  or  authority,  That  is  what
 one  rule  says,  The  second  rule  says
 that  where  any  sanction  has  been
 accorded  under  -sub-rule  (l)  no  Go-
 vernment  servant  giving  such  evi-
 evidence  shall  criticise  the  policy  or
 any  action  of  the  Central  Government
 or  the  State  Government.  That  is  to
 say,  you  are  not  allowed  to  give  evi-
 dence  to  begin  with.  If  allowed,  you
 shall  have  to  speak  a  lie.  Government
 wants  it  and  it  gives  direction  to
 give  evidence  in  a  particular  way.
 What  sort  of  an  enquiry  would  that
 be  and  what  sort  of  an_  evidence
 would  that  be?  That  is  to  be  seen.

 There  are  many  other  provisions  of
 these  rules  which:  deserve  your
 attention.  But  I  do  not  want  to  go
 into  all  those  details.  I  would  refer
 to  the  last  amendment.  The  latest
 amendment  deals  with  the  recogni-
 tion  of  union.  It  says  that  no  Govern-
 ment  servant  shall  join  or  ontinue  to
 be  a  member  of  any  service  associa-
 tion  of  the  Government  _  servants
 which  has  not  been  affiliated  within
 six  months  from  its  formation  or  ob-
 tained  the  recognition—this  is  in  the
 hands  of  the  Government—under  the
 rules  prescribed  in  that  behalf  or  a
 union  the  recognition  in  respect  of
 which  has  been  refused  or  withdrawn
 by  the  Government  under  the  said
 rules.  No  Government  servant,  it  fur-
 ther  says,  shal]  participate  in  any
 demonstration  or  strike  in  connection
 with  any  matter  pertaining  to  the
 conditions  of  service.  He  is  n&  allow-
 ed  to  demonstrate;  he  is  not  allowed
 to  be  a  member  of  any  trade  union
 because  that  trade  union  would  not
 be  recognised  by  them  and  would  not
 be  allowed  to  function.  These  are  the
 sort  of  changes  that  they  make.  After
 Independence  people  thought  that  they
 would  make  a  change  for  the  better
 but  these  are  the  changes  which  they
 are  making,  Mepriving  the  Govern-
 ment  servants  of  their  union  rights,
 of  their  right  to  demonstration.
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 Then,  tf  they  come  to  the  Members
 of  Parliament  telling  their  story,  how
 are  ‘they  looked  upon?  Let  me  show
 you  one  letter  from  the  Deputy  Min-
 ister  to  the  General  Secretary  of  the
 Congress  Party.  They  are  so  touchy.
 They  -feel  why  these  Government
 servants  go  and  tell  these  things  to
 the  Members  of  Parliament—the
 sovereign  body.  This  sort  of  letters
 are  a  contempt  to  this  sovereign  body.
 Sir,  I  shall  refer  to  that  letter  while
 I  reply.  With  these  words  I  commend
 my  Resolution.

 Mr.  Deputy-Speaker:
 moved:

 “This  House  is  of  opinion  that
 all  Service  Rules  of  the  Govern-
 ment  of  India  be  examined  by  a
 Joint  Committee  of  both  Houses
 of  Parliament  in  order  to  make
 recommendations  to  the  appro-
 priate  authorities  for  modification
 and  improvement  of  such  Rules.”
 Shri  Tangamani  (Madurai):  Sir,  I

 am  moving  my  amendment  No.  lL
 beg  to  move:

 That  in  the  Resolution,—
 add  at  the  end—-

 “and  for  suitable  legislation  as
 envisaged  under  Article  309  of
 the  Constitution  of  India.”

 Shri  8.  M.  Banerjee:  I  am  moving
 amendment  No.  2.  I  beg  to  move:

 Motion

 That  in  the  Resolution,—
 add  at  the  end—

 “and  to  submit  a  report  latest
 by  the  3lst  July,  i958.”

 Mr.  Deputy-Speaker:  The  motion
 and  the  amendments  are  before  the
 House.  The  hon.  Mover  has  taken
 about  half  an  hour  and  still  he  says
 that  he  will  make  certain  replies  at
 the  end  and  so  he  must  have  some
 time  then  also.  He  will  take  away
 about  3/4  of  an  hour,  3/4  hour  is  left.
 I  hope  the  hon.  Members  who  partici-
 pate  will  not  get  more  than  ten
 minutes  each.

 Shri  8.  M.  Banerjee:  This  is  a  very
 important  Resolution  and  so  the  time
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 may  be  extended  at  least  by  about
 10—20  minutes.

 Mr.  Deputy-Speaker:  When  did  the:
 hon.  Member  discover  that  it  was  a
 very  important  one  and  so  time  should.
 be  extended.  I  put  the  motion  only
 half  an  hour  ago  and  he  did  not  take
 any  objection  to  that.  He  did  not
 object  at  that  time.

 Shri  8.  M.  Banerjee:  We  have  saved
 sometime  today.

 Mr.  Deputy-Speaker:
 mani.

 Shri  Tanga-

 Shri  Tangamani:  Mr.  Deputy—
 Speaker,  if  my  amendment  is  taken
 as  part  of  this  Resolution,  the  amend-
 ed  Resolution  will  read  as  follows:

 “This  House  is  of  opinion  that
 all  Service  Rules  of  the  Govern-
 ment  of  India  be  examined  by  a
 Joint  Committee  of  both  Houses
 of  Parliament  in  order  to  make
 recommendations  to  the  appro-
 priate  authorities  for  modification.
 and  improvement  of  such  Rules
 and  for  suitable  legislation  as
 envisaged  under  article  309  of  the
 Constitution  of  India.”

 My  main  purpose  in  moving  this:
 amendment  is  this.  There  has  been  a-
 provision  in  the  Constitution  which
 has  not  been  respected  although  the.
 Constitution  came  into  force  more
 than  eight  years  ago.  Article  309  of
 the  Constitution  is  as  follows:

 “Subject  to  the  provisions  of
 this  Constitution.  Acts  of  the
 appropriate  Legislature  may  regu-
 late  the  recruitment,  and  condi-
 tions  of  service  of  persons
 appointed,  to  public  services  and-
 posts  in  connection  with  the
 affairs  of  the  Union  or  of  any
 State:

 Provided  that  it  shall  be  com-
 petent  for  the  President  or  such-
 person  as  he  may  direct  in  the-
 case  of  services  and  posts  in  con-
 nection  with  the  affairs  of  the
 Union,  and  for  the  Governor  of  a
 State  or  such  person  as  he  may
 direct  in  the  case  of  services  and:
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 .posts  in  connection  with  the
 affairs  of  the  State,  to  make  rules
 regulating  the  recruttment  and  the
 conditions  of  service  of  persons
 -appointed,  to  such  =  services  and
 posts  until  provision  in  that  behalf
 is  made  by  or  under  an  Act  of  the
 appropriate  Legislature  under
 this  article,  and  any  rules  so  made
 shall  have  effect  subject  to  the

 _provisions  of  any  such  Act,”

 The  Constitution  clearly  contemp-
 ates  a  legislation  by  this  House  which
 -will  certainly  go  into  the  question  of
 regulating  the  conditions  of  service
 and  framing  rules.  Till  such  time
 such  a  legislation  is  passed  in  this
 House,  any  person  who  may  0०6
 directed  by  the  President  will  have
 the  powers  to  make  these  rules.  The
 Home  Ministry  has  been  authorised
 by  the  President  to  make  these  rules
 and  regulations.  The  rules  were  first
 framed  in  926  and  they  were  later  on
 amendcd  when  the  Government  of
 India  Act,  +1935,  was  passed.  Even
 after  Independence  these  rules  are
 being  amended  and  amended  and  ulti-
 mately  we  are  having  certain  rules
 in  1955.  Are  we  really  respecting  the
 spirit  of  the  Constitution?  How  is  it
 that  this  Government  is  afraid  to  come
 before  this  House  with  a  legislation.
 Under  that  legislation,  we  will  be
 given  the  powers  to  make  those  rules.
 It  is  time  this  matter  is  taken  up  seri-
 ously,  if  we  really  want  to  have
 democracy  in  administration.  Shri
 R.  छू  Nehru,  who  has  been.  our
 Ambassador  in  the  People’s  Republic
 of  China  and  who  returned  to  Delhi,
 when  asked  about  his  impressions,
 said  that  there  was  administrative
 democracy  in  China.  I  am  not  going

 -into  the  other  things  now.  It  is
 because  the  people  who  run_  the
 administration’  feel  that  they  are  part
 of  the  people  and  they  have  got  as
 much  right  as  the  others  are  enjoy-
 ing,  if  not  more  in  certain  cases.  So
 there  is  a  certain  coherence  and  co-
 ordination  between  the  people  and  the
 administration.  Here  we  want  to
 keep  the  administration  as  a  separate
 entity,  If  tomorrow  a  legislation  is
 passed  that  the  administration  must  be
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 kept  away  from  the  people,  that  they
 must  be  given  much  more  stringent
 powers  as  we  are  giving  to  the  Armed
 Forces,  then  we  can  understand  it.
 Why  should  we  perpetuate  and  con-
 tinue  the  practice  which  was  intro-
 duced  by  the  Britishera  in  (1926,  and
 followed  even  after  ‘1947,  I  ask  the
 Members  of  this  House  in  all  serious-
 ness.  It  is  about  time  a  suitable  legis-
 lation  is  passed,  otherwise  more  abuse
 is  likely.

 Another  point  I  would  like  to  men-
 tion  is,  some  people  say  that  the  peo-
 ple  in  the  permanent  staff  should  not
 have  all  the  political  liberty.  What  is
 the  political  freedom,  political  liberty
 that  they  are  having,  except  that  they
 have  got  the  right  to  vote?  How  it  can
 be  exercised  under  all  these  restric-
 tions,  we  know.  Actually  political
 freedom  is  practically  nil  so  far  as
 Government  servants  are  concerned.
 So  far  as  trade  union  rights  are  con-
 cerned,  the  trade  union  rights  which
 nave  been  fought  and  won  as  a  result
 of  continued  battles  ever  since  9I7,
 the  trade  union  rights  which  ultimate-
 ly  culminated  in  the  Trade  Union  Act
 of  926—and  we  have  been  able  to  get
 more  and  more  concessions  from  the
 private  employers—are  denied  to  the
 Government  employces.  Sir,  in  the
 Employment  News  Vol.  II,  No.  8  of
 April,  7958  the  figurcs  of  employment
 in  the  Central  Government  establish-
 ments  are  given.  According  to  those
 figures  the  present  number  of
 employees  in  the  Central  Govern-
 ment  establishments  is  7,54,i30—of
 course,  that  does  not  include  the  33
 lakhs  railway  employees.  In  3957
 December  there  were  5,90,000.  There-
 fore,  according  to  these  figures  there
 are  nearly  two  million  Central  Gov-
 ernment  employees.  And,  two  million
 Central  Government  employees  are  to
 be  denied  these  trade  union  rights,

 One  instance  was  pointed  out  by  the
 Mover  of  this  Resolution.  Here  is
 The  Central  Civil  Services  (Conduct)
 Rules  (1955—~of  course,  the  name
 changes  because  sometimes  it  becomes
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 The  All  India  Civil  Services,  but
 this  is  the  latest  name.  Under  these,
 rule  No.  4  deals  with  “taking  part  in
 polifics  and  elections”.  “Taking  part
 in  politics”  is  such  a  wide  phrase,
 because  this  point  was  really  raised
 in  one  of  the  cases  before  the  Madras
 ‘High  Court.  I  think  I  had  occasion
 to  mention  this  case  before  in  this
 House.  In  that  case  Mr.  Justice  Bala-
 krishna  Iyer  held  that  so  long  as  a
 political  party  is  not  banned  you  can-
 not  prevent  a  man  from  becoming  a
 member  of  that  party.  You  can
 restrict  his  movements  where  hc  takes
 part  in  the  political  affairs  of  that
 particular  party,  but  to  prevent  a
 man  from  becoming  a  member  of  a
 political  party  so  long  as  it  is  a  legal
 organisation  is  taking  away  of  the
 little  right  which  can  be  conceived  of
 by  an  individual.  This  was  the  obser-
 vation  of  Justice  Balakrishna  Iyer.  A
 writ  appeal  was  preferred  by  the  Rail-
 way  Board.  In  that  writ  appeal  also
 the  original  finding  of  Justice  Bala-
 krishna  lyer  was  confirmed  by  Chief
 Justice  Rajamannar  and  _  Justice
 A.S.P,  Ayyar.  They  made  a  more
 ‘caustic  observation  that,  if  that  is  the
 sort  of  finding  in  which  any  Govern-
 ment  servant  is  to  be  employed  no
 man  worth  his  self-respect  will  be
 able  to  continue  in  service  for  more
 than  seven  days.

 Sir,  added  to  4  is  4A,  which  my
 friend  read  out,  but  for  the  sake  of
 giving  a  complete  picture  I  would  like
 to  read  out  4A.  It  says:

 “No  Government  servant  shall
 participate  in  any  demonstration
 or  strike  in  connection  with  anv
 matter  pertaining  to  the  condi-
 tions  of  service.”

 ‘This  is  the  offspring  of  August,  957
 when  they  saw  the  real  patriotism  of
 the  Central  Government  employees.
 The  Central  Government  employees
 aid  threaten  the  Government  with  a
 strike.  They  said  that  their  conditions
 were  bad.  They  said  that  the  First
 Pay  Commission  was  appointed  in
 १947  4nd  ten  years  have  now  elapsed
 but  still  thelr  conditions  have  not
 changed.  They  really  required  an
 increase  in  their  wages.  They
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 demanded  a  Central  Pay  Commission
 to  be  constituted.  They  were  united
 as  one  in  their  demand.  Ali  people
 rallied  behind  them;  even  this  House
 also  rallied  behind  them.  They  really
 showed  that  they  are  very  patriotic
 by  withdrawing  the  strike  notice,
 What  is  it  that  they  got?  They  got  4A
 saying,  please  do  not  take  part  in  any
 demonstration,  do  not  take  part  in  any
 strikes.  I  have  received  reports,  Sir,
 to  show  that  in  several  departments
 persons  have  been  suspended  because
 they  have  contravened  4A.  I  came
 before  this  House  with  a  question—I
 tabled  a  question  to  that  effect—ask-
 ing  whether  any  employees  of  the
 Civil  Aviation  Department  have  been
 penalised  under  rule  4A.  Promptly
 came  the  reply  that  it  is  an  adminis-
 trative  matter.  This  House  has  no
 power  to  go  into  any  of  the  matters
 even  where  the  rules  are  ultra  vires
 of  the  Constitution.  We  cannot  go
 into  any  of  these  things.

 Then  there  is  4B  which  really  pre-
 vents  a  person  from  joining  any  orga-
 nisation  of  his  choice.  If  he  joins  a
 particular  organisation  and  the  Gov-
 ernment  says  that  they  are  not  going
 to  recognise  it,  he  will  come  within
 the  ambit  of  this  rule—probably,  dis-
 missal  will  be  the  next  thing.  Again,
 he  may  be  a  member  of  a  particular
 recognised  organisation  and  the  Gov-
 ernment  may  say  that  they  do  not  like
 the  organisation  and  they  are  going  to
 withdraw  its  recognition,  then  once
 the  recognition  is  withdrawn  he  will
 immediately  come  under  the  mis-
 chief  of  this  rule.

 How  is  a  particular  organisation
 recognised?  It  is  not  because  the  man
 who  recognises  it  likes  that  organisa-
 tion.  The  organisation  is  so  strong,
 it  is  able  to  speak  on  behalf  of  al)  the
 employees,  its  collective  bargaining
 power  is  such  that  it  can  speak  on
 behalf  of  all  the  employees,  that  is
 how  recognition  is  wrested  from  the
 employer  whether  Government  or  pri-
 vate.  How  can  this  Government  or
 any  other  employer  say  that  he  does
 not  like  a  particular  organisation  and
 he  is  going  to  withdraw  its  recogni-
 tion?  For  an  anology  I  will  say  this.
 The  people  of  India  were  represented
 by  Mahatma  Gandhi.  Mahatma
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 Gandhi  went  and  spoke  to  the  Viceroy,
 If  next  day  the  Viceroy  did  not  like
 the  way  Mahatma  Gandhi  talked  or
 the  way  in  which  some  other  people

 “behaved,  how  can  he  say:  “I  do  not
 recognise  you”?  It  is  more  or  less  in
 the  same  way  as  UNO  is  not  recognis-
 ing  the  People's  Republic  of  China.
 The  people  will  recognise  the  leader.
 The  organisation  is  recognised  by  the
 employees.  The  spirit  of  recognition
 is  there.  Therefore,  the  entire  spirit
 of  recognition  of  trade  union  forma-
 tion,  which  was  fought  and  won  after
 so  many  years,  is  now  sought  to  be
 negatived  by  4B.  It  is  a  complete
 negation  of  trade  union  rights.

 There  is  a  third  right.  It  may  be
 called  human  right,  or  personal  right,
 or  a  right  infringing  into  the  rights  of
 one’s  own  day  to  day  life.  There  is
 a  rule  which  deals  with  bigamous
 marriages.  It  says:

 “No  Government  servant  who
 has  a  wife  living  shall  contract
 another  marriage  without  first
 obtaining  the  permission  of  the
 Government,  notwithstanding  that
 such  subsequent  marriage  is  per-
 missible  under  the  personal  law
 for  the  time  being  applicable  to
 him.”

 I  am  referring  to  rule  8.  Supposing
 a  Government  servant  wants  to  marry
 a  girl,  if  he  had  married  somebody
 else  but  has  had  a  judicial  separation
 or  divorce,  in  such  a  case  there  is  no
 ban  under  law  for  him  to  marry  that
 girl.  But,  because  he  happens  to  be  a
 Government  servant,  if  it  is  known
 that  this  particular  man  was  already
 married,  he  must  get  the  permission
 from  the  Government.  If  this  is  the
 sort  of  regulations  which  we  are  going
 to  have,  I  wonder  how  these  Govern-
 ment  servants  have  not  so  far  protest~
 ed  against  them.

 In  this  connection,  I  would  like  to
 mention  one  Privy  Council  case,  There
 was  a  school  teacher.  He  was  prob-
 ably  in  the  habit  of  committing
 adultery.  Adultery  is  not  an  offence
 in  England,  only  the  civil  right  lies
 with  the  husband  or  the  wife  who
 has  been  the  victim  to  claim  damages
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 from  the  adulterer.  In  this  case
 damages  were  claimed  from  the  school
 teacher  and  it  was  proved  that  he  had
 committed  adultery.  The  school
 authorities  said  that  they  cannot  have
 an  adulterer  in  their  school.  This.
 matter  went  up  to  the  Privy  Council.
 The  Privy  Council  said  that  the  school
 teacher  was  teaching  small  children,
 he  was  really  giving  good  educaticn
 to  children  and  his  private  life  had
 nothing  to  do  with  it.  “How  are  the
 children  interested  in  his  private  life?”
 They  asked,  unless  he  was  telling
 them  to  become  adulterers.  They  held
 that  he  was  doing  his  duty,  his  per-
 sonal  life  was  one  thing  and  his  official
 life  was  another  thing.  In  Great
 Expectations,  Mr.  Jaggers  always  has
 two  personalities,  one  official  and  the
 other  private.  So  long  as  he  does  his
 duty  in  the  office  it  is  not  necessary
 for  the  Government  to  see  where  he  is
 staying,  whether  he  has  got  a  wife,
 whether  he  has  got  children.  It  is  not
 at  all  in  their  interest.  All  that  we
 are  interested  to  know.  is  whether  he
 is  able  to  really  do  his  job  properly.
 So  long  as  he  is  able  to  do  his,  job
 properly,  this  kind  of  interference
 first  in  his  political  freedom,  next  in
 his  trade  union  freedom  and  next  in
 his  personal  freedom—I  do  not  know
 what  more  freedom  they  are  going
 to  infringe  upon—is  uncalled  for,
 Government  is  going  to  be  the  model
 employer  and  in  the  second  Plan  the
 model  employer  must  show  the  way
 and  not  infringe  upon  the  rights.

 With  these  words,  I  support  this
 resolution  and  also  commend  to  the
 acceptance  of  the  House  the  amend-
 ments  which  really  make  an  appeal  to
 this  House  and  to  the  country  as  a
 whole  that  it  is  about  time  that  we
 respect  the  Constitution  and  article
 309  thereof.

 Shri  S.  M.  Banerjee:  I  rise  to
 support  this  resolution  moved  by
 my  hon.  friend  Shri  Daulta,  along
 with  the  amendments.  The  Central
 Services  Gevernment  Servants’  Con-
 duct  Rules  has  a  history  as  old  as
 1926,  as  had  been  stated  by  my  hon.
 friend  Shri  Tangamani.  May  I  sub-
 mit  that  in  926  the  Trade  Unions  Act
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 ‘was  passed.  It  was  passed  due  to  the
 pressure  from  the  organised  labour
 and  even  the  Central  Government
 employees  formed  themselves  into
 anions.  I  may  tell  the  hon.  Minister
 andsthe  House  that  the  Central  Gov-
 emment  employees,  the  defence
 employees  especially,  formed  them-
 selves  into  unions  in  ‘1924.  That  was
 their  first-union,  formed  in  the  South,
 —the  labour  union  of  the  ordnance
 factory  workers,  Aravankadu.  Then
 the  Britishers  were  ruling  our  coun-
 try  and  they  bled  our  country  white
 and  they  never  wanted  the  Central
 Government  employees,  who  were
 supposed  to  be  trusted  lieutenants  and
 whom  they  thought  should  act  as
 something  like  Mir  Jaffar  and  his
 family  members,  to  unite.  When  they
 found  that  these  workers  were
 already  organised  and  they  were  also
 forming  unions.  they  found  it  difficult.
 With  the  introduction  of  the  Trade
 Unions  Act.  1926,  the  emplovees  had
 the  same  rights  and  privileges  under
 that  Act.  So,  the  authorities  im-
 mediately  brought  this  much~hated
 rule  which  is  to  curb  the  trade  union
 activities  of  the  Central  Government
 employees.  In  926  these  rules  were
 ‘brought  into  effect.

 Then  ft  wish  to  say  who  brought
 these  rules.  It  is  the  Home  Depart-
 ment.  There  was  no  legislation  at
 that  time,  and  I  would  try  to  impress
 upon  you  and  through  you  upon  the
 hon.  Members  that  there  has  been  no
 change  in  the  rules  framed  as  early  as
 in  1937,  The  rules  which  were  made
 in  3937  cxist  even  today  and  I  shall
 establish  by  giving  facts  that  the
 rules,  if  they  have  been  changed,  have
 ‘been  changed  for  the  worse.  In  1935.
 these  rules  were  given  this  name,  that
 is,  the  Government  Servants’  Con-
 duct  Rules.  When  the  Government
 servants  wanted  recognition  of  their
 union  they  demanded  a  recognition.
 They  said  “We  have  formed
 our  union,  and  it  has  been  registered
 under  the  Indian  Trade  Unions  Act,
 1926.  We  fulfil  all  conditions.  Why
 not  recognise  us?”  To  demand  recog-
 nition  they  had  to  demonstrate  and  in
 some  places  they  held  mass  meetings.
 Then  the  Britishers  who  were  ruling
 the  country  came  forward  with
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 another  letter.  This  letter  is  as  old
 as  937-—25th  August,  ‘1937,  Paragraph 4  of  that  letter  says:

 “This  practice  is  detrimental  to
 discipline  und  incompatible  with
 the  purpose  for  which  the  recog-
 nition  is  accorded  to  such  bodies, The  Government  of  India,  there-
 fore,  has  decided  to  make  clear
 the  instructions,  the  purpose  for
 which  the  recognition  is  granted,
 and  to  convey  a  warning  that  it
 may  be  withdrawn  if  an  associa-
 tion  adopts  methods  other  than
 communications  of  request  to
 Government  or  Government  offi-
 cers”.
 May  !  submit  that  these  rules  or

 rather  this  letter  was  brought  to  curb
 the  trade  union  activities  of  the  Cen-
 tral  Government  emplovees.  which
 were  guuranteed  to  them  under  the
 Indian  Trade  Unions  Act  which  was
 a  piece  of  legislation.  This  does  not
 end  there.  What  were  the  methods
 that  the  British  rulers  wanted  us  to
 adopt  for  running  our  unions?  They
 are  contained  in  a  letter  which  says:

 “Thev—
 that  is,  the  Government,

 “have  considered  the  question
 specifying  the  activities  which  are
 considered  objectionable  and  hav=
 come  to  the  conclusion  that  there
 is  a  certain  advantage  in  fram-
 ing  merely  a  general  instruction
 of  the  nature  of  instruction  6.  I
 am  at  the  same  time  to  explain
 the  intention  underlying  that
 instruction.  It  is  to  discourage
 recognised  association  of  the  Gov-
 ernment  servants  from  furthering
 the  interest  of  their  members  by
 such  objectionable  means  as  seck-
 ing  the  help  of  the  members  of
 the  legislatures,  holding  of  public
 mectings.  ventilation  of  the  griev-
 ances  in  the  Press.  approach  to
 the  political  parties  or  political
 candidates  during  election.  It  is
 not  intended  that  legitimate
 activities  of  such  associations  such
 as  correspondence  with  Munici--
 palities  and  with  Railway  authori-
 ties  on  matters  affecting  their
 interest  should  be  penalised.  The
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 exercise  of  power  to  withdraw
 recognition  by.  the  authority
 granting  it  is  discretionary  and
 not  mandatory  and  it  is  hoped
 that  this  will  secure  that  un-
 objectionable  activities  of  the
 nature  described  above  are  not
 penalised”.

 May  I  submit  that  in  937  the  Bri-
 tish  rulers  who  bled  our  country
 white  and  who  fattened  themselves
 on  our  soil  and  who  ruled  us,  brought
 this  piece  of  rule  or  Government
 order.  I  shall  compare  this  49387  rule
 famed  by  the  Britishers  or  this  letter
 issued  by  the  Britishers  through  the
 then  Home  Department  with  our  rule
 4B  which  has  been  brought  up  by  our
 national  leaders  who  are  in  power
 today  in  the  year  1957.  After  20  years
 from  937  and  after  १0  years  of
 freedom  what  is  it  that  we  expected?
 We  expected  that  the  old  hated  Gov-
 ernment  Servants’  Conduct  Rules
 would  be  revised,  but  what  do  we
 find?  I  am  referring  to  the  latest
 rules  regarding  recognition  of  unions
 of  Government  employees:  the  Gov-
 ernment  do  not  want  to  recognise  any
 union  which  is  represented  by  the
 legislature,  whom  the  members  of  the
 unions  elected,  the  union  which  venti-
 lates  its  grievances  through  the  Press
 and  public  meetings.  For,  what  does
 rule  4B  say?  First,  what  does  Rule
 4A  of  the  Government  Servants’  Caon-
 duct  Rules  which  had  been  recently
 amended,  only  in  August,  ‘1957,  say?
 It  says:

 “No  Government  servant  shal}
 Participate  in  any  demonstration
 or  strike  in  connection  with  any
 matter  pertaining  to  the  conditions
 of  the  service”.

 Rule  4B  goes  a  step  further.  It  says:
 “No  Government  servant  shall

 join  or  continue  to  be  a  member
 of  any  service  Association  of
 Government  servant—.

 ‘(a)  which  has  not  within  a  period
 of  six  months  from  its  forma-
 tion  obtained  the  recognition
 of  the  Government  under  the
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 rules  prescribed  in  that  be-
 half,  or

 (0)  recognition  in  respect  of
 which  has  been  refused  or
 withdrawn  by  the  Govern-
 ment  under  the  said  rules.”

 These  amendments  clearly  show
 that  even  after  a  lapse  of  20  years,
 the  trade  union  rights  of  the  Govern-
 ment  employees  not  only  remairr
 where  they  were  under  the  British
 rule  but  have  even  further  been
 curbed  by  the  introduction  of  the
 amendments  which  I  read,  I  am
 happy  that  at  the  time  of  his  reply
 to  the  debate  on  Demands  for  Grants
 under  the  Ministry  of  Home  Affairs,
 Pandit  G.  B.  Pant  said  that  he  is
 doing  something  to  revise  or  recon-
 sider  these  orders.  I  am  happy  to
 mention  that.  But  again,  I  would
 like  to  tell  the  hon.  Minister  the  other
 aspect  of  the  whole  thing.  There  is
 a  restriction  that  outsiders  should  not
 become,  office-bearers  of  these  unions.
 The  House  knows  that  in  1950,  a  Trade
 Union  (Amendment)  Bill  was  brought
 before  Parliament.  It  was  objected
 to.  It  was  protested  against  by  lakhs
 of  Central  Government  employees
 saying  that  “we  cannot  possibly  ex-
 clude  outsiders,  because  you  will
 discharge  one  man  today  and  tell  him
 that  he  is  an  outsider.”  He  is  victimis-
 ed.  He  is  discharged  or  disciplinary
 action  may  be  taken  against  him.  So.
 the  Government  then  said,  “We  shall
 not  include  this  man  in  the  union,
 and  as  long  as  you  include  this  man
 we  shall  not  grant  you  recognition”.
 These  rules  were  protested  against
 throughout  the  country,  Trade  union
 movement  in  the  country,  whether  in
 the  public  sector  or  the  private  sector
 today  has  not  secured  a  place,  it  is  not
 80  much  mature  that  the  employees
 themselves  will  guide  the  whole  show.
 So.  the  existence  of  outsiders  is  abso-
 lutely  essential.  This  particular  Bill
 of  1950,  which  was  to  have  been
 enacted,  was  withdrawn,  was  shelved,
 because  there  were  vehement  protests.
 What  happened  =  afterwards?  The
 Home  Ministry,  notorious  as  ever,
 brought  something  in  the  form  of  a
 letter.  What  does  that  letter  say?  BY
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 “It  is  now  accepted  position
 that  no  persons  who  are  not  Gov-
 ernment  servants  should  be
 elected  as  members  or  office-
 bearers  of  Unions  and  Associations
 of  Civil  Government  servants  i.e.
 Government  servants  other  than
 industrial  employees  of  Govern-
 ment....”

 Who  are  the  “other  than  industrial
 employees”?  They  are  the  ministerial
 staff,  the  supervisory  staff.  They
 cannot  have  any  outsider.  That  its
 what  this  order  says.  It  says  further:

 “Such  Government  servants  are
 well  able  to  look  after  their
 interest  and  manage  the  affairs  of
 their  unions  without  the  assist-
 ance  of  outsiders  as  office-
 bearers.”

 Then,  note  the  next  particular  sent-
 ence:

 “This  proviso  in  the  Bill  (1950)
 represents  the  considered  policy
 of  the  Government  and  although
 that  Bill  lapsed  on  dissolution  of
 the  last  Parliament,  there  is  no
 intention  to  depart  from  the
 accepted  policy  on  this  point”

 Now,  this  is  the  Bill  which  could  not
 be  brought  before  Parliament,  because
 it  was  a  hated  Bill  and  people  did  not
 like  the  provisions  of  that  Bill.  Here
 in  this  letter  it  is  stated  that  it  is  the
 “considered  policy  of  the  Govern-
 ment”.  This  is  how  the  members  of
 this  House  have  been  ignored.  When
 the  rules  were  framed,  no  member
 was  consulted,  In  952  when  these
 rules  did  not  come  before  Parlia-
 ment,  the  Ministry  of  Home  Affairs
 and  their  officers,  without  caring  the
 least  for  us,  showed  their  utter  dis-
 respect  to  the  Members  of  Parliament.
 So,  I  would  request  the  hon.  Members
 to  consider  the  letter  which  I  have
 just  now  read  in  that  context.

 Then  there  is  the  question  of  recog-
 nition  of  trade  unions  under  section
 4(b).  Unless  this  section  4(b)  is  with-
 drawn,  it  is  impossible  to  get  recogni-
 tion.  A  question  came  before  Parlia-
 ment  whether  a  trade  union  can
 apply  to  the  Labour  Court  for  recog-

 25  APRIL  31958  Modification  of  Service  73580-«
 Rules  m,  |

 nition.  This  matter  was  discussed  by
 a  Select  Committee  of  Parliament  and
 the  fotlowing  amendments,  as  put  for-
 ward  by  the  Select  Committee,  were
 accepted  for  incorporation  in  the
 Trade  Union  Act  of  1926,  May  I  read:
 out  just  a  few  lines  from  the  State-
 ment  of  Objects  and  Reasons  to  this.
 Bill,  which  was  discussed  very
 thoroughly  in  this  House  in  1946?  This
 Bill  was  known  as  the  “Indian  Trade
 Unions  (Amendment)  Bill”.  In  the.
 Statement  of  Objects  and  Reasons  it:
 is  stated:  v

 “It  has  long  been  felt  that  with
 existing  conditions  in  India,  there
 should  be  some  obligation  on  the
 part  of  employers  to  recognise
 Trade  Unions  provided  they  are
 truly  representative.  The  Trade
 Unions  Act,  1926,  provides  for
 registration  of  the  unions,  but
 there  is  no  obligation  on  the
 employer  to  recognise  any  regis-
 tered  trade  unions.  The  Royal
 Commission  on  Labour,  pleading
 for  recognition  in  the  spirit  as
 well  as  in  the  letter,  deprecated
 obligatory  recognition  feeling  that
 it  would  not  secure  genuine  and’
 full  recognition  which  the  Com-
 mission  desired  to  seek  The
 Bill,  therefore,  provides  for  obli-
 gatory  recognition  of  representa- tive  trade  unions.  The  question  as
 to  whether  a  trade  union  is  repre-
 sentative  or  not  will,  in  the  event
 of  dispute.  be  considered  by  an
 Industrial  Court  to  be  set  up  for
 the  purpose.”

 Even  this  particular  Bill,  which  was’
 passed  by  this  House.  has  been
 ignored.  This  was  never  brought
 before  the  workers,  fearing  that  they
 may  ask  for  recognition  and  they  may
 go  to  the  Industrial  Court.  May  I
 now  point  out  the  outcome  of  it  an®
 how  it  has  been  flouted?  The  relevant
 provision  reads:

 “Where  a  registered  trade
 in

 te
 having  applied  for  recognition  to
 an  employer  failed  to  obtain
 recognition  within  a  period  of
 three  months  from  the  date  of
 making  such  application,  it  may:
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 apply  in  writing,  setting  out  such
 particulars  as  may  be  prescribed
 to  the  Labour  Court  for  recogni-
 tion  by  that  employer.”

 Mr.  Deputy-Speaker:  The  honour-
 sable  Member  should  conclude.

 Shri  S.  M.  Banerjee:  will  finish
 within  a  minute.

 Then,  I  will  refer  to  victimisation.
 We  are  even  now  told  that  there  is  no
 victimisation.  But  the  Classification,
 Control  and  Appeal  Rules  are  there,
 which  is  the  charter  of  liberty  for  the
 Central  Government  employees.  What
 does  that  rule  say?  It  saws  that  the
 employees  will  get  some  chance  to
 appear  before  the  court.  Here  I  will
 read  an  extract  from  the  Surveyor-
 ‘General  of  India,  Dehra  Dun,  where
 it  is  stated:

 “It  should  be  appreciated  that
 reversal  of  orders  on  appcal  is
 bound  to  affect  adversely  the  dis-
 vipline  amongst  the  personnel,  the
 good  name  of  the  department  in
 the  eyes  of  the  Government.  All
 the  Officcrs  Commanding  Inits
 should,  therefore,  be  advised  to
 conduct  such  cuses  with  meticul-
 ous  care  and  attention  to  detail
 and  whenever  in  doubt,  refer  the
 case.  if  necessary,  to  the  next
 senior  in  the  chain  of  command
 for  advice  before  promulgating
 the  orders  of  punishment.”
 The  Survevor-General  is  the  appel-

 Jate  authority.  50.  knowing  full  well
 that  he  is  the  appellate  authority.  he
 ‘nas  issued  these  orders.  A  person  to
 whom  such  cases  shall  be  brought  in
 sappeal  for  justice  issues  such  orders.

 In  the  end,  I  will  refer  to  rule  8
 of  the  Central  Civil  Services  (Tempo-
 rary  Service)  Rules,  1949.  I  have
 already  referred  to  this  rule  earlier,
 This  rule  does  not  give  any  chance  to
 any  employec  to  defend  himself.  Any
 ‘employee  can  be  discharged  under
 this  rule  without  any  reason  being
 cassigned.  I  would  humbly  request  the
 thon.  Home  Minister  and  the  House  to
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 consider  how,  when  we  have  guaran-
 teed  certain  fundamental  rights  to  the
 citizens  of  India,  can  we  discharge  a
 man  without  giving  him  an  opportuni-
 ty  to  defend  himself?  In  the  end  I
 will  only  say  one  word....

 Mr.  Deputy-Speaker:  The  “end”  has
 come  more  than  once!

 Shri  S.  M.  Banerjee:  After  going
 through  the  rules.  I  find  that  the
 Fundamental  Rghts  guaranteed  under
 the  Constitution  have  becn  mortgaged
 in  the  Ministry  of  Home  Affairs  and
 I  submit  that  it  should  not  be  done.
 So,  I  request  the  hon.  Home  Minister
 to  consider  this  matter  sympathetically
 and  compassionately  and  not  te
 inflict  a  politica]  speech  on  us  in  this
 particular  resolution.

 Shri  Harish  Chandra  Mathur  (Pali):
 Mr.  Deputy-Speaker,  I  was  really  sur-
 prised  at  the  wording  of  this  resolu-
 tion  and  the  omnibus  character  of  this
 resolution.  It  is.  obviously,  ill-inform-
 ed  and  ill-conceived.  I  am  sure.  the
 hon.  Member  who  moved  this  resolu-
 tion  is  aware  that  all  important  ser-
 vice  rules  and  regulations  we  have
 framed  under  certain  articles  of  the
 Constitution,  particular}y  so  far  as
 they  are  related  to  the  All  India  Ser-
 vices.  are  placed  on  the  Table  of  this
 House  and  this  House  has  always  had
 un  oppertunity  to  move  motions  of
 amendment  toa  these  rules.  Sur-
 prisingly  cnough,  during  these  six
 vears  when  I  have  been  in  Parliament,
 व्‌  have  found  that  very  little  interest
 is  being  taken  in  these  rules  and  very
 little  is  being  said  about  them.  Hard-
 Jy  के  motion  has  been  moved  to  amend
 anv  rite,

 Shri  Narayanankutly  Menon:  Which
 are  the  rules  that  cre  placed  on  the
 Table  of  the  House  regarding  subordi-
 nate  services?

 Shri  Harish  Chandra  Mathur:  If
 my  hon.  friend  would  look  at  the  reso-
 lution.  he  will  find  that  the  resolu-
 tion  is  not  restricted  to  the  subordin-
 ate  services.

 Shri  S.  M.  Banerjee:  It  is  omnibus



 with  specific  recommendations  or
 something  of  that  nature.  But  the
 resolution,  as  it  stands,  is  of  such  a
 nature  that  it  makes  one  think  that
 the  hon.  Member  who  has  moved  the
 resolution  is  ill-informed.

 If  the  hon.  Member  goes  through
 the  rules  and  regulations  relating  to
 Government  servants  he  will  find  that
 there  are  volumes  and  volumes  of
 rules  and  regulations.  If  any  com-
 mittee  is  appointed  to  go  through  all
 the  rules  and  regulations,  it  will  sit
 over  these  rules  for  years  on  end.  You
 will  remember  that  only  the  day
 before  I  asked  a  question  to  the  hon.
 Minister  of  Home  Affairs  about  the
 pension  rules  regarding  the  newly-
 constituted  IAS.  It  is  now  6  to  7  years
 since  that  cadre  has  been  constituted.
 Stil,  they  have  not  been  able  to
 frame  the  pension  rules  for  the  LAS,
 because,  as  the  hon.  Minister  has  ex-
 plained  to  us,  they  have  to  consult  the
 various  States  and  they  have  to
 straighten  up  matters.  They  have  to
 consult  the  Comptroller  and  Auditor-
 General.  Now  the  resolution  suggests
 that  not  only  these  rules,  which  have
 taken  the  Ministry  and  its  paraphern-
 lia  six  to  seven  years,  but  also  a
 variety  of  other  rules  relating  to  vari-
 ous  categories  should  be  gone  into  by
 the  Members  of  Parliament.  What
 would  be  the  sources  of  the  Members
 of  Parliament?  How  are  they  going
 to  have  the  opinion  and  views  of  the
 State  Governments?  The  State  Gov-
 ernmenta  are  vitally  concerned.  The
 Members  of  Parliament,  of  course,
 have  their  jurisdiction  and  the  rights
 and  responsibilities.  But  the  State
 Governments  cannot  be  ignored.  That
 is  why  I  said  at  the  very  outset  that

 unfortunately  the  resolution  is  ill-
 conceived.

 In  regatd  to  certain  particular
 points  I  wish  that  a  specific  sort  of
 resolution  might  be  brought  before
 this  House.  It  has  been  my  feeling
 that  there  has  been  very  little  adjust-
 ment,  since  independence,  between  the
 government  services  and  the  people’s
 representatives,  There  is  yet  a  pro-
 per  adjustment  to  come.
 36  hrs.

 (Surrmati  RENU  CHAKRAVARTTY  in  the
 Chair]

 And  sometimes  one  feels  amazed  at
 the  criticism  which  is  being  given  vent
 to  against  government  servants  at
 one  end,  and  one  is  amazed  when  at
 the  other  end  certain  rights  and  res-
 ponsibilities  are  being  supported.  This
 particular  resolution,  as  I  said,  is
 absolutely  unacceptable  as  it  stands.
 But  even  if  we  go  into  certain  specific
 questions,  I  would  wish  to  draw  your
 particular  attention  to  the  fact  that
 the  best  thing  for  the  services  is  to
 be  left  alone.  I  think  the  less  the
 politicians  meddle  with  the  affairs  of
 the  services,  the  better  the  adminis-
 tration  would  be  and  the  better  the
 country  would  be.  As  a  matter  of  fact
 even  in  the  rules  which  have  been
 referred  to,  it  has  been  stated  that
 so  far  as  industrial  labour  is  concern-
 ed,  even  the  outside  guidance  has  been
 permitted.  It  is  only  in  respect  of  the
 ministerial  and  other  services  where
 the  employees  themselves  have  to
 elect  from  among  themselves  the
 office-bearers.  I  do  not  see  what  is
 wrong  about  it.

 Why  is  it  that  we  all  feel  that  the
 employees  are  not  in  a  position,  that
 they  are  not  educated  enough,  those
 employees  who  are  educated  and  who
 belong  to  the  ministerial  cadre,  are
 not  able  to  look  after  themselves?  It
 is  really  an  amazing  sort  of  proposi-
 tion  and  thesis  which  is  propounded.
 On  the  one  hand  when  we  talk  about
 certain  other  matters  we  ask  for  a
 sense  of  responsibility.  We  say  that
 the  country  should  be  considered
 mature.  This  country  has  been
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 considered  to  be  mature,  adult
 franchise  has  been  given  effect  to,  and
 we  find  that  by  means  of  adult  fran-
 6४49९  the  entire  population  of  the
 cuuntry  is  fit  enough  to  exercise  its
 faiths,  its  rights  and  responsibilities.
 We  were,  as  a  matter  of  fact,  accusing
 the  Britishers  that  they  were  bring-
 ing  false  and  lame  excuses,  saying  that
 the  country  is  not  ripe  and  mature
 enough  to  have  independence,  to  have
 self-rule  and  self-government.  They
 advanced  all  sorts  of  arguments  and
 we  said,  “It  is  none  of  your  business”.
 The  country  is  mature,  and  it  has
 proved  that  it  is  mature  enough  to
 sustain  a  stable  democracy,  and  a
 democracy  of  which  not  only  this
 country  but  the  entire  world  is  proud.
 Is  it  the  contention  of  my  hon.  friend
 that  though  we  could  give  adult
 franchise  and  though  the  illiterate
 masses  can  take  care  of  themselves,
 the  literate  public  servants  are  not
 good  enough,  are  not  literate  enough
 or  are  not  responsible  enough  to  take
 care  of  themselves?

 Shri  S.  M.  Banerjee:  I  think  my
 hon.  friend  did  not  hear  the  entire
 speech.  It  is  better  that  they  should
 have  it.  But  the  whole  difficulty  is
 that  they  are  not  properly  protected.
 That  is  why  outsiders  are  necessary.
 Otherwise  the  working  classes  can
 have  the  whole  thing.

 Shri  Harish  Chandra  Mathur:  Let
 them  stand  on  their  own  legs.  They
 will  be  protected  and  they  will  be
 able  to  ask  for  their  proper  rights.
 Why  need  my  hon.  friends  go  and
 assist  them?  (Interruptions).  They
 @o  so  only  to  take  political  advantage
 out  of  it  only  to  create  certain  diffi-
 culties.  It  can  be  said  about  all
 other  people  in  the  country.
 Why  can’t  we  feel  that  the
 services  can  look  after  themselves,  and
 particularly  those  who  are  literate,
 who  are  fully  and  properly  educated,
 people  who  know  what  their  own
 rights  are  and  who  have  received  uni-
 versity  education?  But  it  is  said  that
 they  are  not  fit  enough,  they  cannot
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 secure  their  own  rights  and  responsi-
 bilities.  Leave  them  to  themselves  and
 they  will  stand  on  their  own  legs.  2
 have  a  robust  faith,  much  greater  than
 my  hon.  friend,  in  the  services  and  in
 their  integrity  and  in  their  responsi-
 bility  and  capacity  to  protect  their
 own  rights.  I  think  it  would  be  much
 better  if  the  outside  influence  is  kept
 out,  if  their  efficiency  and  integrity
 is  to  be  maintained.  That  has  been
 my  experience.

 Only  the  other  day  I  was  discussing
 this  matter  with  some  of  the  highest
 officials  and  the  representatives  of  the
 people.  This  point  has  also  been  rais-
 ed  before  the  Pay  Commission.  And
 strangely  enough,  when  I  was  talking
 to  the  Pay  Commission—I  had  a  long
 talk  with  them,  one  hour’s  talk—
 though  the  Pay  Commission  were
 dealing  with  certain  other  important
 matters,  they  posed  this  question  and
 we  had  an  interesting  discussion  on
 this  matter.

 I  think  it  is  time  that  we  realised
 and  recognised  what  is  the  important
 problem  before  the  country  today.  If
 my  hon.  friends  were  present  in  the
 Central  Hall  listening  to  the  brilliant
 speech  which  8  distinguished  visitor
 made  the  other  day,  they  will  agree
 that  the  question  before  the  country  is
 productivity.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  Do  you  agree  with  him
 first,  before  we  agree?

 An  Hon.  Member:  Do  not  yield.
 Shri  Harish  Chandra  Mathur:

 Madam,  I  do  not  need  this  advice
 either  from  this  side  or  from  that  side.

 I  feel  it  is  now  time  when,  if  the
 unionists  want  to  do  something  good
 for  themselves,  some  respect  for  them-
 selves  and  for  the  country,  let  us  all
 concentrate  on  one  important  matter.
 And  that  matter  is  the  productivity  of
 the  labour  and  nothing  else.  It  is
 really  unfortunate  that  we  have  to
 hang  our  heads  in  shame  when  we
 find  that  thhe  productivity  of  labour
 in  this  country  is  abnormally  low.



 ली  ह...

 Shri  8.  M.  Banerjee:  It  has  increas-
 ed  कन्दा

 Shri  Harish  Chandra  Mathar:  It  has
 increased.  That  is  all  right,  and  it
 will  Increase  with  Independence;  it  is
 not  on  account  of  the  trade  union
 movement.  Unfortunately  that  is  not
 80.

 Mr.  Chairman:  I  am  afraid  I  will
 have  to  reduce  the  productivity  of  the
 hon.  Member  also!  His  time  is  up.

 Shri  Harish  Chandra  Mathur:
 Madam,  I  think  it  is  much  better  that
 we  produce  a  little  more  here,  a  little
 more  sense,  which  will  result  in  bet-
 ter  productivity.

 I  will  refer  in  a  minute  to  another
 point  which  was  referred  to  by
 another  hon.  Member  here.  He  talked
 about  the  private  life  of  the  persons  in
 the  services,  that  we  should  not  take
 any  note  of  it  whatsoever.  I  entirely
 agree  that  to  a  certain  extent  the  pri-
 vate  life  of  the  person  has  to  be  res-
 pected  and  Government  should  have
 no  intrusions  into  the  private  life  of
 the  individuals.  But  there  cannot  be
 a  split  personality.  That  must  be  re-
 cognised.  And  all  the  present  autho-
 rities  who  have  given  any  considera-
 tion  to  this  important  matter  have
 come  to  a  conclusion  different  from
 what  mv  hon.  friend  has  suggested.
 Private  life  does  have  a  _  tremendous
 effect,  particularly  in  the  higher  ser-
 vices.  The  private  life  of  the  person.
 if  it  is  really  abnormal,  is  bound  to
 have  an  effect,  not  only  because  the
 private  life  is  such  but  it  affects  the
 personality  of  the  individual  himself.
 It  affects  the  conduct  of  his  work  in
 more  than  one  way.  Nobody  can  deny
 that.  If  the  private  ife  of  the  person
 is  abnormal,  it  cannot  but  have  a
 psvchological  effect  on  the  personality
 of  the  individual.  It  cannot  but  have
 a  verv  unhealthv  effect  on  the  way  he
 conducts  himself  in  the  office.  And  it
 is  onlv  in  such  matters  that  such  ab-
 normal  traits  of  character,  which  ab-
 normally  affect  the  conduct  of  one’s

 ede
 and  which  are  likely  to  have  an

 effect  in  his  public  life,  must  be  taken
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 note  of  by  the  employer  and  by  the
 Government.

 Mr.  Chairman:  The  hon.  the  Home
 Minister.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  Is  the  debate
 coming  to  an  end?

 Mr.  Chairman:  Yes,  I  think.  After
 the  Minister  has  spoken,  the  Mover
 of  the  Resolution  will  reply.

 Pandit  G.  B.  Pant:  Madam  Chair-
 man,  first  of  all  I  have  to  express  my
 regret  for  my  absence  at  the  moment
 when  the  resolution  was  moved.  Well,
 when  two  Houses  are  sitting,  it  is  not
 always  easy  to  be  present  in  both.  But
 while  I  was  present  in  the  Upper
 House  for  the  major  part  of  the  morn-
 ing,  I  happened  to  be  busy  with  some
 other  important  and  ‘urgent  work
 afterwards.  But,  all  the  same,  I
 think,  as  a  rule  the  ministers  con-
 cerned  with  the  subject  of  the  debate
 should  be  here.  So,  so  far  as  my  ab-
 sence  at  that  particular  moment  is
 concerned,  I  am  sorry.

 So  far  as  this  particular  Resolution
 goes,  I  really  fail  to  understand  its
 implications.  The  Resolution  covers
 very  wide  and  almost  limitless  ground.
 We  have  got  not  one,  not  two,  but
 hundreds  of  services  of  different  types
 in  our  country.  The  rules  of  recruit-
 ment,  of  promotion,  of  the  determina-
 tion  of  seniority,  of  disciplinary  pro-
 ceedings  and  so  on  are  different  for
 different  services.  Any  attempt  to
 revise  all  these  rules  would  call  for
 an  extreme  amount  of  industry  and
 also  perhaps  sustained  study  for  8
 very  long  period.

 The  rules  are  also  somewhat  techni-
 cal  in  character.  The  rules  are  of  a
 varied  type.  As  TI  said.  the  rules
 govern  recruitment.  They  govern
 every  phase  of  the  activitv  of  public
 servants  almost  from  the  time  of
 their  recruitment  and  probation  to
 that  of  their  retirement  and  even  in
 some  respects  the  period  that  follows
 their  retirement.  The  rules  are,  in
 some  cases,  of  a  character  which.
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 affect  not  only  the  Centre  but  also  the
 States.  The  All-India  services,  such
 as,  the  Indian  Administrative  Service
 and  the  Indian  Police  Service,  as  the
 House  knows,  are  not  of  a  purely
 Central  character.  In  fact,  primarily
 the  members  belonging  to  these  ser-
 vices  are  allotted  to  the  respective
 States  and  those,  who  serve  here  at
 the  Centre,  are  actually  lent  by  th
 for  the  benefit  of  the  Centre.  So,  even
 when  ordinary  rules  have  to  be  fram-
 ed,  as  Shri  Mathur  just  now  remind-
 ed  us,  it  takes  a  pretty  long  time  to
 consult  the  States,  the  Comptroller
 and  Auditor  General,  the  various  min-
 istries  concerned,  the  Law  Ministry
 and  so  on.  So,  even  if  one  were  to
 revise  a  set  of  rules  regarding  a  par-
 ticular  service  it  would  be  a  pretty
 stiff  job.  But  to  think  of  a  Parlia-
 mentary  committee  to  revise  all  sets
 of  rules  relating  to  all  classes  of  ser- vices  is,  I  think,  to  say  the  least,  not
 a  feasible  proposition,  whatever  be
 its  merits  or  demerits.  It  cannot  pos-
 sibly  be  put  into  operation.
 36-I5  hrs.
 {[Mr.  Deruty-Sprakrr  in  the  Chair]

 The  rules,  as  I  indicated  a  moment
 before,  have  also  a_  technical  aspect.
 Unless  a  person  has  been  in  service
 himself  or  has  administered  the  rules
 or  has  had  some.  share  in  framing
 them,  it  would  be  difficult  for  one,
 who  takes  up  this  intricate  work,  to
 handle  it  to  his  own  satisfaction.  In
 the  circumstances,  I  feel  that  so  far
 as  the  general  proposition  goes  it  has
 no  legs  to  stand  upon.  From  the  brief
 notes  of  the  speeches  that  I  have  seen
 and  the  remarks  that  have  been  made
 during  my  presence  in  this  House
 today  I  infer  that  that  was  really  not
 the  intention  or  the  object  of  the
 Mover  while  placing  his  Resolution  in
 general  terms.  He  had  in  view  one  or
 two  rules,  which  had  in  view  one  or
 two  rules,  which  have  been  mainly
 emphasised  in  the  course  of  the  dis-
 cussions  so  far.

 Some  reference  has  been  made  to
 married  women,  to  bigamy  and  all
 these  things.  We  do  not  want  to  inter-
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 fere  with  the  private  life of  any  person
 but  there  are  also  certain  principles
 to  be  observed.  When  the  State
 stands  for  a  certain  policy,  the  public
 servants  should  be  expected  to  abide
 by  that  policy  to  the  extent  it  is  fea-
 sible  for  them  to  do  so.  Now,  we  do
 not  want  to  perpetuate  the  system  of
 bigamy  or  of  marrying  two,  three,
 four  or  half  a  dozen  wives  in  our
 country.  I  think  all  schools  of  thought
 are  agreed  on  that.  It  is  not  a  point
 over  which  there  is  any  difference
 between  the  political  parties  nor  bet-
 ween  those  who  stand  for  social  re-
 form  or  for  a  healthy  society.  If  that
 is  so,  it  is  obviously  desirable  that  the
 members  of  public  services  should
 not  do  what  others  are  asked  to  re-
 frain  from  because  they  have  to  en-
 force  these  laws.  they  have  to  issue
 instructions  and  orders  and  if  they
 themselves  behaved  contrarily,  in  a
 different  manner,  then  there  is  no
 moral  force  in  the  orders  issued  by
 them.

 Suppose,  we  have  the  policy  of
 prohibition  in  a  particular  State.  If
 anyone  belonging  to  the  public  ser-
 vices  drinks  heavily  in  that  State,  it
 would  be  difficult  for  him  to  enforce
 the  policy  of  prohibition.  So,  so  far
 as  the  general  accepted  policies  of  the
 State  are  concerned,  even  if  they  be
 in  a  way  impinging  upon  the  private
 life  of  a  public  servant.  those  have  to
 be  observed  by  him,  otherwise  he  will
 become  ineffective.  I  do  not  know
 what  happens  in  other  countries,  but
 in  our  own  luckily  people  attach  im-
 portance  to  character  and  to  practical
 behaviour  and  it  is  desirable,  as  we
 have  also  been  told  by  the  hon.  Mem-
 ers  sitting  opposite,  that  the  mem-
 bers  of  the  services  should  behave
 and  maintain  very  high  standards  of
 decency  and  dignity.

 Some  reference  has  also  been  made
 to  the  employment  of  married  women.
 The  employment  of  married  women
 is  nowhere  prohibited.  In  fact,  under
 our  Constitution,  no  one  can  be  debar-
 red  on  the  ground  of  sex.  But  some-
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 times  a  woman,  who  has  been  married,
 cannot  efficiently  discharge  certain
 duties.  A  Lady  Superintendent  of

 Police,  who  has  been  married  and
 may  be  in  the  family  way,  cannot  go
 and  face  a  riot  and  take  the  risk
 which  such  duty  would  inevitably
 involve.  We  have  to  see  7  that
 every  person,  be  he  a  public  servant
 or  be  she  a  public  servant  or  other-
 wise,  is  protected  against  any  wrong
 that  may  be  done  to  him  or  her  by
 others  or  also  by  him  or  herself.  In
 these  circumstances,  there  is  only  an
 option  or  discretion,  but  there  is  no
 prohibition  anywhere.  If  there  is  any
 misunderstanding  on  that  score,  I  hope
 that  will  not  continue  after  I  have
 explained  the  position.

 Then,  reference  was  made  to  the
 Rules  that  were  framed  some  time
 ago  about  strikes,  I  think,  and  about
 public  servants  joining  the  unions.  So
 far  as  these  are  concerned,  I  had
 occasion  to  refer  to  them  in  the  course
 of  my  speech  on  the  Home  Ministry’s
 Demands.  Even  before  that,  so  far  as
 the  fundamentals  are  concerned,  hon.
 Members  might  be  remembering  the
 discussion  that  we  had  in  the  House
 when  the  Maintenance  of  Essential
 Services  Bill  was  passed  by  this
 House.  They  may  be  remembering
 also  the  circumstances  which  led  to
 the  introduction  of  that  Bill.  The
 essential  services  in  the  country  were
 going  to  be  paralysed  with  the  result
 that  the  entire  economy  of  the  coun-
 try  was  in  jeopardy.  We  all  have  ac-
 cepted,  at  least  we  profess  that  we
 have  accepted  the  Second  Five  Year
 Plan.  We  all  want  to  concentrate  on
 production.  We  have,  in  the  circum-
 stances,  to  create  an  atmosphere  which
 will  foster  the  spirit  of  construction
 and  production.  If  that  is  borne  in
 mind,  then  we  have  to  avoid  unneces-
 sary  commotions  and  excitement.  That
 would  apply  generally  to  all.  In  fact,
 even  suggestions  have  been  made  that
 wages,  prices  and  also  profits  should
 all  be  frozen,  that  there  should  be  no
 room  for  any  sort  of  disturbance  in
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 undertakings  whether  private  or  pub-
 lic  which  contribute  towards  the  pro-
 duction  of  wealth  in  the  country.
 Even  for  normal  private  citizens,  sug-
 gestions  are  often  made  that  the  free-
 dom  that  they  enjoy  should  be  res-
 tricted  and  curbed  so  that  the  higher
 objective  may  be  achieved  and  in-
 sured.

 So  far  as  public  servants  are  con-
 cerned,  they  have  to  realise  and
 the  system  under  which  they  are
 working.  There  should  be  no
 misunderstanding  about  that.  We
 have  a  democratic  system  in  our
 country.  The  Government  and  _  the
 Ministers  concerned  are  responsible
 for  the  acts  and  omissions  of  the  ser-
 vices  with  which  they  happen  to  be
 associated.  They  are  answerable  for
 their  misdeeds  and  they  take  the  cre-
 dit  for  the  good  work  done  by  them.
 It  is  through  their  agency  that  democ-
 racy  functions.  Now,  democracy  also
 involves  a  change  in  the  political
 views  of  the  party  that  may  be  in
 charge  of  the  administration.  So,  while
 the  Ministries  may  change,  the  public
 services  are  to  function  permanently
 and  to  carry  out  their  duty  impartial-
 ly,  efficiently  and  honestly.  Is  it  or  is
 it  not  desirable  that  they  must  be
 allowed  and  required  to  function  in  a
 manner  which  will  not  create  any
 prejudice  or  bias  against  them?  It  is
 essential  if  they  are  to  carry  out  their
 difficult  duty  in  a_  satisfactory  way
 that  their  approach  towards  problems
 should  be  non-controversial.  We  have
 to  see  to  it  that  they  perform  their
 part  in  a  manner  which  does  not  in
 any  way  betray  any  sort  of  malice,
 prejudice  or  bias.  Association  with
 politics  or  propagation  of  political
 views  necessarily  brings  the  persons
 concerned  into  the  arena  of  conflict.
 We  do  not  want  our  services  to  frit-
 ter  away  their  energies  in  this  man-
 ner.  We  do  not  want  their  outlook
 to  be  vitiated.  We  do  not  want  them
 to  be  involved  in  controversies  which
 will  interfere  with  their  normal  work.
 So,  it  is  essential  that  they  should  not
 beeome  the  tools  of  any  political
 party;  nor  should  they  identify  them-
 selves  with  any  political  party.  It  is
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 essential  that  they  should  work  as
 servants  of  the  public  in  the  fuller
 sense  of  the  term,  the  public  and  its
 members,  regardless  of  the  political
 views  or  convictions  of  any  particular
 citizen  or  individual.  It  is  only  then
 that  they  can  be  trusted  by  the  de-
 mocratic  Government.  Governments
 may  change;  but  public  servants  do
 net  change.  They  are  permanent.  In
 the  circumstances  it  would  be  against
 the  very  basic  principles  to  involve
 them  in  political  controversies.

 It  is  also  desirable  that  they  should
 have  the  opportunity  to  render  their
 part  in  a  peaceful,  quiet  atmosphere.
 In  order  that  they  may  be  able  to  do
 so,  it  is  the  duty  of  the  Government  to
 see  that  they  are  given  all  such  faci-
 lities,  and,  if  necessary,  all  such  pri-
 vileges  as  the  resources  of  the  country
 and  of  the  State  permit.  So,  while
 their  welfare  should  be  the  responsi-
 bility  of  the  Government,  it  is  neces-
 sary  that  they  should  not  enter  the
 arena  of  conflict  and  controversy.  We
 have  established  Staff  councils  for  the
 different  services.  We  have  also  ap-
 pointed  Welfare  officers  co  that  they
 may  look  after  their  welfare.  We  have
 referred  the  question  of  pay  and  emo-
 luments,  ete.,  to  the  Pay  Commission.
 In  these  circumstances,  I  do  not  see
 where  there  is  any  room  or  any  occa-
 sion  for  any  sort  of  agitation  or  ex-
 citement.  It  is  necessary  that  we
 should  function  in  a  reasonable  way.
 This  Parliament  is  the  ultimate  sove-
 reign  authority.  And  we  must  also
 make  a  distinction  between  public
 servants  and  the  private  employees.
 Public  servants  have  got  the  guardians
 of  their  interests  in  fhe  Parliament.
 Of  course,  the  Parliament  is  expected
 to  look  after  the  interests  of  the  people
 in  general,  to  see  that  there  is  an  ad-
 justment  between  the  needs  of  the
 country,  between  the  resources  that
 we  have  and  between  the  amenities
 and  the  emoluments  that  are  granted
 and  guaranteed  for  the  public  servants.
 For  that,  we  have  the  Parliament
 here.  In  the  case  of  a  private  under-
 taking,  there  is  a  motive  to  earn  pro-
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 fit.  The  man  in  charge  is  interested
 in  doing  something  which  will  bring
 him  dividends.  But  in  the  case  of
 public  servants,  the  Parliament  is  not
 interested  in  doing  an  injustice;  Gov-
 ernment  naturally  are  interested  in
 keeping  the  services  contented  to  the
 maximum  extent.  So,  why  should
 there  be  recourse  to  methods  which
 may  be  legitimate  where  there  is  an
 inevitable  conflict,  but  which  should
 be  out  of  place  where  there  is  nothing
 but  the  need  for  complete  co-opera-
 tion,  goodwill  and  concerted  endea-
 vour?  In  the  circumstances,  there  is
 no  reason  why  the  normal  method
 should  not  be  followed;  and  a  public
 servant  has  the  right  to  approach  the
 superior  officer  above  him,  whenever
 he  has  any  difficulty.  Then,  an  appeal
 lies  in  most  of  the  cases,  and  then,
 before  anything  sun  be  done  to  his
 prejudice,  the  Public  Service  Commis-
 sion  has  also  to  be  consulted.  In  the
 circumstances,  to  place  the  public  ser-
 vants  on  a  par  with  the  workmen
 serving  in  a  factory  is  not  fair.

 So  far  as  industrial  employees  are
 concerned,  even  in  Government
 undertakings,  I  am  not  referring  to
 them.  For  them,  we  are  going  to
 frame  a  different  set  of  rules,  and  as
 I  indicated  last  time,  we  are  giving
 thought  to  the  question.  But  so  far
 as  civil  servants  are  concerned,  I  see
 no  reason  why—and  I  am  not  going  to
 tolerate  it—for  any  sort  of  unneces-
 sary  excitement  being  created  by  them
 for  the  redress  of  any  imaginary  grie-
 vances  or  even  for  any  real  ones.
 Here  is  the  Parliament,  and  I  am
 receiving  letters  almost  every  day,
 several  of  them,  from  the  Members  of
 Parliament  about  public  servants,  I
 try  to  look  into  everyone  of  them
 even  though  the  rules  may  not  require
 me  to  do  so.  I,  regardless  of  anything
 that  may  be  in  the  rules,  consider  it
 my  duty  to  pay  respectful  attention  to
 everything  emanating  from  Members
 of  Parliament.  So,  they  have,  wher-
 ever  general  questions  are  concerned,
 the  right  to  raise  them.  Even  in-
 dividual  questions  do  come  under  their
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 review  and  survey.  In  the  circum-
 stances,  I  do  not  see  why  public  ser-
 vants  should  go  on  strike  or  why
 there  should  be  any  threat  of
 strike,  That  is,  to  me,  subversive
 of  the  elementary  discipline
 that  should  be  observed  in  public
 services,  because  it  is  not  through  such
 sort  of  pressure  that  public  services
 should  secure  what  is  right.  There
 are  so  many  Members  of  Parliament,
 and  they  are  interested  in  all  general
 questions.  Everything  can  be  discus-
 sed  here,  and  everything  can  be,  I
 think,  also  settled  in  a  reasonable
 way.  So,  no  occasion  should  arise  for
 that,  and  such  sort  of  activities  should
 not  be  encouraged.  It  is  not  only  for
 the  Central  services.  As  hon.  Mem-
 bers  may  be  knowing,  there  was  in
 the  South,  some  time  ago,  a  sort  of
 ultimatum  given  at  one  time  by  the
 non-gazetted  officers,  not  of  one  but
 of  several  States,  that  if  certain  de-
 mands  were  not  fulfilled,  they  weuid
 have  to  resort  to  direct  action.  Well,
 even  in  the  southern  States  today,  in
 some  of  them—lI  shall  not  name  them
 —such  sort  of  threats  are  being  held
 out.

 I  do  not  think  that  it  is  proper  that
 the  energy  of  public  servants  should
 be  frittered  away  in  this  manner.  They
 should  concentrate  on  the  work  which
 they  have  to  do,  and  we  should  see
 to  it  that,  consistently  with  our  regard
 for  public  interests,  and  within  the
 limit  of  the  resources  that  we  possess,
 all  reasonable  facilities  and  privileges
 are  given  to  them  There  is  nothing
 novel  in  it.  There  are  other  coun-
 tries—you  may  have  U.S.A.  or  you  may
 have  Australia,  or  you  may  have
 Japan  and  other  countries—where
 there  are  rules  even  more  stringent
 than  here,  and  they  do  not  allow  pub-
 lic  servants  to  indulge  in  such  sort  of
 activities.  But  ours  is  an  infant  de-
 mocracy.  We  are  just  starting  on  our
 career.  We  have  luckily  made  a  good
 start  and  I  imagine  we  have
 also  succeeded  in  making  some  pro-
 Gress.  But  it  is  necessary  that  public
 servants  should  concentrate  on  the
 duties  that  are  allotted  to  them.  We
 have  in  the  services  also,  in  certain.
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 sectors  at  least,  to  raise  the  per
 capita  standard,  and  we  have  to  see
 that  everyone  does  the  most  that  he  is
 capable  of,  for  the  good  of  the  people.
 If,  in  the  circumstances,  the  mind  is
 warped,  and  the  attention  is  drawn
 away  from  the  real  legitimate  task,
 then  public  interests  do  suffer,  and
 they  must  suffer;  but  we  have  to  see
 to  it  that  every  man  who  is  paid  by
 the  State,  that  is,  by  the  people  in
 general,  should  give  back  to  the  peo-
 ple  the  full  value  of  what  he  gets
 from  them.

 So,  let  us  not  encourage  methods
 which  do  not  suit  them,  which  are
 not  consistent  with  the  decency  of
 standards  or  with  the  dignity  which
 we  expect  from  our  servants.  So,  so
 far  as  that  goes,  I  think  I  need  not
 say  more.

 I  may  also  say  that  so  far  as  the
 unions  are  concerned,  there  is  no  ob-
 jection  to  their  forming  a  union,  but
 the  unions  must  behave  in  a  respon-
 sible  manner;  and  if  a  union  is  affiliat-
 ed  to  any  other  union,  that  union  too
 must  be  of  a  responsible  type.  Gov-
 ernment  should  recognise  unions
 which  are  meant  for  the  benefit  of
 the  public  servants,  but  if  unions  by
 whomsoever  formed  have  an  ulterior
 objective,  then  they  should  not  be  en-
 couraged,  because  public  servants
 have  to  serve  the  people.  They  can
 create  very  difficult  situations  in  the
 country  if  they  do  not  discharge  their
 duties  not  only  efficiently  but  also
 smoothly  and_  continuously.  Any
 interruption  even  for  a  little
 while,  for  a  few  days,  leads
 to  tremendous  complications.  Letters
 get  piled  up  and  then  it  be-
 comes  difficult  to  sort  them  and  to
 distribute  them.  It  takes  time,  weeks
 and  weeks,  to  distribute  the  letters
 received,  perhaps  some  of  them  on
 important  matters.  In  the  circumstan-
 ces,  if  the  unions  behave  in  a  proper
 and  satisfactory  way,  they  can  cer-
 tainly  function.  There  is  no  objection
 to  that.  But  it  is  necessary  that  the
 unions  should  do  their  part  in  a  res-
 ponsible  way.
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 In  this  matter,  we  should  ali  realise

 the  duty  that  the  public  servants  owe
 to  the  country,  the  duty  that  Govern-
 ment  owe  to  the  people,  and  it  is  de-
 sirable  that  all  Members  of  Parlia-
 ment  should  appreciate  these  funda-
 mental  principles  and  should  help
 Government  in  getting  the  best  from
 the  Services  and  in  ensuring  that  the
 success  of  the  Plan,  on  which  we  all
 have  now  staked  our  future,  is  fully
 achieved  and  that  all  who  are  in  a
 Position  to  contribute  to  it  do  80
 without  any  interruption,  without  any
 excitement  and  without  the  peace  and
 order  in  the  country  being  disturbed
 in  any  way.

 Shri  S.  M.  Banerjee:  On  a  point  of
 clarification.  The  hon.  Minister  has
 kindly  said  that  unions  will  be  recog-
 nised  if  they  function  properly  or  be-
 have  properly.  May  I  read  out  for
 the  information  of  the  hon.  Minister,
 ‘amendment  4(B)?  It  reads:

 ‘No  Government  servant  shall
 join  or  continue  to  be  a  member
 of  any  service  association  of  Gov-

 ernment  servants—

 “(a)  which  has  not  within  a
 period  of  six  months  from  its  for-
 mation  obtained  the  recognition
 of  the  Government  under  the
 rules  prescribed  in  that  behalf".

 When  there  is  no  rule  for  recogni-
 tion,  how  can  this  be  done?  That  was
 exactly  what  I  said,  that  with  the
 introduction  of  this  amendment,  when
 there  is  absolutely  no  law  for  recog-
 nition,  when  the  Indian  Trade  Union
 Act  does  not  provide  for  recognition,
 recognition  becomes  just  a  _  discre-
 tionary  matter.  I  say  that  with  this
 amendment,  all  our  unions  will  be
 smashed.  I  tell  you  in  the  CSIR,  NPL
 and  Survey  Department,  signatures
 are  being  obtained....

 Mr.  Deputy-Speaker:  Only  clarifi-
 cations  could  be  sought.  Shri  Nara-
 yanankutty  Menon  may  also  seek
 clarification.
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 Shri  Narayanankutty  Menon:  The
 hon.  Minister  has  said  that  the  service
 rules  in  all  other  countries  are  stricter
 than  here.

 Pandit  G.  B.  Pant:  I  did  not  say,  ‘in
 all  countries’.  I  said,  ‘in  some
 countries’.

 Mr.  Deputy-Speaker:  He  mention-
 ed  three  or  four  countries.

 Shri  Narayanankutty  Menon:  Is
 the  hon.  Minister  aware  that  the
 British  Houses  of  Parliament  appoint-
 ed  a  joint  Committee  called  the
 Masterman  Committee,  and  that  Com-
 mittee  recommended  that  out  of  the
 total  number  of  civil  servants,  62  per
 cent  could  have  compete  political
 rights,  and  Government  have  accept-
 ed  and  implemented  that  recommen-
 dation?

 Pandit  G.  B.  Pant:  So  far  as  I  am
 aware,  public  servants  in  U.K.  keep
 aloof  from  politics  completely,  and
 even  if  in  private  undertakings
 persons  who  are  employed  there  are
 found  to  be  indulging  in  politics,  which
 are  not  quite  liked  by  the  Government
 there,  they  too  cannot  continue  to
 serve  in  such  undertakings.

 Shri  Narayanankutty  Menon:  Here
 is  the  Report  of  that  Parliamentary
 Committee.

 Pandit  G.  B.  Pant:  I  do  not  know
 about  that.

 Shri  M.  Banerjee:  My  question
 which  is  very  important,  has  not  been
 answered.

 Pandit  G.  B.  Pant:  I  did  not  follow
 the  question  in  fact.  Anyway,  we  can
 discuss  it  between  us  later.

 Shri  8.  M.  Banerjee:  All  right.  But
 we  want  a  reply.

 Pandit  6.  B.  Pant:  So  far  as  this
 matter  is  concerned,  I  am  more  than
 pretty  clear  in  my  mind.

 16.44  hrs,
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 Shri  ह  8.  Daulta:  I  have  heard  with
 great  attention  the  hon.  Members  and
 the  hon.  Minister.  I  am  sorry  to  say
 that  I  could  comprehend  only  two
 arguments,  one  argument  by  an  hon.
 Member  and  a  vague  threat  from  the
 hon.  the  Home  Minister.

 The  Resolution  has  been  assailed  as
 being  vague.  The  reason  given  for  its
 being  vague  is  that  it  includes  all  sorts
 of  Central  services.  Certainly,  a
 Resolution  cannot  be  vague  simply
 because  it  is  all  comprehensive.
 Strangely  enough,  they  say  it  is  vague,
 but  neither  the  hon.  Minister  nor  the
 hon.  Members  with  the  exception  of
 ene  with  those  point  I  will  deal  pre-
 sently  make  any  effort  to  meet  my
 specific  observations  on  specific  rules
 and  provisions.  They  could  nct,
 because  they  were  not  prepared  for
 it.  This  shows  what  concern  they  have,
 what  regard  they  have,  for  those  with
 whose  labour,  with  whose  hard  task,
 these  people  rule.  They  were  not
 present  here.  They  do  not  care  what
 this  Resolution  means  to  them.

 One  argument  from  my  hon.  friend
 Mr.  Mathur—a  strange  philosophical
 argument—is  that  trade  unions  should
 not  be  allowed  to  be  influenced  by
 outsiders.  He  means  to  say  that  he
 who  suffers  only  has  the  right  to
 speak.  It  is  not  so.  Had  it  been  the
 case,  you  might  not  have  been  here.
 I  do  not  compare  labourers  with  ani-
 mals,  but  certainly  to  prove  this,  we
 have  got  the  animal  protection  Acts.
 Could  the  cows  and  horses  come  over
 here  to  plead  for  legislation  being
 passed  for  them?  It  is  always  the  out-
 side  people  who  have  feeling,  who
 have  been  talking,  who  have  been
 doing  work  for  those  who  suffer,  I
 mean  well-intentioned  persons  even
 from  the  higher  classes,  the
 big  persons  themselves.  They  are
 barristers.  Some  of  them  are
 from  the  top  class;  they  de-class
 They  suffer  aJl  sorts  of  hardship.
 they  live  with  them,  they  suffer  lathi
 blows  with  them:  they  suffer  with
 them,  Such  people  go  in_  there.
 They  suffer  all  sorts  of  hardship.
 That  is  benevolent  influence  without
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 which  labour  cannot  organise  itself.
 That  is  benevolent  outside  influence.

 Only  one  argument  has  been  met,
 and  that  is  that  married  women  are
 not  allowed  to  enter  the  higher  cadre
 because  sometimes  they  cannot  per-
 form  their  duties  efficiently.  That  is  not
 true  in  the  case  of  the  LAS.  About  the
 police,  you  can  say  that.  But  it  does
 not  matter;  maternity  leave  is  there.
 They  can  go  on  leave.

 None  of  the  other  arguments  has
 been  met.  So  far  as  this  threat  is  con-
 cerned,  that  the  hon,  the  Home  Minis-
 ter  not  going  to  tolerate  this  and  that.
 He  says  he  cannot  understand  why
 people  think  of  striking.  So  it  is  not
 unnatural.  We  know  as  students  of
 socfology  that  many  times  rulers  can-
 not  think  many  things,  and  as  regards
 tolerance,  it  depends  upon  this:  how
 much  we  can  make  him  tolerant?  I
 want  to  say  nothing  more.

 Mr.  Deputy-Speaker:  I  shall  now
 put  amendment  No.  ३  to  the  vote  of
 the  House.

 The  question  is’
 add  at  the  end—

 “and  for  suitable  legislation  as
 envisaged  under  Article  309  of  the

 Constitution  of  India.”
 The  amendment  was  negatived.

 Mr.  Deputy  -Speaker:  I  shall  now
 put  amendment  No.  2  to  the  vote  of
 the  House.

 The  question  is:
 add  at  the  end—

 “and  to  submit  a  report  latest
 by  the  3lst  July,  4958.7

 The  amendment  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “This  House  is  of  opinion  that

 all  Service  Rules  of  the  Govern-
 ment  of  India  be  examined  by  a
 joint  committee  of  both  Houses
 of  Parliament  in  order  to  make
 recommendations  to  the  appropri-
 ate  authorities  for  modification
 and  improvement  of  such  Rules”.

 The  motion  was  negatived.
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 भी  भीनारायण  दास  (दरमंगा)
 सपाध्यक्ष  महोदय,  मैं  सदन्‌  के  सामने  निम्त-
 लिखित  प्रस्ताव  पेश  करता  हूं  :

 “इस  सभा  की  यह  राय  है  कि  देह
 में  एक  सुयोजित  पुस्तकालय  झान्दोलन
 को  बढ़ावा  देने  के  लिये  केन्द्रीय  सरकार
 को  राज्य  सरकारों  के  परामर्ण  से  संघ
 राजस्व  झौर  राज्यों  के  राजस्व  के  भंश-
 दान  से  लथा  जनसाधारण  के  ऐच्छिक
 बन्दे से भोर  एक  स्थानीय  पुस्तकालय
 उपकर  लगा  कर  एक  राष्ट्रीय  पुस्तका-
 लय  निधि  बनाने  के  लिये  जिसका
 प्रबन्ध  और  प्रशासन  एक  विशिष्ट

 पुस्तकालय  कानून  के  झधघीन  केन्द्र
 द्वारा  बनाये  गये  एक  राष्ट्रीय
 पुस्तकालय  बोडं  द्वारा  हो,  तुरन्त  कार्य-

 वाही  करनी  चाहिये  1"

 उपाध्यक्ष  महोदय,  इस  सम्मानित  सदन
 को  पुस्तकालय  की  उपयोगिता  या  उसकी
 झावश्यकता  राष्ट्र  के  जीवन  में  क्‍या  है,  यह
 बताने  की  झावश्यकता  नहीं  है  -  इस  सभा  के
 सभी  माननीय  सदस्य  इस  बात  से  पूरी  तरह  से
 झवगत  हैं  कि  पुस्तकालय  एक  सर्वव्यापी  शिक्षा
 का  बहुत  बड़ा  भारी  अस्त्र  है  विशेषकर

 हिन्दुस्तान  जैसे  देश  के  लिए  जहां  कि  ६  लाख  से
 ज्यादा  गांव  हैं  झौर  बहुत  थोड़े  शहर  हैं  भौर
 ऐसे  देदा  में  कि  जहां  झभी  छिक्षा  की  जो

 सुविधाएं  हैं  स्कूल,  कालिज  या  युनिवर्सिटियों
 के  द्वारा,  वे  बहुत  ही  कम  हैं  और  ऐसे  देश  में
 जहां  कि  अभी  निकट  भविष्य  में  यह  नहीं
 मालूम  होता  कि  कब  तक  हम  अपने  संविधान
 के  जो  हमारे  निर्देशक  सिद्धान्त  थे  या  हैं  अभी
 के  १०  वर्ष  के  भम्दर  हम  हर  एक  बच्चे  के
 लिए  प्रारम्मिक  शिक्षा  उनको  भपनिवार्य
 झौर  निःशुल्क  कर  देंगे,  ऐसी  जगह
 के  लिए  इस  प्रकार  के  आन्दोलन  की  पभ्रतीव
 आवश्यकता  है  जिसके  जरिए  से  लोग  जो  स्कूल

 23  APRIL  2988  |  -
 “Resolution  re  Crantion evi  m  gx6o2

 ee
 of  a  National  Library  Fund

 wire  कालिज  में  जांगे  भी  तो  थोड़  दिनों  के  लिए
 जांपे  भौर  जिन्हें  युनिवरसिटी  में  जाने  का
 सौभाग्य  न  प्राप्स  हो  ये  प्रात्म  शिक्षण  द्वारा
 झपनी  योग्यता  को  बढ़ावें  भौर  देश  के  सच्चे
 नागरिक  झौर  कर्त्तव्यनिष्ठ  नागरिक  हों,
 उसका  उन्हें  मौक़ा  मिले  ny

 उपाध्यक्ष  महोदय,  हिन्दुस्तान  तो  बहुत
 दिनों  तक  गुलाम  था  और  इसलिए  पुस्तकालय
 भ्रानदोलन  का  जहां  तक  सम्बन्ध  है  यह  बहुत
 ही  पिछड़ा  हुआ  देश  है।  शिक्षा  में  तो  पिछड़ा
 हुआ  है  ही  लेकिन  शिक्षा  जो  भो  मिले,  मेरे  पास
 आांकड़े  नहीं  हैं  लेकिन  जितने  भी  प्रारम्भिक
 शि  तणालय  हमारे  देश  में  हैं  वहां  से  जो
 विद्यार्यी  पढ़  कर  निकलते  हैं  उनमें  से  बहुत
 थोड़े  लोग  उच्च  स्कूलों  में  जा  सकते  हैं  और
 उससे  भी  बहुत  थोड़े  लोग  विश्वविद्या लयों  में
 जा  सकते  हैं।  जो  लोग  प्रारम्भिक  या  मिडिल

 स्कूल  को  परीक्षा  में  पास  होकर  सभाज  में
 जाते  हैं  उनके  पास  कोई  ऐसा  साधन  नहीं
 रहता  है  जिससे  कि  वे  अपनो  शिक्षा  को  थोड़ा
 सा  ज्यागे  बढ़ा  सकें  और  उसको  क्रायम  रख
 सकें  ।  नतीजा  उसका  यह  होता  है  कि  जो

 हमारे  बच्चे  थोड़ा  सा  स्कूत  में  पढ़  भो  पाते  है
 और  गरोबो  के  कारण  या  किसो.  दूसरे  झंझदड
 के  कारण  यह  उच्च  शिक्षा  के  लिये  नहों  जा
 सकते,  युनिवरसिटी  शिक्षा  के  लिए  नहीं  जा
 सकते  ौर  इस  तरह  के  प्रबन्ध  के  अभाव  में
 कि  जिससे  वह  प्रात्म  शिक्षम  द्वारा  अपनों
 योग्यता  को  कुछ  बड़ा  सके  बहू  बिल्कुल  फिर
 निरक्षरता  में  प्रवेश  कर  जाते  है
 ऐसे  प्रारम्मिक  शिक्षा  प्राप्त
 अधिकांश  लोग  निरक्षर  मद्धाबायय  में  हो
 परिणित्र  हो  जाते  हैं,  ऐसा  अनुभव  बताता  है  1
 इसोलिये  अाज  जेबा  कि  मैं  ने  श्रायको  बताया
 कि  हिन्दुस्तान  के  लगभग  ६  लाख  से  ऊपर
 गांवों  में  शिक्षा  को  ज्योति  को  फैलाने  के  लिए
 या  जो  ज्योति,  जो  रोशनी  हम  अपते  ब्ारम्मिक

 स्कूजों  के  द्वारा  देते  हैँ  उस  ज्योति  को  बराबर
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 ort  बढ़ाने  की  ज़रूरत  है  शझौर  एक  सुनियोजित
 झौर  एक  नन्द  ढंग  का  संगठित  आन्दोलन,
 बुस्तकालय  झ्यान्दोलन  देह  में  चलाया  जाय  |

 मेरा  प्रस्ताव  बताता  है  कि  केन्द्रीय  सरकार
 की  ज़िम्मेदारी  हो,  केन्द्रीय  सरकार  को  अपने
 ऊपर  इसकी  जिम्मेदारी  लेनी  चाहिए  ।  मैं

 जातता  हूं  कि

 गी द ०  we  mat  (गुरदासपुर)
 केन्द्रीय  सरकार  किसनी  ज़िम्मेदारियां  अपने
 ऊपर  ले  ?

 अं;  श्र  भारायरा  दास.  मैं  जानता  हूं  कि
 शिक्षा  और  पुस्तकालय  का  काम  मुख्य  रूप  से
 राज्य  का  विषय  है  छेकिन  हिन्दुस्तान  जैसे
 देश  में  और  खास  कर  ऐसे  विषय  में  कि  जिसमें
 एक  सुनियोजित  श्रान्दोलन  की  जरूरत  है,
 इसमें  विशेष  ज्ञान  की  ज़रूरत  है  और  देशविदेश
 में  जो  इस  तरीके  का  पुस्तकालय  का  झानदोलन
 अनता  है  उससे  जो  भा  अनुभव  प्राप्त  होता  है
 उस  अनुभव  को  काम  में  दाने  की  जरूरत  है

 'मैं  समझता  हूं  कि  यद्यपि  यह  राज्य  वा  विषय
 है  फिर  भी  केन्द्रीय  सरकार  को  इसमें  विजेष
 रूप  से  घ्यान  देना  चाहिये  शौर  इस  प्रान्दोलत
 को  सुसंगठित  रूप  में  चलाने  के  लिए  प्रयत्नभील

 होना  चाहिए  t

 wa  हिन्दुस्तान  में  जो  पुस्तकालय  का
 विकास  हुआ,  चाहे  वह  स्कूल  के  पुस्तकालय
 का  हो,  चाहे  कालिज  के  पुस्तकालय  का  हो,
 चाहे  युनिवरसिटी  के  पुस्तकालय  का  हो,
 चाहे  जो  विभिन्न  व्यवसाय  है  झौर  व्यवसायी

 पुस्तकालयों  का  जहां  तक  ताल्लुक़  है  वह  तो

 बिलकुल  स्वयं  एक  ऐसा  विकास  है  कि  जिसमें
 सरकार  का  बहुत  कम  हाथ  रहा  है  |  सरकार
 ने  ह. है  इधर  राजकीय  सरकार  और
 इधर  कुछ  हाल  से  दो  वर्ष  से  तीन
 बर्ष  से  केन्द्रीय  सरकार  ने  भी  कुछ  उसमें

 हिस्सा  लेना  शुरू  किया  है  भौर  उनके  हिस्से  का
 रूप  यह  है  कि  बहू  साल  में  एक  निश्चित  रकम
 अपने  बजट  में  रख  देती  है  जो  विभिन्न  राज्यों
 को  अनुदान  के  रूप  में  दिया  जाता  है  और  वे
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 राजकीय  सरकारें  अपने  अपने  शिक्षा  विभाग  के
 द्वारा  उस  प्रनुदान  से  उन  विभिन्न  पुःतकालयों
 को  जो  पहले  से  कायम  हैं  उनको  सहायता
 देती  हैं  7  मेरा  खयाल  है  कि  इस  तरीके
 का  जो  एक  बिना  प्लैन  के  विकास  हुआ  है
 झगर  हिसाब  लगाया  जाय  और  देखा  जाय
 लो  जहां  तक  मेरा  रूयाल  है  श्रभी  तक  पुस्तकालय
 का  आन्दोलन  यह  स्थानीय  जनता  या  जो
 दान  देने  वाले  लोग  हैं  उनकी  सहायता  से  जहां
 तहां  राष्ट्रीय  श्रान्दोलन  जो  हमारे  देश  में  था
 स्वतन्त्रता  के  लिए  उसके  सिलसिले  में  जो
 जाग्रति  हुई,  उससे  मांव  गांव  में  पुस्तकालयों
 की  स्थापना  हुई  और  पीछे  चल  करके  जब
 स्वराज्य  हुआ  तब  स्थानीय  सरकार  ने  या
 केन्द्रीय  सरकार  ने  उसको  जो  थोड़ी  बहुत
 सहायता  दी  है  उससे  कुछ  उसको  प्राण
 मिला  है  कुछ  प्रोत्साहन  मिला  है  लेकिन  जहां
 तक  हमें  जानकारी  है,  जो  गांवों  में  या  बहुत  से
 शहरों  में  जो  पुस्तकालय  हैं,  उन  पुम्तकालयों  में
 भ्रवव्यवस्था  है,  उनमें  पुस्तकों  के  वितरण  का
 जो  प्रबन्ध  है  वह  इतना  शोचनोय  हैं  कि  कोई
 भी  नहीं  कह  सकता  कि  इस  तरोके  का  भ्रनि-
 यंत्रित  बिना  किसी  प्रोत्साहन  के  और  बिना
 किसी  तरह  की  विशेष  सहायता  का  झौर
 इस  तरीक़े  का  विशेष  निगरानी  का  विशेष
 पुस्तकालय  सरकार  चलाना  चाहे  तो  इन  नचीज़ों
 के  श्रभाव  में  इस  तरोके  के  पुस्तकालय  से
 बाई  विशेष  फ़ायदा  नहीं  होता  है

 उपाध्यक्ष  महोदय,  भ्राज  दुनिया  बहुत
 छोटी  हो  गई  है  ।  राष्ट्र  क्या  ग्राज  सारे  संसार
 में  दूरी  का  बिलकुल  व्यवधान  नहीं  *ह  गया  है
 झोर  इस  समय  आवश्यकता  इस  बात  की  है  शौर
 में  समझता  हूं  कि  अन्तर्राष्ट्रीय  क्षेत्र  में  इस
 तरह  की  संस्था  क्रायम  हुई  है  जो  सभी  देशों  में
 और  सभी  राज्यों  में  पुस्तकालय  के  सम्बन्ध  में
 जो  ज्ञान  प्राप्त  ह ैउसके  संचालन  करने  का  जो

 'पनुभव  प्राप्त  ह ैउसका  तमाम  राष्ट्र  एक  दूसरे
 के  प्रनुभव  से  फ़ायदा  उठा  सके,  इसके  लिए
 ये  प्रयत्न  कर  रहे  हैं।  ज़रूरत  इस  बात  की  है
 कि  हमारे  देश  के  भ्रन्दर  पुस्तकालय  झान्दोलन
 को  एक  राष्ट्रीय  रूप  दिया  जाय  भौर  राष्ट्रीय
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 रूप  देने  से  मैं  समझता  हे  भौर  जैसा  कि  इस
 प्रस्ताव  से  भी  स्पष्ट  है  कि  पुस्तकालय  भ्रानदोलन
 कोई  ऐसा  प्रान्दोलन  नहीं  है  जो  कि  सिर्फ
 सरकार  के  भरोसे  ही  चलाया  जा  सके  ।  या  तो
 कैन्द्रीय  सरकार  हो  या  राजकीय  सरकार  हो
 या  स्थानीय  संस्थायें  हों  -  इस  देश  में  भी  भौर

 दुनिया  के  दूसरे  देशों  में  भी  बराबर  ऐसे  उदार
 दानी  लोग  रहे  हैं  जिन्होंने  इस  श्रान्दोलन  को
 चलाने  के  लिए  ग्रपनी  सम्पत्ति  का  दान  दिया
 है  ।  इंगलेंड  में  भोर  भ्रमरीका  में  खास  खास
 व्यक्तियों  ने  बहुत  भारी  रकमें  इस  झ्रान्दोलन
 को  भागे  बढ़ाने  के  लिए  दी  है,  और  इस  देश  के
 अन्दर  भी  बहुत  से  ऐसे  उदार  लोग  हुए  है
 जिन्होंने  इस  श्रान्दोलन  को  अ्ागे  बढ़ाने  के
 लिए  एच्छिक  रूप  से  च्बन्दा  दिया  है  या  कोई

 कायम  कर  दिया  है  या  कोई  समिति
 क्रायम  कर  वी  है  जो  इस  काम  को  आगे  बढ़ाती
 रहे  ।  केन्द्रीय  सरकार  ने  इस  आ्रान्दोलन  के
 लिए  केन्द्रीय  कोष  से  कुछ  सहायता  देने  का
 कदम  उठाया  है,  लेकिन  केवल  इतना  ही  कर
 देने  से  केन्द्रीय  सरकार  की  जवाबदेही  पूरी
 नहीं  समझी  जा  सकती  |

 उपाध्यक्ष  महोदय  :

 कुछ  कहना  है  ?

 अं  अनारायरण  दास  :  जी  हां  ।

 उपध्ध्यक्ष  महोदय  :  तो  आप  श्रगली  दफा
 जारी  रख  सकते  हैं  ।

 क्या  आप  को  श्रौर

 BUSINESS  ADVISORY  COMMITTEE
 TWENtTy-FourtTH  REpPorT

 Shri  Rane:  Sir,  I  beg  to  present  the
 Twenty-fourth  Report  of  the  Business
 Advisory  Committee.

 HALF  AN  HOUR  DISCUSSION  re:
 COIR  MATS  AND  MATTINGS

 1
 Shri  Narayanankutty  Menon,  Mr.

 Deputy-Speaker,  the  industry  about
 which  I  raise  this  discussion  today  is
 of  vital  importance  to  the  workmen
 involved  in  this  industry,  especially
 as  far  as  our  State  ig  concerned.  To-
 day,  throughout  the  240  miles  of
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 coastline  in  Kerala,  a  ghost  is  haunt-
 ing  them.  It  is  not  the  ghost  of  com-
 munism  or  law  and  order  but  that  of
 unemployment,  misery  and  starva-
 tion.  A  million  people  are  employed
 in  this  industry  and  from  times  im-
 memorial,  except  for  a  small  time
 during  which  the  industry  was  flour-
 ishing,  these  workers  had  known  only
 unemployment  and  starvation  or
 partial  employment.  Today  they
 are  partially  employed  and  partially
 unemployed  because  the  industry  is
 involved  in  a  very  acute  crisis.  In
 order  to  get  rid  of  this  crisis.  I  have
 raised  this  discussion  to  convince  the
 Central  Government  of  the  immedia-
 ate  necessity  of  helping  this  industry
 so  that  the  workers  may  get  out
 of  this  crisis.

 s’k
 (Surr  C,  R.  PatrasHar  RAMAN  in  the

 Chair.]

 We  will  have  to  depend  upon  the
 internal  and  foreign  markets.  But  we
 have  no  control  over  the  prices  of  fin-
 ished  products.  We  will  have  to  ex-
 plore  ways  and  means  so  as  to  sus-
 tain  the  workers  employed  in  this
 industry.  The  most  important  raw
 material  is  the  coconut  husk.
 Throughout  the  Kerala  State  the  coco-
 nut  husk  is  selling  high  in  the
 market  controlled  by  a  few  compani-
 es.  The  growers  themselves  have  no
 control  because  the  middlemen  are
 having  their  sway  by  stocking  and
 selling  the  husk.  Unless  the  price  of
 husk  is  controlled,  we  will  not  be
 able  to  sell  the  finished  coir  products
 in  the  foreign  markets.  We  find  from
 our  experience  that  there  must  not
 be  any  difficulty  for  the  Central  Go-
 vernment  to  declare  this  as  an  essen-
 tial  commodity.  The  State  Govern-,
 ment,  the  organisations  in  this  indus-
 try,  the  producers  and  also  the  manu-
 facturers  and  the  trade  unionists  are
 all  unanimously  demanding  that  this
 husk  should  be  declared  an  essential
 commodity  so  that  the  prices  could
 be  fixed  and  the  raw  material  would
 be  available  to  the  industry  at  a  low-
 er  price.
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 An  argument  against  this  is  that
 this  may  affect  the  growers  but  in
 truth  no  grower  is  going  to  be  affected
 by  the  control  of  this  commodity  and
 the  fixation  of  prices.  Even  though  it
 jis  sold  in  the  market  at  Rs.  35  to
 Rs.  45  by  those  who  control  it,  the
 grower  gets  only  Rs.  8—20,  and_  50
 that  question  does  not  arise.  I  repre-
 sent  a  large  majority  of  them  in  my
 constituency.  As  long  as  the  growers
 get  a  reasonable  price  they  will  not
 object  to  this  course.  If  it  is  control-
 led  and  the  raw  material  is  made
 available  at  a  lower  cost,  about  a  mil-
 lion  workers  in  this  industry  will
 live  without  much  suffering  and  star-
 vation.  I  therefore  appeal  to  the  Cen-
 tral  Government  to  declare  both  the
 rutted  and  raw  husk  as  an  essential
 commodity  so  that  the  industry  may
 get  it  at  a  controlled  price  without
 anybody’s  interest  being  affected.  The
 other  point  is  the  control  of  the
 foreign  trade.  The  hon.  Minister  is
 aware  that  almost  the  entire  export
 trade  is  controlled  by  8  eset  of
 monopolistic  foreign  firms  such  as
 Volkart  Brothers,  Pierce  Leslie  and
 Co.  and  Aspinwal  and  Co.  From
 times  immemorial  these  firms  have
 been  controlling  the  entire  trade.  If
 you  draw  an  adjusted  graph  about
 the  progress  of  the  industry,  you  will
 find  that  they  have  been  creating  arti-
 ficial  crisis  periodically  so  that  they
 may  create  buyers’  markets  in  foreign
 countries  and  dictate  their  own  terms.
 By  these  methods  they  precipitate  a
 crisis.  The  entire  stock  accumulates  for
 some  time  and  later  on  it  is  sold  for
 a  song,  resulting  in  the  suffering  of
 workers.  They  are  not  even  able  to
 get  the  minimum  wages  fixed  in  this
 industry.  There  should  be  some  con-
 trol  over  the  export  trade.  I  suggest
 that  the  State  Trading  Corporation
 should  take  over  the  entire  export
 trade  so  that  whatever  price  we  get
 for  the  finished  produce  in  the  foreign
 market,  part  of  it  may  go  to  the
 worker,  to  the  trader  and  also  to  the
 producer  of  the  raw  material.  These
 middlemen  who  control  this  industry
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 manufacturing  indigenous  communi-
 ty.  I  do  not  mind  their  taking  reason-
 able  profits.  But  these  artificial  crisis
 should  not  be  there.

 There  is  another  point  in  regard  to
 the  export  trade-shipping,  The
 foreign  monopolists  hold  control  over
 shipping.  They  are  interested  natu-
 rally  in  the  export  of  yarn  and  not
 the  finished  product.  Our  workers  and
 industry  can  prosper  only  if  manu-
 factured  finished  products  are  export-
 ed.  But  these  monopolists  export  only
 coir  yarn  so  that  when  they  export
 to  Denmark,  Sweden,  Switzerland
 and  France,  the  workers  there  may
 get  the  employment  while  our  work-
 ers  suffer  here.  The  shipping  rates  are
 far  lower  for  the  urmanufactured  yarn.
 It  is  a  nominal  rate.  But  the  rates  for
 finished  goods  are  inflated  to  a  high
 Jevel.  In  some  cases,  you  will  find  that
 the  shipping  cost  of  a  finished  pro-
 duct  is  three  times  the  value  of  the
 product.  Thus  it  is  made  impossible.
 I  suggest  a  way  out  to  remedy  this
 situation.  You  can  increase  the  cess
 on  the  export  of  coir  yarn  and  utilise
 it  to  subsidise  the  shipping  rates  of
 the  finished  products  so  that  these
 finished  products  may  compete  in  the
 foreign  markets.  The  people  who  con-
 trol  the  industry  are  not  interested
 in  expanding  the  foreign  markets.
 They  have  got  their  own  markets  in
 their  countries  and  they  are  interest-
 ed  in  the  yarn.  If  coir  is  exported,  the
 labour  charges  are  not  going  to  the
 Indians.  I  seek  the  help  of  the  Cen-
 tral  Government  to  expand  the  pre-
 sent  markets  and  seek  fresh  markets.
 Fresh  markets  should  be  sought  in
 Eastern  Europe  and  other  places.  The
 Government  should  come  to  the  res-
 cue  of  this  industry  by  expanding  this
 trade.  In  the  present  state  of  affairs,
 this  cannot  be  done  because’  these
 competitors  engage  in  cut-throat
 competition  and  under-sell  things.
 Unless  the  export  market  is  taken
 over  by  the  State  this  could  not  be
 achieved  as  the  industry  will  be  left
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 Sir,  the  next  and  the  most  impor-
 tant  thing  is  the  organisation  of  the
 industry  itself  in  the  State.  In  this
 industry,  in  the  manufacturing  side
 and  also  the  shipping  side,  there  is
 not  much  capital  now  employed
 because  the  capital  sometimes  is  at
 the  mercy  of  the  foreigners,  and  it
 does  not  give  adequate  or  reasonable
 return.  The  only  hope  today  for  these
 one  million  workers  to  save  this  in-
 dustry  is  by  having  co-operatives
 throughout  the  industry,  so  that  the
 entire  producers  are  covered  through-
 out  the  State  both  in  Kerala  snd
 Orissa  and  also  in  West  Bengal  by
 means  of  primary  co-operatives  com-
 posing  of  actual  producers  and  the
 workmen  involved.  The  result  will
 be  that  no  more  profit  will  go  outside
 the  co-operatives  and  the  actual  work
 men  and  producers  will  get  the  bene-
 fit

 We  have  got  only  about  234  co-
 operatives  and  these  234  co-operatives
 are  only  able  to  cover  50,000  people
 working  on  this  industry.  Rs.  75  lakhs
 have  already  been  advanced  to  them.
 Therefore,  Sir,  you  can  imagine  the
 magnitude  of  the  problem.  Whercas
 we  have  to  bring  the  entire  one  mil-
 lion  workers  employed  in  this  indus-
 try  under  the  fold  of  primary  co-
 operatives,  we  have  only  been  able  to
 have  234  co-operatives  covering  only
 50,000  people.  About  9,50,000  people
 stil]  remain,  and  the  State  Govern-
 ment  is  now  engaged  in  the  big  tsak
 of  bringing  all  the  primary  producers
 and  these  workmen  under  the  co-
 operatives  so  that  the  whole  trade  in
 the  primary  stage  is  controlled  by
 co-operatives.

 In  the  export  side,  Sir,  there  are
 two  co-operatives  already  funetion-
 ing.  These  co-operatives  are  also
 suffering  from  want  of  ade-
 quate  finance.  Today  there  are  two
 co-operatives,  one  at  Mattancherry
 and  the  other  at  Alleppey.  They  are
 engaged  in  actually  baling  coir  yarn
 and  exporting  it.  But  these  co-ope-
 ratives  themselves  cannct  do  this  for
 want  of  a  single  baling  press.  They
 will  have  to  go  to  these  foreign  mono-
 polists  for  help,  who  sometimes  re-
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 fuse  to  lend  thelr  baling  press  because
 these  co-operatives  are  engaged  in  the
 export  of  yarn.  Rs.  5  lakhs  are  re-
 quired  to  purchase  one  press  to  cater
 to  the  needs  of  these  two  co-opera-
 tives  who  are  working  on  the  export
 side.  Therefore,  on  the  export  side
 also  we  have  to  expand  and  money
 is  required.  I,  therefore,  request  that
 the  present  allotment  be  increased  so
 that  during  the  Second  Plan  period  at
 least  half  the  workmen  are  covered
 by  these  co-operatives  and  the  indus-
 try  will  have  at  least  strength  to
 stand  on  its  own  legs,—at  least  par-
 tially  free  from  thece  monopolists—
 and  the  workmen  will  get  rid  of  the
 starvation.

 The  other  important  thing  is  about
 the  loans  already  granted  during  the
 First  Five  Year  Pian  and  also  the
 Second  Five  Year  Plan.  It  is  quite
 unfortunate  that  originally  the  Central
 Government  wanted  4३  per  cent  in-
 terest.  Sir,  44  per  cent  is  the  bank
 rate.  Here  is  an  industry  with  one
 million  workers  which  cannot  stand
 on  its  own  legs.  In  the  Second  Five
 Year  Plan  we  are  providing  for  more
 employment  opportunities.  Therefore,
 we  want  to  sustain  this  industry  and
 see  that  at  least  these  one  million
 workmen  get  partial  employment.
 When  you  go  to  the  rescue  of  one
 million  workmen  in  the  Second  Five
 Year  Plan  period  in  order  that  they
 may  get  at  least  three  days  employ-
 mént  in  a  week,  is  it  fair  for  the
 Central  Government  to  say  ‘that  for
 the  loans  it  has  advanced,  the  co-ope-
 ratives  should  pay  4}  per  cent,  the
 same  rate  that  the  banks  are  charging?
 I  hear,  Sir,  that  the  Central  Govern-
 ment  has  considered  its  reduction  to
 an  extent,  but  that  reduction  itself  is
 not  adequate.

 For  the  handloom  industry  the  loans
 advanced  are  interest  free.  Coir  in-
 dustry,  I  may  tell  the  hon.  Minister,
 is  as  important  as  the  handloom  in-
 dusty,  and  in  the  coir  industry  also
 the  conditions  are  worse.  In  regard
 to  the  handiloom  industry  the  Gov-
 ernment  have  quite  rightly,  because
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 the  indutsry  ig  to  be  saved  from  com-
 petition  and  also  closing  down,  ad-
 vanced  interest  free  loans.  I  request
 the  hon.  Minister  to  sce  that  the  loans
 advanced  to  coir  industry  also  are
 made  interest  free  so  that  additional
 burden  is  not  brought  down  upon  this
 already  falling  industry.

 In  conclusion,  Sir,  I  request  the
 hon.  Minister  to  consider  these  points
 in  detail  and  remember,  as  he  has  al-
 ready  remembered  and  appreciated—I
 know  he  is  of  a  very  much  appreci-
 ating  nature  and  also  understanding—
 the  magnitude  of  this  problem,  and
 also  the  importance  of  this  problem
 as  far  as  our  State  is  concerned.  Im-
 agine,  Sir,  when  one  million  workers
 were  already  partially  unemployed
 during  the  First  Five  Year  Plan,
 if  in  the  Second  Five  Year  Plan
 we  cannot  promise  them  at  least
 half  employment  if  not  full  em-
 ployment,  if  we  cannot  promise  them
 at  least  partial  employment  so  that
 they  are  able  to  get  rid  of  starvation
 partially,  what  is  the  use  of  ४८
 Second  Five  Year  Plan  as  far  as  our
 State  is  concerned?  We  cannot  stand
 by  and  say  that  the  Second  Five  Year
 Plan  in  the  socialist  pattern  of  society
 is  going  to  give  them  employment,
 is  going  really  to  come  to  their  relief,
 unless  we  are  able  to  show  concretely
 to  the  coir  industry  and  to  those  one
 million  workers  that  we  are  coming
 to  their  rescue  and  we  are  going  to
 do  something.  In  order  to  do  some~
 thing,  the  whole  thing  lies  in  the
 hands  of  the  hon.  Minister.  Come  to
 the  rescue  of  this  industry  and  de-
 clare  that  the  coconut  husk,  without
 endangering  anybody’s  interest,  is
 an  essential  commodity.  Increase  the
 grant  so  that  the  co-operatives  may
 be  developed  and  also  a  larger  sec-
 tion  may  be  brought  within  the  scope
 of  the  co-operatives.  Reduce  the  in-
 terests  on  the  loan  and  do  not  be  a
 usurer.  See  that  the  industry  does
 not  suffer  any  more  and  realise  that
 the  condition  of  the  industry  should  be
 improved  and  saved  from  decay.
 Treat  this  industry  on  a  par  with  the
 handloom  industry.
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 Shri  D.  C.  Sharma:  What  is  the  in-
 terest?

 Shri  Narayanankutty  Menon:  4३  per
 cent  which  is  arranged  from  any  bank.
 Finally,  I  refer  to  the  export  market
 of  this  industry.  This  industry  must
 be  saved  from  the  clutches  of  mono-
 polists.  The  industry  has  had  enough
 of  them.  The  monopvolists  have  made
 enough  profits  and  today  every  rupee
 that  they  are  making  is  at  the  cost  of
 the  blood  and  sweat  of  the  labour  of
 one  million  people  in  Kerala  State.
 Put  a  stop  to  this.  You  can  do  this,
 because,  in  the  face  of  competition
 from  foreign  monopolists,  the  Indian
 small  traders  are  nowhere.  For,  an
 Indian  trader  employing  50,000  to
 t,00,000  employees  is  nowhere,  and
 from  this  violent  competition  the
 Indian  traders  will  have  to  be  saved.
 The  industry  will  have  to  be  saved.

 I  make  an  honest  appeal.  These
 points  may  be  realised  by  the  hon.
 Minister  and  at  least  he  must  come  to
 the  rescue  of  the  Kerala  State  and
 also  this  industry  so  that  we  may  both,
 together,  say  that  we  have  dpne  some-
 thing  during  the  Secona  Five  Year
 Pian  to  save  these  one  million  workers

 Shri  Vasudevan  Nair  rose—

 Mr.  Chairman:  I
 waiting  for  the  reply  by  the  hon.
 Minister.  Of  course,  so  far  as  Shri
 Vasudevan  Nair  is  concerned,  I  find
 tat  he  is  also  a  signatory  to  this  dis-
 cussion.  I  hope  he  will  be  satisfied
 with  putting  questions.

 thought  he  is

 Shri  Vasudevan  Nair:  Yes.  It  seems
 there  was  an  instruction  from  the
 Ministry  of  Commerce  and  Industry  to
 the  State  Governments  that  as  far  as
 possible  they  must  use  coir  mats  and
 mattings  in  the  Government  offices,
 etc.  I  would  like  to  know  what  is
 the  result  of  that  instruction  and  by
 how  much  we  have  been  able  to  in-
 crease  the  internal  consumption  of
 coir  mats  and  mattings.
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 Shri  V.  P.  Nair  (Quilct):  My  first
 question  is  this:  whether  the  Govern-
 ment  of  India  have  any  programme
 en  hand  or  under  contemplation  to
 reduce  the  retting  time  of  coconut
 husk  which  is  today  about  six  months
 to  eight  months,  and  to  have  some
 process  whereby  the  husk  would  be
 retted  and  used  iv,  for  example,  the
 manufacture  of  hand-made  paper  on
 a  cottage  industry  scale.

 My  second  question  is  this:  the  hon.
 Minister  knows  that  8  considerable
 portion  of  the  weight  of  the  coconut
 husk  is  a  waste.  Does  the  Govern-
 ment  have  any  programme  on  hand
 to  convert  this  waste  of  coconut  husk
 into  some  useful  product  so  that  it
 may  bring  in  a  supplementary  income
 to  the  workers  employed  in  the  in-
 dustry?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah);  Mr.  Chairman,  I
 am  glad  that  this  very  important
 matter  concerning  the  coir  industry
 has  been  raised  this  afternoon.  It  is
 true  that  perhaps  this  is  a  most
 labour  intensive  industry  in  this  coun-
 try  as  far  as  any  decentralised  smal}
 industry  is  concerned.  It  is  perhaps
 more  decentralised  than  the  handloom
 industry  itself.  Varying  figures  have
 been  placed—from  half  a  million  to
 one  million—regarding  the  strength  of
 workers  who  are  engaged  in  this  im-
 portant  industry.  Therefore,  4  can,
 at  the  outset,  assure  the  hon.  House
 and  the  Members  from  Kerala  who
 have  expressed  very  keen  anxiety  on
 the  problem,  that  Government  is  fully
 aware  of  the  importance  of  this  in-
 dustry  not  only  from  the  economic
 point  of  view  but  also  from.  the  social
 point  of  view,  because  this  industry
 deals  with  a  mass,  a  iarge  number
 of  human  beings.

 Coming  to  the  question  of  develop-
 ment  of  this  ind:  stry,  I  should  like  to
 say  this.  Perhaps,  the  hon.  Member
 had  not  many  facts  before  him  and
 therefore  he  could  not  appreciate  the
 tremendous  number  of  steps  that  the
 Government  of  India  have  taken  in
 co-operation  with  the  various  State
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 Governments,  particularly  the  Kerala
 Government  which  today  commands
 almost  80  to  90  per  cent  of  the  indus-
 try  in  the  country.  In  the  First  Five
 Year  Plan,  this  industry  had  been
 provided  with  only  about  Rs.  30  lakhs,
 both  on  account  of  grants  and  loans.
 When  the  Second  Five  Year  Plan  was
 being  framed,  because  this  was  a  very
 labour  intensive  inaustry  and  also  be-
 cause  it  encompasses  a  large  number
 of  workers  who  are  nearly  half  a  mil-
 lion,  the  allocations  were  raised  to
 about  a  crore  of  rupees.  As  soon  as
 this  amount  was  finalised,  the  Coir
 Board  and  the  Ministry  which  is  look-
 ing  after  this  industry  again  reconsi-
 dered  the  matter.  Because,  as  you
 know  and  as  the  House  is  aware,  the
 Second  Plan  has  given  a  very  high
 and  important  priority  to  the  village
 and  small-scale  industries  and  we
 almost  raised  the  targets  and  alloca-
 tions  on  all  sectors  of  small-scale
 industries,  particularly  for  coir,  where
 we  have  raised  the  allocation  to
 Rs.  2,30,00,000.  This  will  have  to  be
 properly  appreciated.  From  an  alloca-
 tion  of  Rs.  35  lakhs  to  Rs.  40  lakhs  for
 coir  industry  in  the  First  Plan,  we
 raised  the  total  allocation  to  coir  indus-
 try  to  Rs.  2,30,00,000  in  the  Second
 Plan.

 As  far  as  the  State  of  Kerala  is
 concerned,  the  allocation  in  the  First

 lan,  both  by  way  of  loays  and  grants,
 was  hardly  Rs.  25  lakhs  f.r  coir  indus-
 try  which  has  been  raised  in  the
 Second  Plan,  to  an  allotment  of  Rs.  3
 crores.  So,  I  do  net  think  that  there
 would  be  any  justification  either  for
 the  friends  from  Kerala  or  those  en-
 gaged  in  this  industry  throughout  the
 country  to  grudge  that  the  allocations
 axe  insufficient.  I  cun,  on  behalf  of  the
 Government,  asture  them  that  if  this
 industry,  with  the  help  of  the  State
 Governments,—because  fundamentally
 the  small  industries  are  State  sub-
 jects—can  spend  this  amount,  the
 ammount  will  be  raised  still  higher  to
 meet  the  needs  of  this  industry.

 Shri  Dasappa:  May  I  know  how
 much  of  that  amount  has  been  spent?
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 Shri  Manubhal  Shah:  Now  two
 years  have  gone.  As  far  as  the  ac-
 counts  are  concerned,  about  Rs.  55
 lakhs  have  been  spent.

 Shri  Narayanankutty  Menon:  Rs.  67

 Shri  Manubhai  Shah:  He  is  not  ask-
 ing  for  the  amount  sanctioned.

 Shri  Narayanankutty  Menon:  Rs.  67
 lakhs  have  been  spent.

 Shri  Manubhai  Shah:  It  is  still
 better  if  Rs.  67  lakhs  have  been  spent.
 We  have  now  raised  the  amount  to
 Rs.  2,80,00,000  and  I  can  assure  the
 hon.  Members  that  if  more  funds
 would  be  needed,  they  would  be  forth-
 coming.  There  are  still  three  years
 to  go  and  we  have  a  large  amount.
 We  have  always  found  it  difficult  to
 spend  money  on  small-scale  industries,

 I  am  now  coming  to  the  real  solu-
 tion  of  this  problem.  This  is  an  in-
 dustry  on  which  the  raw  material  is
 not  standardised.  Husk,  as  you  know,
 is  a  commodity  which  cannot.  be
 standardised.  It  is  not  something  like
 rice,  jawar,  bajra,  wheat,  cotton,  sugar
 or  wool.  To  expect  that  a  commodity
 which  is  manufactured,  as  in  this  in-
 dustry,  in  every  household  in  the  mari-
 time  States  of  India,  could  be  so  stan-
 dardised  and  the  price  fixed,  that  it
 can  be  declared  as  an  essential  commo-
 dity  and  price  control  can  be  brought
 into  operation  is  a  proposition  which
 will  not  appeal  to  any  economist.  It
 is  most  futile  to  control  such  an  item.
 If  it  is  only  a  psychological  reason  to
 satisfy  an  hon.  friend  or  a  few  friends
 who  are  feeling  intensely  on  this,  it  is
 a  different  matter.  A  law  on  _  this
 subject  will  be  totally  unenforceable
 and  will  be  brought  to  ridicule  and
 contempt,  because  you  cannot  go  to
 every  house  and  see  what  type  of  coir
 they  have  got  and  the  price  they  got
 for  it.

 Shri  Kumaran:  Here  it  is  not  a
 question  of  standardisation;  it  is  a
 question  of  controlling  the  price.

 Shri  Manubhai  Shah:  But  the  price
 is  related  to  quality  of  the  raw  mate-
 Tial,  Let  me  have  my  say,  within  five
 minutes.
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 There  are  five  well-known  qualities
 of  coir  husk  and  there  are  many  more
 which  are  adulterated.  The  price
 also  varies  from  Rs.  20  to  Re.  45  or
 Rs.  50.  So,  it  is  not  an  easy  task  to
 cegulate  the  price.  When  we  find  it
 difficult  to  regulate  the  price  even  in
 the  case  of  most  standard  commodities
 it  would  be  rather  unwise  on  our  part
 to  try  to  control  the  price  here.  I
 think  a  solution  to  this  problem  lies
 in  trying  to  pay  more  attention  to  the
 husk  spinners  and  weavers  and  see-
 ing  that  they  get  an  economic  return
 than  what  has  hitherto  been  received
 by  them.

 The  only  way  to  develop  this  in-
 dustry  is  through  the  co-operative
 way.  We  have  succeeded  in  that  in
 the  handloom  industry  »n  the  major
 way.  One  million  handloom  weavers
 have  been  brought  under  the  co-
 operative  sector  and  the  Government
 of  India  made  it  a  policy  that  the  en-
 tire  loans  and  grants  will  be  canalised
 only  through  the  co-operative  sector.
 I  have  been  urging  the  Kerala  Gov-
 ernment  to  expand  the  co-operative
 sector  so  that  all  ghose  people  who
 are  working  in  this  cottage  industry
 can  be  made  the  members  of  the
 co-operative  societies.  These  co-
 operative  societies,  with  the  help
 of  loans  and  subsidies  both  from
 the  State  and  the  Centre  will  be  in
 a  position  to  help  the  retters  and
 weavers  in  a  better  way.  They  will
 regulate  the  price  between  the  retter
 and  the  spinner  and  the  spinner  and
 the  weaver  and  ‘he  weaver  and  the
 finisher  and  the  finisher  and  the  buyer
 in  the  proper  manner.

 To  my  mind  there  is  no  shortcut  to
 these  types  of  village  industries.  The
 only  solution  to  village  industries  and
 small  industries  including  the  coir  in-
 dustry  is  intensive  co-operatisation  all
 along  the  line.  I  can  assure  him  that
 if  he  and  other  hon.  Members  from
 the  Kerala  State  and  also  from  other
 States  took  interest  in  this  movement,
 this  movement  has  great  and  tremen-
 dous  social  values  and  even  apart
 from  the  economic  values,  if  you
 bring  the  co-operative  sector  to
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 greater  operation  in  the  coir  indus-
 try,  I  have  no  doubt  that  the  rates,
 returns  and  prices  at  different  levels
 will  be  properly  regulated.

 Then  I  will  come  to  the  aspect
 which  is  more  important,  ie,  what
 are  we  doing  for  the  development  of
 which  I  gave  a  broad  idea  in  the  be-
 ginning?  We  are  looking  to  the
 thing  that  internal  consumption  of
 coir  was  increasing.  That  is  why  the
 question  which  has  been  posed  by
 my  hon.  friend  is  a  relevant  one.  Are
 we  using  it  as  much  as  possible  in
 Government  offices?  Are  we  using  it
 in  the  different  organisations  of  the
 country?  We  recently  recircularised
 all  State  Governments  and  I  am  glad
 to  see  that  the  response  has  been
 very  favourable.  Most  of  them  have
 agreed  that  much  of  their  purchases
 for  flooring,  carpets  and  wherever
 coir  can  be  used,  will  be  confined  to
 coir  produce.  This  should  go  a  long
 way.  It  will  be  difficult  or  too  early
 or  premature  to  assess  the  results
 thereof,  but  it  will  certainly  give  a
 greater  promotion  to  the  utilisation  of
 the  coir  products.

 Then,  it  should  not  be  forgotten  that
 this  industry  is  really  an  export
 based  industry.  60  or  65%  of  produc-
 tion  of  coir,  both  yarn  and  matting,
 are  exported  to  different  countries  of
 the  world  and  so  many  synthetic
 fibres,  coir  fibres,  other  synthetic
 fibres,  and  natural  fibres  and  compet-
 ing  with  this  industry  that  if  we
 tinker  with  this  problem  in  an  emo-
 tional  or  in  an  unscientific  way  to
 try  to  regulate  the  price  by  increas-
 ing  the  cess  or  export  duty,  as  so
 many  suggestions  are  coming  from
 the  hon.  Member  now  as  also  before,
 then  perhaps  we  will  be  damaging
 this  industry  in  such  a  way  that  as
 a  net  result  there  will  be  more  un-
 employment  than  the  ends  in  view
 of  increasing  employment  and  better-~-
 ing  the  lot  of  the  workers.  That  is
 why  we  are  sending  a  delegation
 now-——in  the  past  also  we  have  been
 sending.  A  four-man  delegation  is
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 going  to  the  United  States,  U.K.  Ger-
 many  and  many  other  countries.  We
 are  also  trying  to  send  a  delegation
 to  Ceylon,  which  also  is  a  country
 where  the  coir  industry.....

 Shri  Vasudevan  Nair  (Thiruvella):
 Have  you  included  any  socialist  coun-
 try  also?

 Shri  Manubhai  Shah:  We  will  try
 to  include  in  its  orbit  of  visit  socialist
 and  communist  countries  also  and
 see  to  it  that  markets  are  also  explored
 there.  The  State  Trading  Corporation
 is  also  helping,  not  tha:  it  wants
 to  monopolise  or  take  over  the  entire
 export  trade—that  is  not  possible  be-
 cause  the  industry  itself,  as  I  men-
 tioned,  has  various  categories  ana
 various  varieties  and  standardisation
 is  lacking,  but  what  we  are  trying  to
 do  is  that  in  different  trade  agree
 ments  and  bilateral  agreements  with
 both  East  European  countries  and
 with  other  countries  in  the  Wast
 and  the  United  States  we  are  includ-
 ing  coir  and  coir  products  as  a  very
 important  item.  I  have  no  _  doubt
 that,  if  we  see  the  figures  of  export  of
 last  four  years,  the  results  are  quite
 satisfactory.  In  1953-54,  the  total
 value  of  export  was  about
 Rs.  7,80,00,000.  It  rose  to  Rs.  8,90,00,000
 in  1955-56  and  in  ‘1956-57,  it  touched  the
 figure  of  Rs.  9,67,00,000.  During  the
 current  year,  I  have  not  got  the
 figure  for  the  whole  year  but  we  hope
 that  the  figures  will  not  be  worse
 off  than  before.  But  we  cannot
 afford  to  be  complacent  in  the  case  of
 an  industry  like  coir.  That  is  why
 we  are  establishing  a  research  station
 in  Kerala  State  and  a  sub-station  in
 Bengal.  I  can  assure  the  House  that
 here  also  all  the  problems  like
 reducing  the  time  for  retting,  utilisa-
 tion  of  coir  waste  and  various  ancil-
 lary  and  incidental  problems  to  the
 development  of  the  coir  industry,
 the  coir  fibre,  maturing  of  coconut,
 plantation  of  coconut,  increasing
 the  production  of  coconut  itself  will
 all  be  looked  after  through  different
 schemes.  If  more  money  is  required,
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 once  more  I  can  assure  the  House  that
 it  will  be  forthcoming  for  this  indus-
 try  and  for  all  the  small-scale  and
 village  industries  to  which  we  have
 given  one  of  the  greatest  importance
 in  the  Second  Plan.

 I  have  only  one  point  more  and
 that  is  about  interest.  My  hon.
 friend  perhaps  does  not  know  that
 the  rate  has  been  reduced  to  23%.

 Shri  Narayanankutty  Menon:  I
 know.

 Shri  Manubhai  Shah:  You  men-
 tioned  4३  per  cent.  I  think  you  might
 in  fairness  have  said  that  it  had  been
 reduced  to  a  per  cent.  To  what  I
 would  draw  the  aliention  of  the  hon.
 Member  is  that  the  handicom  industry
 did  enjoy  for  a  while  an  interest  free
 loan.  But  perhaps  when  the  loans
 would  be  canalised  from  the  co-ope~
 rative  sector  or  from  the  Reserve
 Bank,  the  interest  rate  there  may  not
 remain  as  low  as  before  and  they
 might  come  in  the  same  pattern  as
 coir.  We  have  classified  coir  like  any
 of  the  small  industry  and  we  have
 given  all  the  facilities,  fiscal  and  other-
 wise  and  technical  assistance  as  to  any
 cottage  industry.  ,

 I  have  tried  to  cover  as  many  points
 as  possible.  It  is  not  possible  in  the
 course  of  such  a  short  time  to  give
 the  enormous  amount  of  work  which
 has  been  accomplished  by  the  Coir
 Board  in  the  last  four  years.  But  if
 the  House  can  bear  with  me,  I  can
 say  that  out  of  the  many  boards  that
 have  been  functioning  in  different
 small  scale  industries,  the  work  of  the
 Coir  Board  is  very  highly  praise-
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 worthy  and  in  the  short  period  of
 three  years  of  their  active  work  they
 have  rendered  quite  a  large  amount
 of  assistance  to  the  small  man  behind
 the  coir  industry.

 Shri  D.  C.  Sharma:  The  hon.  Min-
 ister  said  that  the  figures  have  gone
 up  to  Rs.  8  and  odd  crores  this  year.
 Why  is  there  so  much  unemployment?

 Shri  Manubhai  Shah:  There  is  some
 misunderstanding.  What  our  friends
 say  is  that  there  is  more  and  more
 necessity  to  employ  people  in  Kerala
 and  elsewhere.  It  is  not  as  if  today
 there  is  any  crisis  in  this  industry  or
 there  is  a  sort  of  frictional  unemploy-
 ment  coming  in.  From  what  I  under-
 stand,  their  approach  to  the  problem
 is  that  this  industry  has  to  be  cons-
 tantly  kept  in  view  and  promotional
 steps  have  to  be  taken  to  see  that
 more  and  more  people  are  employed,
 that  those  who  are  employed  get
 better  off  and  their  economic  condi-
 tions  improved  and  in  course  of  time,
 this  should  take  the  place  of  an
 honourable  and  quite  profitable  in-
 dustry  in  this  country.

 Shri  Dasappa:  It  is  their  own  Gov-
 ernment.

 7.32  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Saturday,  the
 26th  April,  1958.
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